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LOK SABHA DEBATES

LOK SABHA

Thursday, August 8, 2013/Sravana 17, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mapam Speaker in the Chairl

...(Interruptions)
11.0, hrs.

At this stage, Shri A.K.S. Vijayan, Shri M. Venugopala
Reddy and some other hon. Members came and
stood on the floor near the Table.

...(Interruptions)
[Translation]

SHRIMATI SUSHMA SWARAJ (Vidisha): Madam
Speaker, when will the Hon'ble Defence Minister make
a statement.

...(Interruptions)
[English]

THE MINISTER OF URBAN DEVELOPMENT AND
MINISTER OF PARLIAMENTARY AFFAIRS (SHRI KAMAL
NATH): The Defence Minister is going to make a statement
in the House at 12 o’clock. ...(Interruptions)

SHRI T.R. BAALU (Sriperumbudur): Madam, lakhs
and lakhs of Tamils are observing protest demonstration
under the leadership of my leader Dr. Kalaignar to prevail
on the PM not to attend the CHOGM which would be
taking place in Sri Lanka. ...(Interruptions)

11.03 hrs.

At this stage, Shri A.K.S. Vijayan, Shri M. Venugopala
Reddy and some other hon. Members went
back fo their seats.

11.04 hrs.

ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Now Question Hour. Q. No. 61.

Railway Projects

+
*61. DR. SANJEEV GANESH NAIK:
SHRI M. VENUGOPALA REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the railway projects sanctioned
during each of the last three years and the current year,
zone-wise;

(b) whether a large number of railway projects are
pending due to financial constraints;

{(c) if so, the details thereof along with the funds
allocated/spent thereon, zone-wise; and

(d) the steps taken/being taken by the Railways to
expedite completion of these projects in a stipulated time-
frame?

THE MINISTER OF RAILWAYS (SHRI MALLIKARJUN
KHARGE): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) During last three years and the current year i.e.
2010-11, 2011-12, 2012-13 & 2013-14, 54 new line
projects covering a length of 5431 Km, 9 gauge
conversion projects covering a length of 1420 Km and
108 doubling projects covering a length of 5087 Km
have been sanctioned. Zone-wise break-up of these
projects is given in the enclosed Annexure-l.

(b) Yes, Madam. As on 01.04.2013, there are 368
ongoing railway projects consisting of 156 New Line, 43
Gauge Conversion and 169 Doubling projects having a
throw forward of Rs. 1,78,216 crore.

(c) Zone-wise total expenditure/allocation on New
Line, Gauge Conversion and Doubling projects during
the last three years & the current year is given in the
enclosed Annexure-Il.

(d) Projects are progressing as per availability of
resources. To expedite completion of projects, a number
of initiatives have been taken to generate additional
resources through non-budgetary measures like funding
by State Governments and other beneficiaries, execution
of projects through Rail Vikas Nigam Limited on Special
Purpose Vehicle basis etc. Besides, to reduce delays on
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account of land acquisition, security issues and forestry empowered with further delegation of powers and the
clearances etc., meetings with State Officials at various contract conditions have been modified to bring efficiency
levels are held from time to time. Field units have been in contract management.

Annexure |

Railway/Zone-wise break-up of New Line, Gauge Conversion and Doubling projects sanctioned during the last three
years and the current year ie. 2010-11, 2011-12, 2012-13 & 2013-14

SI.No. Railway Zone Year of Sanction New Line Gauge Conversion Doubling
1 2 3 4 5 6
1. Central 2010-11 0 0 1
2011-12 0 0 2
2012-13 0 0 1
2013-14 0 0 0
2. East Coast 2010-11 0 0 2
2011-12 0 0 2
2012-13 0 0 1
2013-14 0 0 0
3. East Central 2010-11 0 1 1
2011-12 0 0 0
2012-13 0 0 0
2013-14 0 0 4
4, Eastern 2010-11 2 0 14
2011-12 1 0 8
2012-13 0 0 3
2013-14 1 0 0
5. Northern 2010-11 1 0] 6
2011-12 1 0 3
2012-13 2 0 3
2013-14 6 0 1

6. North Central 2010-11 0 2 0
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6

10.

11.

12.

North Eastern

Northeast Frontier

North Western

Southern

South Central

South Eastern

3 4
2011-12 0
2012-13 0
2013-14 0
2010-11 0
2011-12 0
2012-13 0
2013-14 2
2010-11 4
2011-12 1
2012-13 1
2013-14 1
2010-11 0
2011-12 1
2012-13 0
2013-14 3
2010-11 0
2011-12 1
2012-13 0
2013-14 1
2010-11 1
2011-12 2
2012-13 2
2013-14 3
2010-11 2
2011-12 1

2012-13 0
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1 2 3 4 5 6
2013-14 0 0 0
13. South East Central 2010-11 0 1 1
2011-12 1 0 0
2012-13 0 0 0
2013-14 4 1 0
14. South Western 2010-11 1 0 3
2011-12 4 0 2
2012-13 0 0 0
2013-14 4 0 0
15. West Central 2010-11 0 0 1
2011-12 0 0] 1
2012-13 0 0] 3
2013-14 0 0 0
16. Western 2010-11 0 0 1
2011-12 0] 1 1
2012-13 0 2 o]
2013-14 0] 0 2
Total 54 9 108

Annexure Il

Zone-wise total expenditure/outlay on New Line, Gauge Conversion and
Doubling projects during the last three years & the current year

(Rs. in Crore)

Sl Zonal Railways New Line Gauge Conversion Doubling

No. Expenditure Outlay Expenditure Outlay Expenditure Outlay
201011 201112 201213 201314 201011 2011-12 2012413 201314 2010-11 2011-12 201213 201314

1 2 3 4 5 6 7 8 9 10 1 12 13 14

1. Central 19592 12316 5914 9210 8172 4522 1534 100 10153 9292 7624 8

2. Eastem 396.00 32269 33456 14610 10153 5892 3667 100 39456 47685 56653 35275
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i 2 3 4 5 6 7 8 9 10 11 12 13 14
3. East Central 52041 51495 58297 74851 8114 15033 9936 5000 19816 10527 3859 69.6
4. East Coast 13957 11672 8151 7000 1345 6.53 2.05 050 13928 10046 11160  165.1
5. Northem 2681.51 254098 2508.79 2730.50 0.00 0.00 0.00 000 189.76 28378 22272 525
6. North Central 18106 28661 12843 6000 1117 327 -8.18 410 4364 2000 844 K1g
7. North Eastern 5076 6048 2817 3131 34632 36771 30613 31010 26828 28638 8625 3%
8. Northeast Frontier 104848 1201.29 164595 134610 107897 96526 104110 80790 3706 1797 1263 12125
9. North Western 69.57 5046 4999 9130 18716 25515 21890 15650 8311 6864 17727 186
10. Southem 24518 26236 11408 12021 50281 37147 30002 20801 22179 20782 20895 2579
1. South Central 42246 40388 25554 28140 67.32 6.91 -2.89 450 2692 3763 9166 11741
12. South Eastern 7169 7338 7941 2300 7638 6335 5615 1201 13864 160.33 27013 1945
13. South East Central 0.00 0.00 0.15 121 11274 12715 14294  280.50 196 4148 7926 794
14. South Western 11570 9325 17819 20326 6006 3926 5460 2355 14125 18343 20186 2196
15. Westem 3910 6707 8806 8500 12460 6647 13886 17533 12027 17121 30254 5216
16. West Central 6393 2280 9864 70.00 0.00 0.00 0.00 0.00 0.03 238 1587 61
Total 624104 614006 623328 6100.00 284537 2527.00 2401.05 212500 211524 225655 247054 3025.00

Note: New lines includes expenditure incurred on restoration of dismantled lines & New lines (Construction) Dividend free projects.

DR. SANJEEV GANESH NAIK: The hon. Minister has
given the answer in his wisdom and tried to satisfy us.
But | would like to ask him whether he is going to have
PPP mode in future specially in Maharashtra in my
constituency Thane. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please take your seat. You will
get an opportunity during zero hour.

...(Interruptions)
[English]

SHR! MALLIKARJUN KHARGE: | have already
instructed my officers to visit Mumbai and take up all
these three issues with the Government of Maharashtra
as early as possible because this is a Government

programme. If the Maharashtra Government supports us,
we are definitely going to take up this after examining all
the aspects. ...(Interruptions)

DR. SANJEEV GANESH NAIK: | would like to ask
the hon. Minister whether he has taken any meeting with
a new company called MRTC, a joint effort of the State
and Central Government....(Interruptions)

SHRI MALLIKARJUN KHARGE: For that purpose only,
our officers are going to Maharashtra. After discussions,
further decision would be taken. ...(Interruptions)

MADAM SPEAKER: Shri M. Venugopala Reddy—not
in his seat.

...(Interruptions)

MADAM SPEAKER: Shri Satpal Maharaj.
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[Translation]

SHRI SATPAL MAHARAJ: Madam Speaker,
Uttarakhand is suffering at this time and a very serious
tragedy has occurred in Uttarakhand. Hon’ble Minister
has sanctioned Rishikesh-Karnprayag railway line for
which | express my thanks to Hon’ble Prime Minister and
Hon'ble Minister of Railways.

I, through you, would like to know from hon’ble
Minister as to when this railway line will be laid?

[English]

SHRI MALLIKARJUN KHARGE: This project is there.
...(Interruptions) As and when the financial position
improves, definitely we will be proud to take it up.
...(Interruptions) The final location survey is going on. As
soon as that survey completes, further action will be
taken. ...(Interruptions)

[Translation]

SHRI SHAILENDRA KUMAR: Madam Speaker, |,
through you, would like to remind Hon’ble Minister of
Railways that projects are lying pending for the last
40-50 years, particularly there are such many projects in
Etawah, the district of our leader Mulayam Singh Yadav,
such as Etawah-Mainpuri, for which hon’ble President
laid the foundation stone which have not been completed
so far.

I, through you, would like to ask the Hon’ble Minister
about the projects particularly Etawah-Mainpuri rail line,
for which foundation stone was laid by Hon’ble President,
lying pending for the last 40-50 years. What is your plan
to complete them?

[English]

SHRI MALLIKARJUN KHARGE: Madam Speaker,
there are nearly 368 long-pending projects. Out of them,
we are taking up one by one on the basis of need and
availability of funds. The hon. Member has asked a specific
question about Etawah. Definitely, 1 will find out the status
report. Then, | will send it to him. ...(Interruptions)

[Translation]

SHRI ARJUN RAM MEGHWAL: Madam Speaker, |,
through you, would like to know from Hon’ble Minister
that since the Japanese assistance is not coming for
Delhi-Mumbai Freight Corridor Project, this project is lying

AUGUST 8, 2013

to Questions 12

incomplete. By when the Hon'ble Minister wants to get
this projects completed? This is a Mega Railway Project.
The raiway is also likely to be benefitted from this and
Rajasthan is also likely to be much benefitted, but due
to financial hardship this project is lying incomplete and
no progress is being made therein....(Interruptions)

i, though you, would like to know from the Hon'ble
Minister as to when he will get completed Delhi-Mumbai
Freight Corridor and whether any time Schedule has
been fixed therefor...(Interruptions)

[English]

SHRI MALLIKARJUN KHARGE: Madam, there are
four projects under the Dedicated Freight Corridor
Project—Eastern Corridor, Western Corridor, Delhi to
Chennai and Mumbai to Howrah. ...(Interruptions) Out of
them, two have already been surveyed and more or less,
they are in the pipeline. ...(Interruptions). Delhi and Mumbai
projects are yet to be surveyed. ...(Interruptions) After the
survey is complete, based on outcome of the survey, we
will take further action. ...(Interruptions)

[Translation]

SHRI SHARAD YADAV: Madam Speaker, so many
railway projects are lying incomplete in the country.
Whatever announcements have been made in Bihar,
whether announced by any Minister, many projects out of
them are lying incomplete in the country as a whole.
Fiood has occurred in my area. Despite it, 50-60 km
railway line was to be converted in broad gauge. That
work has not been completed so far. Similarly, railway
electrical factory was to be opened in my constituency,
Madhepura, but nothing has been done in this regard
also.

| would like to request the Hon’ble Minister that
Central Government should also contribute in the projects
that are lying incomplete, only then the work can be
completed.

[English]

SHRI MALLIKARJUN KHARGE: Hon. Speaker, | want
to bring to his notice that since long more than 368
projects are pending, and in these three years alone 171
projects have been announced. ...(Interruptions) We
require Rs. 1,78,000 crore to complete all these projects,
but at present we have got hardly Rs. 9,000 crore to
spend every year. ...(Interruptions) Therefore, we are trying
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to find avenues either through PPP mode or through
Worid Bank loan or from Japanese aid, and we will do
whatever is possible. ...(Interruptions)

It a Member is particular about projects of doubling
or electrification, then he can pass them on to me, so
that | will talk with my officers and try to help those
projects. ...(Interruptions)

PROF. SAUGATA RQY: Madam, | want to mention
one thing here. In the list of 16 Zonal Railways that has
been mentioned by the Minister in his reply, the Metro
Railway of Kolkata — which is also a Zonal Railway —
has not been included. ...(Interruptions) | do not know as
to what the Minister has to say about it. ...(Interruptions)

I want to ask this from the hon. Minister.
...(Interruptions) During Madam Mamata Banerjee’s stint
as Railway Minister a large number of Railway projects
were announced, but during the Budget presented by
the previous Railway Minister, Shri Pawan Bansal,
allocations to all these projects — including the five
Metro Railway Projects around Kolkata — were drastically
curtailed. ...(Interruptions) Now that Mr. Pawan Bansal is
no longer a Minister, may | know this from the hon.
Minister? ...(Interruptions) Would he upgrade the
allocations to these projects in West Bengal during the
current year for Eastern, South-Eastern and the Metro
Railways? ...(Interruptions) Will he take a fresh look at
the allocations to these projects? ...(Interruptions)

SHRI MALLIKARJUN KHARGE: Madam, 1 will
examine all these issues. ...(Interruptions)

Rural Electrification

*62. SHRI NRIPENDRA NATH ROY:
SHRI JAGDANAND SINGH:

Will the Minister of POWER be pleased to state:

(a) whether some States are lagging behind in rural
electrification under the Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY) and if so, the details thereof
and the reasons therefor;

(b) the details of the villages partially electrified and
fully electrified so far under the Scheme along with the
details of the villages that are yet to be covered, State/
UT-wise;

SRAVANA 17, 1935 (Saka)

to Questions 14

(c) the targets fixed for implementation of the Scheme
in various States and the target achieved so far, State/
UT-wise along with the reasons for not achieving the
targets;

(d) the details of the proposals received from various
States/UTs for loan/grants under the Scheme during the
12th Five Year Plan period and the decision taken by the
Government on such proposal, State/UT-wise; and

(e) the details of the proposals taken up by the
Rural Electrification Corporation (REC) for electrification
of rural areas in each State and the amount sanctioned
and spent so far during the 11th and 12th Five Year Plan
periods?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (e) :
A Statement is laid on the Table of the House.

Statement

(a) The progress of rural electrification works in the
country under RGGVY is generally satisfactory. However,
the progress in some States is comparatively slow mainly
on account of the following reasons:

¢ Delay in forest clearance for the land proposals
required for execution of the projects in few
districts in Jharkhand and Odisha.

* Delay in execution of work in district Latehar,
Palamu and Garwha of Jharkhand due to
contractual issues.

* Delays in land acquisition in some States
particularly in Bihar for 33/11 KV sub-stations
by States.

e Poor upstream rural electricity infrastructure in
some States, particularly in Jharkhand.

« Difficult terrain in some States, mostly North
Eastern States and Jammu & Kashmir.

e Law & order problem including Maoist
Violence, in a few districts in some States
among these Chhattisgarh, Jharkhand, Odisha
and parts of Bihar are more seriously affected.

(b) and (c) Under Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY), during 10th and 11th Five Year Plan,
648 projects have been sanctioned covering electrification
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of 1,12,975 un-electrified (UE) villages, intensive
electrification of 3,88,740 partially electrified (PE) villages
and release of free electricity connections to 2.77 crore
BPL households in the country. Cumulatively, as on
30.06.2013, the electrification works in 1,07,415 UE
villages and 2,98,211 PE villages have been complsted
and free electricity connections to 2.09 crore BPL
households have been released. The details are given in

AUGUST 8, 2013
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to Questions 16

(d) Proposal for continuation of RGGVY during the
12th and 13th Five Year Plans has been finalized. After
approval of the same, projects received from the  various
States will be taken up for consideration as per the
approved guidelines.

(e) The details of the proposals sanctioned along
with the project cost and subsidy amount disbursed
by REC under RGGVY, as on 30.06.2013, is at
Annexure-|l.

Annexure |

State-wise coverage & achievement of un-electrified villages, partially electrified villages and release of free
alectricity connection to BPL households under RGGVY

As on 30.06.2013

SlI.No. State Un-electrified Villages  Partially Electrified Villages BPL connections
Coverage Achievement Coverage Achievement Coverage Achievement

1 2 3 4 5 6 7 8

1.  Andhra Pradesh* o] 0 26628 26570 2766573 2766603
2.  Arunachal Pradesh 2081 1795 1526 1094 53337 30797
3. Assam 8230 8047 12907 12385 1227824 976742
4. Bihar 24894 22807 18717 5176 5551558 2374825
5. Chhattisgarh 1736 1107 16098 12813 1220281 996652
6. Gujarat* 0 0] 16228 15806 832933 832933
7. Haryana* 0 0 6593 4676 250409 194461
8. Himachal Pradesh 95 83 12734 10534 17215 15376
9. Jammu and Kashmir 234 183 3247 2895 79991 57395
10.  Jharkhand 18912 18105 6359 5739 1469830 1298825
11. Karnataka 62 62 25271 24680 915607 861390
12. Kerala* 0 0 1272 181 117464 52970
13. Madhya Pradesh 889 601 49359 25008 1895189 997171
14. Maharashtra* 0 0 41921 36713 1217315 1192471
15. Manipur 882 616 1378 574 107369 29554
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1 2 3 4 5 6 7 8
16. Meghalaya 1866 1678 3239 2341 109696 89045
17.  Mizoram 137 94 570 346 30917 15144
18. Nagaland 105 88 1167 1069 72861 38732
19. Odisha 14722 14391 29324 25163 3047561 2836707
20. Punjab* 0 0 11840 5295 168860 80404
21. Rajasthan 4238 4144 34401 33308 1432261 1151402
22.  Sikkim 25 25 413 383 12108 9832
23. Tamil Nadu* 0 0 10402 9673 525571 501202
24,  Tripura 148 143 658 620 117163 100495
25. Uttar Pradesh 28006 27750 22973 2982 1988663 1045022
26. Uttarakhand 1511 1511 9263 9221 269560 234593
27. West Bengal 4202 4185 24252 22966 2282444 2169045

Total 112975 107415 388740 298211 27780560 20949788

*In the States of Andhra Pradesh, Gujarat, Haryana, Kerala, Maharashtra, Punjab and Tamil Nadu, no un-electrified village was
proposed in the DPRs by these States. However, intensive electrification of already electrified villages are being undertaken in these

States.

Annexure |l

State-wise details of projects sanctioned, cost of projects and subsidy
disbursed by REC under RGGVY as on 30.06.2013

(Rs. in crore)

SI.No. State No. of projects Sanctioned Subsidy disbursed
sanctioned Project Cost by REC

1 2 3 4 5

1. Andhra Pradesh 26 907.94 722.86

2. Arunachal Pradesh 16 1016.18 770

3. Assam 23 2851.29 2171

4. Bihar 54 7592.58 3497

5. Chhattisgarh 18 1378.20 859

6. Gujarat 25 359.81 262.92
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1 2 3 4 5
7. Haryana 21 219.02 158.94
8. Himachal Pradesh 12 341.17 261.36
9. Jammu and Kashmir 14 933.21 717.78
10. Jharkhand 22 3479.30 2757
11. Karnataka 27 1021.80 695.48
12. Kerala 14 237.59 108.8
13. Madhya Pradesh 52 2878.52 1589.48
14. Maharashtra 35 850.17 527
15. Manipur 9 381.83 266
16. Meghalaya 7 466.91 365.73
17. Mizoram 8 317.22 214.26
18. Nagaland 11 270.20 207.35
19. QOdisha 32 3812.71 2983.21
20. Punjab 17 186.91 54.44
21. Rajasthan 40 1327.36 992.09
22. Sikkim 4 217.92 155.59
23. Tamil Nadu 29 484.68 289.66
24. Tripura 4 199.08 158.37
25. Uttar Pradesh 86 8281.69 3126.26
26. Uttarakhand 13 766.43 617.52
27. West Bengal 29 2946.89 2052.95
Total 648 43726.61 26581.85
[Translation] electricity, but nothing has been done like that. Th:

SHRI NRIPENDRA NATH ROY: Madam Speaker,
Since the time Rajive Gandhi Grameen Vidyutikarn
Yojana (RGGVY) has introduced in the country, a hope
awakened in the minds of the rural people of the country
that after the Independence all the villages would get

manner in which the work of the RGGVY should havi
been done, is not being done. If any village has 4001
or 5000 habitations, Department of Power says that al
the villages have been covered whereas even half cf
the villages have not been covered and that part is in
the dark. Consequently the people are in the difficulty.
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MADAM SPEAKER: Please ask your question.

SHRI NRIPENDRA NATH ROY: Madam Speaker, My
question is whether the remaining people will get
electricity there? Who wili provide electricity to the people
there?

SHRI JYOTIRADITYA M. SCINDIA: Madam Speaker,
this is very important question which has been asked by
Hon’ble Member. Rajiv Gandhi Grameen Vidyutikaran
Yojana (RGGVY) is a very ambitions scheme of
Government of I[ndia. Providing electricity in the area
was mainly the responsibility of State Government. But
on the basis of the situation which was seen in all over
country, Hon'ble Prime Minister Man Mohan Singh ji
had decided to help the State Government in the year
2005-06. Implementation of the scheme will be made on
the basis of 90 percent grant. But | fully agree with the
pain of Hon’ble Member. DPR are made on the basis
of prevailing circumstances, these are not by Central
Government, these are made by State Government.
Therefore, under the approval of the cabinet which we
have taken in 12th five year plan, we have constituted
a committee under Chief Secretary to strengthen this
situation, which will get prepared a DPR, do monitoring
and look after the implementation process also. Besides,
the cost overrun in DPR will be seen by the Government
at State level. Hon'ble Member raised very important
issue that the present committee has made sixty Watts
provision for BPL and 250 Watts provision for APL in
12th five year plan. We have increased it from sixty to
250 Watts for BPL and from 250 to five hundred Watts
for APL...(Interruptions)

I think Shri Jai Ram Ramesh has great blessings
on the District Vigilance Monitoring Committee that our
parliamentarians have been included in it. You and we
will have to see together that it is being impiemented in
a proper manner ...(Interruptions)

SHRI NRIPENDRA NATH ROY: | want to say that
the Minister has not replied to my question in a proper
manner. The UPA Government, which is in the country,
has a slogan “Congress Ka Hath Aam Aadmi Ke Sath”
{Congress’ hand is with common people). But, today the
common man is dying, or where he is going to, the
entire country is aware of ..(Interruptions). Mostly, the
people in our country are farmers, hungry and poor
labourers. The Minister has said that Government will
give free power connections to the BPL people and
provide meters also. In our country, the number of hungry,
small farmers and labourers is more. | want to know
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whether the smali farmers will get free electricity or not
for agriculture under the Rajeev Gandhi Rural
Electrification Scheme? ..(Interruptions)

SHR! JYOTIRADITYA M. SCINDIA: | want to thank
the Hon'ble Member that he has raised this question. |
want to make it clear that we provide infrastructure under
the Rajeev Gandhi Rural Electrification Scheme. Not
only power supply, but provide infrastructure. How much
power will be supplied through that infrastructure, the
centre does not decide it. it has to be seen by State
Governments. The West Bengal Government will have to
see. We cannot interfere in it. We are transporting that
infractructure from the Central Government to State
Government ..(Interruptions)

Beside it, what you have asked, | want to say about
it. 648 projects, which were sanctioned in the Tenth and
Eleventh Five Year Plans, were worth of 40 thousand
crore rupees. Among it, the villages which were not
electrified, their number was 1,13,000, out of which the
DPR of infrastructures for 1,07,000 villages were wholly
prepared by the State Government and we implemented
it on that basis. So far as BPL households are concerned,
out of 2 crore 77 lakh connections have been given to
2 crore 10 lakh BPL households. The work is in progress
even today and we will see more projects for 22 thousand
crores in the 12th Five Year Plan ..(Interruptions)

SHRI JAGDANAND SINGH: Madam Speaker, you
yourself are aware of the situation of rural electrification
in Bihar and in your constituency. Hon’ble Minister,
whatever may be the intention of the Government, but
the situation at country level and at Bihar level is very
complex. | want to tell the Hon’ble Minister that in Bihar,
4 thousand one hundred crore rupees was to be spent,
which was not spent. The Hon’ble Minister has stated
that the State Governments should work. But, | want to
say that an organisation of Government of India, Power
Grid Corporation etc. have worked in Bihar
..(Interruptions)

SHRI PRABHUNATH SINGH: Madam, first bring the
House in order..(Interruptions)

MADAM SPEAKER: Prabhunathji, Jagdanandji is
asking a question.

..(Interruptions)
MADAM SPEAKER: Let him ask the question.

..(Interruptions)
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SHRI PRABHUNATH SINGH: Madam, first of all,
bring the House in order ..(Interruptions)

MADAM SPEAKER: Alright, first you sit down.
..(Interruptions)

SHRI JAGDANAND SINGH: Prabhunath ji, just sit
down.

MADAM SPEAKER: Jagdanand Singhji, ask the
question.

...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...{Interruptions)*
[Translation]

SHRI JAGDANAND SINGH: Madam, | want to tell
the Hon'ble Minister that in Bihar 2000 unelectrified
villages have not been electrified. And the villages which
have been electrified, out of them the Government have
not been able to supply full power to 13000 villages.
...(Interruptions). The power was to be supplied to BPL
families ...(Interruptions) out of them, 32 lakh families
have not been given the power ...(Interruptions). The
entire work was to be done by the Government of india’s
institution ‘Power Grid Corporation of India’
...(Interruptions). | want to tell also that none of the
villages electrified so far have the power supply.
...(Interruptions). The Government of Bihar placed a
proposal before you, that the work done earlier.
...(Interruptions) those have come to an end because of
installation of small transformers ...(Interruptions). The
BPL families which were to be given electricity
...(Interruptions) are not getting electricity...(Interruptions).
In the 12th Five Year Plan, the amount which you could
not spend, the amount of 10th and 11th Plan, shall be
spend and it was your decision to provide electricity to
every house and every BPL family...(Interruptions). What
will be the expenditure on it?...(Interruptions). 1 would
like to know one thing more as to how much megawatt
of electricity will be consumed on it? ...(Interruptions)

MADAM SPEAKER: Jagdanand Singhji, now finish,
you ask the question.

...(Interruptions)

*Not recorded.
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SHR! JYOTIRADITYA M. SCINDIA: Madam, | want to
thank the member that he has raised the question of
working procedure and working system....(Interruptions).
In response to it, | want to inform the House about the
actual position...(Interruptions) It is true that we
sanctioned 54 projects in Bihar...(Interruptions). In the
last years of Eleventh Five Year Plan, the Chief Minister,
our Members of Parliament and you people raised the
issue ...(Interruptions) that was 11 projects with the cost
of three fifty thousand crore rupees were sanctioned for
Bihar...(Interruptions)

MADAM SPEAKER: Do you have anything to say?
...(Interruptions)

SHRI JYOTIRADITYA M. SCINDIA: Madam, the
question has been raised as to which agency is
implementing ...(Interruptions)

SHRI L.K. ADVANI: Madam, | have never seen such
a scenario in the House till today...(Interruptions). Today
the leader - of the House is not present
here...(Interruptions). The Parliamentary Affairs Minister
is not present here...(Interruptions). The members of
Treasury Benches are standing like this and you are
running the House?...(Interruptions). We have failed to
understand anything...(Interruptions). Madam, | am a
Member of Parliament since 1970...(Interruptions). | have
not seen such a scenario in the House in all these
years...(Interruptions) | would like to request you that.

[English]

The House must be brought to order. Then only we can
...(Interruptions)

[Translation]
MADAM SPEAKER: You please sit down.
...(Interruptions)

MADAM SPEAKER: Probhunathji, you please sit
down.

[English]

MADAM SPEAKER: If you want, we can have ‘Zero
Hour’. You can raise it in ‘Zero Hour'.

...(Interruptions)



25 Written Answers

WRITTEN ANSWERS TO QUESTIONS
[English]
Jet-Etihad Deal

*63. SHRI GURUDAS DAS GUPTA:
SHRI ADHI SANKAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether certain irregularities have been reported
in the Jet-Etihad deal recently;

(b) if so, the details thereof;

{c) whether the Foreign -Investment Promotion Board
(FIPB) and the Securities and Exchange Board of India
{SEBI) have raised questions about the ownership and
effective control of the domestic airlines in this regard; and

(d) if so, the details thereof and the steps taken/
being taken by the Government to address the concern
raised by FIPB and SEBI?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (d) A proposal has been submitted by Jet
Airways (India) Ltd. and Etihad Airways to Foreign
Investment Promotion Board (FiPB) for preferential
allotment of 24% of paid up equity share of Jet Airways
() Lid. to Etihad Airways. The proposed foreign direct
investment is within the prescribed limits under the FDI
policy of the Government for the civil aviation sector.

During the consideration of the proposal FIPB on
14.06.2013, some Ministries/Departments had raised
certain concerns on the issue of ‘Effective Control' over
the Jet Airways post allotment of its 24% share to Etihad
Airways. These concerns were referred to Securities and
Exchange Board of India (SEBI) and also to the applicant
airline companies by the FiIPB.

Addressing the concerns, the applicant-companies
have revised their agreement. Comments of SEBI have
also been received by the FIPB. The proposal was
considered by the FIPB in its meeting held on 29.07.2013
and the same is currently being prepared for submission
to the competent authority.

Fraud Prediction Model

*64. SHRI YASHVIR SINGH:
SHRI NEERAJ SHEKHAR:
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to Questions 26

Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) whether the Government has developed a ‘Fraud
Prediction Model' to predict frauds by companies in view
of the recent serious frauds in ponzi schemes;

(b) if so, the details thereof;

{c) the details of cases of serious fraud investigated
by the Serious Fraud Investigation Office (SFIO) and report
submitted thereon during each of the last three years
and the current year, company-wise;

(d) whether the Government has taken any action on
the reports submitted by the SFIO and if so, the details
of the outcome thereof; and

(e) the other measures taken/being taken by the
Government to check frauds by unscrupulous companies?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) and
(b) The Ministry is in the process of developing an early
warning system (EWS) to identify and prevent potential
frauds. A Committee of technical experts has
recommended a framework for developing such system.
The recommended framework is under consideration of
the Ministry and it is proposed to pilot test the system
recommended during the current financial year.

(c) Details of cases investigated by SFIO in the last
three years and the current year are enclosed at
Statement.

(d) On the basis of recommendations made by the
SFIO in its investigation reports, Government has been
according sanctions for filing prosecutions under the
Companies Act, 1956 and the Indian Penal Code, 1860;
referring cases for disciplinary action against professionals
to the professional institutes concerned; and sharing
reports with various regulators/enforcement agencies,
such as Securities and Exchange Board of India (SEBI),
Reserve Bank of India (RBI), Income Tax Department,
Enforcement Directorate (ED), etc., for taking appropriate
action of violations pertaining to their respective statutes.

(e) The Government has taken several measures to
check frauds by unscrupulous companies, such as:

(i) Induction of technology to improve methods of
investigation, including setting up a Forensic
Lab within SFIO premises;
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(ii)

(iii)

(iv)

v)

Written Answers

Signing of a Memorandum of Understanding
by SFIO and the Ministry with the ‘Financial
Intelligence Unit — India (FIU-IND)’, an agency
under the Ministry of Finance for exchange of
information relating to suspicious banking
transactions;

Organising investor awareness programmes in
association with professional institutes and
other regulators, enforcement agencies and
using the electronic media for sensitizing
investors of the dangers of fraudulent financial
schemes;

Strengthening of Inter-agency coordination with
the recent decision to set up Inter-Ministerial
Group with members from Ministry of Corporate
Affairs, Department of Financial Services, RBI
and SEBI with a view to speedily deal with
fraud by unscrupulous companies;

Incorporation of a provision in the Companies
Bill to give SFIO statutory status to enable the
organisation to more comprehensively
investigate corporate fraud.

Statement

Names of companies in which investigations

completed and reports submitted by
SFIO during the last three years
and the current year

Si.No.

Name of Company

2

M/s

M/s

M/s

2010-11
Nicco UCO Alliance Credit Ltd.
Information Technologies india Ltd.

PSG Developers & Engineers Ltd.

M/s Zent Software Ltd.

M/s Sugandh Estate & Investment Pvt. Ltd.

M/s

Amadhi Investments Ltd.

M/s Welvet Financial Advisors Pvt. Ltd.
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10.

11.

12.

13.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

M/s AVI Telecom Ltd.

M/s

M/s

M/s

M/s

M/s

M/s

M/s

M

=
w

M/s

M/s

M/s

M
Ltd.

=
w

M/s

M/s

M/s

M/s

M/s

M/s

M/s

M/s

M/s

M/s

M/s

AVI Petroleum Ltd.

AVI Packaging (India) Ltd.

A&R Oil Mills Pvt. Ltd.

Rishi Spinners Ltd.

Rishi Financial Services Ltd.
2011-12

Sesa Goa Ltd.

Sesa Industries Ltd.

Systems America (India) Ltd.

Ambuja Cements Ltd.

ACC Ltd.

Ultratech Cement Ltd.

Megacity (Bangalore) Developers & Builders

Rishi Oil & Fats Ltd. (in Lign.)

AVI Shoes Ltd. (in Lign.)

AVI Industries Ltd. (in Lign.)

Austral Coke & Projects Ltd.

Metlex Ceramic Ltd. (under liquidation)
City Limouzines (India) Ltd.

H.M. Dyeing Ltd. (under Liquidation)
Palamoor Agro Complex Ltd.
Goldquest International Pvt. Ltd.
Questnet Enterprises india Pvt. Ltd.

Dimensions Investment & Securities Ltd.

(under liquidation)

M/s

Global Trust Bank

M/s Ganga Yamuna Finvest Pvt. Lid. (in liquidation)
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1 2 1 2
2012-13 2013-14
1. M/s Jayant Vitamins Ltd. 1. M/s Kinematics Marketing (P) Ltd.
2. M/s Vijay Associates 2 M/s Reebok India Co. (Unlimited Liability Co.)
3. M/s Mauve Farms Pvt. Ltd. Mahila Kisan Sashaktikaran Pariyojana
4. M/s Lakshish Habitats Ltd. (under Liquidation) *65. SHRI RAJU SHETTI: Will the Minister of RURAL
o ) DEVELOPMENT be pleased to state:
5. M/s Savitri Finlease Securities Ltd.
(a) the aims and objectives of Mahila Kisan
6. M/s Jenson & Nicholson Financial Services Lid. Sashaktikaran Pariyojana (MKSP);
7. M/s Yusuf Properties Pvt. Ltd. (b) the guidelines and the funding pattern for
implementation of the Pariyojana;
8. M/s Pushkar Trading Co. Ltd. (under liquidation)
o {c) the amount of expenditure incurred under the
9. M/s Triveni Infrastructure Development Co. Ltd. MKSP since its implementation, State/UT and year-wise;
(under liquidation)
(d) the mechanism put in place to monitor and review
10.  M/s Ayushi Buildestates Pvt. Ltd. the Pariyojana; and
11.  M/s Singh Contractors (I) Pvt. Ltd. (under (e) the success achieved so far as a result of the
liquidation) said Pariyojana?
12.  M/s Independent Mobile Infrastructure (P) Ltd. (In THE MINISTER OF STATE IN THE MINISTRY OF
liquidation) RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Mahila Kisan Sashaktikaran Pariyojana (MKSP) was
13. M/s Omway Build Estate Pvt. Ltd. announced in the budget of 2010-11 as a sub-
component of the National Rural Livelihoods Mission
14. M/s Casion Finance & Investment (india) Ltd. (NRLM), Ministry of Rural Development (MoRD) to meet
(under liquidation) the specific needs of women farmers and achieve socio-
. economic and technical empowerment of rural women
15.  M/s Kush Print (P) Ltd. (in liquidation) farmers. The primary objective of the MKSP is to empower
] women in agriculture by making systematic investments
16.  M/s Abcindya Networks Pvt. Ltd. to enhance their participation and productivity, as also
create and sustainable agriculture based livelihoods for
7. M/s Gennext Promoters Pvt. Ltd. rural women. There are two sub components under MKSP
- : i.e., Sustainable Agriculture and Non-Timber Forest
18.  M/s Sajjad Properties Pvt. Ltd. L€,
s =8l pert Produce (NTFP). The specific objectives of both the
19.  M/s Timber World Resorts and Plantation Pvt. Ltd. components are as follows:
in liquidation
(in- liquidation) Specific objectives of Sustainable Agriculture
20. M/s Life Business Project Pvt. Lid. component of MKSP are as under:
(Mr. Bhuvnesh Chaturvedi & Ors.) () To enhance the productive participation of
women in agriculture;
21, M/s DSS Mobile Communications Ltd. {under (i) To create sustainable agricultural livelihood
liquidation) opportunities for women in agriculture;
22. M/s Mehak Vyapaar Pvt. Ltd. (i) To improve the skills and capabilities of women

in agriculture to support farm and non-farm-
based activities;
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(iv) To ensure food and nutrition security at the
household and the community level,

(v) To enable women to have better access to
inputs and services of the government and
other agencies;

(vij To enhance the managerial capacities of
women in agriculture for better management of
bio-diversity;

(vi) To improve the capacities of women in
agriculture to access the resources of other
institutions and schemes within a convergence
framework.

The key objectives of NTFP component of MKSP are
as under:

(i) To develop a sustainable model for livelihood
promotion of NTFP collectors;

(i) To ensure a better control of the institutions of
the NTFP collectors over the NTFP value chain;

(iii) To promote regeneration of NTFP species to
improve the bio diversity and enhanced
productivity;

(iv) To build the capacity of the community in
sustainable harvesting and post harvesting
techniques to increase their income;

(v) To promote local value addition of NTFP to
ensure higher returns;

(vi) To develop market linkages for NTFP;

(vi) To develop a pool of community resource
persons to enable the community institutions
to manage their activities;

(viii) To enable women to have better access to
their entitlements and services of the
government and other agencies;

(ix) To promote the use of ICT to improve the
livelihoods opportunities of the NTFP collectors.

(b) The guidelines of the Sustainable Agriculture
component of MKSP and NTFP component of MKSP
were framed and circulated in January 2011 and April
2012 respectively. Both the Guidelines have been
uploaded on the official site of Ministry of Rural
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Development at aajeevika.gov.in. The Ministry of Rural
Development provides funding support upto 75% (90%
for North Eastern States) to the projects forwarded and
recommended by the State Governments under both the
Sustainable Agriculture and NTFP streams of MKSP.
Balance share is contributed by the respective State
Government or any other donor agencies (national or
international in the form of grants) or the Project
Implementing Agency (PIA).

Once a project in the Sustainable Agriculture stream
of MKSP is sanctioned, the releases are made in 3
instaiments. The first instalment, 25% is released after
the sanction of the project and signing of the MoU
between the Project Implementing Agency and the Co-
ordinating agency appointed by the Ministry. The next
instalment of 50% is after incurring expenditure of 60%
of the 1st instaiment and achieving corresponding physical
target. The last instalment of 25% is released on utilization
of 80% of the total available funds and achievement of
corresponding physical targets.

In case of the NTFP stream of MKSP, the releases
are made in 3 instalments. Out of the first instalment (i.e.
25% of the central share), 10% is released after the
sanction of the project and signing of the MoU between
the Project Implementing Agency and the Designated
agency appointed by the Ministry. The rest of the 15% of
1st instalment is released after submission of the D.P.R.
The second instalment of 50% is after incurring
expenditure of 60% of the total available funds and
achieving corresponding physical targets. The last
instalment of 25% is released on utilization of 80% of the
total available funds and achievement of corresponding
physical targets.

(c) The Ministry has released Rs. 94.83 crore as Ist
installment of Central share under MKSP till date. The
State/UT, year-wise details of expenditure are as under:

Sl Name of the Year of Expenditure/release

No. State release of funds as
Ist instalment
of Central share
(Rs. in crore)
1 2 3 4
1. Andhra Pradesh 2011-12 4717
2, Bihar 2011-12 20.09
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3. Karnataka 2011-12 01.17
4. Kerala 2011-12 16.59
5. Madhya Pradesh 2011-12 06.19
6. Maharashtra 2011-12 01.09
7. West Bengal 2012-13 02.53

Total 94.83

(d) The Government has taken the following steps to
monitor and review the efficient implementation of the
programme:-

(i) Reguiar monitoring by Coordination Agency on
performance of Project Implementing Agencies
(PIAS).

(i) Regular Quarterly Review Meetings with PlAs/
State Governments to ensure the smooth and
efficient implementation of the sanctioned
projects under MKSP.

(iii) Monitoring through web based MIS of PlAs.

(iv) Bi monthly review of PlAs at State level by
Secretary (RD)/Mission Director, State Rural
Livelihood Mission (SRLM).

(e) The project period under MKSP is for three years.
Accordingly, the projects mentioned above have been
sanctioned for a period of three years. Hence, the impact
assessment study is possible after completion/conclusion
of projects sanctioned in the initial phase at the end of
the project period of three years.

[Transiation]
Wages under MGNREGS

66. SHRI JITENDRA SINGH BUNDELA:
SHRI GOPINATH MUNDE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

to Questions 34

(a) the minimum wages prescribed for the workers
under the Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS), State/UT-wise;

(b) whether the workers under MGNREGS are
reportedly not being paid the minimum wages under the
scheme and if so, the details thereof;

(c) whether the Government has constituted a
committee to create a separate index for updation of
wages under MGNREGS, if so, the details thereof and
the recommendations made by the said committee
including the steps taken/being taken by the Government
on the said recommendations;

(d) whether the Government has received
suggestions from social organisations/States and other
stakeholders in this regard; and

(e) if so, the details thereof and the action taken/
being taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Wage rates for workers under the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA),
2005 are notified and periodically revised by the Central
Government in accordance with the provisions of Section
6(1) of the Act. The latest revision of wage rates under
MGNREGA was made vide notification dated 26.02.2013
in respect of all States/Union Territories and became
effective from 1st April 2013. The revised wage rates
under MGNREGA are in the enclosed Statement.

(b) Wages are linked to the quality of work and
wage rates notified under Section 6(1) of the Act. Further,
wages are calculated according to the Schedule of Rates
fixed by the State Governments for different types of
work. The Schedule of Rates of wages for various
unskilled labourers are required to be so determined that
an adult person working for nine hours, including an
hour of rest, would normally earn a wage equal to the
wage rate. No instance of MGNREGA workers being
denied wages, which are calculated on the basis of a
wage rate lower than the wage rate notified by the Central
Government under Section 6(1) of the Act, has come to
the notice of Ministry of Rural Development from any
State/Union Territory.

(c) Yes Madam, the Government of India has
constituted a commitiee under the Chairmanship of
Dr. Pronab Sen, Chairman, National Statistical
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Commission (NSC), Ministry of Statistics & Programme 1 2 3
Implementation to develop a mechanism to evolve a
framework to create a separate index for updation of
MGNREGA wages. The report of the Committee is awaited.

7(a). Himachal Pradesh-Scheduled Rs. 171.00

Pending the report from the Committee, the Ministry has 8. Jammu and Kashmir Rs. 145.00
decided to index the wages with the Consumer Price
Index for Agricultural Labourers (CPIAL) each year. The 9. Karnataka Rs. 174.00
CPIAL indexed wage rates have been Iast. revised in 10. Kerala Rs. 180.00
2013 vide notification dated 26.02.2013 effective from 1st
April, 2013. 11. Madhya Pradesh Rs. 146.00
(d) Yes Madam, the Government has received 12.  Maharashtra Rs. 162.00
suggestions/recommendations from several individuals/ 13.  Manipur Rs. 153.00
organisations and States/UTs, viz., Bihar, Karnataka,
Jharkhand, Rajasthan and Andaman & Nicobar Islands 14.  Meghalaya Rs. 145.00
stating that MGNREGA wages should not be less than 15. Mizoram Rs. 148.00
the minimum wages notified by the State Governments
for unskilled agricultural labourers under the Minimum 16. Nagaland Rs. 143.00
Wages Act, 1948.
9 17.  Odisha Rs. 143.00
(e) The Hon’ble High Court of Karnataka in its Order 18. Punjab Rs. 184.00
dated 23.09.2011 had ruied that MGNREGA wage rates
cannot be less than the minimum wage rate for unskilled 19.  Rajasthan Rs. 149.00
agricultural -Iabourers fixed under the Minimum Wages 20.  Sikkim Rs. 135.00
Act and directed the Central Government to make
payment of arrears. In a Special Leave Petition(Civil) No. 21. Tamil Nadu Rs. 148.00
379-390 of 2012 filed by Government of India against
y 9 22. Tripura Rs. 135.00

the aforesaid judgement of Hon'ble Karnataka High Court,
the Hon'ble Supreme Court has granted interim stay to 23. Uttar Pradesh Rs. 142.00
the orders of the Karnataka High Court. On a Writ Petition
on similar issue filed in the High Court of Andhra Pradesh,
the Hon'ble court has reserved its judgement. The matter 25. Chhattisgarh Rs. 146.00
is, thus, sub-judice.

24. West Bengal Rs. 151.00

26. Jharkhand Rs. 138.00
Statement
27. Uttarakhand Rs. 142.00
No. Name of State/ Revised wage 28. Goa Rs. 178.00
Union territory rate (Rs.)
29. Andaman and Nicobar Rs. 198.00
1 2 3 Islands (Andaman)
1. Assam Rs. 152.00 29(a) Andaman and Nicobar Rs. 210.00
2. Andhra Pradesh Rs. 149.00 Nicobar  (Nicobar)
3. Arunachal Pradesh Rs. 135.00 30. Dadra and Ngar Haveli Rs. 175.00
4. Bihar Rs. 138.00 31. Daman and Diu Rs. 150.00
5. Gujarat Rs. 147.00 32. Lakshadweep Rs. 166.00
6. Haryana Rs. .
y s- 214.00 33.  Puducherry Rs. 148.00
7. Himachal Pradesh-Non- Rs. 138.00

scheduled 34. Chandigarh Rs. 209.00




37 Written Answers

[English]
Conservation of Water

*67. SHRI NARAHARI MAHATO:
SHRI MANOHAR TIRKEY:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Union Government organises
awareness/training programmes for promotion of water
conservation and management, particularly for women;

(b) if so, the details thereof including the number of
such programmes organised and the number of
participants imparted training during each of the last three
years and the current year, State/UT-wise; and

SRAVANA 17, 1935 (Saka)

to Questions 38

(c) the success achieved through these programmes?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Yes, Madam. The Ministry of Water
Resources organises awareness/training programmes for
promotion of water conservation and management for
various stakeholders including women.

(b) State/UT-wise details of the programmes and
number participants imparted training by the National
Water Academy and Central Ground Water Board are
given in the enclosed Statements-l and Il respectively.

(c) The training/awareness programmes help in
building the capacity of multiple stakeholders involved in
water conservation and management including women,
students and teachers.

Statement |

Details of training programmes on water resources conservation and management
organised by the National Water Academy during the last three years

Name of the Dates Total No. of No. of Women
programme Trainees attended Trainees attended
2010-11

Water Resources Management 3.12.2010 37 31

for School Teachers (84%})
2011-12

Introductory programme on 24.2.2012 25 21
“Water Resources of india” (84%)

for School Teachers

2012-13

Water Resources of India for 5.12.2012 47 29
School Teachers (62%)

Statement Il

Training programmes about awareness on water conservation and management conducted by the
Central Ground Water Board during the last three years*

Sl. States 2010-11 201112 TOTAL
No. No. of Total Total No. of Total Total No. of Total Total
training no. of no. of training no. of no. of training no. of no. of

Courses  participants ~ women

Courses participants  women  Courses participants  women

conducted participants ~ conducted participants conducted participants
1 2 3 4 5 6 7 8 9 10 1
1. Assam 2 78 13 0 0 0 2 78 13
2. Arunachal Pradesh 0 0] 0 0 0 0 0 0]
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1 2 3 4 5 6 7 8 9 10 1
3.  Manipur 0 0 0 0 0 0 0 0 0
4. Meghalaya 1 16 1 0 0 0 1 16 1
5.  Mizoram 0 0 0 0 0 0 0 0 0
6. Nagaland 1 33 2 0 0 0 1 33 1
7.  Tripura 0 0 0 0 0 0 0 0 0
8. Andhra Pradesh 2 114 11 2 78 5 4 192 16
9. Bihar 2 140 35 1 100 18 3 240 53
10.  Jharkhand 0 0 0 0 0 0 0 0 0
11.  Chandigarh 1 23 7 0 0 0 1 23 7
12.  Punjab 1 36 6 0 0 0 1 36 6
13. Haryana 1 32 0 0 0 0 1 32 0
14. Madhya Pradesh 2 271 29 2 145 8 4 416 37
15.  Chhattisgarh 2 140 140 0 0 0 2 140 140
16. Delhi 1 19 6 0 0] 0 1 19 6
17. Karnataka 2 76 3 0 0 o] 2 76 3
18. Goa 0 0 0 0 0 0 0 0 0
19.  Gujarat 2 80 8 2 61 9 4 141 17
20. Diu 0 0 0 0 0 0 0 0 0
21. Himachal Pradesh 2 269 50 2 70 35 4 339 85
22. Jammu and Kashmir 2 85 5 0 0 0 2 85 5
23.  Kerala 2 77 40 2 132 69 4 209 109
24. Maharashtra 2 54 7 0 0 0] 2 54 7
25. Dadra and Nagar Haveli 0] 0 0 0 0 0 0 0 0
26. Odisha 2 61 6 0 0 0 2 61 6
27. Rajasthan 2 70 9 2 400 25 4 470 34
28. Tamil Nadu 2 103 10 2 74 13 4 177 23
29. Uttar Pradesh 2 73 20 0 0 0 2 73 20
30. Uttarakhand 2 47 12 1 80 32 3 127 44
31.  West Bengal 2 85 85 1 24 0 3 109 85
32. Andaman and Nicobar 0 0] 0 0] 0 0 0 0 0

Istands

Total 40 1982 505 17 1164 214 57 3146 719

“No programme was conducted during 2012-13.
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Privatisation of Airports

*68. SHRI PRABODH PANDA:
SHRI ANAND PRAKASH PARANJPE:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has decided to privatise
15 airports in the country, if so, the details thereof including
the name of those airports, terms of contract, criteria
fixed for the purpose and the reasons therefor;

(b) the details of the welfare schemes to be operated
for the employees of those airports;

(c) whether the States have opposed the privatisation
of airports and if so, the details thereof and the response
of the Government thereto including the details of the
inter-ministerial group constituted on this issue;

(d) whether the aforesaid inter-ministerial group has
submitted its report to the Government and if so, the
details thereof including the action taken by the
Government in this regard; and

(e) the role of Airport Authority of India after
privatisation of these airports?

THE MINISTER OF CIVIL AVIATION (SHR!I AJIT
SINGH): (a) to (e) The Inter-Ministerial Task Force
constituted by the Planning Commission for preparing a
financing plan for the 12th Plan period, has provided a
blue-print for robust expansion and modernization of
airports across the country, especially with private
participation and recommended the development,
operation and maintenance of several airports through
Public Private Partnership (PPP). In line with the
recommendation of the Task Force, it has been decided,
in principle, to operate, manage and develop 20 airports
of Airports Authourity of India under PPP which include
Kolkata, Chennai, Ahmedabad, Lucknow, Jaipur, Guwahati,
Bhubaneswar, Coimbatore, Trichy, Varanasi, Indore,
Amritsar, Udaipur, Gaya, Raipur, Bhopal, Agartala, imphal,
Mangalore and Vadodara. An Inter-Ministerial Group (IMG)
has been constituted in this regard to evolve and
recommend appropriate modal for achieving the desired
objective of operation, management and development of
these airports with private participation, including the
welfare of employees. No objection has been received
so far in this regard from any of the State Government.
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Reorganisation of Zones and Divisions

*69. DR. KIRIT PREMAJIBHAI SOLANK!:
SHRI M.K. RAGHAVAN:

Will the Minister of RAILWAYS be pleased 1o state:

(a) whether the Railways have examined the report
submitted by the committee regarding creation/
reorganization of zones and divisions in the Railways;

(b) if so, the outcome thereof and if not, the time by
which a final decision is likely to be taken thereon,

(c) the details of proposals from various States
including Karnataka, Kerala and Guijarat for the purpose,
State-wise; and

(d) the other steps taken/being taken by the Railways
in this regard?

THE MINISTER OF RAILWAYS (SHR!I MALLIKARJUN
KHARGE): (a) Yes, Madam,

(b) to (d) The number of proposals for the creation
of new Railway Zones and Divisions, with their
headquarters in various States, examined by the
Committee is given in the foliowing table:

Number of Number of
proposals for proposals for
new zones new divisions

Name of the State

with with
headquarters headquarters

in the in the

State State
1 2 3
Andhra Pradesh 1 4
Assam 1 1
Bihar - 2
Chhattisgarh - 1
Gujarat 4 4
Jammu and Kashmir - 1
Jharkhand 3 1
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1 2 3
Karnataka - 2
Kerala 10 4
Madhya Pradesh - 7
Maharashtra 9 1
Odisha - 7
Tamil Nadu - 1
Tripura - 3
Uttar Pradesh 1 2
Uttarakhand - 3
West Bengal 3 1

The conclusions/recommendations of the Committee
have been accepted by the Railway Board and are
presently under consideration of the Ministry of Railways.

[Translation]
Water Resource Projects

*70. KUMARI SAROJ PANDEY: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the details of new water resource projects
sanctioned during the last three years and the current
year in the country, State/UT-wise;

(b) the details of the funds allocated for these
projects and spent therefrom during the said period,
project, State/UT and year-wise; and

(c) the present status of each of these projects
along with the steps taken to expedite completion of
each of these projects?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) The Government of India
provides Central Assistance (CA) under Accelerated
Irrigation Benefits Programme (AIBP) to the State
Governments on their requests and as per the Guidelines
of AIBP for completion of ongoing Major/Medium Irrigation
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(MMI) projects & surface Minor Irrigation schemes. During
the period of 2010-11 to 2012-13, as also the current
year (2013-14), a total of 12 major/medium irrigation
projects have been included under Accelerated Irrigation
Benefits Programme (AIBP). State-wise and project-wise
CA provided to the above MMI projects under AIBP to
the States and the expenditure incurred by them is in the
given Statement-l. Also, during the last three years
(2010-11 to 2012-13) and the current year, 3535 Surface
Minor lIrrigation (MI) Schemes have been included in
AIBP. The details of State-wise surface MI schemes
included, funded under AIBP and the funds spent is in
the given Statement-il. The Union Government also
provides CA under RRR of water bodies satisfying
Guidelines on the request of State Governments for
creation/restoration of irrigation potential. During the last
three years (2010-11 to 2012-13) and the current year,
3341 number of Repair, Renovation and Restoration
(RRR) of water bodies have been found eligible for
release of Central Assistance (CA) as per the scheme of
Ministry of Water Resources (MoWR), Government of
India. State-wise and project-wise CA provided to RRR
of water bodies through MoWR to the States, expenditure
incurred during the last three years (2010-11 to 2012-13)
and the current year is given in the Statement-lIl.

Irrigation being a State subject, the planning,
execution, operation, and maintenance of irrigation
projects are carried out by State Governments from their
own resources as per their own priorities. All of the
above 12 MMI projects are ongoing and are under
execution. Out of the 3535 surface MI schemes included
under AIBP during this period, 2418 schemes are ongoing.
Out of the 1593 RRR of water bodies schemes for which
CA has been provided through MoWR to the States
during this period, 333 have been completed.

Review meetings are regularly held by CWC/MoWR
with the State Governments to review the physical and
financial progress of the projects funded under AIBP. The
Monitoring of projects is also conducted by the field
offices of CWC to assess the physical and financial
progress of the projects and suggestions are given to the
State Governments to expedite the completion of the
projects.
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Statement |
Central Assistance released to the projects included under AIBP from 2010-11 to 2013-14 and expenditure incurred

(Amount Rs. in Crore)

Sl Name of 2010-11 2010-11 2011-12 2011-12  2012-13 2012-13 2013-14 2013-14
No. Project (CA (Expenditure (CA (Expenditure (CA  (Expenditure (CA (Expenditure
relea- Incurred relea- Incurred relea- Incurred  relea- Incurred
sed) including sed) including sed) including  sed) including
State State State State
share) share) share) share)
Chhattisgarh
1. Khuraung ERM 4500 10.890 0.000 20.870 3.375 * 0.000 *
2. Sutipar Project 6.180 7.100 0.000 14.448 12.150 * 0.000 *
3. Maniyari Tank 0.000 0.000 22.250 0.000 0.000 * 0.000 *

Jammu and Kashmir

4. Restoration & Mod. of 0.000 0.000 8.910 6.708 12.707 * 0.000 *
Main Ravi Canal

Jharkhand

5. Subernarekha Multipurpose 0.000 0.000 335.540 0.000 515.721 * 0.000 *
Project

Kerala

6. Chittrupuza Project 5.852 4.979 0.000 4.979 0.000 * 0.000 *

Madhya Pradesh

7. Jobat Irri. Project 6.660 7.310 0.000 26.600 10.000 * 0.000 *
8. Singhpur Project 0.000 0.000 15.750 0.000 0.000 * 0.000 *
9. Sagar Project 0.000 0.000 14.751  80.180 9.000 * 0.000 *
10. Sajay Sagar Project 0.000 0.000 12,974 57.430 10.440 * 0.000 *
Punjab

11. Relining of Rajasthan 105.840 0.000 0.000 0.000 0.000 * 0.000 *

Feeder Canal Project
West Bengal

12. Teesta Barrage Project 81.000 0.000 97.200 369.650 0.000 * 0.000 *

(*)State Governments have to submit Expenditure details for the year 2012-13
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Statement Il
State-wise details of funds allocated and spent for Minor irrigation Schemes under AIBP
during last three years and the current year

Sl. State No. of Funds released and spent (Rs. in crore)

No. schemes 2010-11 2011-12 2012-13 2013-14
included Funds Funds Funds Funds Funds Funds Funds Funds
during released spent released spent released spent released spent
2010-11

1. Anunachal Pradesh 79 13.6531111 13.65311 37.5426 37.5426 0 0 0 0
2. Assam 0 0 0 0 0 0 0 0 0
3. Manipur 0 0 0 0 0 0 0 0 0
4. Meghalaya 49 23.0471111 23.04711 22.5013 22,5013 2.2502 2.2502 0 0
5. Mizoram 58 30.1813333 -~ 30.18133 46.7890 46.7890 0 0 0 0
8. Nagaland 177 77.78 77.78 30.2182 30.2182 0 0 0 0
7.  Sikkim 225 15.6383333 15.63833 37.4604 37.4604 0 0 0 0
8.  Trpura 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 181 36.00 36.00 52.3502 52.3502 53.9100 0 0

10.  Jammu and Kashmir 0 0 0 0 0 0 0 0 0

11, Odisha (KBK) 0 0 0 0 0 0 ] 0 0

12.  Uttarakhand 492 128.592778 128.5928 172.4651 172.4651 103.5418 0 0

13.  Andhra Pradesh 0 0 0 0 0 0 0 0 0

14.  Chhattisgarh 0 0 0 0 0 0 0 0 0

15.  Madhya Pradesh 19 40.0555556 40.05556 251117 25.1117 0 0 0 0

16.  Maharashtra 46 284.604333 284.6043 66.8053 66.8053  198.7129 0 0

17.  Bihar 32 15.48 15.48 17.2559 17.2559 0 0 0 0

18.  West Bengal 34 9 9 4.95 4.95 0 0 0 0

19.  Rajasthan 0 0 0 0 0 0 0 0 ]

20. Karnataka 201 24.3921111 24.39211 45.4631 45.4631 54.0000 ks 0 0

21.  Jharkhand 285 257.386 285.984 102.9158 114.351 59.1829 0 0

Total 1878 955.80844  984.40689  661.82991 673.26500 471.59778 2.25022 0 0

Contd....
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Si. State No. of Grants released (Rs. in crore) No. of Grants released (Rs. in crore) No. of

No. schemes 2011-12 2012-13 2013-14  schemes 2012-13 2013-14 sche-

including  Funds Funds  Funds Funds FundsFunds including Funds Funds Funds mes

during  released  spent rele- spent rele- spent during  rele- spent  rele- inclu-

2011-12 ased ased 201213 ased ased ded 2013-14

during

2013-14
1. Arunachal Pradesh 0 0 0 0 0 0 0 92 60.739 ** 0 *
2.  Assam 0 0 0 0 0 0 0 269 157.63833 ** 0 *
3. Manipur 0 0 0 0 0 0 0 * 0 0 b *
4. Meghalaya 0 0 0 0 0 0 0 65 64.265222 0 0 *
5. Mizoram 0 0 0 ’ 0 0 0 0 * 0 0 0 *
6. Nagaland 96 85.5456 85.5456 0 0 0 0 120 85.5456 ** 0 *
7. Sikkim 0 0 0 0 0 0 0 * 0 0 0 *
8.  Tripura 0 0 0 0 0 0 0 21 19.722222 b 0 *
9. Himachal Pradesh 0 0 0 0 0 0 0 * 0 0 0 *
10.  Jammu and Kashmir 217 64.6864 64.6864 120.3297 b 0 0 * 0 0 0 *
11.  Odisha (KBK) 0 0 0 0 0 0 0 * 0 0 0 *
12.  Uttarakhand 40 83.5917 83.5917 61.7930 ** 0 0 * 0 0 0 *
13.  Andhra Pradesh 17 126.00 126.00 0 0 0 0 * 0 0 0 *
14.  Chhattisgarh 85 187.6084 187.6084 157.489 i 0 0 * 0 0 0 *
16.  Madhya Pradesh 67 158.5769 158.5769 135.0167 ** 0 0 68 389.102 i 0 *
16.  Maharashtra 0 0 0 0 0 0 0 * 0 0 0 *
17.  Bihar 0 0 0 0 0 0 0 129 10.8 b 0 '
18.  West Bengal 0 0 0 0 0 0 0 * 0 0 0 *
19.  Rajasthan 0 0 0 0 0 0 0 * 0 0 0 *
20.  Karnataka 0 0 0 0 0 0 0 200 125.55556 ** 0 *
21.  Jharkhand 171 121.5000 121.5000 0 0 0 0 * 0 0 0 *
Total 693 827.5090 827.5090 474.6282 0 0 0 964  913.3679 0 0 0

*AIBP scheme in XII Plan has not been approved only ongoing liabilities are being funded.
**Utilization Certificates are not submitted by the State Governments.
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Statement 1l

Details of RRR of water bodies found eligible for release of CA through MoWR to the State Governments during the period
2010-11 to 2012-13 and the current year (2013-14), funds utilized and the status

Sl Name of No. of  Year total Funds released and utilized during the last three
No. State Water of Project years and current year (Rs. in crore) No. of
Bodies inclusion cost 2010-11 2011-12 2012-13 2013-14  water
Funds  Funds Funds Funds  Funds Funds Funds Funds bodies
released utilized  released  utilized released utilized  rele- utilized com-
ased pleted
1. Andhra Pradesh 1029 2010-11 339.69 189  0.489 0.0 00 0 349768 0 0 165
2. Bihar 15 2010-11 6445 25.00 25.00 0.0 00 2754 20.539 0 0 12
3. U.P. (Budelkhand) 28 2010-11 46.15 29.08 29.08 0.0 0.0 10.379 10.379 0 0 19
4. M.P. (Bundelkhand) 78 2010-11  41.89 7.33 7.33 2.62 2.62 0 0 0 0 72
5. Meghalaya (Umiam 1 2010-11 2.83 1.78 1.78 0.64 UC not 0 0 0 0 1

Lake) Umiam Lake received

6. Maharashtra 258 2011-12 135.08 0.0 0.0 8053 1.9491 0 0.1109 0 0 34
7. Gujarat 34 2011-12 17.47 0.0 0.0 10.61 4,0422 0 0 0 0 17
8. Chhattisgarh 131 2011-12 122.91 0.0 0.0 34.68 3.5956 0 40.3334 0 0 1
9. Rajasthan 16 2011-12 11.35 0.0 0.0 7.07 3.659 0 3.635 0 0 0
10. Haryana 3 2011-12 40.24 0.0 0.0 7.04 7.04 2.52 2.02 0 0 12

Total 1593

822.06 252.19 6

3.679 143.19 229059 40.439 111.9941 0 0 333

Note: Government has decided that the new proposals of Minor irrigation schemes for release of funds under AIBP may be processed
only as per the contours of AIBP as and when approved by the Cabinet for continaution during Xl Plan.

[Translation]
Dreamliner Aircraft

*71.  SHRI HANSRAJ G. AHIR:
SHRI RUDRAMADHAB RAY:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Directorate General of Civil Aviation
(DGCA) has allowed operation of Boeing built Dreamliner
passenger aircraft which were grounded due to
manufacturing defects and if so, the details thereof
including the sectors in which the aircraft is flying;

(b) whether the manufacturing defects have been
rectified before allowing the aircraft to fly;

(c) if so, the details thereof and if not, the manner
in which the security of the crew and the passengers is
ensured;

(d) whether the International Civil Aviation
Organisation has raised significant safety concerns over
allowing operation of this aircraft and if so, the details
thereof and the response of the Government thereto;
and

(e) whether any compensation was paid by Boeing
for the period during which the aircraft was grounded
and if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT
SINGH): (a) to (c) Yes, Madam. DGCA has allowed
operation of B-787 Dreamliner aircraft after the
modifications were carried out on the aircraft main battery,
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battery charger, APU battery and their enclosures in
accordance with the recommendations of the Federal
Aviation Administration (FAA) of USA and Boeing
Company. Thereafter, extensive tests were carried out on
the aircraft before they were allowed to fly. The B787
aircraft are presently flying on the foliowing sectors:

DOMESTIC
Delhi-Bengaluru
Delhi-Kolkata
Delhi-Chennai

INTERNATIONAL
Delhi-London
Delhi-Frankfurt
Delhi-Paris

(d) No, Madam. International Civil Aviation
Organisation has not raised any significant safety
concerns on allowing operation of Dreamliner aircraft.

(e) Air India has already taken up the issue of
compensation with Boeing for the losses that it suffered
during the grounding of its Dreamliner-fleet.

[English]
Allocation of Power

*72. SHRI NAMA NAGESWARA RAO:
SHRI SHIVARAMA GOUDA:

Will the Minister of POWER be pleased to state:

(a) the details of the criteria for allocation of power
from the Central pool to various States and the allocation
made therefrom to various States during each of the last
three years and the current year, State/UT-wise;

(b) the allocation of surplus power made to various
States during the said period, State/UT and year-wise;

(c) whether the supply of surplus power to Andhra
Pradesh has been reduced to accommodate other
beneficiaries and if so, the details thereof;

(d) whether some States particularly the Southern
States including Karnataka are facing acute shortage of
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power and if so, the details thereof along with the details
of the proposals received from various States to increase
the allocation of power, State/UT-wise; and

(e) the action taken by the Government thereon along
with the steps being taken to overcome the shortage of
power in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) Power
from Central Generating Stations (CGS) to beneficiary
States/Union Territories is allocated in accordance with
formula for allocation of power which is being treated as
guidelines from April, 2000. As per these guidelines,
allocation of power is made to the States/UTs in two
parts, namely firm allocation of 85% and 15% unallocated
power for allocation by the Government for meeting the
urgent/overall requirement. The firm allocation includes
allocation of 12% free power to the affected States and
1% for local area development in case of Hydro Power
Stations and 10% (not free) power to the home State in
case of Thermal and Nuclear Power Stations. The balance
72%/75% power (for hydro/thermal) is distributed amongst
the States/UTs of the region in accordance’with the pattern
of central plan assistance and energy consumption during
the previous five years, both factors having equal
weightage. Central plan assistance is determined in
accordance with the Gadgil formula, in which population
of the States is also taken into consideration. In case of
joint venture projects, the equity contributing States get
benefit in firm allocation in accordance with their equity
contribution.

The State/UT-wise details of power allocated from
CGS to various States during last three years and current
year is given in the enclosed Statement-l.

{b) and {c) There is no surplus power in the Central
pool other than the power allocated to a beneficiary
State/UT but not used and surrendered by that State/UT.
Such surrendered power is of Delhi and DVC from the
Indira Gandhi Thermal Power Station (IGTPS), Jhajjar/
NTPC stations ot Eastern Region. The details of re-
allocation of such surrendered power to- various States/
UTs is given in the enclosed Statement-Il. Depending on
the demand and shortage situation of the various States/
UTs, Andhra Pradesh has been allocated this surplus
power as per details given in the enclosed Statement-li.

(d) and (e) There is an overall shortage of power in
most of the States in the country. The shortage of power
varies from State to State on month to month and day to
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day basis depending upon the demand and availability
of power. During the current year ie. 2013-14 (up to
June, 2013), States of Jammu & Kashmir, Uttar Pradesh,
Andhra Pradesh, Karnataka, Kerala, Tamil Nadu, Bihar,
Assam, Manipur, Meghalaya and Tripura faced energy
shortage more than the overall energy shortage in the
country.

The details of proposals received from various States
in the country to increase the allocation and action taken
thereon are enclosed at Statement-lIl.

The measures taken/being taken by the Government
to overcome the shortage of power in the country inter
alia are:

(i) Acceleration in generating capacity addition
during 12th Plan with a proposed target of
88,537 MW (exciuding 30,000 MW renewable)
against an achievement of 54,964 MW during
11th Plan.

(i) Rigorous monitoring of capacity addition of the

on-going generation projects.

(iii) Development of Ultra Mega Power Projects of

4000 MW each to reap benefits of economies
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(iv)

(vii)

x)

(xi)

to Questions 56

Advance planning of generation capacity
addition projects for 12th Plan.

Augmentation of domestic manufacturing
capacity of power equipment through Joint
Ventures.

Coordinated operation and maintenance of hydro,
thermal, nuclear and gas based power stations to
optimally utiize the existing generation capacity.

To meet the shortfall in coal supplies to themal
power stations from indigenous sources, the power
utiliies have been advised to import coal.

Renovation, modernization and life extension
of old and inefficient generation units.

Strengthening of inter-State and inter-regional
tranismission capacity for optimum utilization of
available power.

Strengthening of sub-transmission and
distribution network as a major step towards
loss reduction.

Promoting energy conservation, energy
efficiency and demand side management

of scale. measures.
Statement |
The State-wise details of power allocated during peak hours from CGS to
various States during last three years and current year
SI.No.  States Allocation as Allocation as Allocation as Allocation as
on 31.3.2011 on 31.3.2012 on 31.3.2013 on 31.7.2013
(MW) (MW) (MW) (MW)
1 2 3 4 5 6
Northern Region
1. Chandigarh 209 204 211 223
2. Delhi (UT) 4098 3897 4232 4178
3. Haryana 1939 1945 2224 2402
4. Himachal Pradesh 1160 1156 1219 1031
5. Jammu and Kashmir 1607 1603 1700 1708
6. Punjab 2027 2045 2113 2448
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1 2 3 4 5 6
7. Rajasthan 2257 2374 2831 2830
8.  Uttar Pradesh 5420 5520 5779 6017
9. Uttarakhand 750 796 844 879

10.  Railways/Powergrid 102 102 102 102

Western Region

11.  Guijarat 2588 2768 3368 3368

12. Madhya Pradesh 2444 2553 4527 4527

13.  Chhattisgarh 701 805 1127 1127

14, Maharashtra 3634 3853 6781 6681

15. Goa 437 444 491 491

16. Daman and Diu (UT) 155 165 319 319

17.  DNH (UT) 531 566 906 856

18. DAE/Powergrid 21 17 17 17

Southern Region

19.  Andhra Pradesh 2768 3306 3675 3633

20. Karnataka 1500 1672 1810 1807

21.  Tamil Nadu 3329 3282 3766 3747

22. Kerala 1296 1626 1633 1636

23.  Puducherry (UT) 386 394 396 392

24. NLC 100 100 100 100

25. Powergrid 6 6 6 6

Eastern Region

26. Bihar 1662 1742 1802 2002

27. Jharkhand 551 526 562 558

28. DVC 168 168 5990 5983

29. Odisha 1544 1544 1705 1687
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1 2 3 4 5 6
30. West Bengal 1225 1225 1403 1382
31.  Sikkim 149 149 150 150
32. Powergrid 1 1 1.26 1
North Eastern
33. Arunachal Pradesh 139 134 134 134
34. Assam 811 721 746 7486
35. Manipur 123 123 123 123
36. Meghalaya 212 212 212 212
37. Mizoram 76 74 74 74
38. Nagaland 88 80 80 80
39. Tripura 105 105 105 105
Two UTs - Andaman & Nicobar Islands and Lakshadweep are not allocated any unallocated power.
Statement I
Details of re-allocation of surrendered power to various States
Date Description of quantum of power allocated States/UTs
1 2 3

20.08.2010 45 MW surrendered share of DVC from NTPC Stations of ER Bihar
02.02.2011 55 MW surrendered share of DVC from NTPC Stations of ER Assam
05.10.2011 231.17 MW surrendered share of Delhi from IGSTPS, Jhajjar Andhra Pradesh
09.12.2011 35 MW surrendered share of DVC from NTPC Stations of ER Tamil Nadu
29.03.2012 181.17 MW surrendered share of Delhi from IGSTPS, Jhajjar Andhra Pradesh
29.03.2012 50 MW surrendered share of Delhi from IGSTPS, Jhajjar Kerala
28.06.2012 131.17 MW surrendered share of Delhi from IGSTPS, Jhajjar Andhra Pradesh
18.01.2013 131 MW from surrendered share of Dethi from IGSTPS, Jhajjar Jammu & Kashmir
18.04.2013 131.17 MW from surrendered share of Delhi from IGSTPS, Jhajjar Uttar Pradesh
23.04.2013 68.83 MW from surrendered share of Delhi from IGSTPS, Jhajjar Uttar Pradesh
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1 2 3
23.04.2013 45 MW from surrendered share of Delhi from IGSTPS, U-lll, Jhajjar Andhra Pradesh
23.04.2013 40 Mw from surrendered share of Delhi from IGSTPS, U-Ill, Jhajjar Kerala
20.05.2013 50 MW from surrendered share of Delhi from IGSTPS, U-l, Jhajjar Kerala
20.05.2013 181.17 MW from surrendered share of Delhi from IGSTPS, U-l, Jhajjar Andhra Pradesh
Statement il
Details of proposals received from States
Sl.No. State Dates of Quantum of increase/ Action taken
Request/ additional allocation
proposal requested
received
1 2 3 4 5
1. Tamil Nadu March, 2012 Entire 2,000 MW power  Kudankulam power has already been allocated
of Kudankulam to all Southern Region States as per the
allocation guidelines.
May, 2012 Additional 1,000 MW 100 MW unallocated power out of the total
unallocated power available unallocated power of 150 MW from the
1st Unit (1,000x1) of Kudankulam has been
allocated to Tamil Nadu on 27th September,
2012.
2. Andhra Pradesh July, 2012 300 MW unallocated Allocation of the unallocated power of
power of Kudankulam Kudankulam would be as per the allocation
guidelines.
July, 2012 Additional 500 MW The quantum of unallocated power in the CGSs

3 Karnataka

November, 2012

March, 2013

August, 2012

unallocated power

231.17 MW of IGSTPS,
Jhajjar

281.17 MW of IGSTPS,
Jhajjar

Additional 300-500 MW
unallocated power

being limited, the allocation depends on the
demand and shortage situation of the States/
UTs.

181.17 MW surrendered share of Delhi of
IGSTPS, Jhajjar was allocated to Andhra
Pradesh.

226 MW surrendered share of Delhi of IGSTPS,
Jhajjar was allocated to Andhra Pradesh.

The quantum of unallocated power in the CGSs
being limited, the allocation depends on the
demand and shortage situation of the States/
UTs. ’
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1 2 3 4 5
4. Kerala October, 2012  362.34 MW of IGSTPS, 100 MW was allocated to Kerala.
' Jhajjar (surrendered
power of Delhi)
November, 2012 Re-allocation of 135 MW It was not found possible to allocate the
unallocated power of ER unallocated power of Eastern Region to Kerala
in view of higher shortages being faced by other
January, 2013 100 MW pooling power  States in Southern Region.
with Kayamkulam
March, 2013 362.34 MW of IGSTPS, 90 MW surrendered share of Delhi of IGSTPS,
Jhajjar Jhajjar was allocated to Kerala.
5. Bihar January, 2013 Maximum assistance to 150 MW unallocated power of NTPC stations of
overcome shortages ER was allocated on 23rd April, 2013 to Bihar.
June, 2013 100 MW unallocated 50 MW aliocated from unallocated power of ER
power to Bihar.
6. Assam March, 2013 700 MW unallocated It was not found possible to allocate the additional
power power to Assam.
7. Punjab April, 2013 500 MW unallocated 398 MW allocated from unallocated power of
power Northern Region to Punjab.
8. Jammu and June, 2013 150 MW unallocated 150 MW allocated from Western Region to
Kashmir power Jammu and Kashmir.
9. Uttar Pradesh April, 2013 200 MW from IGSTPS, 200 MW from IGSTPS, Jhajjar allocated to
Jhajjar Uttar Pradesh.
10.  Uttarakhand July, 2013 200 MW unallocated 50 MW allocated from unallocated power of

Northern Region to Uttarakhand.

Coastal Ocean Monitoring and Prediction System

*73.  SHRI S. ALAGIRI:

(c) the details and the action taken by the

Government on the findings;

SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of EARTH SCIENCES be pleased

to state:

(d) whether the system has achieved the desired

results; and

(e) if so, the details thereof and if not, the reasons

(a) the aims and objectives of implementing the
Coastal Ocean Monitoring and Prediction System
(COMAPS);

(b) the details of the findings and the data collected
by COMAPS during each of the last three years and the
current year, location-wise;

therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) The aims and objectives of the Coastal
Ocean Monitoring and Prediction System (COMAPS)
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program are (i) to monitor water quality parameters
periodically in selected locations in the coastal waters of
India with a view to understand the changes in pollution
levels (ii) to develop possible prediction of pollutions
levels in these selected locations to assess the state of
marine environment.

SRAVANA 17, 1935 (Saka)
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(b) During the last three years and current year, the
data up to 25 parameters such as dissolved oxygen
(DO), nutrients, pH, Biological Oxygen Demand (BOD),
plankton, benthos and pathogenic bacteria, etc., are being
monitored covering different seasons at 20 locations as
detailed below:

Sl Name of 2010-11 2011-12 2012-13 2013-14
No. location
1. Vadinar Apr Apr Jan, Apr, Aug —
2.  Veraval Jan, Mar, Sep Jan, Mar, Sep Jan, Mar, Sep Jan, Mar
3. Hazira Apr, Sep Jan, May, Aug, Apr, Oct Feb
Dec
4. Thane (Mumbai) Jan, May, Sep Jan, May, Sep Jan, Mar, Sep Jan, Mar
5. Worli — Jan, May, Sep Jan, Mar, Sep Jan, Mar
6. Ratnagiri Feb Oct Jan, Mar, Oct Jan, Mar
7.  Malvan — Oct Jan, Mar, Oct Jan, Mar
8. Mandovi Jan Mar, Oct Mar, Dec Mar
9. Mangalore Mar, Sep, Feb, Mar, Mar, May, Sep, Feb, May
Oct, Dec Apr, Dec Nov
10. Kochi Mar, Sep, Feb, Mar, Mar, May, Sep, Mar
Oct, Dec May, Nov Nov
11.  Kavaratti Nov May, Dec Apr, Sep Jan, May
12. Sandheads Mar, Jul, Dec Apr, Jul, Oct Mar, Jul, Dec Mar
13. Hooghly — Apr, Jul, Oct Jul —
14. Paradip Apr, Jul, Dec Apr, Jul, Oct Mar, Jul, Dec Mar
156.  Visakhapatnam Jun, Oct, Dec Mar, Jul, Oct Jan, Jul, Dec
16. Kakinada May, Oct, Dec Mar, Jul, Oct Jan, Jul, Dec
17. Ennore (Chennai) Jan, Jun, Mar, Jun, Mar, Jun, Sep, Mar
Sep, Dec Sep, Dec Dec
18. Puducherry Jan, May, Mar, Jun, Mar, Jun, Sep, Mar
Sep, Dec Sep, Dec Dec
19.  Tuticorin Mar, May, Feb, May, Mar, May, Sep, Dec Feb
Aug, Nov Aug, Dec
20. Port Blair Mar, May, Feb, May, Jun, Nov Feb
Sep, Dec Aug, Nov

Seawater quality data collected over period has indicated areas of low, moderate and intense poliution. The data

further indicates that the concentration of the nutrients and population of pathogenic bacteria are confined to 0 - 1 km
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at these locations except in Mumbai. The details of
findings at each of the locations during the last three
years are available in the enclosed Statement.

(c) These details of the findings are being provided
to the State Pollution Control Boards, who make use of
the information to take remedial measures. Besides, the
data are also hosted on the website of Indian National
Centre for Ocean Information Services (INCOIS),
Hyderabad for wider utility.

(d) Yes, Madam.

(e) Based on the data collected, the status of coastal
waters has been assessed. The progress of project is
being evaluated periodically by an Expert Committee
and once in a year by the Steering Committee.
Considering the performance of this project and its utility
to various sectors in the coastal States, the committee
made recommendations for continuation of the project.

Statement

The details of salient findings of this monitoring exercise
carried at each of location during the last three years

e At Vadinar, water quality is observed to be
good with normal values of DO and nutrients.

e At Veraval, water quality of Veraval Harbour
continued to be considerably degraded with
low pH, low DO (which often attains zero
concentration), high nutrients and BOD.
However, the offshore environment sustains
good water quality.

¢ At Hazira, though the Tapi Estuary shows build
up of nutrients and low DO in premonsoon,
normal conditions were observed during
monsoon, the offshore waters of Hazira are of
normal water quality.

* Thane (Mumbai): Though levels of nutrients
were observed to be high at Thane creek with
low DO, coastal water quality off Mumbai
showed normal DO and moderate levels of
nutrients.

* Worli outfall (Mumbai): All the water quality
parameters were in normal range and
comparable with coastal area except minor
depletion in DO suggesting no significant
impact of release. The water quality beyond
1 km of the outfall was good with high DO and
normal nutrients.

AUGUST 8, 2013
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« Ratnagiri and Malvan: The coastal waters off
Ratnagiri and Maivan are observed to be good
with normal values of DO and nutrients.

« Mandovi: Coastal water quality of Mandovi is
good with normal levels of DO and nutrients.
Moderate levels of pathogenic bacteria were
observed occasionally.

» Mangalore and Kochi: Though nutrient levels
were in normal range, occasional low DO and
high incidence pathogenic bacteria were
observed.

o Kavaratti: Nutrients were in normal range.
However, moderate levels of pathogenic
bacteria were observed.

« Tuticorin, Pondicherry, Ennore (Chennai): Levels
of DO, BOD and nutrients were within normal
range. However, significantly high levels of
pathogenic bacteria were observed.

¢ Kakinada, Visakhapatnam: Levels of DO,
nutrients were within normal range off
Visakhapatnam and Kakinada indicating fairly
good water quality.

s Paradip: Levels of DO, nutrients were within
normal range. However, moderate levels of
pathogenic bacteria were observed.

* Hooghly, Sand heads: High levels of DO and
moderate levels of nutrients indicator good
water quality. However, moderate levels of
pathogenic bacteria were observed.

e Port Blair: Coastal water quality at Port Blair is
observed to be good with normal levels of DO
and nutrients. However, high levels of
pathogenic bacteria were observed at
Junglighat bay.

[Translation]
Flood Prone States

*74.  SHRIMATI PUTUL KUMARI:
SHRI GORAKHNATH PANDEY:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether some of the rivers have been flooded
recently;

(b) if so, the details thereof including the extent of
land and soil erosion caused as a result thereof, State/
UT-wise;
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(c) whether the Government has provided/proposes
to provide any special economic package to the flood
prone States and if so, the details thereof, State/UT-
wise;

(d) whether the States have furnished any
information on the areas frequently affected by floods
and if so, the details thereof; and

(e) the concrete measures taken/proposed to be
taken by the Government to address the problems being
faced by those areas due to flood, State/UT-wise?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Yes Madam.

(b) The river-wise flood situation during the current
ensuing monsoon season ftill 1st August, 2013 as
monitored by Central Water Commission (CWC) is
enclosed Statement-I.

The specific details about extent of land and soil
erosion caused as a result of recent floods are not
available in the Ministry of Water Resources.

(c) to (e) As regards flood control and management,
no specific economic package has been provided to
flood prone States. However, the Government of India
had launched the Flood Management Programme (FMP)
during XI Plan for providing central assistance to the
State Governments for undertaking critical works of flood
management, erosion control and anti-sea erosion. Under
this Programme, the central assistance of Rs.3566 crore
was released during XI Plan. Further central assistance
of Rs.239.46 crore has also been released during the
years 2012-13 and 2013-14 for on-going works. The State/
UT-wise details of funds released under this Programme
are given in Statement-Il.

The XIi Plan Working Group on Flood Management
and Region Specific |ssues had compiled in December,
2011 the maximum flood affected area in the country as
49.815 million hectare (mha). The State-wise details are
given in Statement-Ili.

The flood management measures undertaken are in
the form of embankments, drainage channels, protection
of villages/towns and raised platforms. The State/UT-wise
details are given in Statement-IV.
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Statement |
Basin-wise Flood Situation During Monsoon-2013

Ganga

» In Ganga CWC issues flood forecasts for 21 flood
forecast stations in the States of Uttarakhand
(2 Stations), Uttar Pradesh (10 Stations), Bihar
(7 Stations), Jharkhand (1 Station) and West
Bengal (1 Station).

» In Uttarakhand in the upper reach of Ganga, CWC
issues Flood Forecast for Srinagar station (on
river Alaknanda), Rishikesh station (on river
Ganga) and Haridwar station (on river Ganga).

> Due to very heavy to exceptionally very heavy
rainfall during the period 14th to 18th June 2013
in association with vigorous monsoon, rainfall of
the order of 34 cm was recorded in the catchment
areas of rivers Alaknanda, Bhagirathi and Ganga.
This gave rise to rapid rise in water levels in
most of the rivers.

> River Ganga flowed in High Flood Situation (Water
Level less than Highest Flood Level but still within
0.50 m of the HFL) at Rishikesh and Haridwar in
Uttarakhand on 17th June 2013. In Uttar Pradesh,
Bihar, Jharkhand and West Bengal, the river
Ganga flowed either in Moderate to Low Flood
Situation till 1st August 2013. Ganga is flowing
with rising trend along its course downstream of
Allahabad after the confluence of Yamuna as on
1st August 2013.

Yamuna

» In Yamuna Basin, CWC issues flood forecasts for
a total of 15 stations

» Due to very heavy to exceptionally very heavy
rainfall during the period 14th to 18th June 2013
in association with vigorous monsoon, rainfall of
the order of 34 cm was recorded in the catchment
areas of rivers Yamuna and its tributaries. This
gave rise to rapid rise in water levels in most of
the rivers.

» At Hathnikund Barrage, the releases into Yamuna
river gradually increased from 45683 cusec (0600
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hrs on 16.06.2013) to 806464 cusec (0600 hrs
on 17.06.2013). and thereafter, the releases
decreased rapidly to less than 20000 cusec(0600
hrs on 22.06.2013).

» The release of 806464 cusec is the highest on
record at Hathnikund Barrage. Before this, a
maximum of 7.06 and 7.44 lakh cusec was
released during 1978 and 2010 respectively.

» River Yamuna crossed the previous Highest Flood
Level (HFL) at Mawi in Uttar Pradesh on 18th
June 2013 and flowed in High Flood Situation at
Delhi Railway Bridge on 19th and 20th June
2013.

> River Yamuna flowed either in Moderate or Low
Flood Situation at the remaining flood forecast
stations except at Agra and Etawah in Uttar
Pradesh. As on 1st August 2013, the river was
rising in Naini in Uttar Pradesh and expected to
reach a peak on the night of 1st August 2013.

Chambal

» Gandhisagar Dam in Madhya Pradesh received
considerable inflows and has risen considerably.

Ramganga

» Central Water Commission issues Flood Forecast
at Moradabad and Bareilly on Ramganga in Uttar
Pradesh.

» Due to very heavy rains in catchment areas on
17th and 18th June 2013, the water level of
Ramganga at Moradabad (DL-190.60m, HFL-
192.68m) started rising and reached a peak on
19th June 2013 which was in Low flood situation.
The river later fell below warning level on 21st
June.

> The water level of Ramganga at Bareilly (WL-
162.70m, DL-163.70m, HFL-162.88m) is much
below warning level during the entire period.

Ghaghra & Rapti

» Central Water Commission maintains six Flood
Forecast Stations in Ghaghra and three in Rapti.
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» Due to continuous rain in upstream areas the
river Ghaghra at Elgin Bridge flowed in High
Flood Situation on 22nd and 23rd July 2013.

» The river Ghaghra also flowed in Moderate/Low
flood Situation in other 4 flood forecast station
while it did not cross warning level at Chhapra in
Bihar.

> River Rapti at Balrampur flowed in High Flood
Situation on 13th and 14th July 2013 and from
24th July to 27th July 2013.

> River Rapti at Bansi and Birdghat also flowed in
Moderate to Low flood situation.

Gandak

» River Gandak flowed in Moderate to low flood in
Khadda in Uttar Pradesh and Rewaghat in Bihar.

Burhi Gandak

» River Burhi Gandak flowed in Moderate to low
flood in Khagaria in Bihar.

Bagmati

> River Bagmati at Benibad in Bihar also flowed in
low and moderate flood situation.

Adhwara Group

> River Adhwara Group flowed in Moderate to low
flood in Kamtaul in Bihar.

Kamlabalan

> River Kamlabalan flowed in Moderate to low fiood
in Jhanjarpur in Bihar.

Kosi

> River Kosi at Basua in Bihar flowed in High Flood
Situation on 11th and 12th July 2013 and then
receded to moderate flood situation on 12th July
2013.

> River Kosi also flowed in moderate to low flood
situation in Baltara and Kursela in Bihar.
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Mahananda

> River Mahananda flowed in moderate to low flood
situation in Dengraghat and Jhawa in Bihar.

Brahmaputra & its tributaries

» Moderate and Low Floods have been observed
in Brahmaputra, Subansiri, Buridehing, Dikhow,
Desang, Jia-Bharali, Dhansiri(S), Puthimari Beki
and Sankosh Rivers in Assam.

Barak

» Moderate and Low Floods have been observed
in Kushiyara in Barak basin of Assam.

Damodar

» Considerable inflows were received in dams of
Damodar river system and the storages have
improved.

East flowing rivers in Odisha

> River Subarnarekha at Rajghat flowed in
Moderate to Low flood situation till 1st August
2013.

> River Burhabalang at NH 5 Road Bridge flowed
in Low flood situation

> River Baitarni at Anandpur and Akhuapada flowed
in Moderate to low flood situation.

> River Vamsadhara at Kashinagar in Odisha flowed
in Moderate to low flood situation.

Mahanadi

> River Mahanadi at Hirakud dam received inflows
above threshold from 3rd week of July 2013,

> River Mahanadi at Naraj in Odisha also flowed in
low flood situation.

West Flowing Rivers

> Rivers in West flowing rivers of Kutch received
inflows into Kadana Dam, Dharoi and Dantewada
Dams.
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> Wanakbori Weir in Gujarat flowed in low fiood
situation.

Narmada

» River Narmada at Hoshangabad in Madhya
Pradesh flowed in Moderate to low flood situation.

Tapi and Damanganga Basins

» Hathnur Dam in Maharashtra, and Ukai Dam in
Gujarat on river Tapi, Madhuban Dam on
Damanganga in Daman received significant
inflows.

Godavari and its tributaries

> River Indravathi at Jagdalpur in Chhattisgarh
flowed in moderate to low flood situation

> River Wainganga at Bhandara and Pauni in
Maharashtra flowed in Moderate to low flood
situation.

> River Wardha at Balharsha flowed in moderate to
low flood situation.

> River Godavari at Kaleswaram, Eturunagaram,
Dummagudem, Bhadrachalam, Kunavaram
Rajahmundry and Dowlaiswaram were flowing in
low to moderate flood situation.

» Sriramsagar Reservoir in Andhra Pradesh
received good inflows and is very near its Full
reservoir Level.

Krishna and its tributaries

» Almatti Dam, Narayanpur Dam in Karnataka, P D
Jurala Project, Srisailam Dam in Andhra Pradesh
received good inflows and are very near their
Full reservoir Levels as on 1st August 2013.

> River Tungabhadra also received good flows at T
B Dam from last week of June 2013 and is very
near its FRL.

» The releases from the dam gave rise to low flood
situation in Mantralayam in Andhra Pradesh.
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to Questions

76

Plans (up to 31.07.2013)

(Rs. in crore)
SI. No. State Funds Released Funds Released Total Funds
during Xi Plan During Xl Plan Released (tiil
(2012-13 and 2013-14) 31st July, 2013)

1 2 3 4 5

1. Arunachal Pradesh 78.77 78.77
2. Assam 744.90 2.51 747.41

3. Bihar 680.79 54.48 735.27

4. Chhattisgarh 15.57 15.57

5. Goa 9.98 2.00 11.98

6. Gujarat 2.00 2.00

7. Haryana 46.91 46.91

8. Himachal Pradesh 165.31 19.92 185.23
9. Jammu and Kashmir 243.50 39.36 282.86
10. Jharkhand 17.07 4.27 21.34

1. Karnataka 20.00 20.00

12. Kerala 63.68 63.68
13. Manipur 65.03 0.95 65.98
14. Mizoram 3.40 3.40
15. Nagaland 28.96 15.45 44.41
16.  Qdisha 95.64 95.64
17. Puducherry 7.50 7.50
18. Punjab 40.43 40.43
19.  Sikkim 82.86 82.86
20.  Tamil Nadu 59.82 538.82
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1 2 3 4 5
21. Tripura 20.91 20.91
22. Uttar Pradesh 290.69 45.66 336.35
23.  Uttarakhand 49.63 49.63
24, West Bengal 642.87 54.86 697.73

Total 3476.21 239.46 3715.67
Spilled over works of X Plan 89.79 0.00 89.79
Grand Total 3566.00 239.46 3805.46

Statement Il
State-wise Maximum Area Affected by Floods in any year during 1953-2010
Sl.No. State Max. Area Year of Maximum
affected (mha) Area affected

1 2 3 4
1. Andhra Pradesh 9.040 2005
2. Arunachal Pradesh 0.207 2003
3. Assam 3.820 1988
4. Bihar 4.986 2004
5. Chhattisgarh 0.089 2001
6. Delhi 0.458 1997
7. Goa 0.000 0
8. Gujarat 2.050 1988
9. Haryana 1.000 1977
10. Himachal Pradesh 2.870 1999
11. Jammu and Kashmir 0.514 1987
12. Jharkhand 0.000 o
13. Karnataka 0.900 1988
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1 2 3 4
14. Kerala 1.470 1989
15. Madhya Pradesh 0.377 1994
16. Maharashtra 0.391 2002
17. Manipur 0.080 1989
18. Meghalaya 0.095 1987
19. Mizoram 0.541 1993
20. Nagaland 0.009 1993
21. Odisha 1.400 1960
22. Punjab 2.790 1988
23. Rajasthan 3.260 1977
24, Sikkim 1.170 2000
25. Tamil Nadu 1.466 2010
26. Tripura 0.330 1963
27. Uttar Pradesh 7.340 1978
28. Uttarakhand 0.002 2001
29. West Bengal 3.080 1978
30. Andaman and Nicobar Islands 0.030 1988
31. Chandigarh
32. Dadra and Nagar Haveli
33. Daman and Diu
34. Lakshadweep
35. Puducherry 0.050 1977
Total 49.815
Notes:

1. Source:- Report of Xll Plan Working Group on Flood Management and Region Specific Issues-December, 2011,
2. The figures of flood affected areas from 2003 onwards used were without vetting from States.
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State-wise Details of Flood Management Measures till March, 2011

82

SI.No. Name of Area Length Length of Village Town/Vill. Raised
States/UTs Benefited of drainage raised/ protection Platforms
embankments channel protected works
Mha Km Km (Nos.) (Nos.) (Nos.)
1 2 3 4 5 6 7 8
1. Andhra Pradesh 1.311 2230.00 13569.00 23 72
2. Arunachal Pradesh 0.100 65.23 16.92 17 30
3. Assam 2.110 4467.90 857.79 1100 795
4, Bihar 2.949 3610.00 365.00 0 204 58
5. Chhattisgarh 0.000 10.00 0.00 0 0
6. Delhi 0.078 83.00 453.00 0 0
7. Goa 0.003 23.19 32.77 0 2
8. Gujarat 0.483 104.12 271.00 30 805
9. Haryana 2.000 1144.00 4385.00 98 448 7
10. Himachal Pradesh 0.018 | 159.16 11.00 82
11. Jammu and Kashmir 0.217 560.68 324.00 1301 22 —
12. Jharkhand 0.001 14.00 0.00 5 2
13. Karnataka 0.005 73.52 10.00 0 30
14. Kerala 0.346 205.74 82.19 6 4
15. Madhya Pradesh 0.004 26.00 0.00 0 37
16. Maharashtra 0.001 44.50 110.00 0
17.  Manipur | 0.132 577.00 166.00 512 38
18. Meghalaya 0.015 112.00 0.00 10 8
19. Mizoram 0.00 0 38
20. Nagaland 0.632 10.52 0.00 0 8
21. Odisha 0.630 7137.75 650.00 14 29
22. Punjab 3.190 1370.00 6622.00 0 3
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1 2 3 4 5 6 7 8
23. Rajasthan 0.082 145.00 197.00 0 25
24. Sikkim 0.041 101.81 64.86 0 18
25. Tamil Nadu 0.122 87.00 19.00 4 46
26. Tripura 0.033 141.74 95.23 0 11
27. Uttar Pradesh 1.703 2097.00 3995.00 4511 65
28. Uttarakhand 0.002 9.00 0.00 0 6
29. West Bengal 2.568 10539.00 7392.76 0 48
Union Territories
30. Andaman and 0.000 0.00 0.00 0 0
Nicobar Islands
31. Chandigarh 0.000 0.00 0.00 0 0
32. Dadra and Nagar Haveli 0.000 0.00 0.00 0 0
33. Daman and Diu 0.000 0.00 0.00 0] 0
34. Lakshadweep 0.000 0.00 0.00 0 0
35. Puducherry 0.004 61.00 20.00 0 0
Total 18.779 35199.86 39709.52 7713 2802 65

Source — Report of XIl Plan Working Group on Flood Management and Region Specific issues

Presentation of Women in Media

*75.  SHRI BHUDEO CHOUDHARY:
SHRIMATI ASHWAMEDH DEVI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government is aware that the
tendency to present women in an indecent way through
dirty jokes, violence and vulgarity is on the rise in
advertisements, films and television serials in the country;

(b) if so, the details of complaints received by the
Government in this regard and the action taken by the
Government during the last three years and the current
year; and

(c) the steps taken by the Government for providing
value based moral education to children through TV
serials and to bring about media drive on crimes against
women taking into account the growing incidents of
crimes against women in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! MANISH
TEWARI): (a) to (c) Programmes telecast on Television
channels are regulated through the Programme Code
and Advertising Code as provided in the Cable
Television Networks (Regulation) Act, 1995 and Rules
framed thereunder. These Codes lay down a detailed
framework for regulation of TV channels.

Rule 6(1)(a) provides that no programme should be
carried in the cable service, which offends against good
taste or decency;
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Rule 6(1)(d) provides that no programme should be
carried in the cable service, which contains anything
obscene, defamatory, deliberate, false and suggestive
innuendos and half-truths;

Rule 6(1)(k) provides that no programme should be
carried in the cable service, which denigrates women
through the depiction in any manner of the figure of a
women, her form or body or any part thereof in such a
way as to have the effect of being indecent, or derogatory
to women, or is likely to deprave, corrupt or injure the
public morality or morals.

Rule 6(2) provides that the cable operator should
strive to carry programmes in his cable service which
project women in a positive, leadership role of sobriety,
moral and character building qualities.

With regard to Advertising Codes, the following
provisions are particularly relevant:

The Rule 7(2)(vi) provides that no advertisement
shall be permitted which, in its depiction of women
violates the constitutional guarantees to all citizens. In
particular, no advertisement shall be permitted which
projects a derogatory image of women. Women must
not be portrayed in a manner that emphasises passive,
submissive qualities and encourages them to play a
subordinate, secondary role in the family and society.
The cable operator shall ensure that the portrayal of the
female form, in the programmes carried in his cable
service, is tasteful and aesthetic, and is within the well
established norms of good taste and decency.

Rule 7(8) provides that indecent, vulgar, suggestive,
repulsive or offensive themes or treatment shall be
avoided in all advertisements.

Whenever instances of violations of these provisions
are brought to the notice of the Government, action is
taken against the violating private satellite Television
channels as per the provisions in the Cable Act. The
details of action taken by the Government during the
last three years and current year, is given in the enclosed
Statement-|.

The Government has also established the CBFC
(Central Board of Film Certification) for certifying films to
make them suitable for public viewing and to eliminate
any obscene, vulgar or nude scenes and distasteful
dialogues. The CBFC ensures that scenes degrading or
denigrating women in any manner are not presented.
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Insofar as Doordarshan is concerned, Prasar Bharati
has informed that it has its own norms and guidelines
based on social objectives, moral and ethics. Before the
programme goes on air, the contents of programmes
are pre-viewed by an in-house review committee to
ensure that no content carrying violent and offensive
portrayal of women goes on air. No advertisement is
permitted which projects a derogatory image of women.

The Press Councii of India has informed that the
council has developed “Norms of Journalistic Conduct”
which cover principles and ethics of journalism for
adherence by the media. Norm 17 thereof prescribes
that newspapers/journalists shall not published anything
which is obscene, vulgar or offensive to public good
taste. It also prescribes that newspapers shall not display
advertisements which are vulgar or which depict women
as a commercial commodity. Action taken by the PCIl on
complaints received in this regard is given in the
enclosed Statement-II.

The Government also releases advertisements on
issues relating to safety of women and girl child. During
2012-13, 7 advertisements were released by DAVP
(Directorate of Advertising and Visual Publicity). During
2013-14, till 02.08.2013, three advertisements have been
released.

Ministry had also asked the self-regulatory bodies
i.e. the News Broadcasting Standards Authority (NBSA),
the Broadcast Content Compaints Council (BCCC) and
the Advertising Standards Council of India (ASCI) to
review their codes and come up with a sustained media
campaign projecting women in a positive fashion.

In response, NBA has stated that the news
broadcasters are telecasting various programmes on
women’s issues in their respective news channels which
project women in a positive fashion and improves the
enabling environment to ensure safety of women of this
country. Since these programmes are run frequently by
broadcasters, it has a better impact than a media
compaign.

BCCC has informed that ali member channels have
been directed to strictly adhere to the “Advisory on
Portrayal of Women in Television Programmes” issued
on 24.1.2012, in light of recent incidents. Channels have
also been advised that any violation of the Advisory
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could have serious consequences and maintained that
broadcasters were required to play a much larger role
in creating awareness on the subject. They have
proposed to hold an “Interactive Session on Portrayal of
Women in Television Programmes” with content,
standards & practices, and creative teams of various
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broadcasters to sensitize them to the needs of acceptable
levels of programming, especially with regard to content
related to women,

ASCI has also furnished information regarding the action
taken by them with respect to cases/complaints received
pertaining to indecent representation of women, as under:

Year No. of companints Cases upheld Compliance
relating to indecent confirmed
depiction of women
in advertisements

2012-13 23 10 10

2011-12 18 08 08

2010-11 09 01 01

2009-10 12 04 04

Statement |

Details of action taken against private satellite TV channels for showing obscene, indecent, aduit

content during last three years and current year

S.No. Name of the

Date of show

Reasons for issue of show

Action Taken

Channels cause notice cause notice
issue

1 2 3 4 5

1. Bindass 02.02.2010 Telecast of reality show The channel was asked to shift
‘Emotional Attyachar Season-I". the timing of the reality show to

11.00 P.M. The channel shifted the
programme to 11.00 P.M.

2 MTV 03.02.2010 Telecast of reality show A Warning dated 26.04.2010

‘Splitsvilla-3'. issued to the channel with the
direction to run apology scroll for
three days. The channel compiled
with the direction.

3 TVs 25.02.2010 Telecast of a programme titied A Warning dated 18.08.2010 was
‘Chintamani’ and ‘Big Screen’ issued to the channel with the
showing obscene visuals. direction to run apology scroll. The

channel complied with the
direction.

4. NDTV India 26.04.2010 Telecast of nude images of A Warning dated 16.11.2010

Tennis Player ‘Serena William’.

issued to the channel.
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10.

11.

12.

13.

14.

FOX History

Channel

Jai Hind TV

SS Music

Colors

Colors

Imagine TV

Bindass

Bindass

TLC

Sony TV

26.04.2010

26.04.2010

13.05.2010

09.12.2010

29.12.2010

30.12.2010

22.02.2011

19.04.2011

19.04.2011

20.04.2011

Telecast programme ‘Madven-
tures’ which shown visuals of a
man lying naked with ‘Sushi’
spread on him.

Telecast programme ‘Life
Sketches’ which denigrate
women through depiction in an
obscene manner.

Telecast of programme titled
‘Sizzling Hits’ which appeared
to be obscene and vulgar.

Tetecast of reality show “Big
Boss-4" not suitable for
unrestricted public exhibition.

Telecast of a tele-serial ‘Rishto
Se Badi Pratha’-denigrating
women and not suitable for
unrestricted public exhibition.

Telecast of tele-serial ‘Armaanon
Ka Balidaan-Arakshan’

Telecast of the programme
‘Emotional Atyachar-Season 2’
containing obscene visuals and
Indecent and wvulgar language.

Telecast of progamme “Dadagiri-
Revenge of the Sexes” showing
Indecent content.

Telecast of different programmes
such as ‘Get Out’, “Bridget's
Sexiest Beaches” etc. showing
obscene content.

Telecast of reaiity show ‘Comedy
Circus Mahasangram’ showing
indecent and child denigrating
content.

A Warning dated 23.08.2010
issued to the channel.

A Warning dated 23.08.2010
issued to the channel.

An Order 08.02.2012 issued to
the channel prohibiting the
transmission of the channel from
15th Feb to 22 Feb 2012.

An Order dated 23.12.2010 issued
to the channel directing to shift
the programme anytime after
11.00 p.m. and to run apology
scroll. The channel obtained a stay
on this order from Hon’ble
Bombay High Court.

A Warning dated 12.08.2011
issued to the channel.

An Advisory dated 23.02.2011
was issued to the channel.

An Order dated 26.07.2011 issued
to the channel directing them to
run apology scroll for 7 days. The
channel complied with the
direction.

A Warning dated 03.08.2011
issued to the channel.

An Advisory dated 09.08.2011
issued to the channel.

An Advisory dated 25.07.2011
issued to the channel.
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15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

Cjammel {V]

PEOPLE TV

Bindass

News 9

Sony Pix

FX channel

NDTV Good
Times

Star World

Fox Crime

Channel [V]

05.05.2011

19.05.2011

27.05.2011

01.06.2011

11.07.2011

18.07.2011

26.07.2011

27.07.2011

28.07.2011

12.09.2011

Telecast of reality show ‘Full
Toss Vella Boys' showing
obscene and indecent content.

Telecast programme ‘Aazhcha
Kazhcha' showing obscene
content.

Telecast of programme ‘Meri Toh
Lag Gayi Naukari’ appears
vulgar, obscene and indecent.

Telecast of programme ‘Sheyla’s
Size Problems’ appears vulgar,
obscene and indecent. The
visuals appear to degrade and
denigrate women.

Telecast of some english feature
films, content of which appeared
to offend good taste and
decency.

Telecast of programme ‘Harper's
Island’, ‘Crash’, ‘Mad Men
Sutra’, ‘Frasier, ‘Saving Grace’
and ‘Scoundrels’ showing
obscene visuals.

Telecast of programme ‘Life’s a
Beach’ showing obscene and
indecent visuals.

Telecast of programmes
‘Dexter’, ‘The Bold and the
Beautiful’, ‘Las Vegas’, ‘Two and
a half man’ and ‘How | met your
mother’ showing obscene
visuals.

Telecast of programme ‘Sleeper
Cell and ‘1000 ways to die’
showing obscene visuals.

Telecast of programme ‘Love
Net 2’ containing indecent,
vulgar and obscene content

A Warning dated 25.07.2011
issued to the channel.

A Warning dated 19.08.2011
issued to the channel.

A Warning dated 20.09.2011
issued to the channel.

An Order dated 23.09.2011 issued
to the channel to run apology
scroll on the channel. The channel
complied with the direction.

Warning dated 16.05.2012 issued
to the channel.

Warning dated 18.04.2012 issued
to the channel.

An Advisory issued on

02.04.2013.

An Advisory dated 14.12.2011
was issued to the channel.

Warning dated 08.05.2012 issued
to the channel.

A Warning dated 28.05.2012
issued to the channel.
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25.  Zee Trendz 12.09.2011 Telecast of programme ‘Bikini Advisory issued on 05.11.2012.
Destination’ containing obscene,
indecent and wvulgar visuals.

26. Sony 29.09.2011 Telecast of promotional trailer of The channel apologized for its
the film “The Dirty Picture” mistake and assured that such
certified ‘A’ by CBFC. incident will not recur in future.

Matter closed.

27. Times Now 29.09.2011 Telecast of promotional traller of The channel apologized for its
the film “The Dirty Picture” mistake and assured that such
certified ‘A’ by CBFC. incident will not recur in future.

Matter closed.

28. FTV 03.11.2011 Telecast of programmes Order prohibiting the transmission
“Designers in high definition’, of the channel for 10 days issued
‘Chantellie Lingerie, Paris’ and on 28.03.2013. Channel complied
‘Lingerie’ which were obscene. with the order.

29. Sahara Samay 11.11.2011 Telecast of a news item which A letter sent to the channel on
contained obscene visuals. 21.11.2011 directing them to run

apology scroll on the channel. The
channel complied with the
direction.

30. P7 11.11.2011 Telecast of a news item which A letter sent to the channel on
contained obscene visuals. 21.11.2011 directing them to run

apology scroll on the channel. The
channel complied with the
direction.

31.  Enterr 10 27.01.2012, Telecast of Hindi feature film Order issued on 08.01.2013 to

24.04.2012 ‘Musafir’, ‘Plan’ and ‘Ashiq prohibit the transmission of the
banaya aapne’-A’ certified films. channel for one day in Jan. 2013.
Channel complied.

32. Zing 18.04.2012 Telecast of Hindi feature film Order issued on 08.01.2013 to

“Hawas™ ‘A’ certified film. prohibit the transmission of the
channel for one day in Jan. 2013.
Channel complied.
33. Manoranjan TV  18.04.2012 Telecast of Hindi feature film Order issued on 08.01.2013 to
“Topless™‘A’ certified film. prohibit the transmission of the
channel for one day in Jan. 2013.
Channel complied.
34, MTV 24.04.2012 Telecast of the advertisement of An order issued on 17.06.2013

“Axe Shower Gel".

directing the channel to submit
an undertaking regarding not
airing such ads in future. Channel
complied.
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35.

36.

37.

38.

39.

40.

41.

42.

43.

SS TV

Bindass

India TV

Zee TV

MTV

Star Plus

Zing

IBN7

VH-1

25.04.2012

10.05.2012

10.05.2012

10.05.2012

10.05.2012

10.05.2012

10.05.2012

28.05.2012

28.05.2012

Telecast of Trailer of the film
“Friends with Benefits” which
was not certified by CBFC for
telecast on TV channels.

Telecast of advertisement of
“Clean & Dry Intimate Wash”
appearing indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Clean & Dry intimate Wash”
appearing indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Clean & Dry Intimate Wash”
appearing indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Clean & Dry Intimate Wash”
appearing Indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Clean & Dry Intimate Wash”
appearing indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Clean & Dry Intimate Wash”
appearing indecent, vulgar,
suggestive and obscene.

Telecast of advertisement of
“Axe Shower Gel".

Telecast of advertisment of “Axe
Shower Gel”.

Order issued on 08.10.2013 to
prohibit the transmission of the
channel for fifteen days in January
2013. Channel complied.

IMC sought opinion of ASC! who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

IMC sought opinion of ASCI who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

IMC sought opinion of ASCI who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

IMC sought opinion of ASCI who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

IMC sought opinion of ASCI who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

IMC sought opinion of ASCi who
found advertisement objectionable
and took further action to stop the
advertisement in that format.

An order issued on 17.06.2013
directing the channel to submit
an undertaking regarding not
airing such ads in future. Channel
complied.

An order issued on 17.06.2013
directing the channel to submit
an undertaking regarding not
airing such ads in future. Channel
complied.
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44.  Colors 28.05.2012 Telecast of advertisement of An order issued on 17.06.2013
“Axe Shower Gel". directing the channel to submit
an undertaking regarding not
airing such ads in future. Channel
complied.
45. Manoranjan TV 28.05.2012 Telecast of ‘A’ certified Hindi An order issued on 17.05.2013
feature film “Ek Chatur Naar’. prohibiting the transmission of the
channel for 7 days in May 2013.
Channel complied.
46. FTV 05.06.2012 Telecast of programme ”15th Order prohibiting the transmission
Anniversary-Top Designers”. of the channel for 10 days issued
on 28.03.2013 in March-April
2013. Channel complied.
47. Comedy Central 22.06.2012 Telecast of programme “Stand An order issued on 17.05.2013
up Club”. prohibiting the transmission of the
channel for 10 days in May-June
2013. Channel moved the High
Court of Delhi.
48. TCM TV 18.07.2012 Telecast of ‘A’ certified film “Rich IMC recommended to close the
Channel and Famous”. matter as the channel was
already taken off air by the
company, however, it was treated
as violation.
49. AXN 20.09.2012 Telecast of Hindi feature film An order issued on 25.04.2013
‘Darkness Falls’-‘A’ certified film. prohibiting the transmission of the
channel for one day in April 2013.
Channel moved High Court of
Delhi and obtained stay order.
50. Movies OK 20.09.2012 Telecast of Hindi feature film ‘Dil An order issued on 01.05.2013
Jale’-‘A’ certified film. prohibiting the transmission of the
channel for one day in May 2013.
Cannel moved High Court of
Delhi and obtained stay order.
51. Mahua 20.09.2012 Telecast of Hindi feature film An order issued on 25.04.2013
‘Aulaad’ and ‘Ek Aur prohibiting the transmission of the
Kurukshetra’-‘A’ certified films. channel for one day in April,
2013. Channel complied.
52. Comedy Central 10.10.2012 Telecast of obscene and vulgar An order issued on 17.05.2013

programme ‘Popcorn’ on

04.07.2012.

prohibiting the transmission of the
channel for 10 days in May-June
2013. Channel moved the High
court of Delhi and obtained stay
order.
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Statement Il
Statement of cases on obscene/nude news/photographs during the year 2010-2011
S.No. Complaint Respondent Subject Action Taken/Status
1 2 3 4 5
1-9. General Secretary, 1) Mid-Day Publication of Closed on 11.05.2011 for non-
Just Society, 2) Mumbai Mirror objectionable pursuance.
Kolhapur through 3) Times of India advertisement of
Dy. Commissioner 4) Hindustan Times massage parlour
of Police 5) DNA
(Enforcement) 6) Hamara Mahasagar
7) Nav Bharat Times
8) Pudhari
9) Loksatta
10. Dr. Zora Singh, Times of India Publication of The Council dismissed the complaint.
Chairman, Desh vulgar jokes
Bhagat Group of
Institute, Chandigarh
11.  Sh. Owais Khan, Dainik Bhaskar Publication of Closed on 05.08.2010 for non-violative.
Bhopal obscene picture
12. Mr. S.V. Mani Times of India Publication of The Council disposed of the complaint.
Ayyenger, obscene & vulgar
Chennai-600044 news
13. Sh. Pankaj Pune Mirror Publication of Closed on 30.05.2011 for non-
Narang, Pune, obscene pursuance.
Maharashtra photographs
14.  Women of India Today Indecent photograph The Council dismissed the complaint.
Udupi through of a woman
Deputy
Commissioner,
Govt. of
Karnataka
Udupi
15. Mrs. Anita Verma Times of India, Publication of The Council dismissed the complaint.
Singh, Lucknow obscene pictures in
Member Secretary, Times of India
U.P. State Women “Lucknow Times”,
Commission, magazine
Lucknow through
MIB
16. Ms. Pratibha Outlook Publication of The Council dismissed the complaint.
Naithani, obscene picture of
Mumbai actress Yana Gupta
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17-18. Sh. Maheah 1. Pudhari Publication of vulgar Closed for non-pursuance on
Kumar Kamble, 2. Lokmat advertisements 23.01.2012.
Panchsheet Nagar
19.  President, Media Regarding publication Closed on 07.03.2011 for outside
Hamari Sanskriti, of obscenity Charter.
Mumbai through
MIB
20. Sh. K.C. Ravi, Navbharat Times Obscene Ad and Closed on 15.04.2013 being settled.
Founder, Delhi article
Vikas Sanstha,
Karol Bagh,
New Delhi-05
Statement of cases on obscene/nude news/photographs during the year 2011-2012
SLLNo. Complaint Respondent Subject Action Taken/Status
1 2 3 4 5
1. Shri Ranjitha Electronic & Print Telecast/publication Close on 12.05.2011 for being sub-
Memon, Actress, Media of obscene video/ judice.
31/10, Habibullah photographs with
Road, Chennai Nythyananda
Paramahansa
2-4.  Shri Simon Joseph i) Times of india Regarding publication Close on 14.02.2012 for non-
ii) Hindustan Times of obscenity & pursuance.
iii) Mid-Day vulgarity
5. Shri Surendra Times of India Publication of Closed on 14.02.2012 for non-
Tyagi, AlIMS, obscene pictures pursuance.
New Delhi
6-7. Shri Manish i) Times of India Publication of Closed on 5.03.2012 for non-
Baphna, Noida- ii) Hindustan Times vulgarity and pursuance.
201301 (UP) obscene
photographs
8. Shri Hari Narayan Amar Ujala Publication of Closed on 15.09.2011 being outside
Dwivedi, Janpad- false news item charter and reported to the Council on
Basti, U.P. 17.11.2011.
9. Dr. Ram Prakash Navbharat Times Publication of Closed on 01.10.2012 for non-
Sharma, C-4/331, vulgarity pursuance.
Sector-6, Rohini,
Delhi-110085
10. Shri Avtar Singh, Media Publication of Closed on 09.02.2012 for non-

2315A, Sector 19C,
Chandigarh

vulgar
advertisement

pursuance.
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11.

12.

13.

14-15.

16.

17.

Shri Gurmeet
Singh, D-602,
Ganinath Soc.,
Piot No. 1,

Sec-5, Dwarka,
New Delhi-110005

Shri Ravinder

Dwivedi, President,

Anti-Corruption
Committee, Kamini
Niwas, Pandu-
rangwadi, Mira,
Thane-401104

1) Ms. Mamta
Sharma
Chairperson and
2) Dr. Charu
Walikhanna,
Member, National
Commission of
Women, Govt. of
India, 4, Deen
Dayal Upadhyaya
Marg, Delhi-02

Shri Ravinder
Dwivedi, National
President, Anti-
Corruption
Committee, Kamini
Niwas, Pandura-
ngwadi, Meera,
Thane-401104

Ms. Pratibha
Naithani, 311,
Darrti, Satyanagar,
Borivali (W),
Mumbai

Shri Ravinder
Dwivedi,

National President,
Anti-Corruption
Committee, Kamini
Niwas, Pandu-
rangwadi, Meera,
Thane-401104

Times of India

Times of India

Times of India

1) Jan Kalyan Sena
2) Times of India

Times of India
(Bombay Times)

Navbharat Times

Publication of
obscene and adult
photograph

Publication of
obscene photographs
of woman.

Publication of Vuigar
advertisement and
used derogatory
language which can
affect the women
dignity

Publication of
seminude
photograph of
Poonam Pandey

Publication of
obscene photos

Publication of
vulgarity

Closed on 02.03.2012 for non-
pursuance.

Closed on 25.1.2012 for lack of

substance.

Closed on 11.05.2012 for non-
pursuance.

Closed on 14.02.2012 for lack of
substance.

Closed on 10.01.2012 for lack of

substance.

Closed on 06.03.2012 for lack of

substance.




105

Written Answers

SRAVANA 17, 1935 (Saka)

to Questions

106

1 2 3 4 5
18.  Shri Surender The Editor, Publication of Closed on 01.10.2012 for non-
Kumar Garg, S/o Amar Ujala obscene/vulgar pursuance.
Lala Bhagwat photographs and
Prasad, R/o H.No. advertisement
146, Mohalla Naya
Bans, Nadiroad,
Thana, Kotwali
Nagar, Distt-
Muzaffar Nagar
(UP)
19.  Shri Harish Times of India Regarding Closed on 01.10.2012 for non-
Dewan, H-112/8 obscene/vulgar pursuance.
Near Arya Samaj photographs
Mandir, B-2, published by
Extension, Times of India
Safdarjung Enclave, and statement of
New Delhi-21 Poonam Pandey
20-22. Sh. Anwar Ali, 1) Rashtriya Sahara Regarding publication Closed on 29.10.2012 for non-
Advocate, Civil 2) Sahafat of obscene and pursuance.
Courts, Saharanpur 3) Hindustan Express offensive adverti-
(UP) sement and
publication material
related to religious
and Dbigotry in
Muslim youngman
Statement of cases on obscene/nude news/photographs during the year 2012-2013
S.No. Complaint Respondent Subject Action Taken/Status
1 2 3 4 5
1-3. Sh. Rakesh Nath 1. Times of India Obscene picture Closed on 08.07.2013 for not taking
Pandey, Allahabad 2. Hindustan Times cognizance.
3. I-Next of Dainik
Jagran
4, Sh. Narender Vartahar Publication of Under consideraton.
Tulsidas Popt, Nardvani vulgar, obscene
Distt. Thane and offensive
(Mah.) news items
5. Sh. Ratanlai Print Media & Electronic Pubilication of Closed on 12.02.2013 for non-
Chowdary, Media obscene & vulgar pursuance.
Advocate, advertisement

Rajasthan
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6. Forum Against Pune Mirror Publication of Under consideration.
Obscenity, C/o (TON) obscene material
Dosti Trust,
Arya Soap
Premises,
Byculla (E),
Mumbai
7. Vithika Rahul, Hindustan Times Obscene & vulgar Closed on 26.07.2012 outside charter.
vithikarahul material
@gmail.com
8. Sh. Manoj Kumar Dainik Jagran Obscene photos Closed on 12.02.2013 for non-
Aggarwal, pursuance.
Aggarwal Computers,
Fatehabad
9. Sh. Satish Kumar Dainik Hindustan Obscene photo Closed on 29.10.2012 for perain to
Sinha, Patna, Advertisement Standard Council of
Bihar. India.
10.  Ms. Tara Bhosale Social Media Obscenity on social  Closed on 16.08.2012 for outside
Social Workers, media charter.
Aurangabad
11.  Sh. Mohan Sethi, Times of India Obscene/vuligar Closed on 29.10.2012, lack of
President, Citizen picture substance.
Forum, New Delhi
i2. Sh. Kapil Marwaha DNA Publication of Under consideration.
Mumbai-400026 pornographic articles
13. Shri Vijay Chandra Amar Ujala Publication of Under consideration.
Gupta, Mo. obscene
Kachhari Tola, advertisement
POMO.
Kannauj-209725
14. Shri Suneil Sarawgi, Media Publication of immoral Closed on 8.03.2013. Allowed to rest.
Finance and obscene, vulgar
Marketing, Gulmonhar, advertisement
6C, Middleton Street,
Kolkatta-700071
15.  Shri Sudhir Sharma Times of India Regarding ban of Closed on 26.02.2013 being outside

Advocate, President,
Veerangna
Lakshmibai Vidhik
Saksharta Sewa
Mission, Gauranagar
Colony, Vrindavan,
District Mathura

nude advertise-
ment

charter.
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Khargar, Navi
Mumbai-410210

1 2 3 4 5
16.  Shri Avdhesh Singh Media Regarding ban of Under consideration.
Bhadoria, obscene, misleading
Advocate, MP and false
High Court, B-94, advertisement
Pushkar Colony,
Gola ka Mandir,
Gwalior-5
17.  Shri Anil Tiwari, Dainik Bhaskar Regarding publication Under consideration.
43, Kaseri Nandan, (DB Star) of obscene publication
PO Mahadeva,
Distt-Satna (M.P.)
18.  Shri Sultan Ahmad Amar Ujala Regarding publication Closed on 15.03.2013 being an
Haneef Nagar, of sex related endorsement.
Near Bilal Masjid, advertisement
Distt-Sultanpur-
228001 (U.P.)
Statement of cases on obscene/nude news/photographs during the year 2013-2014
SI.No. Complaint Respondent Subject Action Taken/Status
1. Shri Mirza Khawar Dekho Bhopal Publication of Closed on 08.07.2013 being outside
Beig, G-90/8, objectionable and charter.
Shish Mahal, Moti obscene photog-
Masjid, Bhopal raph of PM and
(M.P) UPA Chairman
2. Dr. Ashu Kumar Times of India Publication of Requirement letter sent on 13.05.2013.
Room No. 1186, obscene and dirty
MMRDH, AlIMS, pictures
New Delhi-49
3. Ms. Mahi Yadav Times of India Publication of nude  Requirement letter sent on 13.3.2013.
Advocate, advt. of three
Rajasthan High women
Court, Jaipur
4, Sh. Partha Mumbai Mirror Publication of Under process.
Ghosh, B-602, advertisement of
Balaji Angan, women in
Piot No. 1, undergarments
Sector-3,
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Rail Tariff Hike

*76.  SHRI RAVINDRA KUMAR PANDEY:
SHRI ANANDRAO ADSUL:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have hiked the passenger
fare considerably on the basis of recommendations made
by the Sam Pitroda Committee constituted for improving
the financial condition of the Railways;

(b) if so, the details thereof including the
recommendations of the Committee and the hike in
passenger fare, class-wise;

(c) whether the Railways propose to set up a rail
tariff authority;

(d) if so, the details thereof and the main objectives
of such authority along with its current status; and

AUGUST 8, 2013
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(e) the action taken/being taken by the Railways to
implement other recommendations of the said
Committee?

THE MINISTER OF RAILWAYS (SHRI MALLIKARJUN
KHARGE):(a) and (b) No, Madam. The recommendations
of the Sam Pitroda Committee did not form the basis for
revision in Passenger fares implemented with effect from
22nd January 2013. Passenger fares had not witnessed
any increase since 2002-03; in fact, fares in several
segments of passenger services were revised downwards
in subsequent years. A correction had become imperative
from the view point of redressing the un-viability that had
consequently got manifested in the fare structure and,
also, generating resources critically required for funding
initiatives in thrust areas, viz. modernization and safety.

Class-wise details of the increase in passenger fares

" implemented with effect from 22.01.2013 are as follows:

SI.No. Class

Increase in Fare (in paisa per PKM)

1. Second Class Ordinary (Suburban)

2. Second Class Ordinary (Non-Suburban)
3. Second Class (Mail/Express)

4. Sleeper Class

5. AC Chair Car

6. AC 3-Tier

7. First Class

8. AC 2-Tier

9. AC First Class

2 Paise

3 Paise

4 Paise

6 Paise

10 Paise

10 Paise

3 Paise

6 Paise

10 Paise

(c) and (d) The modalities of constituting a Rail Tariff
Authority, including its structure, role and responsibilities,
are under examination by the Government.

(e) implementation of the recommendations of the
Sam Pitroda Committee entails a challenging financial
requirement of Rs. 5.60 lakh crore. Action has been
initiated towards implementation of some of the
recommendations, for example, elimination of level
crossings, modernization of rolling stock, development of

Public Private Partnership (PPP) models to attract private
investment and the construction of Eastern & Western
Dedicated Freight Corridor.

Safe Drinking Water

*77.  SHRIMATI SUMITRA MAHAJAN:
SHRI BAIDYANATH PRASAD MAHATO:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:
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(a) whether a large number of people living in the
rural areas of the country have no access to safe drinking
water;

(b) if so, the details thereof indicating the fully
covered, partially covered and the quality affected areas,
State/UT-wise including Madhya Pradesh:;

(c) the details of the schemes launched for providing
safe drinking water and the steps taken to provide
drinking water in all the habitations of the country;

(d) the details of the funds released for the purpose
during each of the last three years and the current year,
State/UT-wise; and

(e) whether the Government has reviewed the
performance of drinking water schemes and if so, the
details of the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) As reported by the States
on the online Integrated Management Information System

. (IMIS) of the Ministry, as on 1.4.2013, out of 16,90,870
rural habitations in the country, there are 84,292 rural
habitations, in which at least one drinking water source
is affected by chemical contamination like excess Iron,
Fluoride, Arsenic, Salinity and Nitrate. It is estimated that
about 4.64 crore population in the country may be
exposed to chemical contamination in drinking water.

(b) The number of fully covered, partially covered
and quality affected rural habitations in the country,
including in Madhya Pradesh, State/UT wise is given in
the enclosed Statement-I.

(c) Rural water supply is a State subject. This Ministry
supplements the efforts of the States by providing them
with technical and financial assistance under the centrally
sponsored National Rural Drinking Water Programme
(NRDWP), for providing safe and adequate drinking water
supply facilities in rural areas of the country. State
Governments are empowered to plan, approve and
implement rural water supply schemes.

A budgetary allocation of Rs.11000 crore has been
provided for the NRDWP in 2013-14. Under NRDWP,
priority has to be given to cover partially covered and
quality affected habitations with safe drinking water. Up
to 67 per cent of the NRDWP funds allocated to States
on 50:50 Centre: State sharing basis (90:10 for North-
East States and Jammu & Kashmir) is to be utilized by
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the States for the coverage of rural habitations with
drinking water. Further 5% of NRDWP allocation is
earmarked at the national level and aliocated to those
States facing problems of chemical contamination in
drinking water or with Japanese Encephalitis and Acute
Encephalitis Syndrome affected high priority districts. In
addition to this, to ensure that safe drinking water is
being provided, 3% NRDWP funds on 100 per cent central
assistance basis is provided to States for Water Quality
Monitoring and Surveillance, which inter alia includes
taking up works relating to setting up and operation of
new or up-gradation of district/ sub-district level water
quality testing laboratories, and providing field test kits/
refills for testing of drinking water quality to Gram
Panchayats. Further, up to 10 per cent of NRDWP funds
allocated to States is to be utilized for promoting the
sustainability of drinking water sources, through artificial
recharge of ground water and other methods, which may
also dilute the level of contamination in aquifers.

(d) The details of the funds released under the
NRDWP, during the last three years and the current year,
State/UT-wise is given in the enclosed Statement-II.

(e) Yes Madam. The Ministry of Drinking Water &
Sanitation reviews the implementation of the National
Rural Drinking Water Programme (NRDWP) periodically
by conducting national and regional review meetings
and video conferences with the State Department officers
dealing with rural water supply. A National Consultation
with State Secretaries in-charge of Rural Drinking Water
Supply of all States was held on 18 February 2013
followed by a Consultation with State Ministers In-charge
of Rural Drinking Water Supply on 19 February 2013. In
the Consultation, the State/UT-wise physical and financial
performance under NRDWP was reviewed, good practices
adopted in various States were shared and the need for
a Communication Strategy on rural water supply was
discussed. The progress of States in the implementation
of the NRDWP is also reviewed during the Annual Action
Plan discussions at the beginning of the financial year.
States have been advised to expedite physical and
financial progress in achieving targets under the
Programme. Senior Officers/ Technical Officers of the
Ministry also visit the States to observe the progress of
implementation of the programme. The review meetings
and visits provide information about the implementation
of the Programme and enables the Government of India
and State Governments to focus on the areas where
progress is lacking.
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Statement |
Status of Rural Habitations with respect to Drinking Water Supply with 40 Ipcd (as on 1.4.2013)
Sl.No. State Total Status of Rural Habitation
Habitation Fully Covered Partially Covered Quality Affected
1 2 3 4 5 6
1. Andhra Pradesh 72176 38016 30611 3549
2. Bihar 107642 72877 24178 10587
3. Chhattisgarh 73563 46814 21161 5588
4. Goa 347 345 2 0
5. Gujarat 34415 33805 403 207
6. Haryana 7336 6911 414 11
7. Himachal Pradesh 53604 37709 15895 0
8. Jammu and Kashmir 13938 6710 7228 0
9. Jharkhand 119960 75310 44574 76
10. Karnataka 59753 24906 31640 3207
11. Kerala 11883 3517 7473 893
12. Madhya Pradesh 127197 117051 8195 1951
13. Maharashtra 100683 84948 14441 1294
14. QOdisha 157296 103552 44744 9000
15. Punjab 15335 10641 4455 239
16. Rajasthan 121133 27981 67648 25504
17. Tamil Nadu 98179 76591 21102 486
18. Uttar Pradesh 260110 259298 26 786
19. Uttarakhand 39142 2483 36620 39
20. West Bengal 98120 38627 56786 2707
21. Arunachal Pradesh 5612 690 4808 114
22. Assam 87888 38372 36637 12879
23. Manipur 2870 1627 1243 0
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1 2 3 4 5 6
24. Meghalaya 9326 1821 7415 90
25. Mizoram 777 472 305 0
26. Nagaland 1500 392 1035 73
27. Sikkim 2084 518 1566 v
28. Tripura 8132 2458 671 5003
29. Andaman and Nicobar Islands 503 307 196 o
30. Chandigarh 18 0 18 0
31. Dadra and Nagar Haveli 70 0 70 0
32. Daman and Diu 21 0 21 0
33. Delhi 0 0 0 0
34. Lakshadweep 9 0 9 0
35. Puducherry 248 128 111 9

Total 1690870 1114877 491701 84292

Statement Il
Release under NRDWP during 2010-11, 2011-12, 2012-13 and 2013-14
(Rs. in crore)

Si.No. State 2010-11 2011-12 2012-13 2013-14*
1 2 3 4 5 6
1. Andhra Pradesh 558.74 462.47 485.14 199.19
2, Bihar 170.73 330.02 224.3 0
3. Chhattisgarh 122.01 139.06 148.64 17.13
4. Goa 0.00 5.01 0.03 0
5. Guijarat 609.10 571.05 717.47 84.93
6. Haryana 276.90 237.74 313.41 63.68
7. Himachal Pradesh 194 .37 146.03 129.9 0
8. Jammu and Kashmir 468.91 420.42 4745 149.26
9. Jharkhand 129.95 148.17 243.43 7.66
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1 2 3 4 5 6
10. Karnataka 703.80 667.78 869.24 173.21
1. Kerala 159.83 113.39 249.04 19.58
12. Madhya Pradesh 388.33 292.78 539.56 102.76
13. Maharashtra 718.42 718.35 846.48 0
14. Odisha 294.76 171.05 210.58 69.23
15. Punjab 106.59 123.44 144.27 30.93
16. Rajasthan 1099.48 1153.76 1411.36 352.36
17. Tamilnadu 393.53 429.55 57017 15.18
18. Uttar Pradesh 848.68 802.32 980.06 0
19. Uttarakhand 136.41 75.57 74.28 68.79
20. West Bengal 499.19 342.51 502.36 166.1
21. Arunachal Pradesh 199.99 184.83 223.22 82.52
22. Assam 487.48 522.44 659.21 118.29
23. Manipur 52.77 47.60 66.21 15.11
24, Meghalaya 84.88 95.89 97.61 9.2
25. Mizoram 61.58 38.83 47.92 0]
26. Nagaland 77.52 80.91 110.2 31.87
27. Sikkim 23.20 69.19 32.36 0.7
28. Tripura 74.66 83.86 100.59 30
29. Andaman and Nicobar Islands 0.00 0.00 0.78 0
30. Chandigarh 0.00 0 0
31. Dadra and Nagar Haveli 0.00 0.00 0 0
32. Daman and Diu 0.00 0.00 0 0
33. Delhi 0.00 0.00 0 0
34. Lakshadweep 0.00 0.00 0 0
35. Puducherry 0.00 0.00 0.88 0.06
Total 8941.81 8474.02 10473.2 1807.74

*As on 1.08.2013
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Revival of PSUs

*78. DR. KIRODI LAL MEENA: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the number of Public Sector Undertakings (PSUs)
referred to the Board for Reconstruction of Public Sector
Enterprises (BRPSE) after its constitution;

(b) the names of the enterprises which have been
recommended by the Board for revival;

(c) the estimated cost of revival as cash expenditure,
waiver and conversion of loan into equity as decided by
the Board; and

(d) the amount allocated and spent by the
Government out of the said allocation through annual
budgets?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) 68
proposals of Central Public Sector Enterprises (CPSEs)
have been referred to the Board for Reconstruction of
Public Sector Enterprises (BRPSE) since its inception till
31.7.2013.
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(b) and (c) BRPSE has recommended revival of 58
CPSEs till 31.7.2013 envisaging total assistance of
Rs. 39,313 crore (cash assistance of Rs. 10,122 crore in
the form of infusion of funds, and non-cash assistance of
Rs. 29,161 crore in the form of waivers/write offs of
interest/loans, conversion of loans into equity, etc.). The
names of CPSEs and the estimated cost of their revival
are given in the enclosed Statement.

(d) On the recommendations of BRPSE, the
Government has approved revival of 44 CPSEs as on
31.7.2013 envisaging a total assistance of Rs. 28,333
crore (cash assistance of Rs. 5,273 crore in the form of
infusion of funds, and non-cash assistance of Rs. 23,060
crore in the form of waivers/write offs of interest/loans,
conversion of loans into equity, etc.) from Government of
India. In addition, revival plans of 3 sick CPSEs, namely,
Eastern Coal Fields Ltd. .& Bharat Coking Coal Ltd. and
Hindustan Fluorocarbons Ltd., are being implemented by
their holding companies namely, Coal India Ltd. and
Hindustan Organic Chemicals Lid. Year-wise details of
the amount allocated and spent by the Government
through annual budget are not maintained centrally.

Statement

List of CPSEs recommended for revival by BRPSE

Sl Name of the Broad gist of the Assistance recommended
No. Administrative Ministry/ recommendation from GOI
Department/CPSE of BRPSE (Rs. in crore)

Cash# Non-cash@ Total

1 2 3 4 5 6
Department of Heavy Industry

1. Hindustan Salts Ltd., Jaipur, Rajasthan Revival as a PSE 4.28 73.30 77.58
2. Bridge & Roof Co. (India) Ltd., Kolkata Revival as a PSE 60.00 112.92 172.92
3. BBJ Construction Co. Ltd., Kolkata Revival as a PSE 0.00 54.61 54.61
4. Tyre Corporation of India Lid., Kolkata Revival as a PSE 0.00 818.79 818.79
5. HMT Bearings Ltd., Hyderabad, AP Revival as a PSE 7.40 43.97 51.37
6. Praga Tools Ltd., Secunderabad, AP Revival as a PSE 10.00 204.71 214.71
7. NEPA Lid., Nepa Nagar, MP Revival as a PSE 257.48 559.16 816.64
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8. Richardson & Cruddas Ltd., Mumbai Revival through Joint 0.00 0.00 0.00
Venture/disinvestment

9. Tungabhadra Steel Products Lid., Revival through Joint 0.00 0.00 0.00
Bellary, Karnataka Venture/disinvestment

10. Bharat Pumps & Compressors Revival through Joint 0.00 137.00 137.00
Ltd., Allahabad, UP Venture/disinvestment

11. Cement Corporation of India Ltd., Delhi Closure and sale of non- 184.29 1267.95 1452.24

operating units. Other
operating units will be
revived as a PSE

12.  HMT Machine Tools Ltd., Revival as a PSE 623.00 112.00 735.00
Bangalore, Karnataka

13. Heavy Engineering Corporation Lid., Revival as a PSE 102.00 1266.30 1368.30
Ranchi, Jharkhand

14. Andrew Yule & Co. Ltd., Kolkata Revival as a PSE 146.62 508.87 655.49
15. Instrumentation Ltd., Kota, Rajasthan Revival as a PSE 85.44 603.00 688.44
16. Triveni Structurals Ltd., Allahabad, UP Revival as a PSE 93.74 290.73 384.47
17. HMT Ltd., Bangalore Revival as a PSE 441.3 551.69 992.99
18. HMT Watches Ltd., Bangalore Revival as a PSE - 204.42 302.15 506.57

Closure of Bangalore
unit and transfer of
Ranibagh unit to State
Government before

its closure

19. Bharat Heavy Plate & Vessels Ltd. Revival through financial 0.00 414.95 414.95
restructuring & taken over
by BHEL

20. Hindustan Cables Ltd., Kolkata Revival through Joint 0.00 0.00 0.00

Venture/disinvestment

21. HMT Chinar Watches Ltd., Jammu Revival through either 0.00 0.00 0.00
(Jammu & Kashmir) transferring to State Govt.
of J&K or joint venture
with any State/Central
Govt. PSU/Private Sector

22. Scooters India Ltd. Revival through Joint — — —
Venture/disinvestment
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1 2 3 4 5 6
Ministry of Textiles

23. British India Corporation Ltd., Revival as a PSE 313.91 108.93 422.84
Kanpur, UP

24. National Textiles Corporation Revival of 15 mills as 0.00 0.00 0.00
Ltd. & its subsidiaries, Delhi PSE units and 19 miils
and other States through Joint Venture

25. National Jute Manufactures Revival of as a PSE 310.33 6462.15 6772.48
Corporation Ltd., Kolkata

26. Elgin Mills Co. Ltd. Revival of Eigin Mill No.2 -- 1153.68 1153.68

Department of Fertilizers

27. Madras Fertilizers Lid., Manali, Revival as a PSE 0.00 185.31 185.31
Tamil Nadu

28. Fertilizers & Chemicals Travancore Revival as a PSE 0.00 670.37 670.37
Ltd., Kochi, Kerala

29. Brahmaputra Valley Fertilizer Revival as a PSE - 566.07 566.07
Corporation Ltd. (BVFCL)

Ministry of Shipping

30. Central Inland Water Transport Revival through Joint 17.00 400.00 417.00
Corporation Ltd., Kolkata Venture/disinvestment

31. Hooghly Dock & Port Engineers Revival as a PSE 87.99 366.38 454,37
Lid., Kolkata

Department of Defence Production
32. Hindustan Shipyard Ltd., Delhi Revival as a PSE 548.50 253.70 802.20
Department of Chemicals & Petrochemicals

33. Hindustan Organic Chemicals Ltd., Mumbai Revival as a PSE 250.00 100.00 350.00

34. Hindustan Insecticides Ltd., Delhi Revival as a PSE 0.00 240.01 240.01

35. Hindustan Fiuorocarbons Ltd., Hyderabad, Revival as a PSE 0.00 0.00 0.00
Andhra Pradesh?®

Department of Pharmaceuticals
36. Hindustan Antibiotics Ltd., Pune, Revival as a PSE 80.62 123.75 204.37

Maharashtra
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1 2 3 4 5 6

37. Bengal Chemicals & Pharmaceuticals Revival as a PSE 207.19 233.41 440.60
Ltd., Kolkata

38 Indian Drugs & Pharmaceuticals Ltd., Revival as a PSE 361.00 2861.76 3222.76
Gurgaon, Haryana

39. IDPL (Tamil Nadu) Ltd., Chennai Merger with IDPL 0.00 0.00 0.00

40. Bihar Drugs & Organic Chemicals Ltd., Merger with IDPL 0.00 0.00 0.00

Muzaffarpur, Bihar
Ministry of Coal
41. Eastern Coalfields Ltd., Burdwan, W. Bengal Revival as a PSE 0.00 0.00 0.00**
42. Bharat Coking Coal Ltd. Revival as a PSE = - -
Ministry of Mines

43. Mineral Exploration Corporation Ltd., Revival as a PSE 0.00 104.64 104.64
Nagpur, Maharashtra

44, Hindustan Copper Ltd., Kolkata Revival as a PSE 0.00 637.26 637.26
Department of Scientific & Industrial Research
45. Central Electronics Ltd., Delhi Revival as a PSE 0.00 28.60 28.60
Ministry of Water Resources

46. National Projects Construction Revival as a PSE 60.00 745.97 805.97
Corporation Ltd., Delhi

Ministry of Steel

47. MECON Ltd., Ranchi, Jharkhand Revival as a PSE 93.00 7.72 100.72*
48. Bharat Refractories Ltd., Bokaro, Jharkhand Revival through financial 0.00 428.45 428.45
restructuring & merger
with SAIL
49. Hindustan Steelworks Construction Revival as a PSE 589.76 970.60 1560.36
Ltd., Kolkata

Department of Agriculture & Co-operation
50. State Farms Corporation of India Ltd., Delhi Revival as a PSE 37.63 227.00 264.63
Ministry of Railways

51. Konkan Railway Corporation Ltd., Delhi Revival as a PSE 767.21 2927.74 3694.95




129 Written Answers

SRAVANA 17, 1935 (Saka)

to Questions 130

1 2 4 5 6
52. Bharat Wagon & Engineering Co. Revival as a PSE 25.66 164.45 190.11
Ltd., Patna, Bihar
53. Braithwaite & Company Ltd., Kolkata Revival as a PSE 0.00 288.21 288.21
54. Burn Standard Company Ltd. Revival through transfer 55.12 @@ 1090.19 1145.31
of two wagon manufacturing
units to D/o Railways and
transfer of one refractory
unit to M/o Steel
Ministry of Housing & Urban Poverty Alleviation
55. Hindustan Prefab Ltd. Revival as a PSE 90.86 128 218.86
Ministry of Development of North Eastern Region
56. North Eastern Handiicrafts and Handlooms  Revival as a PSE 8.50 83.06 91.56
Development Corporation Ltd.
Ministry of Information & Broadcasting
57. National Film Development Revival as a PSE 3.00 28.41 31.41
Corporation Ltd.
Department of Telecommunications
58. Tl Lid. Revival as a PSE 3986 170.79 4156.79
Total 10121.75 29161.73 39313.48

¥ Cash Assistance involves budgetary support through equity/loan/grants.
@ Non-cash Assistance involves waiver of interest/penal interest/GOI loan/Guarantee fee, conversion of loan into equity/debentures,

etc.

" The revival plan recommended by BRPSE inter alia envisaged non-cash assistance of Rs. 2470.77 crore and waiver of service
charges of Rs. 14 crore per annum from 2004-05 from Coal India Ltd.
" Excluding waiver of guarantee fee not exceeding Rs. 1.92 crore per annum on VRS loans and continuation of 50% interest

subsidy not exceeding Rs. 6.50 crore per annum on VRS loans.
* The revival plan recommended by BRPSE inter alia envisaged cash assistance of Rs. 1350 crore non-cash assistance of

Rs. 3032 crore from Coal India Lid.

@@ |n addition cash infusion recommended discharging statutory dues if any due and payable by BSCL
$ Revival plan is implemented by its holding company i.e. Hindustan Organic Chemicals Ltd.

[English]
Threat of Cloudbursts

*79.  SHRI SANJAY BHOL:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether out of the 249 glacial lakes in Himachal
Pradesh, 11 have been identified as ones with high
potential for breach and posing a threat of ‘glacial lakes
outburst flood’;

(b) if so, the details thereof;

(c) whether threats of cloudbursts exist in other parts
of the country also;
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(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) the preventive measures being taken or proposed
to be taken by the Government in this regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) and (b) Different investigators have reported
varying number of glacial lakes with potential for breach
and posing a threat of glacial lakes outburst floods. A
study by International Centre for Integrated Mountain
Development reported the number as 156 for glacial
lakes with 16 of them as potentially dangerous in
Himachal Pradesh.

(c) and (d) The cloud burst generally caused by high
intensity of rainfall in short duration of time. Entire
Himalayan region is vulnerable to rain induced hazards
in the form of cloud burst. Apart from Himachal Pradesh
the threat of cloud burst exists in Uttarakhand, Kashmir,
Leh and other places in Himalayan region. In general
cloud burst occurs in mountains and desert regions.

Cloudburst is such a natural process that occurs in
short period of time with precipitation of about 100 mm
per hour rain fall. Earth System Science Organization-
(ESSO-IMD) of the Ministry of Earth Sciences has
formulated a plan of Himalayan Meteorology Program for
augmenting observing systems by deploying Doppler
Weather Radars, rain radars, Automatic Weather Stations
(AWSs), Automatic Rain Gauges (ARGs) etc. Enhanced
spatial and time resolution of observations would
contribute to improved predication of Himalayan weather
in general and extreme weather events in particular. The
assimilation of the above observational data wili facilitate
improvement in now-casting and forecasting over the hill
States.
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(e) Government takes a serious note of the situation
and appropriate S&T interventions for identifying suitable
preventive measures. These are suggested to the State
Government for planning their implementation strategies.
National Disaster Management Authority has standard
institutional arrangements in this regard. The Disaster
Management Act, 2005, lays down the institutional and
coordination mechanisms at the national, state, district
and local level.

Prediction of Monsoon

*80. SHRI JOSE K. MANI: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether the early onset of the south-west
monsoon all over the country this year is indicative of
adequate rainfall during the four-month monsoon season;

(b) if so, the details thereof; and

(c) the details of the rain predictions made by
meteorologists for the current monsoon season in the
country, month-wise?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No Madam.

(b) Does not arise.

(c) India Meteorological Department (IMD) issues
operational long range forecasts for the southwest
monsoon Season (June to September) rainfall over the
country as a whole in two stages - during April and its
update June, every year. Summary of IMD’s long range
forecasts for the southwest monsoon - 2013 (June to
September) issued is presented below:

Region Period Date of Issue Forecast
(% of long period average)
All India June to September 26th April 98 + 5
All India June to September 14th June 98 + 4
Northwest India June to September 94 + 8
Central India June to September 98 + 8
Northeast India June to September 98 + 8
South Peninsula June to September 103 + 8
Al India July 101 £ 9
Al India August 96 + 9
All India August to September 1st August 96 + 8
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Manufacturing of Civilian Aircraft

691. SHRI! C. SIVASAMI: Will the Minister of CIVIL
AVIATION be pleased to state:

(@) whether a high level meeting on manufacturing
was held recently to discuss ways and means to revive
the manufacturing of civilian aircraft in the country;

(b) if so, the details and the deliberations made
thereon;

(c) whether the Government has decided to set up
any mission to develop and build a medium size mid
range civilian aircraft in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) to (d) Yes,
Madam. A High Level Committee Meeting on
Manufacturing (HLCM) was held on 09th July, 2013 to
discuss ways and means to revive the manufacturing of
civil aircraft in the country wherein, inter-alia, it was
decided that a High Level Steering Group under Dr. V.
Krishnamurthy, Chairman, NMCC would work out the
modalities of the programme on civil aircraft manufacture.
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[Translation]
Power Plants in Private Sector

692. SHRIMATI KAMLA DEVI PATLE: Will the Minister
of POWER be pleased to state:

(a) the details of the power plants being operated/
under construction in the private sector at present in the
country, State-wise;

(b) whether the Government exercises any contro}
over the said private power companies in terms of
providing benefits/facilities to their staff/workers; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) The State-
wise details of power plants operating as on 30.06.2013
in the private sector in the country is given in the enclosed
Statement-l. The State-wise details of Thermal and Hydro
Power Plants under construction (as on 30.06.2013) in
private sector in the country are given in the enclosed
Statements-il and lll, respectively.

(b) No, Madam.

(c) Does not arise in view of reply at (b) above.

Statement |

State-wise details of Power Plants QOperating in the Private Sector

Sl.No. State CATEGORY Name of Utility NAME OF THE STATION

1 2 3 5

1. DELHI THERMAL NDPL RITHALA CCPP

2. HARYANA THERMAL JhPL(HR) MAHATMA GANDHI TPS

3.  HIMACHAL PRADESH HYDRO ADHPL ALLAIN DUHANGAN HPS
4. HIMACHAL PRADESH HYDRO EP.PL MALANA-Il  HPS

5. HIMACHAL PRADESH HYDRO JHPL BASPA HPS

6. HIMACHAL PRADESH HYDRO MPCL MALANA HPS

7.  HIMACHAL PRADESH HYDRO JKHPCL KARCHAM WANGTOO HPS
8. HIMACHAL PRADESH HYDRO LGPPL BUDHIL HPS

9. RAJASTHAN THERMAL RWPL (JSW) JALIPA KAPURDI TPP
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10. UTTAR PRADESH THERMAL LANCO ANPARA C TPS

11.  UTTAR PRADESH THERMAL BEPL KHAMBARKHERA TPS
12. UTTAR PRADESH THERMAL BEPL BARKHERA TPS

13. UTTAR PRADESH THERMAL BEPL MAQSOODPUR TPS

14. UTTAR PRADESH THERMAL BEPL KUNDARKI TPS

15. UTTAR PRADESH THERMAL BEPL UTRAULA TPS

16. UTTAR PRADESH THERMAL RPSCL ROSA TPP Ph-I

17.  UTTARAKHAND HYDRO JPPVL VISHNU PRAYAG HPS
18. CHHATTISGARH THERMAL ACB KASAIPALLI TPP

19. CHHATTISGARH THERMAL SVPPL SVPL TPP

20. CHHATTISGARH THERMAL VESPL KATGHORA TPP

21.  CHHATTISGARH THERMAL JPL OP JINDAL TPS

22. CHHATTISGARH THERMAL LANCO PATHADI TPP

23. CHHATTISGARH THERMAL SCPL RATIJA TPS

24. GOA THERMAL RELIANCE GOA CCPP (Liq.)

25. GUJARAT THERMAL CGPL MUNDRA UMTPP

26. GUJARAT THERMAL APL MUNDRA TPS

27.  GUJARAT THERMAL EPGL SALAYA TPP

28. GUJARAT THERMAL TOR. POW. (AECO) SABARMATI (C STATION)
29. GUJARAT THERMAL TOR. POW. (AECO) SABARMATI (D-F STATIONS)
30. GUJARAT THERMAL GIPCL SURAT LIG. TPS

31. GUJARAT THERMAL ESSAR ESSAR CCPP

32. GUJARAT THERMAL GIPCL BARODA CCPP

33.  GUJARAT THERMAL GTE CORP PEGUTHAN CCPP

34. GUJARAT THERMAL TOR. POW. (SUGEN) SUGEN CCPP

35. GUJARAT THERMAL TOR. POW. (AECO) UNOSUGEN CCPP
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36. GUJARAT THERMAL TOR. POW. (AECO) VATWA CCPP
37. MADHYA PRADESH THERMAL BPSCL BINA TPS
38. MADHYA PRADESH THERMAL ESSARRPMPL MAHAN TPP
39. MADHYA PRADESH THERMAL RPL SASAN UMTPP
40. MAHARASHTRA THERMAL EEL EMCO WARORA TPS
41. MAHARASHTRA THERMAL GEPL GEPL TPP Ph-I
42. MAHARASHTRA THERMAL APL TIRORA TPS
43. MAHARASHTRA THERMAL WPCL WARDHA WARORA TPP
44. MAHARASHTRA THERMAL {EPL BELA TPS
45. MAHARASHTRA THERMAL JSWEL JSW RATNAGIRI TPP
46. MAHARASHTRA THERMAL AMNEPL MIHAN TPS
47. MAHARASHTRA THERMAL VIP BUTIBORI TPP
48. MAHARASHTRA THERMAL IBPL AMARAVATI TPS
49. MAHARASHTRA THERMAL RIL (DAHANU) DAHANU TPS
50. MAHARASHTRA THERMAL TATA PCL TROMBAY TPS
51. MAHARASHTRA HYDRO TATA MAH. BHIVPURI HPS
52. MAHARASHTRA HYDRO TATA MAH. BHIRA HPS
53. MAHARASHTRA HYDRO TATA MAH. BHIRA PSS HPS
54.  MAHARASHTRA HYDRO TATA MAH. KHOPOLI HPS
55. MAHARASHTRA THERMAL TATA PCL TROMBAY CCPP
56. MAHARASHTRA HYDRO DLHP BHANDARDHARA HPS ST-II
57. ANDHRA PRADESH THERMAL APGCL VIJESWARAN CCPP
58. ANDHRA PRADESH THERMAL SEPL SIMHAPURI TPS
59. ANDHRA PRADESH THERMAL MEL THAMMINAPATNAM TPS
60. ANDHRA PRADESH THERMAL LVS POWER LVS POWER DG
61. ANDHRA PRADESH THERMAL BSES(P) PEDDAPURAM CCPP
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62. ANDHRA PRADESH THERMAL GAUTAMI GAUTAMI CCPP

63. ANDHRA PRADESH THERMAL GVKP&IL JEGURUPADU CCPP

64. ANDHRA PRADESH THERMAL KONA KONASEEMA CCPP

65. ANDHRA PRADESH THERMAL KONDAPALI KONDAPALLI EXTN CCPP
66. ANDHRA PRADESH THERMAL KONDAPALI KONDAPALLI CCPP

67. ANDHRA PRADESH THERMAL SPGL GODAVARI CCPP

68. ANDHRA PRADESH THERMAL VEMAGIRI VEMAGIRI CCPP

69. ANDHRA PRADESH THERMAL GMR energy GMR Energy Ltd. - Kakinada
70. KARNATAKA THERMAL JSWEL TORANGALLU TPS (SBU-I)
71.  KARNATAKA THERMAL JSWEL TORANGALLU TPS (SBU-II)
72. KARNATAKA THERMAL UPCL UDUPI TPP

73.  KARNATAKA THERMAL BELLARY BELLARY DG

74. KARNATAKA THERMAL TATA PCL BELGAUM DG

75. KERALA THERMAL BSES(C) COCHIN CCPP (Liq.)

76. TAMIL NADU THERMAL IBPIL TUTICORIN (P) TPP

77. TAMIL NADU THERMAL MADURAI P SAMAYANALLUR DG

78. TAMIL NADU THERMAL SAMALPATI SAMALPATTI DG

79. TAMIL NADU THERMAL VASAVI B. BRIDGE D.G

80. TAMIL NADU THERMAL ST-CMSECP NEYVELI TPS(Z)

81. TAMIL NADU THERMAL ABAN POWR KARUPPUR CCPP

82. TAMIL NADU THERMAL PENNA VALANTARVY CCPP

83. TAMIL NADU THERMAL PPNPGCL P.NALLUR CCPP

84. JHARKHAND THERMAL ADHUNIK MAHADEV PRASAD STPP
85. JHARKHAND THERMAL MPL MAITHON RB TPP

86. JHARKHAND THERMAL TATA PCL JOJOBERA TPS

87. ODISHA THERMAL GMR energy KAMALANGA TPS
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88. ODISHA THERMAL SEL STERLITE TPP

89. SIKKIM HYDRO GiL CHUJACHAN HPS

80. WEST BENGAL THERMAL DPSCLTD CHINAKURI TPS

91.  WEST BENGAL THERMAL CESC BUDGE BUDGE TPS

92. WEST BENGAL THERMAL CESC NEW COSSIPORE TPS

93. WEST BENGAL THERMAL CESC SOUTHERN REPL. TPS

94. WEST BENGAL THERMAL CESC TITAGARH TPS

Statement Il
Thermal Projects under construction in private sector in the country

Sl. No. Name of Project Implementing Agency Capacity (MW)

1 2 3 4
Andhra Pradesh

1. Bhavanpadu TPP2X660 MW M/s East Coast Energy 1320

2. NCC TPP2X660 MW NCC Power Projects Ltd. 1320

3. Pynampuram TPP 2X660 MW Thermal Power Tech Corporation Lid. 1320

4. Simhapuri Energy Pvt. Ltd. Ph-li Madhucon Projects Lid. 300
U-3&4, 2X150 MW

5. Thamminapatnam TPP-II Meenaksha Energy Lid. 700
U-3 & 4, 2X350 MW

6. Vizag TPP U-1 &2 2X525 MW Hinduja National Power Corp. Ltd. 1050
Bihar

7. Jas Infra TPP Ph-l U-1, 660 MW JICPL 660
Chhattisgarh

8. Akaltara (Nalyara) TPP Wardha PCL (KSK) 2400
4X600 MW

9. Avantha Bhandar TPP, U-1 600 MW Korba West Power Co. Lid. 600

10.  Balco TPP 2X300 MW Bharat Aluminium Co. Ltd. 600

11.  Bandakhar TPPU-1 300 MW M/s Maurti Clean Coal & Power Ltd. 300
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12.  Baradarha TPP 2X600 MW D.B. Power Ltd. 1200

13. Binjkote TPP, 4X300 MW M/s SKS Power Generation (Chhattisgarh) Lid. 1200

14.  Chakabura TPP U-1, 30 MW ACB India 30

15.  Lanco Amarkantak TPS-ll LAP Pvt. Ltd. 1320
U-3-4, 2X660 MW

16.  Raigarh TPP (Visa) U-1, 600 MW Visa Power Ltd. 600

17.  Raikheda TPP, 2X 685 MW GMR 1370

18.  Salora TPP2X135 MW M/s Vandana Vidyut 270

19.  Singhitarai TPP Athena Chhattisgarh Power Ltd. 1200
2X600 MW

20. Swastic TPP, U-1 25 MW M/s ACB 25

21.  Tamnar TPP (Raigarh) 4X600 MW O.P. Jindal 2400

22. TRN Energy TPP2X300 MW M/s TRN Energy Pvt. Ltd. 600

23.  Uchpinda TPP4X360 MW RKM Powergen Pvt. Ltd. 1440
Jharkhand

24.  Mata shriUsha TPP-Ph-I, 2X270 MW M/s Corporate Power Ltd. 540

25. Mata shriUsha TPP-Ph-Ii, 2X270 MW Corporate Power Ltd. 540

26. Tori TPP, U 1, 600 MW Essar Power 600
Maharashtra

27. Amravati TPP Ph-1U-2,3,4,5 India Bulls 1080
4X270 MW

28. Amravati TPP Ph-11U-1,2,3,4,5 India Bulls 1350
5X270 MW

29. Dhariwalinfracture TPP 2x300 Dhariwal Infracture (P) Ltd. 600

30. EMCO Warora TPP, U-2, 300 MW EMCO Energy Ltd. (GMR) 300

31. LancoVidarbha TPP, 2x660 MW Lanco Vidarbha 1320

32. Nasik TPP Ph-15x270 MW India Bulls 1350

33. Nasik TPP Ph-115x270 MW India Bulls 1350
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34.  Tirora TPP Ph-112x660 MW- Adani Power Ltd 1320
Madhya Pradesh

35.  Anuppur TPP Ph-12X600 MW MB Power MP 1200

36. Mahan TPP, U-2600 MW Essar Power MP Ltd. 600

37.  Nigri TPP2X660 MW Jaiprakash Power Ventures Lid. 1320

38. Sasan UMPP, U-1,2,4,5,6, 5X660 Reliance Power Ltd. 3300

39.  Seioni TPP Ph-l, 600 MW Jhabua Power Ltd. 600
Odisha

40. Derang TPP, 2X600 MW JITPL 1200

41.  Ind Bharat TPP (Orissa) 2X350 MW ind. Bharat 700

42. Kamalanga TPPU-2,3 2X350 MW GMR 700

43.  KVK Nilanchal TPP, 3X350 MW KVK Nilachal 1050

44.  LancoBabandh TPP, 2X660 MW LancoBabandh Power Ltd. 1320

45, Malibrahmani TPP (Monnet Ispat) MPCL 525
525 MW
Punjab

46. Goindwal Sahib TPP 2X270 MW GVK Power 540

47. Rajpura TPP (Nabha) 2X700 MW Nabha Power Ltd. 1400

48. Talwandi Sabo TPP 3X660 MW M/s Sterlite 1980
Rajasthan

49. Kawai TPP U-1-2, 2x660 MW Adani Power Ltd. 1320
Tamil Nadu

50. Melamaruthur TPP Coastal Energen 1200
2X600

51.  Tuticorin TPP (Ind-Barath TPP) U-1 IBPIL 660

52. Tuticorin TPP-II (Indbarath) U-2 IndBarath 150
Uttar Pradesh

53. Lalitpur TPP Lalitpur Power Generation Co. Ltd. 660 MW 1980

3X660 MW
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54.  Prayagraj (Bara) TPP Prayagraj Power Gen. Co. Lid. 1980
3X660 {(J.P. Power Ventures)
West Bengal

55.  Haldia TPP-| M/s Haldia Energy Lid. 600
2X300

Total 56900
Statement Il
Hydro projects under construction in private sector in the country

Si. Name of Project Implementing Agency Capacity

No. (MW)

1 2 3 4
Himachal Pradesh

1.  Sorang 2x50 MW Himachal Sorang Power 100

2. Tangnu Romai-l 2x22 MW Tangu Romai Power Generation 44

3. Bajoli Holi 3x60 MW GMR Bajoli Holi Hydro Power Pvt. Ltd. 180

4.  Tidong-I 2x50 MW M/s Nuziveedu Seeds 100
Uttarakhand

5. Shrinagar 4x82.5 MW M/s GVK Industries 330

6. Phata Byung 76 MW M/s Lanco 76

7. Singoli Bhatwari 3x33 MW L&T Uttaranchal Hydro Power Limited 99
Madhya Pradesh

8. Maheshwar 10x40 MW SMHPCL 400
Sikkim

9.  Teesta-lll 6x200 MW Teesta Urja Ltd. 1200

10. Teesta-VI 4x125 MW M/s Lanco 500

11. Rangit-lV 3x40 MW Jal Power Corpn. Ltd. 120

12. Jorethang Loop 2x48 MW M/s DANS Energy 96

13. Bhasmey 3x17 MW Gati Infrastructure 51
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14, Tashiding 2x48.5 MW Shiga Energy Pvi. Lid. 97
15. Dikchu 3x32 MW Sneha Kinetic Power Projects Pvt. Ltd. 96
16.  Rangit-ll 2x33 MW Sikkim Hydro Power Ltd. 66
17.  Rongnichu 2x48 MW Madhya Bharat Power Corporation Ltd. 96
Total 3651

[English]

Average Rainfall during Monsoon

693. SHRI NALIN KUMAR KATEEL: Will the Minister
of EARTH SCIENCES be pleased to state:

(a) whether the Government is aware that many States
have received average rainfall during this monsoon; and

(b) if so, the details thereof for the current year

monsoon till now, State-wise?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) Yes Madam.

(b) During the current year monsoon, 13 States have
so far received average/normal range (within-19% to
+19% of long period average-LPA) of rainfall (mm) as
per details given below:

SI.No. State Actual Rainfall Normal Departure
Received (1 June- Rainfall from LPA
31 July) (LPA)
1. Sikkim 806.7 987.9 -18%
2. West Bengal 640.0 714.5 -10%
3. Chandigarh (UT) 434.2 402.4 +08%
4. Delhi 300.2 280.5 +07%
5. Punjab 236.9 230.4 +03%
6. Himachal Pradesh 462.6 400.3 +15%
7. Jammu and Kashmir 283.3 256.5 +10%
8. Odisha 657.7 551.1 +19%
9. Diu (UT) 499.0 449.6 +11%
10. Chhattisgarh 665.5 559.0 +19%
11. Tamil Nadu 97.3 1141 -15%
12. Puducherry (UT) 124.6 124.0 0%
13. Lakshadweep (UT) 722.7 617.9 +17%
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[Translation]
Schools run by Railways

694. SHRIMATI DARSHANA JARDOSH: Will the
Minister of RAILWAYS be pleased to state:

(a) the total number of Primary, Secondary and
Higher Secondary Schools being run by the Railways,
State/UT-wise;

(b) whether these schools are following the
provisions of the Right to Education Act, 2009,

(c) if so, the details thereof along with the details of
the fee structure being charged by these schools, class-
wise;

(d) the total sanctioned and posted strength of posts
including the Principals in these schools separately; and

(e) the other steps being taken by the Railways to
improve the quality of education imparted in these
schools?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (e)
Information is being collected and wiil be laid on the
Table of the House.

[English]
Lack of Coordination

695. SHRI P. VISWANATHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a large number of railway projects are
held up or pending due to lack of coordination among
various Ministries;

(b} if so, the details thereof along with the reasons
therefor,;

(c) whether the Railways have identified such projects
in the last three years and the current year; and

(d) if so, the details thereof along with the remedial
measures taken/being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) No, Madam.
Railways have a huge throw forward of Rs. 1.78 lakh
crore of ongoing New Line, Gauge Conversion and
Doubling projects and limited availability of resources. As
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a result, funds get thinly spread thereby prolonging their
period of execution. No railway project is held up or
pending due to lack of coordination among Ministries.

(b) to (d) Do not arise.
[Translation]
RGGVY in Rajasthan

696. SHRI RATAN SINGH: Will the Minister of
POWER be pleased to state:

(a) whether the Union Government is aware that
only twenty eight thousand families were provided power
connection during the year 2012-13 under Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY) in the Bharatpur
area of Rajasthan against the target of forty five thousand
families living Below Poverty Line;

(b) if so, the reasons therefor and the reaction of
the Government thereto; and

(c) the steps being taken by the Union Government
for speedy implementation of the works under RGGVY
in the Bharatpur area of Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (c)
Under Rajiv Gandhi Grameen Vidyutikaran Yojana
(RGGVY), the project of district Bharatpur of Rajasthan
was sanctioned during 11th Five Year Plan covering
release of free electricity connections to 43,231 Below
Poverty Line (BPL) households. At the end of financial
year 2012-13, free electricity connections were released
to 40,098 BPL households which includes connections
released to 3,116 BPL households during 2012-13.
Cumulatively, as on 30.06.2013, free electricity
connections have been released to 40,309 BPL families
in Bharatpur under RGGVY.

[English]
Pilferage of Foodgrains

697. SHRI D.B. CHANDRE GOWDA:
SHRI RAM SUNDAR DAS:
SHRI ABDUL RAHMAN:
SHRI KAPIL MUNI KARWARIA:
SHRI S.R. JEYADURAL:
SHRI C. RAJENDRAN:

Will the Minister of RAILWAYS be pleased to state:
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(a) whether there has been an increase in the
incidents of use of adulterated fuel and theft/pilferage of
foodgrains from goods trains parked in yards and stations
during the last three years and the current year;

(b) if so, the details of such cases reported during
the said period alongwith the action taken thereon by the
Railways, zone-wise;

(c) the details of the surveillance/safety arrangements
made by the Railways for goods trains parked in yards
to stop such incidents;

(d) whether the strength of persons deployed for
surveillance of each yard is adequate; and

(e) if so, the details thereof and if not, the steps
taken/being taken to check recurrence of such unlawful
activities?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) No,
Madam. Only one case of use of adulterated fuel was
reported in the month of August, 2010 which was detected
by Special Task Force, Agra (Uttar Pradesh) at Railway
Diesel Installation Kasgan;.

Incidents of theft/pilferage of food grains from goods
trains parked in yards/stations have decreased during
the year 2012 and current year in comparison to the
years 2010 and 2011. Out of 178 cases of theft/pilferage
of food grains reported during the years 2010, 2011,
2012 and 2013 (Upto June), 163 cases have been
detected.

(c) Food grains are carried in block rakes and priority
is given for fast movement of such rakes to avoid stabling
of such rakes at yards. The vulnerable railway yards are
having necessary basic security arrangements such as
proper lighting and perimeter walls to prevent entry of
outsiders. Unauthorised persons are not allowed to enter
the railway yards and trespassers are being prosecuted
under the provisions of the Railways Act. Seals of the
wagons stabled at yards are being checked by Railway
Protection Force personnel round the clock to prevent/
detect criminal interference.

(d) Yes, Madam.

(e) The following steps are being taken to prevent
the incidents of theft/pilferage of food grains from goods
trains stabled in yards and at stations:-

1. Railway Protection Force personnel are
deployed round the clock to prevent theft of
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goods and railway property at vulnerable
railway yards.

2. Constant surveillance is being kept in the
railway yards on the movement of anti social
elements.

3. Based on the crime intelligence, raids are
conducted at the dens of the receivers of stolen
railway property in co-ordination with local
police and the criminals/receivers arrested are
prosecuted under the provisions of the Railway
Property (Unlawful Possession) Act.

4. Close coordination is heing maintained with
Local Police and Government Railway Police
to prevent /detect the cases of theft/pilferage of
railway property including food grains from
goods trains.

[Translation]
Bharat Nirman Scheme

698. SHRI JAI PRAKASH AGARWAL.
SHRI P. KARUNAKARAN:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the details of services/schemes being run under
Bharat Nirman in various States;

(b) whether roads have also been constructed in
Kerala under the Scheme;

(c) if so, the details thereof; and

(d) the details of funds allocated, released and spent
on development of rural roads and construction of houses
in rural areas during the last three years and the current
year, State and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a)
Bharat Nirman Programme consisting of six components
of Rural infrastructure namely, Rural Drinking Water
(National Rural Drinking Water Programme), Housing
(Indira Awas Yojana), lrrigation (Accelerated Irrigation
Benefit Programme), Rural Roads [Pradhan Mantri Gram
Sadak Yojana (PMGSY)], Electrification (Rajiv Gandhi
Grameen Vidyutikaran Yojana) and Rural Telephony is
being run in various States including Kerala.



155 Written Answers

(b) and (c) Pradhan Mantri Gram Sadak Yojana
(PMGSY), as a component of Bharat Nirman Programme,
is being implemented across the rural area of the country
including Kerala. The objective of PMGSY is to provide
rural road connectivity to all unconnected habitations as
per core network with population of 1000 persons and
above (500 persons and above in case of hilly and tribal
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In Kerala 174.12 km of new roads has been
constructed connecting 70 habitations. 2104.59 Km. of
rural roads in the State has been upgraded/renewed
under the programme.

(d) The details of funds allocated, released and spent
on development of rural roads and construction of houses
in rural areas during the last three years and the current
year, State and year-wise are given in the enclosed

areas). Statements-1 and Il
Statement |
Fund Released and Expenditure during the last three years and current year under PMGSY
SI.No. States Release Release Release Release  Expenditure  Expenditure Expenditure  Expenditure
201011 201112 2012-13 201314 201011 201112 201213 201314
{July 2013) (June 2013)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 667.15 607.48 0.00 473.94 291.75 205.66 23.30
2.  Arunachal Pradesh 369.87 213.27 453.18 348.85 173.37 310.54 19.66
3. Assam 1900.67 1682.84 154.27 1300.79 1312.18 522.78 134.26
4, Bihar 3366.43 3336.32 1278.16 411.52 269491 2847.08 1992.21 459.84
5. Chhattisgarh 678.58 801.51 0.00 304.16 244.35 281.41 145.20
6. Goa 0.00 0.00 0.00 0 0 0.00 0.00
7. Gujarat 322.43 66.59 125.74 149.24 243.84 150.55 99.54 49.80
8. Haryana 157.75 60.00 0.00 108.03 60.8 36.53 9.46
9. Himachal Pradesh 199.30 305.30 0.00 142.67 119.17 55.19 0.00
10. Jammu and Kashmir 366.09 757.10 261.70 297.4 508.43 459.69 86.22
11.  Jharkhand 838.81 843.08 100.96 538.44 323.23 325.61 76.41
12. Karnataka 917.68 0.00 14.60 634.8 256.62 16.63 7.41
13. Kerala 144.27 200.00 0.00 146.14 58.07 57.30 23.99
14. Madhya Pradesh 1966.12 1138.05 237.88 1409.49 894.17 741.11 288.71
15. Maharashtra 1237.55 791.01 0.00 1012.48 546.05 153.40 41.71
16.  Manipur 144.98 175.53 184.14 122.34 166.52 92.66 8.46
17. Meghalaya 64.27 37.00 50.00 36.39 27.68 32.46 6.54
18.  Mizoram 95.59 93.63 70.32 82.24 85.47 41.95 6.96
19. Nagaland 25.13 10.00 194.88 29.67 12.26 109.83 28.50
20. Odisha 2467.36 1964.95 82.25 1924.25 1235.78 1188.92 378.57
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1 2 3 4 5 6 7 8 9 10
21.  Punjab 194.43 164.61 169.66 155.34 6149  238.16 83.52
22. Rajasthan 886.22  667.76 146.90 686.39 24763 573.85 98.34
238.  Sikkim 76.77 80.00 192.62 85.53 13.93 86.73 4.42
24,  Tamil Nadu 469.54 160.00 73.60 304.81 211.36 21.13 1.95
25.  Tripura 257.91 206.39  323.16 237.51 230.22 189.79 24.54
26. Uttar Pradesh 1308.83  203.77 0.00 868.54 194.84 98.00 52.10
27.  Uttarakhand 23796  295.32 149.24 191.74  255.48 32.39 25.00
28. West Bengal 819.68  823.90 0.00 530.29  417.93  423.28 187.40

Total 20181.37 15685.39 4263.23  560.76 14910.98 10946.41 8386.75 2272.27
Union Territories
23. Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Istands
30. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
32. Dethi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
33. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
34. Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Total (UTs) 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Grand Total 20181.37 15685.39 4263.23 560.76 14910.98 10946.41 8386.75 2272.27

Statement |l
Funds allocated, released and utilized under IAY
(Rs. in lakh)
Sl.No. State 2010-11 2011-12 2012-13 2013-14
Central Central Funds  Central GCentral  Funds  Central Central Funds Central Central  Funds

Allcoation releases utilised Allocation releases utilized Allocation releases

utilized  Allocation

releases  utilized

1 2 3 4 5 6 7 8 9 10 11 12 14
1. Andhra Pradesh 8677258 67356082 11348085 8476205 B89237.169 11130065 9391618 84243653 3182092 1133743419 54419663 0
2 Amunachal Pradesh 337256  3784.305 382179 3290485  3197.949 580.45 364022 332741 1354 48310308  2080.688 0

3 Assam 7457572 71031.774 9333194 728574 76768361 9157369 8049443 57349208

20849575  97521.23984

58877.076 897.389
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
4. Bihar 256130 20605804 332483781 25019544 2176911 27385807 27721604 171817.377 112144214 3311605432 136978666  86564.64
5. Chhatlisgarh 1341867 13279757 1963074 131075 25387.087 3462357 | 1452336 1678023 58319761 2625253551 2418688 0
6. Goa 534.46 517425 8039 522.07 5452 118364 57846 49038 48933  761.9851228 0 0
7. Gujarat 4255524 51934989 692767 4156923 38069.291 578846 4605862 20813872 1620201 58997.08382 16690537 1908
8 Haryana 507479 5974795 822632 583635 6045464 81632 646667 6357543 2153157 9850680498 4732726 220155
9. Himachal Pradesh 210733 2143042 2025477 205851 2118672 276531 208082 2178764 1135488 4130236268  1867.624 46.045
10.  Jammu and Kashmir 654567 6643345 537577 639385 583043 259146 708438 5775097 1183053 9347.318984 1561.004 0
11, Jharkhand 5659567 55864195 6935702 2231633 21816657  51509.18 2472646 25707734 10205489 367245174 15217.71 1422419
12, Kamataka U1 8798372 4824934 326565 20895677 3026746 3618334 20787955 2208823 4802450805 1025.37 0
13, Kerala 18590.8 185008 2375863 1816005 1806462 2641842 2012120 14530835 7209515 2501346178 18900737 102228
14, Madhya Pradesh 26687.27 44223472 PAE 2606892 4358824 6824766 2888431 39232782 11260505 6176239888 1302832 133073
15, Maharashtra 5030904 52313819 1059346 5111744 53881901 9049358 5663803 51306533 51845194 750937469 35408.072 236174
16, Manipur 200755 2541308 1450.049 2860.1 2362857 155899 31509 2137813 184965 5633.302513 0 0
17.  Meghalaya 5098.75 5672447  5404.875 498127 551312 7072.81 550342  4894.993 30361 9749.275019 3870.116 0
18 Mizoram 1086.6 1335551 1340.29 1061.56 11086 1261.26 117284 1080.27 0 2574534219 8649.13 0
19.  Nagaland 337401 4455684 508119 320627 344232 474004 364179 364179 0 7340445915 0 0
20. Odisha 5032127 47573664 6910195 4915532 62730576 6288758 54464 46799885 25743964  70031.18106 40283 258.424
21.  Punjab 7389.05 6358.576 7641.13 721784 217507 6274.38 7997.36 659.485 243815  10681.35822 0 0
22, Rajasthan 2138464 37422205 3764304 2088015 39472876 6044937 2314513 26211108 176623736 467361427 2891838  4309.3%4
23, Sikkim 645.20 862.164 13284 63042 501535 1024.14 6965 34825 14598  1009.929074 0 0
24, Tamil Nadu 3474177 34801207 44072395 339368 35173204  45354.31 376019 36956.844 12185447 4836367057  23244.358 0
25.  Tipwa 6569.52  10826.767 8621.91 641813 11530633  14927.33 7090.8 6186.32 0 9399.840722 0 0
26, Uttar Pradesh 1150431 114990418 147833 11237753 11580574 14243534 12451406 87774227 38317054 1625438626  59199.304 272574
27.  Utiarakhand 5767.56 5395.008 8062.2 563393  5827.079 744427 624238 4081.189 32484  8210.640032 1918126 0
28, West Bengal 6941401 63014359 7968263 6780568 67609.087 8540489 7512855 43631126 22071786 1014968706  41354.827 125.89
29, Andaman and 1100.55 77.09 234.83 1075.04 98.04 24709 119115 791.81 190394  1517.639212 0 0
Nicobar Islands
30. Dadra and Nagar 183.37 91.685 0 179.12 8956 0 198.46 0 0 3056984825 0 0
Haveli
31.  Daman and Diu 8203 41.015 0 80.17 0 0 8879 0 0 1181792085 0 0
32, Lakshdweep 7.12 712 0 6947 0 0 76.98 0 0 1374738738 0 0
33.  Puducheny 548.16 0 0 53546 0 0 59328 0 0 7766067957 0 0
Total 1005370.00 101394540 134657275 94912000 98647780 129263274 105132000 78500326 41662962  1389490.38 51968393  96760.56

Note: Funds utilisation is out of total available funds (Central rel

+ State

Ral

+ Misc. Receipts).
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[English]
Funds under MGNREGS

699. SHRI RAM SUNDAR DAS:
SHRI KAPIL MUNI KARWARIA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to earmark
certain percentage of funds for projects under the
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) for administrative reforms in the
districts/areas affected by naxal/extremists activities;

(b) if so, the details thereof;

(c) whether sanitation and drinking water supply are
some of the priority areas proposed to be included in
these districts/areas;

(d) if so, the details thereof including other changes
likely to be made under the Scheme; and

(e) the detalls of the funds released and utilized so
far in this regard during each of the last three years and
the current year, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) No Madam. Being a demand-driven right based wage

SRAVANA 17, 1935 (Saka)
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employment programme, no allocation of funds is made
under Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA). The Ministry releases Central
share of funds as per the labour demand. However, to
effectively administer the implementation of MGNREGA
in Integrated Action Plan (IAP) districts/areas affected by
naxal/extremists activities, the Ministry has taken the
following initiatives:

(i) “vilage playgrounds” have been included in
the list of permissible works under Schedule |
of MGNREGA,;

(i) disbursement of cash payment of MGNREGA
wages has been permitted subject to certain
conditions in the |AP districts; and

(i} two Prime Minister's Rural Development
Fellows (PMRDFs) per IAP district have been
deployed to aid and advice the District
Programme Coordinator in the implementation
of social sector programmes of Ministry of Rural
Development.

(c) to (e) Para | (B), Schedule | of MGNREG Act,
2005 lists permissible works to be taken up under
MGNREGA as per the priority determined by Gram
Panchayats in mestings of Gram Sabha and the Ward
Sabha. Funds released and utilised by the States/UTs
during each of the last three years and the current year
(til 26.07.2013) for the implementation of MGNREGA are
given in the enclosed Statement.

Statement

Funds released and utilized by States/UTs for implementation of MGNREGA

SI.No. State Central fund released (Rs. in Lakh) Total Expenditure (Rs. in Lakh)
2010-11 201112 2012-13  2013-14 (il 2010-11 2011-12 201213 2013-14 (til
26.07.2013) {Provisional)  26.07.2013)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 741807.00 14775789 32167350  287921.32 54303855  424587.75  519786.28 35701.66
2. Arunachal Pradesh 352847 6078.58 6834.19 6276.25 5057.31 95.07 3010.56 0.69
3. Assam 60928.65 42685.80 53445.67 2952451 92104.35 74752.55 65152.65 13946.60
4, Bihar 21036546 13007342 12278145 10466362 26642517 13269652  185518.39 4714940
5. Chhattisgarh 168504.95 16385588  203136.31 82102.31 163397.81 20400313  222092.05 72704.75
6. Gujarat 89486.13 32429.03 47440.77 23090.02 78822.00 65904.91 61008.33 12035.81
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1 2 3 4 5 6 7 8 9 10
7. Haryana 13100.11 27512.23 34935.89 14919.07 2147043 31283.54 38068.90 6785.41
8. Himachal Pradesh 63625.00 31138.16 36129.50 23382.24 50196.38 50952.11 49233.67 10139.52
9. Jammu and Kashmir 31359.89 78130.96 76276.16 32815.73 37776.70 44367.05 8273533 11096.83
10.  Jharkhand 9628692  123733.08 80916.84 3795842 12843540 11696650 11484344 30337.58
11, Kamataka 157305.00 6625692  123193.69 7745023 25371651 16222688  145563.79 33288.22
12 Kerda 70423.24 9510543  131117.81 42817.93 7043407  104807.84 14163695 17748.08
13.  Madhya Pradesh 256576.96 29685128 16101537 16888262 36372490  341037.76  303846.25 31707.12
14.  Maharashtra 2047111 10404362 15732433  115292.02 3581197 16015033  217990.46 39334.34
15. Manipur 34298.83 62496.73 58023.09 5600.00 44070.51 29517.02 48287.99 32063
16.  Meghalaya 20980.84 28498.33 22610.82 15579.37 31902.39 29869.34 25308.39 1006.76
17. Mizoram 21602.83 32956.72 25229.24 2659.36 29315.12 23067.60 28876.54 807.08
18. Nagaland 51156.84 67346.57 46012.38 11062.55 60537.48 56340.02 42489.92 2.02
19. Odisha 156186.38 97821.72 84797.88 5176049 15331426 10390848  117766.35 38393.74
20. Punjab 12879.17 11429.36 1142127 7380.80 16584.21 15980.62 15775.24 3634.80
21. Rajasthan 278882.00 16196960 25853443 11583868 32890714 31565087 32607242 82573.1
2. Sikkim 4448.55 10079.77 7406.51 2180.00 8525.72 4824.04 8074.17 225.84
23. Tamil Nadu 202489.77 28155222 35460542 28437740  232331.96 29231952 41211850 2252747
24. Tripura 38260.70 5’35932.57 76889.88 37527.15 63186.85 94251.93 97202.26 6723.35
25.  Uttar Pradesh 526658.86 42404800 12920249 14693387  563120.10 50162532  263236.30 8179349
26.  Uttarakhand 28980.93 37351.42 26827.10 16898.15 38019.88 38829.94 31161.87 10489.28
27.  West Bengal 211761.00 25970316  339547.96 22143819  253246.13 28370216 38456209  102218.85
28. Andaman and Nicobar 768.63 1643.85 1381.49 803.95 903.66 1597.28 1201.59 183.06

Islands

29, Dadra and Nagar Haveli 47.73 100.00 39.56 0.00 123.00 3] R 3]
30. Daman and Diu 0.00 0.00 0.00 0.00 3 NR NR NR
3. Goa 507.76 259.64 241.16 0.00 993.28 £698.30 142.99 19.48
32.  Lakshadweep 23358 35.00 117.55 16.93 251.70 24128 152.68 2613
33.  Puducherry 2982.05 100.00 885.75 0.00 1082.11 1017.56 1215.16 289.45
34.  Chandigarh 0.00 0.00 0.00 0.00 NR NR NR N
Total 3576895.33  2918976.94 300099555 196715318 3937727.05 370728222 395413151 71321115

Source: Figures of total Expenditure during 2010-11 are as reported by the States/UTs in their Monthly Progress Report (MPR) and as reflected in the
MIS thereafter.
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Air India Flight Schedule

700. SHRI K.P. DHANAPALAN: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) the details of Air india flight schedule and timings
from the Gulf region to Kerala during the last six months;

(b) the reasons for cancellation of many flight services
in this sector recently; and

(c) whether the Air India is planning to restart the
cancelled services, if so, the details thereof and if not,
the reasons therefor?

SRAVANA 17, 1935 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) The details
of Air India flight schedule from the Gulf region to Kerala
during the last six months is given in the enclosed
Statement.

(b) Air India has not cancelled any flights between

Kerala and Gulf in the last six months.

(c) Does not arise in view of the reply to part (b)
above.

Statement

Al's operations between Kerala and Gulf with routing and timings

Flight # Dept Arp Arv Arp Dept Time Arrv Time  Aircraft Days of ops Freg/wk
1 2 3 4 5 6 7 8
Al-933/934-Cochin-Sharjah and vv (Daily)

Al 0933 COK SHJ 10:20 12:30 A320 1234567 7
Al 0934 SHJ COK 13:30 19:00 A320 1234567 7
Al-997/998-Calicut-Sharjah and vv (Daily)

Al 0997 CCJ SHJ 20:15 22:45 A321 1234567 7
Al 0998 SHJ ccJ 0:05 5:15 A321 1234567 7
Al-967/968-Chennai-Trivandrum-Sharjah and vv (Daily)

Al 0967 MAA TRV 17:35 18:50 A320 1234567 7
Al 0967 TRV SHJ 19:40 22:25 A320 1234567 7
Al 0968 SHJ TRV 0:05 5:30 A320 1234567 7
Al 0968 TRV MAA 6:15 7:25 A320 1234567 7
Al-937/938-Calicut-Dubai and vv (Daily)

Al 0937 CCJ DXB 10:00 12:30 A321 1234567 7
Al 0938 DXB CCJ 13:30 19:00 A321 1234567 7
Al-963/962-Cochin-Calicut-Jeddah and vv (2/wk) & Al-963/962-Cochin-Calicut-Jeddah and vv (3/wk)

Al 0963 COK CCJ 18:25 19:15 B-747 4.7 2
Al 0963 CcCJ JED 20:35 23:30 B-747 1.34.67 5
Al 0962 JED CccCJ 1:30 9:15 B-747 1.34.67 5
Al 0962 CCJ COK 10:15 11:00 B-747 4.7 2
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1 2 3 4 5 6 7 8
Al-923/922-Callcut-Riyadh and vv (3/wk)

Al 0923 ccJ ' RUH 15:45 17:45 B777-300ER 24.7 3
Al 0922 RUH CCJ 6:55 14:00 B777-300ER 24.7 3
Al-929/928-Trivandrum-Riyadh and vv (2/wk)

Al 0929 TRV RUH 16:00 18:15 B777-300ER .3.5.. 2
Al 0928 RUH TRV 6:55 14:15 B777-300ER 3.5. 2

Pending Power Projects

701. SHRI ABDUL RAHMAN:
SHRI C. RAJENDRAN:
SHRI NALIN KUMAR KATEEL:

Will the Minister of POWER be pleased to state:

(a) the details of the power projects in various States
including Tamil Nadu pending for approval with the Union
Government at present;

(b) the reasons for the delay in according clearance
for the said projects along with the time-frame for
clearance of those proposals, proposal-wise;

(c) the time-frame for completion of those power
projects, project-wise; and

(d) the time by which the country is likely to be seif-
reliant in power sector along with the steps being taken
by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (c)
After the enactment of Electricity Act, 2003, concurrence
of Central Electricity Authority (CEA) is not required for
setting up of new thermal power projects. As such, no
thermal power project including from the State of Tamil
Nadu is pending for approval with CEA. However,
concurrence of CEA is required for setting up of Hydro
Projects estimated to involve capital expenditure
exceeding such sum as may be fixed from time to time,
by notification by the Central Government. According to
the guidelines, in case the Hydro Electric Scheme is
found to be technically acceptable with necessary inputs
to be furnished by the developers, CEA shall accord
concurrence for implementation of the hydro electric
scheme, as far as practicable within a period of 90 (ninety)
working days from the date of submission of Detailed
Projects Reports (DPR) complete in all aspects.

DPRs of 21 hydro electric projects (upto 31.07.2013)
with an aggregate Installed capacity of 7,724 MW are
under examination in CEA/Central Water Commission
(CWC)/Geological Survey of India (GSI). Details of hydro
electric projects under examination in CEA/CWC/GSI and
their present status of examination are given in the
enclosed Statement. No DPR of hydro electric project
located in the State of Tamil Nadu is under examination
in CEA/CWC/GSI.

(d) Keeping in view the growing demand for power,
88,537 MW of fresh capacity comprising 10,897 MW
Hydro, 72,340 MW Thermal and 5,300 MW Nuclear, is
planned to be added during the Twelfth Five Year Plan
Period. With the implementation of the targeted capacity
by the end of Twelfth Five Year Plan, the country is likely
to be self-reliant in power sector.

Several measures have been initiated by the
Government to achieve the new capacity addition target.
These include:

(i) Rigorous monitoring of capacity addition of
ongoing generation projects at the highest level
by the Hon'ble Minister of State for Power
{Independent Charge), Planning Commission,
Cabinet Secretariat, Secretary (Power) and
Chairperson of Central Electricity Authority.

(i) Periodic joint review of issues related to supply
of power equipment from BHEL by a Group
under the Chairmanship of Secretary (Heavy
fndustry) and Secretary (Power).

(i) Formation of several new joint ventures to
manufacture super-critical boilers and turbine-
generators for thermal power plants.

(iv) Introduction of web-based monitoring system.

(v} Sensitization of stake-holders to enlarge the
vendor base to meet Balance of Plants
requirements.
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Statement
Hydro-Electric Schemes under Examination in CEA/CWC/GSI

(As on 31.07.2013)

Sl Scheme/ Installed Month of Status
No. (State) Capacity Receipt
(MW) '
1 2 3 4 5
1. Kiru (J&K) 660 08/2012 Project accepted for examination during presentation

meeting held on 15.10.2012. Hydrology, pondage,
inter-State, instrumentation and power evacuation
aspects cleared.

2. New Ganderwal (J&K) 93 10/2012 Project accepted for examination during presentation
meeting held on 27.11.12. Hydrology, Power Potential
Studies and power evacuation aspects cleared.

3.  Kirthai-l (J&K) 390 01/2013 Detailed Project Report was accepted for details
examination during the meeting held on 02.05.2013.
Hydrology, Power Potential Studies and inter-State
aspects cleared.

4. Seli (HP) 400 12/2011 Presentaticn held on 13.01.2012 & Detailed Project
Report taken under examination.
Hydrology, Power Potential Studies, Concrete &
Masonry Dam Design, Instrument, Foundation
Engineering & Special Analysis, Power evacuation,
Geological Survey of India, interstate & Central Soil
and Materials Research Station aspects cleared.

5. Chhatru (HP) 126 04/2012 Project accepted for examination during presentation
meeting held on 06.7.2012. Hydrology, Power
Potential Studies, instrumentation, inter-state, power
evacuation, Electro & Mechanical design, Central
Soil and Materials Research Station and Geological
Survey of India aspects cleared.

6. Sach Khas (HP) 267 01/2013 Project accepted for examination during presentation
meeting held on 21.02.2013 and Detailed Project
Report taken under detailed examination. Hydrology
& Power Potential Studies cleared.

7. Luhri (HP) 588 03/2013 Hydrology, Power Potential Studies, International,
inter-State, gates design, instrumentation, Concrete
& Masonry Dam Design and Foundation Engineering
& Special Analysis aspects cleared.

8. Jelam Tamak 108 12/2012 Hydrology, Power Potential Studies, inter-State,
(Uttarakhand) International, instrumentation and power evacuation
aspects cleared.
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10.

11.

12.

13.

14,

15.

16.

17.

18.

Bowala Nand Prayag
(Uttarakhand)

Dagmara (Bihar)

Siyom (Ar. Pradesh)

Kalai-1l (Ar. Pradesh)

Tagurshit (Ar. Pradesh)

Demwe Upper
(Ar. Pradesh)

Nyukcharong Chu
(Ar. Pradesh)

Dikhu (Nagaland)

Kyunshi-1
(Meghalaya)

Tato-I
(Ar. Pradesh)

300

130

1000

1200

74

1080

96

186

270

186

08/2012

04/2012

09/2010

04/2012

07/2012

07/2012

01/2013

04/2012

02/2013

05/2013

Hydrology, Power Potential Studies, International,
inter-State, gates design, Foundation Engineering &
Special Analysis, plant planning and instrumentation
aspect cleared.

Concurrence meeting held on 20.03.2013. During
meeting, it was concluded that concurrence of
Dagmara Hydro Electric Projects could not be
accepted by the Authority due to high Project cost
& tariff.

All clearance received except plant planning, civil
quantities, cost of civil works and phasing.

Project accepted for examination during presentation
meeting held on 06.7.2012. Hydrology, Power
evacuation, Power Potential Studies, inter-state,
Hydel Civil Design, Electrical & Mechanical design,
International, Instrumentation and Central Soil and
Materials Research Station aspects are cleared.

Project accepted for examination during presentation
meeting held on 22.08.2012. Hydrology, Power
Potential Studies, Inter-State, Concrete & Masonry
Dam Design, Hydel Civil Design and instrumentation
aspects cleared.

Standing Technical Committee on conversion of
Storage Scheme to Run of the River Scheme in its
meeting held on 29.11.2012 has cleared the project.
As per recommendation of Standing Technical
Committee, developer submitted revised Power
Potential Studies. Replies to comments on Power
Potential Studies received on 13.06.2013. Detailed
Project Report cleared from hydrology,
instrumentation, inter-State & power evacuation
aspects.

Detailed Project Report was accepted in Presentation
meeting held on 04.03.2013. Power Potential Studies
& hydrology cleared.

All aspects cleared except Geological Survey of
India, Central Soil and Materials Research Station,
cost of civil works and phasing.

Project accepted for examination during presentation
meeting held on 14.03.2013. Power Potential Studies
& Hydrology cleared.

Presentation held on 04.06.2013 & Detailed Project
Report taken into under examination. Power Potential
Studies & Hydrology cleared.
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1 2 3 4 5
19. Umngot 240 03/2013 Presentation held on 04.06.2013 & Detailed Project
{Meghalaya) Report taken into under examination. Cleared from
hydrology.
20. Lower Kopili (Assam) 120 03/2013 Hydrology and Power Potential Studies cleared.
21.  Heo (Ar. Pradesh) 210 07/2013 Taken under examination since 17.07.2013.

Implementation of Sachar Committee Report and
Rangnath Mishra Commission Report

702. SHRI SURESH KUMAR SHETKAR:
SHRI BADRUDDIN AJMAL:

Will the Minister of MINORITY AFFAIRS be pleased
to state:

(a) whether the Government has fully implemented
the Sachar Committee Report and the Rangnath Mishra
Commission Report;

(b) if so, the details thereof and the achievements
made thereon;

(¢} whether the Sachar Committee Report has not
been implemented in letter and spirit in many States
including Assam;

(d) if so, the details thereof and the reasons therefor;

(e) the follow-up action on the recommendations of
the said report during the last three years and the current
year, State-wise; and

(f) the action taken by the Government to implement
the Sachar Committee Report in each State?

THE MINISTER OF MINORITY AFFAIRS (SHRI K.
RAHMAN KHAN): (a) and (b) The Sachar Committee
made 76 recommendations, out of which 72
recommendations were approved by the Government for
implementation by various Ministries/Depariments
concerned. Following three recommendations at (i), (i) &
(i) below were not accepted and one recommendation
at (iv) below was deferred by the Government:

(i) Enumeration of castes/groups as a part of
decennial census exercise.

{iiy Creation of a new All India Cadre of officers,
to manage the affairs of State Wakf Boards
and Central Wakf Council.

(iii) Having an alternative admission criterion, to
facilitate admissions to the most backward
amongst all the SRCs in the regular
Universities and autonomous colleges.

(iv) Absorbing Arzals in the SC list or atleast in a
separate Most Backward Category (MBCs)
carved out of the OBCs.

However, as regards (i) above, Ministry of Home
Affairs is now taking action separately. As regards the
recommendation (iv) above, the Government had carved
out a sub-quota of 4.5% for Minorities, as defined under
section 2(c) of the National Commission for Minorities
Act, 1992, from within the 27% reservation for OBCs.
However, this has been challenged and the matter is
presently sub-judice.

Rangnath Mishra Commission Report recommended,
inter-alia, reservation for Minorities. On consideration of
the matter, the Government earmarked a sub-quota of
4.5% reservation for Minority communities within the 27%
OBC quota. However, as mentioned above, this has been
challenged and the matter is presently sub-judice.

(c) and (d) The foliow up action on the
recommendations of the Sachar Committee are being
implemented by the concerned Ministries/Departments.
The follow up action is being implemented by the
Ministries/Departments in the country including the State
of Assam. These follow up action mainly relate to the
following areas:

(i} Access to Education: Providing free and high
quality education to children upto the age of
14, opening of Government Schools in Minority
Concentrated Areas, Awarding scholarships,
modernizing Madarsas etc.

(iiy Access to Credit: Promoting and enhancing
access to minorities in Priority Sector Lending,
Opening more branches in areas of minority
concentration, promote micro-finance among
women etc.
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(i) Skill Development: Opening ITls and
Polytechnics on high growth potential in minority
concentration areas.

(iv) Speclal Area Development Initiatives: Villages/
towns/habitations to be provided with basic
amenities, good quality Government Schools,
health facilities etc. for all poor.

(v) Wakf: Better utilization of Wak{ properties,
amendment to Wakf Act efc.

(vi) Measures for Affirmative Action: Taking action
for Setting up of Equal Opportunity
Commission, National Data Bank and
Assessment & Monitoring Authority.

Many concerns of the Sachar Committee report have
also been taken care of by the Prime Minister's New 15
Point Programme for the Welfare of Minorities.
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(e) and (f) The concerned Ministries/Departments
have advised the States, wherever necessary, to take
action on the issues within their domain. Various
programmes/schemes have been initiated by the
Government for welfare of Minorities in pursuance of the
decisions of the Government to implement the Sachar
Committee Report. Further, several other concerns of the
Sachar Committee have been addressed by the
programmes/schemes covered under the Prime Minister's
New 15 Point Programme for the Welfare of Minorities.
State-wise details of implementation of various
programmes /schemes of the Ministry of Minority Affairs
for the last three years is given in Statement-I. As per the
available data, State-wise details of implementation of
various programmes/schemes implemented by other
Ministries/Departments are given in Statements-l, 1
and IV.

Statement |

State/UT-wise distribution of Pre-matric scholarships for students belonging to the
minority communities for the years 2010-11 to 2013-14 (As on 31.07.2013)

SI.No. States/UTs 2010-11 to 2012-13 2013-2014 (as on 31.07.2013)
Target Achievement Target Achievement

1 2 3 4 5 6

1. Andhra Pradesh 407533 718710 173418

2. Arunachal Pradesh 18030 0 7673

3. Assam 461112 305685 196218

4. Bihar 685302 594696 291618 3

5. Chhattisgarh 46572 37821 19818 :é)'

6. Goa 23057 0 9812 *;

7. Gujarat 245622 0 104520 S

8. Haryana 120832 75131 51418 '2

9. Himachal Pradesh 14142 9989 6018 :'f

10. Jammu and Kashmir 353953 593200 150618 g

11. Jharkhand 243972 123067 103818 '.;c;;

12. Karnataka 391084 1157564 166418 ;

13. Kerala 690431 2205108 293800 %

14. Madhya Pradesh 217182 326656 92418 Z
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1 2 3 4 5 6
15. Maharashtra 863101 2035518 367276
16. Manipur 46316 41717 19708
17. Meghalaya 85795 50572 36508
18. Mizoram 42942 68153 18273
19. Nagaland 90964 33135 38708
20. Odisha 84172 77135 35818
21. Punjab 757302 841930 322258 B
22. Rajasthan 282513 470689 120218 g
23. Sikkim 10043 9818 4274 ‘;
24. Tamil Nadu 360534 954340 153418 S
25.  Tripura 22730 6694 9673 i’
26. Uttar Pradesh 15684413 2526543 674218 ?
27. Uttarakhand 62552 16142 26618 é
28. West Bengal 1044853 3033593 444618 é
29. Andaman and Nicobar 5425 514 2309 f
Islands U§>
L
30. Chandigarh* 9527 4000 4054 %
31. Dadra and Nagar Haveli 1196 457 509
32. Daman and Diu 1094 796 466
33. Delhi 116133 65395 49418
34. Lakshadweep 3204 0 1364
35. Puducherry* 6366 2345 2709
Total 9400000 16387112 4000000

State/UT-wise distribution of Post-matric Scholarships for Students belonging
to the minority communities for the years 2010-11 to 2013-2014

SI.No. States/UTs 2010-11 to 2012-13 2013-2014 (as on 31.07.2013)
Target Achievement Target Achievement

1 2 3 4 5 6

1. Andhra Pradesh 61448 90426 21345

2. Arunachal Pradesh 2934 0 1150
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1 2 3 4 5 6

3. Assam 74975 30125 29600

4. Bihar 103335 94385 35897

5. Chhattisgarh 7032 5874 2449

6. Goa 3493 921 1201

7. Gujarat 37027 48461 12851

8. Haryana 18239 4512 6349

9. Himachal Pradesh 2140 1296 749

10. Jammu and Kashmir 53373 49684 18544

11. Jharkhand 36808 34355 12800

12. Karnataka 58977 142391 20493

13. Kerala 104092 231381 36151 %

14. Madhya Pradesh 32721 31276 11349 g

15. Maharashtra 130021 135886 45189 i‘

16. Manipur 7577 5019 3000 ;
3]

17. Meghalaya 13961 706 5500 g

18. Mizoram 6984 11162 2750 %

19. Nagaland 14821 206 5851 ‘_;ci:
(o]

20.  Odisha 12682 4306 4400 g

21. Punjab 114025 132576 39640 g
1]

22, Rajasthan 42600 53595 14800

23. Sikkim 1648 1739 651

24. Tamil Nadu 54378 113116 18900

25. Tripura 3697 1150 1451

26. Uttar Pradesh 238863 421885 82950

27. Uttarakhand 9456 1155 3300

28. West Bengal 157608 332102 54790
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1 2 3 4 5 6
29. Andaman and Nicobar 1054 39 501
Islands
30. Chandigarh 1846 484 900
31. Dadra and Nagar Haveli 236 93 100
32. Daman and Diu 241 103 100
33. Delhi 15227 2265 3799
34. Lakshadweep 643 0 300
35. Puducherry 845 563 200
Total 1425000 1983237 500000

State/UT-wise target (for fresh 20000 scholarships only) and achievement (both fresh & renewals)
of Merit-cum means based scholarship scheme for students belonging to
the minority communities for the years 2010-11 to 2013-2014

Sl.No. States/UTs 2010-11 to 2012-13 2013-2014 (as on 31.07.2013)
Target Achievement Target Achievement

1 2 3 4 5 6

1. Andhra Pradesh 4335 4104 2601

2. Arunachal Pradesh 190 0 114

3. Assam 4905 5921 2943

4. Bihar 7290 11190 4374 :’;’

5. Chhattisgarh 495 489 297 §

6. Goa 245 260 147 I3

7. Gujarat 2615 3885 1569 g

8. Haryana 1285 1442 771 g

9. Himachal Pradesh 150 159 90 E

10.  Jammu and Kashmir 3765 5993 2259 %

11.  Jharkhand 2595 3136 1557 g

12. Karnataka 4160 7789 2496 ;

13. Kerala 7345 17731 4407 i

14, Madhya Pradesh 2310 3382 1386 &

15. Maharashtra 9200 10603 5520
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1 2 3 4 5 6
16. Manipur 490 761 294
17. Meghalaya 910 941 546
18. Mizoram 455 418 273
19. Nagaland 965 1433 579
20.  Odisha 895 819 537 k5
21. Punjab 8075 10174 4845 g
22, Rajasthan 3005 4707 1803 ‘a;
23.  Sikkim 105 333 63 g
24. Tamil Nadu 3835 7733 2301 ';
25. Tripura 240 251 144 ?
26. Uttar Pradesh 16855 25243 10113 %
27.  Uttarakhand 665 674 399 2
28. West Bengal 11115 20578 6669 f
29. Andaman and Nicobar 55 25 33 %
Islands 5]
7]
30. Chandigarh 100 56 60
31. Dadra and Nagar Haveli 10 0 6
32. Daman and Diu 10 6 6
33. Delhi 1235 1318 741
34. Lakshadweep 30 0 18
35. Puducherry 65 74 39
Total 100000 151628 60000
State/UT-wise detail of Maulana Azad National Fellowship of last three years and the current year
SlI.No. States/UTs 2010-11 to 2012-13 2013-2014 (as on 31.07.2013)
Target Achievement Target Achievement
1 2 3 4 5 6
1. Andhra Pradesh 93 172 31
2. Arunachal Pradesh 12 10 4
3. Assam 99 169 33
4. Bihar 150 271 50
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1 2 3 4 5 6

5. Chhattisgarh 18 28 6

6. Goa 12 14 4

7. Gujarat 63 66 21

8. Haryana 36 34 12 -

9. Himachal Pradesh 12 22 4 é
Q

10. Jammu and Kashmir 81 163 27 ;;

1. Jharkhand 63 93 21 g

12. Karnataka 93 143 31 ;
©

13. Kerala 150 289 50 £

14, Madhya Pradesh 45 76 15 §

15. Maharashtra 201 343 67 §
[+1]

16. Manipur 12 25 4 '%

17. Meghalaya 18 30 6 ?/@)

18. Mizoram 12 22 4

19. Nagaland 18 28 6

20. Odisha 18 23 6

21, Punjab 177 330 59

22. Rajasthan 63 104 21

23. Sikkim 12 12 4

24. Tamil Nadu 84 170 28

25. Tripura 12 8 4

26. Lmar Pradesh 360 632 120

27. Uttarakhand 12 21 4

28. West Bengal 243 378 81

29. Andaman and Nicobar 12 4 4

Islands
30. Chandigarh 12 21 4
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1 2 3 4 5 6
31. Dadra and Nagar Haveli 12 0 4
32. Daman and Diu 12 0 4
33. Delhi 27 43 9
34. Lakshadweep 12 13 4
35. Puducherry 12 20 4

Total 2268 6797 756

State-wise disbursement and beneficiaries assisted by NMDFC
(Rs. in Lakh)
Sl.No. States/UTs 2010-11 to 2012-13 2013-14
Amount Beneficiaries Amount Beneficiaries

1 2 3 4 5 6
1. Assam 324.00 3189
2. Bihar 1,231.50 2528
3. Chandigarh 18.00 27
4. Chhattisgarh 300.00 432
5. Delhi 70.70 413
6. Gujarat 558.84 563
7. Haryana 200.00 718 150.00 667
8. Himachal Pradesh 386.27 600 100.00 105
9. Jammu and Kashmir 2,999.00 5631 250.00 263
10. Karnataka 0.00 0 1,850.00 1947
11. Kerala 21,903.91 90817 1,800.00 5286
12. Maharashtra 2,059.00 4605
13. Mizoram 129.00 287
14. Nagaland 2,151.00 6257 200.00 211
15. Odisha 279.00 650
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1 2 3 4 5 6
16. Puducherry 500.00 759
17. Punjab 2,161.13 3642 200.00 211
18. Rajasthan 3,050.00 4345
19. Tamil Nadu 8,220.00 48279
20. Tripura 841.00 1100 300.00 316
21. Uttar Pradesh 5.40 24
22. Uttarakhand 75.00 79
23. West Bangal 40,078.00 191741

Grand Total 87,540.75 366686 4,850.00 9006

Status of MSDP Since its inception till date
(Rs. in lakh)
Sl State Total Amount
No. Approvals Released
to the
States/UTs

1 2 3 4
1. Uttar Pradesh 138945.7 104224.3
2. West Bengal 102122.7 82466.26
3. Assam 70211.38 48246.96
4. Bihar 69648.01 48871.01
5. Manipur 13912.58 12043
6. Haryana 4919.9 4839.81
7. Jharkhand 22914.02 16995.22
8. Uttarakhand 5661.11 3438.72
9. Maharashtra 8163.93 7078.93
10. Karnataka 5972.05 4827.99
11. Andaman and Nicobar 1242.85 1125.51

Islands
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1 2 3 4
12. Odisha 4266.17 3345.55
13. Meghalaya 4572.31 3809.98
14, Kerala 2250 1875.01
15. Mizoram 4526.7 3446.53
16. Jammu and Kashmir 2152.934 1672.973
17. Delhi 2421.01 1303.48
18. Madhya Pradesh 1493.3 1398.3
19. Sikkim 1494.22 1298.24
20. Arunachal Pradesh 18119.22 13512.39
Grand Total 485010.1 365820.1

Statement Il

Physical and Financial Achievement under various programmes included in the PM's
15 PP for welfare of minorities for the period 2006-07 to 2012-13

Ministry/Departmert Mo Rural Development Mo Housing & Urban Poverty Alleviation Ob Mo Urban
Financial Developmert
Senvices
S ST AY: AY: Agjesvika:  SJSRY: SISRY:  SJSAY:  JNNURM NNURM: PSLto uc  UDSSvT
No. Physical  Financil  Physicl  Financial USEP-  STEPLP: BSP-  HSDP-  Minorfies: Fowof  Fow of

Mos)  Rsooe)  (os) (Rsooe) Physkal  Physcll  Fracal Fiancal Finanal  Benefs  Benefis
Nos)  (Nes) (s s (s (s (s

o) oue}  coe) o) oore)
Q0708 (200748 Q040 (20060
) ) ) )
01249 N3 243 1213
1 2 3 4 5 6 7 8 9 0 1 2 1
1. Andaman and Nicobar 141 0861 @ 000 P 0 NA 000 467
Islands
2 Auda Pradesh B THIR A 2419 o7 8y 000 978 480760 165200 13493
3 Aunachdl Pradesh 0 000 151 000 0 0 000 000 54081
4 Assam 0858 TRATI 187983 018 % 1781 00 NN WR7 1749
5 B 8 201 TER 2% Gl X 58 0% W06 1201
&  Candgah 0 00w 127 010 1% 2% 000 000 58940
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1 2 3 4 § 6 7 8 8 0 11 ] 3
7 Chhatfisgarh 610 19801 %7 515 1542 3% 000 0 Znz
8 Dagra and Nagar Havel 0 0.000 0 000 0 0 000 000 1)
8 Daman and Diu 0 0.000 0 000 0 B 00 000 268
10. Dehi 0 0,000 0 029 677 181 1339148 000 1516717
1. G 686 170 210 001 1t 1l 000 000 438864
12 Guiarat X157 %6070 1478 422 10616 16260 000 1744 1024898 o0R90 6173
13 Hayana 16754 46428 15421 3% 1014 184 000 000 1708089
1 Himachal Pradesh 1654 53% 2% 008 K] 14 000 000 204108
15, Jarkhand 36t 243988 K 000 L) NI VE: | 1989 6N 101937 1374
16 Kamatzka 102330 39 6357 (54 101 18646 000 538 BHIR 269%
1. Kerala 60418 193415 40864 1700 T80 4319 000 2418 T4 B.H
18 Madhya Pracksh 3004 118134 3248 656 e 40613 2175 2094 165931 3N 31637
19 Maharashira EBra 3BH6B 0504 1875 1503 6062 47064 73R8 431608 0669 240067
. Manpur 1078 4166 1218 2N 18860 1691 000 000 79079
Odsha 41666 1208T1 2349 0% 0 17 000 HE BT
Puducheny 18 0042 0 163 1288 14 000 000 44
Rajasthan 40625 17037 2034 0 1% 8475 000 2751 1395621 523
2 Sikkim 231 10386 0% 2277 5667 % 000 000 13976
i Tami Nadu o457 261087 9108 024 B 10015 000 6726 5087546 ok
.ol Tipua %85 21n g6 44 5646 53 000 000 95899
2. Uttar Pradesh I8 789470 213084 008 486 208 TR 1244 48267 1022 181669
:} Utarakhand 13665 4893 6091 1326 12057 1262 000 14912 63080
.t} West Bengal 20000 6428% 140565 2% 1212 1082 206323 2300 2006048  2ABW 4951
. Jammu and Kashmir 133 1545 REY 1062 5% 118 56650 182 404 120687 AR
31, Meghalaya 3 2204 5 001 6 3 000 10010 4727
2 Mizoram 0 0030 604 18 1% 1040 000 000 2186
3 Nagaland 0 0000 310 070 B &7 671.08 42043 170638 0756
XA Punigb 51% 13167 ™ 001 % 2 000 5062 9000988 583
K4} Lakshadweep 106 0368 4 000 0 0 000 000 1839
Toa 265978 76T 1157381 14756 10063 AT B4 7 %5125 T40U6ZT 6416 TIORST
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Statement Il
Physical and Financial Achievement under various programmes included in the PM's
15 PP for welfare of minorities for the period 2006-07 to 2012-13
M/o Human Resource Development-
D/o School Education & Literacy

SINo. StateUT SSA-  Primary  Upper  Additional  New New KGBVs Modemization of Madarsas {DMI (2009-10 to

Posts of Schools  Primary Classrooms Primary  Upper  Sanctioned (2009-10 t0 2012-13) 201213)

Teachers Constructed  Schools Constructed  Schools  Primary  (Nos)

sanctioned {Nos) Constructed (Nos)  Opened  Schools

(Nos.) (Nos.) (Nos)  Opened Amount  Madarsas  No.of  Amount  Institutions
(Nos.) sanctioned teachers  Released

1 2 3 4 5 6 7 8 9 10 " 12 13 14
1 Andaman and Nicobar lslands 12 3 0 K} 4 8 0
2 Andhva Pradesh 0 3 ] 50 0 0 v 260 Q0 2
3 Arunachal Pradesh un 48 181 12» %3 1 3
4 Assam 351 264 4 6638 m 0 Z 149 4% 1458 0% 4
5 Bhar 269 24 0 2 363 263 130
6 Chandigarh 0 0 0 0 0 0 0 0003% 1 1
7 Chhattisgarh 0 0 0 0 0 0 2 104 64 1915
8 Dadra and Nagar Havefi 0 0 0 0 0 0 0
9 Daman and Diu 0 0 0 0 0 0 0
10 Dehi 55 1 0 20 0 0 1
itk Ga 0 0 0 &8 0 0 0
12 Guiarat 0 0 0 0 0 0 16 315 2
13 Hayara 143 2 7 38 19 215 15 038 6 L 346 2
23 Himachal Pradesh ® 0 4 15 0 10 0
15 Jharkhend K 3 70 1903 67% i) 1069 % 497 164 4
16 Kamataka 576 K¢ ] 0 417 % 318 13 7 28 58 638 %
17. | Keraa 40 4 0 365 118 0 0 14X 4 1w 27 141
18 Madhya Pradesh ki 9 160 1672 3 K} 2 %19 14 312 253 [/
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
19 Maharashira 097 1031 q i K] 5 3 184 & 12 14 B
2 Manpur 1240 19 0 17 418 146 10
2 Odsha ™ 19 10 18% P 9 2
2 Puduchenry 0 0 0 8 0 0 0
A Rajasthan 1] ] 10 1687 37 20 % 619 24 52 10 7
2, Sikim 2 4 0 26 5 0 0 346 15
P} Tami Nadu 17 1 2 164 0 3 0
i} Tioua 0 0 0 0 0o 0 2 374 12 X7
2. Uttar Pradesh 1625 1867 I 30M 9 xm 318 1792 ™ 193 528 .
..} Uttarekhand 464 131 121 1481 ® 143 15 224 ) 219 3% ]
.} West Bengal 435 31% U] 8393 313 61
K1) Jammu and Kashmir 6311 3 184 5 1l 81 116 887 32 2 025 1
31 Meghalaya &5 218 210 57 b4 ] 57 4
2 Mizoram » 3 2 47 3 61 3 025 1
3 Nagaland 0 0 0 0 0 0 4
U Punjab 0 0 0 0 0 0 8
*. Lakshadweep 0 0 0 0 0 0 0

Tod 125265 15665 812 20648 2A3%5 11832 100 2883 12139 30507 4 K¢}

Statement IV
Physical and Financial Achievement under various programmes included in the PM's
15 PP for welfare of minorities for the period 2006-07 to 2012-13
Ministry/Department M/o Women & Child M/o Labour & M/o Drinking Water &
Development Employment Supply (2009-10 to
2012-13)

Sl.No. States/UTs Operationalization of Upgradation of it is NRDWP: flow of
Anganwadi centres (2007-08 to 2012-13) Benefits-Coverage of

habitations (Nos.)

1 2 3 4 5

1. Andaman and Nicobar Islands 97 1.7646 Not Available
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1 2 3 4 5

2. Andhra Pradesh 818 24475 Not Avallable
3. Arunachal Pradesh 1188 0.0000 724

4, Assam 11083 5,6880 14403

5. Blhar 1730 6.7520 12674

6. Chandigarh 0 0.0000 Not Available
7.  Chhattisgarh 663 0.0000 Not Available
8. Dadra and Nagar Havell 0 0.0000 Not Available
8. Daman and Diu 0 0.0000 Not Available
10. Delhi 839 1.2621 Not Available
11, Qoa 128 7.4150 Not Available
12, Gujarat 338 0.0000 Not Avallable
13, Haryana 1521 2.6250 236
14, Himachal Pradesh 2 2.8800 Not Available
18, Jharkhand 1652 5.0626 5923

16, Karnataka 900 16.9886 1464

17.  Kerala 3365 16.7790 42
18. Madhya Pradesh 0 2.7373 493
19, Maharashira 2951 27.9347 1811

20. Manipur 2897 0.0000 564
21, Odisha 2156 0.0000 467

22,  Puducherry 0 0.0000 Not Available
23. Rajasthan 1038 1.2900 Not Available
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1 2 3 4 5

24.  Sikkim 517 1.9218 39

25, Tamil Nadu 544 0.0000 Not Avallable

26. Tripura 822 0.0000 Not Avallable

27. Uttar Pradesh 44314 13.1488 4779

28. Uttarakhand 2687 3.8850 24

29. West Bengal 15564 7.1600 13147

30. Jammu and Kashmir 1767 0.0000 77

31. Meghalaya 33 0.0000 378

32. Mizoram 1672 1.9400 111

33, Nagaland 264 0.0000 Not Available

34, Punjab 353 0.0000 Not Availabie

35. Lakshadweep 8008 0.0000 Not Available
Total “ ) 70078 12”9.56201 / 5705é (12.47% of

National Target)
[Translation] to address the problems faced by travellers along with

Cancellation of Flights

703. SHRI ARJUN RAM MEGHWAL: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the number of flights cancelled by Air India during
the last one year along with the detalis thereof;

(b) the number of flights cancelled by other airlines
during the last one year along with the details thereof;

(c) whether the Government has collected data
regarding the problems faced by passengers due to
arbitrary cancellation of flights by the airlines;

(d) if so, the action plan formulated by the Government

the details thereof;

(e) whether the Government is considering ways to
reduce cancellation of flights; and

{f) if so, the details of the strategy formutated in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL. AVIATION (SHRI K. C. VENUGOPAL): (a) The total
number of flights canceiled by Air india during the period
April, 2012 to July, 2013 was 4131. The details are given
in the Stastment.

(b) to (f) The information is being collected and will
be laid on the Table of the House.



Statement

Cancelled Flights Summary
1st April 2012 to 31st July, 2013

€0¢

Year Month ACDM AIRN ATFC COML ESWR GOVT INDE (NDL MISC  OPER OPSC OPSF OPSG PSBG REAC SCHC TECH TECM TECP TECS UNSC WTHR Grand
Total

2012 APR 2 0 0 0 0 0 0 0 155 0 0 0 147 22 5 0 119 0 0 0 0 29 479

MAY 3 0 2 0 0 0 0 0 108 0 0 0 370 76 6 0 107 0 0 0 0 17 689

JUN 2 0 12 0 0 0 ] 0 9 0 0 0 40 43 9 o 77 0 0 0] 0] 9 201

JUL 2 0 2 0 0 0] 0] o M1 0 0 0 77 36 3 0 168 0 0] 0 0 11 310

AUG 3 0] 0] 1 0 0] 0 0] 0 4 3 2 7 55 0 8 59 0] 0 2 0 13 157

SEP 0 0 7 11 0 ] 8 0 0 2 1 7 o 12 2 12 1833 0o 22 2 6 15 240

oCT 7 0 2 41 0 102 0 0o 12 9 0 13 0 4 1 1 45 0O 83 2 2 17 335

NOV 0 2 3 20 0 40 0 0 0 13 2 9 1 21 2 2 32 0 16 2 2 27 194

DEC 2 0 0 20 0 2 0 0 2 47 0 3 0 5 2 10 79 1 28 0 4 119 324

2013 JAN 0 0 2 10 2 (0] 0 o 7 40 o 1 0] 5 4 1 80 2 56 0 8 96 334
FEB 0 1 2 6 0 4 0 0 6 12 0 0 0 3 6 3 62 o 11 0] 0 40 1586

MAR 0 2 0 0 0 0 0 0 2 3 0 0 0 2 3 2 40 o 27 0] 0 5 86

APR 0 ] 0 24 0 114 0 (0] 3 2 1 1 0 0 0 0 23 1 31 0 0 6 205

MAY 0 0 2 13 0 0 0 0 0] 4 1 0] 0 0 0 1 28 0 10 2 0 10 67

JUN 1 (¢ 2 2 0 0] 0] 2 6 2 0 2 0 0 0 0 81 0 49 2 0 41 190

JUL 0 2 7 17 0 ] 0 0 5 9 0 1 0 16 1 3 64 0 18 0] 2 16 161

Grant Total 16 7 43 165 2 262 8 2 326 147 8 49 642 300 44 43 1202 4 351 12 24 471 4131

Note: Tili July 2012 cancellation code opsg referred to all operational/crew constraint cancellation.

SIOMSUY  UBBIHM
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suonsany o}

¥0¢
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Cancel Description
Code

ACDM  DAMAGE TO AIRCRAFT

AIRN AIRPORT RELATED OTHER THAN Al
ATFC AIR TRAFFIC FLOW MANAGEMENT RESTRICTIONS
AUTO  AUTOMATED FLIGHT UPDATE

COML  MARKETING/COMMERCIAL ISSUES
CRGO CARGO AND MAIL HANDLING

DEFT INTERNAL DEFAULT CNL CODE

EWSR INTERNAL DEFAULT CNL CODE

GOVT GOVT REQUIREMENT

INDE INDUSTRIAL UNREST EXTERNAL

INDL INDUSTRIAL UNREST INTERNAL

MISC MISCELLANEQUS (OTHER THAN LISTED)
OPER  OPERATIONAL REASONS

OPSC  CABIN CREW CONSTRAINTS

OPSF  COCKPIT CREW CONSTRAINTS

OPSG GROUND CREW/OTHERS

PBBG PASSENGER AND BAGGAGE HANDLING
RAMP  AIRCRAFT AND RAMP HANDLING

REAC REACTIONARY

SCHC  SCHEDULING CONSTRAINT

TECH  AIRCRAFT DEFECTS PRIMARY

TECM  ENGINEERING MANPOWER CONSTRAINTS
TECP PLANNED AIRCRAFT MAINTENANCE
TECS REACTIONARY TO TECH CANCELLATION

[English]
Livelihood of Farmers

704. SHRI HEMANAND BISWAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has taken any measures
to improve the livelihood of farmers residing in drought
hit areas;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the funds allocated for the purpose during the
last three years and the current year, State/Year-wise?

to Questions 206

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) to
(c}) The Government is implementing the following major
programmes:

(i) Mabatma Gandhi National Rural Employment
Guarantee Act (MGNREGA)

The objective of the Mahatma Gandhi Nationa! Rural
Employment Guarantee Act (MGNREGA) is to ensure
livelihood security of people in rural areas by
guaranteeing at least 100 days of wage - employment in
a financial year to every household whase adult members
volunteer to do unskilled manuai work.

The provisions in MGNREGA are effected through
Schemes formulated by States under Section 4(1) of the
Act. Schedule-l of MGNREGA as amended from time to
time lists the category of works upon. The following
activities are allowed on land or homestead owned by
households belonging to the small or marginal farmers
as defined in the Agriculture Debt Waiver and Debt Relief
Scheme, 2008:

* Provision of irrigation facility, dug out farm
pond, horticulture, plantation, farm bunding and
land development;

* Agriculture related works, such as, NADEP
composting, vermin-composting, liquid bio-
manures;

* Livestock related works, such as, poultry
shelter, goat shelter, construction of pucca floor,
urine tank and fodder trough for cattle, azolla
as cattle-feed supplement;

* Works in coastal areas, such as, fish drying
yards, belt vegetation;

¢ Rural sanitation related works, such as,
individual household latrines, school toilet units,
anganwadi toilets, solid and liquid waste
management.

The above works shall be taken up subject to the
following conditions, namely:-

(i) The households shall have the job card; and

(i) The beneficiaries shall work on the project
undertaken on their land or homestead.



207 Written Answers

Additional employment beyond the stipulated 100
days and up to 150 days per rural household under
MGNREGA may also be provided, on case to case basis,
in special clrcumstances. Such kind of dispensation was
allowed for the notifled drought affected Talukas/Blocks
during FY 2012-13. The additional cost for such special
dispensation is shared between the Centre and State as
per the funding pattern given in Section 22 of the Act.

() Integrated Watershed Management Programme
INTEGRAT (IWMP)

The Department of Land Resources, Ministry of Rural
Development has been impiementing three area
development programmes viz. integrated Wastelands
Development Programme (IWDP), Drought Prone Areas
Programme (DPAP) and Desert Development Programme
(DDP) since 1995-96 on watershed basis. The above
three programmes have been integrated into a single
modified programme called Integrated Watershed
Management Programme (IWMP) with effect from
26.02.2008, for development of rainfed/degraded areas
including wastelands. The programme is being
implemented as per Common Guidelines for Watershed
Development Projects-2008 (Revised Edition-2011). As
per the Guidelines, 9% of the total project fund is
earmarked for livelihood activities for asset less persons.
The identification of type of activities to be taken up,
selection of beneficiaries, their skill development etc. are
done by the concermned State Level Nodal Agency for
WMP.

(i) Natlonal Rural Livelihoods Misslon—Aajeevika

Since 1999, the Government was implementing
Swarnjayanti Gram Swarojgar Yojana (SGSY) which has
now been restructured as National Rural Livelihoods
Mission (NRLM) - renamed as Aajeevika. NRLM has
been formally launched on 3rd June, 2011. The
programme is being implemenied across the country,
including drought hit areas, in a mission mode in a
phased manner for targeted and time bound delivery of
results, NRLM works towards organising the rural poor,
identified through a process of Participatory Identification
of Poor (P.1.P) into institutions of the poor and empowering
these institutions who, in turn, support their members in
enhancing their income levels through improved and easy
access to credit and their entitlements. SGSY has ceased
to exist with effect from 01.04.2013.

Universal social mobilization through formation of
Self Help Groups (SHGs) under NRLM will ensure at
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least one member of each rural poor family, preferably a
woman member, Is covered under SHG net. With a view
to form strong people's institutions, NRLM focus on setting
up of federations of SHGs from village panchaya! to
district levels. NRLM would ensure universal financial
inclusion by facilitating opening of saving accounts of all
its beneficlaries, simultansously encouraging thrift and
credit activities, facilitating access to credit from banks
etc. 10% of allocation under the programme s utilized for
training and capacity building of the intended beneficiaries
to take up the micro enterprises for enhancing their
incomes. In addition to the self-employment, the
programme also focus on supporting rural poor youth for
accessing skilled wage employment through placement
linked skill development projects.

One of the components of NRLM is to set up at least
one Rural Self Employment Training Institute (RSETI) in
each district of the country in collaboration with the Public
Sector Banks (PSB) and the State Governments to provide
skill training to the rural BPL youth to enable them to
take up self employment or wage employment. The
RSETIs' core strength is short term residential training
with long handholding support. In few instances, the
RSETIs also offer off-site training at village/block levels.
RSETIs offer training in more than 65 vocations classified
under agriculture, process, product and general
Entrepreneur-ship Development Programme. Since the
RSETIs are run by the PSBs, it is expected that the
Banks will provide necessary credit support to the
beneficiaires for setting up micro-enterprises. As on
31.3.2013, 552 RSETIs are functioning across the country.
During the year 2012-13, against a target of training
2,00,000 beneficiaries, 2,14,363 beneficiaries were trained
by institutes graded B and above. State-wise bank-wise
targets for the 2013-14 have been fixed at 2,55,200.
During the year 2013-14, banks have been asked to
give special focus on settiement of beneficiaries with
bank credit which would be monitored closely.

Mahila Kisan Sashaktikaran Pariyojana (MKSP) was
announced in the budget of 2010-11 as a sub-component
of the National Rural Livelihoods Mission (NRLM) to
meet the specific needs of women farmers and achieve
socio-economic and technical empowerment of the rural
women farmers, predominantly small and marginal
farmers. There is no specific allocation for drought hit
areas under MKSP. However, one of the necessary
conditions for the project approval under MKSP is that
the project is innovative and covers vulnerable areas like

ecologically fragile, rain fed, drought and flood prone
areas.
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Another component of NRLM is Placement Linked
Skill Development under which Government is providing
placement linked skill development training to rural BPL
youth. Under this programme, training and placement is
provided as per demand for jobs in various sectors of
the economy such as textiles, organized retalil,
construction, IT and hardware industry etc.

{d) MGNREGA is a demand driven wage employment
programme under which no State-wise allocation of fund
is made. Central funds are released to the States/Union
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Territories/Districts on the basis of agreed to Labour
Budget. The central funds released to the States during
the previous three financial years and the current financial
year 2013-14 is given in Statement-l. The funds released
under IWMP during the last three years and the current
year is given in Statement-ll. The State-wise and year-
wise funds allocated under SGSY/NRLM are given in
Statement-lil. Further, a statement indicating assistance
approved from the National Disaster Response Fund
(NDRF) for drought of 2010-11, 2011-12 and 2012-13
are given in Statement-IV.

Statement |

Central Fund released under MGNREGA

Sl.No. State Central Fund released (Rs. in Lakhs)
2010-11 2011-12 2012-13 2013-14 Hill
26.07.2013
1 2 3 4 5 6
1. Andhra Pradesh 741807.00 147757.89 321673.59 287921.32
2. Arunachal Pradesh 3528.47 6078.58 6834.19 6276.25
3. Assam 60928.65 42685.80 53445.67 29524.51
4. Bihar 210365.46 130073.42 122781.45 104663.62
5.  Chhattisgarh 168504.95 163855.88 203136.31 82102.31
6. Gujarat 89486.13 32429.03 47440.77 23090.02
7. Haryana 13100.11 27512.23 34935.89 14919.07
8. Himachal Pradesh 63625.00 31138.16 36129.50 23382.24
9. Jammu and Kashmir 31359.89 78130.96 76276.16 32815.73
10. Jharkhand 96286.92 123733.08 80916.84 37958.42
11.  Karnataka 157305.00 66256.92 123193.69 77450.23
12.  Kerala 70423.24 95105.43 131117.81 42817.93
13. Madhya Pradesh 256576.96 296851.28 161015.37 168882.62
14. Maharashtra 20471.11 104043.62 157324.33 115292.02
15.  Manipur 34298.83 62496.73 59023.09 5600.00
16. Meghalaya 20980.84 28498.33 22610.82 15579.37
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1 2 3 4 5 6
17.  Mizoram 21602.83 32956.72 25229.24 2659.36
18. Nagaland 51156.84 67346.57 46012.38 11062.55
19. Qdisha 156186.38 97821.72 84797.88 51760.49
20. Punjab 12879.17 11429.36 11421.27 7380.80
21. Rajasthan 278882.00 161969.60 258534.43 115838.68
22.  Sikkim 4448.55 10079.77 7406.51 2180.00
23.  Tamil Nadu 202489.77 281552.22 354605.42 284377.40
24,  Tripura 38260.70 95932.57 76889.88 37527.15
25. Uttar Pradesh 526658.86 424048.00 129202.49 146933.87
26. Uttarakhand 28980.93 37351.42 26827.10 16898.15
27.  West Bengal 211761.00 259703.16 339547.96 221438.19
28. Andaman and Nicobar Islands 768.63 1643.85 1381.49 803.95
29. Dadra and Nagar Haveli 47.73 100.00 39.56 0.00
30. Daman and Diu 0.00 0.00 0.00 0.00
31. Goa 507.76 259.64 241.16 0.00
32. Lakshadweep 233.58 35.00 117.55 16.93
33.  Puducherry 2982.05 100.00 885.75 0.00
34. Chandigarh 0.00 0.00 0.00 0.00

Total 3576895.33 2918976.94 3000995.55 1967153.18

Statement I
Funds released under Integrated Watershed Management Programme (IWMP)
during the last three years and the current year
(Rs. in Crore)

Sl.No. State 2010-11 2011-12 2012-13 2013-14 Total
1 2 3 4 7
1. Andhra Pradesh 119.80 160.94 0] 405.88
2. Bihar 0 3.00 15.42 30.60
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3. Chhattisgarh 50.38 62.37 0.00 0 112.75
4. Goa 0 0 0 0 0.00
5.  Guijarat 161.73 160.71 329.24 651.68
6. Haryana 0 11.63 5.23 14.20 31.06
7. Himachal Pradesh 57.77 48.93 8.02 0 114.72
8. Jammu and Kashmir 0 0.00 38.27 0 38.27
9.  Jharkhand 2410 15.70 48.17 0 87.97
10. Karnataka 70.96 127.41 334.55 311.87 844.79
11.  Kerala 11.01 10.81 4.81 0 26.63
12.  Madhya Pradesh 113.25 108.60 128.30 30.54 380.69
13.  Maharashtra 208.14 378.69 501.60 0 1088.43
14.  Odisha 73.47 77.53 89.70 136.91 377.61
15. Punjab 3.45 8.44 14.89 0 26.78
16.  Rajasthan 257.47 318.33 424.53 0 1000.33
17.  Tamil Nadu 60.16 17.57 227.77 0 305.50
18.  Uttar Pradesh 132.13 164.46 128.43 0 425.02
19.  Uttarakhand 15.97 2.34 4.22 0 22,53
20. West Bengal 0] 16.06 40.31 0 56.37
21.  Arunachal Pradesh 20.08 22.09 15.97 10.79 68.93
22. Assam 40.82 37.53 42.97 0 121.32
23. Manipur 10.37 15.33 33.75 0 59.45
24. Meghalaya 9.88 12.87 37.43 28.05 88.23
25. Mizoram 17.14 5.84 16.44 10.50 49.92
26. Nagaland 26.71 59.42 76.42 72.43 234.98
27.  Sikkim 3.88 1.15 8.18 0 13.21
28.  Tripura 8.16 18.17 24.02 24.33 74.68
Grand Total 1496.83 1865.92 2720.52 655.04 6738.31
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Statement il
State-wise Central Allocation under SGSY/NRLM
(Rs. in lakh)
SI.No. Name of 2010-11 2011-12 2012-13 2013-14*
States/UTs (Including Interest

Subvention)
1 2 3 4 5 6
1.  Andhra Pradesh 12557.00 11472.00 11623.00 23466.00
2. Bihar 29872.00 27291.00 27649.00 19616.00
3. Chhattisgarh 6635.00 6062.00 6141.00 4405.00
4, Goa 200.00 176.00 175.00 307.00
5. Gujarat 4727.00 4318.00 4375.00 3201.00
6. Haryana 2781.00 2541.00 2574.00 2028.00
7. Himachal Pradesh 1171.00 1070.00 1084.00 966:00
8. Jammu and Kashmir 1449.00 1324.00 1342.00 1014.00
9. Jharkhand 11264.00 10290.00 10425.00 7423.00
10. Karnataka 9482.00 8663.00 8777.00 9489.00
11. Kerala 4255.00 3887.00 3938.00 4537.00
12.  Madhya Pradesh 14214.00 12986.00 13156.00 9305.00
13. Maharashtra 18744.00 17125.00 17349.00 12866.00
14,  Odisha 14363.00 13122.00 13294.00 10655.00
15.  Punjab 1351.00 1235.00 1251.00 1020.00
16. Rajasthan 7200.00 6578.00 6664.00 5276.00
17.  Tamil Nadu 11103.00 10144.00 10277.00 11679.00
18. Uttar Pradesh 43006.00 39290.00 39827.00 28747.00
19. Uttarakhand 2264.00 2069.00 2096.00 1634.00
20. West Bengal 15962.00 14582.00 14773.00 11558.00
21.  Andaman and Nicobar Islands 25.00 25.00 25.00 57.35
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1 2 3 ’
22. Daman and Diu 25.00 25.00 25.00 25.00
23. Dadra and Nagar Haveli 25.00 25.00 25.00 25.00
24. Lakshadweep 25.00 25.00 25.00 25.65
25.  Puducherry 300.00 275.00 275.00 475.00
Total 213000.00 194600.00 197165.00 169800.00
North Eastern States
1. Arunachal Pradesh 692.00 678.00 623.00 793.00
2. Assam 17988.00 17628.00 16194.00 18897.00
3. Manipur 1206.00 1182.00 1086.00 1328.00
4, Meghalaya 1351.00 1324.00 1216.00 1462.00
5. Mizoram 313.00 306.00 281.00 472.00
6. Nagaland 927.00 908.00 834.00 1046.00
7. Sikkim 346.00 340.00 313.00 459.00
8. Tripura 2177.00 2134.00 1960.00 2643.00
Total 25000.00 24500.00 22507.00 27100.00
Grand Total 238000.00 219100.00 219672.00 196900.00
*2013-14 — Other Allocations
National Rural Livelihood Project (NRLP) 60000.00
Interest Subsidy (150 Districts) 65200.00
Skills and Placement 50000.00
Skills Empowerment & Employment Scheme for J&K (HIMAYAT) 5000.00
Mahila Kisan Sashaktikaran Pariyojana (MKSP) 15000.00
Rural Self Employment Training Institutes (RSETIs) 5000.00
Miscellaneous 2900.00 4
Total NRLM 400000.00
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Statement IV

Assistance sought and assistance approved from the National Disaster
Response Fund (NDRF) for drought of 2010-11, 2011-12 & 2012-13

(Rupees in crore)

SI.No. State Drought of 2010-11 Drought of 2011-12 Drought of 2012-13
Assistance Approved* Assistance Approved* Assistance Approved*
1. Andhra Pradesh - 706.15 —
2. Bihar 1459.54 — —
3. Gujarat — — 864.71
4. Jharkhand 855.30 — —
5. Karnataka — 469.03 526.06
6. Kerala - — 62.61
107.89
7. Maharashtra — 574.71 778.09
1036.98
8. Odisha 376.55 — —
9. Rajasthan — — 320.64
10. West Bengal 724.99 — —

*Subject to Adjustment of 75% of available balances in the State Disaster Response Fund (SDRF) on concerned State

Government.
Special Recruitment Drive

705. SHRI BAL KUMAR PATEL: Will the Minister of
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

{(a) whether the Government has launched a special
recruitment drive for filling up backlog reserved vacancies
for SCs, STs and OBCs in Central Public Sector
Enterprises (CPSEs);

(b) if so, the details thereof;

(c) whether sick/loss making CPSEs are exempted
from this special drive;

(d) if so, whether the Government has any alternative
plan to fill-up the backlog reserved vacancies of these
sick CPSEs; and

(e) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) Department of Personnel & Training (DoPT) had
issued instructions to the Ministries /Departments to launch
Special Recruitment Drives (SRD) in the years 2004 and
2008 in their respective establishments, including the
Central Public Sector Enterprises (CPSEs) to fill up all
backlog vacancies for SCs/STs/OBCs in a time bound
manner. Implementation of recruitment drive is monitored
by administrative Ministries/Departments concerned with
the CPSEs.

(c) to (e) DoPT while issuing necessary instructions
to launch SRD in the year 2008 had exempted the sick
CPSEs from the purview of SRD. However, such CPSEs
are required to fill up backlog vacancies reserved for
SCs/STs/OBCs in the normal course as and when
recruitment is made in these CPSEs.
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[Translation]
Construction of Houses in Rural Areas

706. SHRIMATI RAMA DEVI: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the details of houses constructed by the
Government in the rural areas of various States including
Bihar during the last three years and the current year,
State-wise;

(b) whether the Government has found the said work
satisfactory;

(c) if so, the details thereof and if not, the States
where the said work has not been found satisfactory;

(d) whether any meetings have been held with these
States in this regard; and

{e) if so, the details thereof and the action taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
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(a) Statement showing State-wise (including Bihar) details
of houses constructed under Indira Awaas Yojana during
the last three years and the current year is given in the
enclosed Statement.

(b) and (c) Under Indira Awaas Yojana houses are
constructed by the beneficiaries themselves. The scheme’
is being implemented as per the guidelines by the States/
UTs. As per |AY guidelines, the construction should be
carried out by the beneficiary himself/herseif. No contractor
should be involved in the construction of houses under
IAY. The house should also not be constructed by any
Government department/agency. However, Government
departments or agencies can give technical assistance
or arrange for coordinated supply of material such as
cement, steel or bricks or prefabricated components if
the beneficiaries so desire. On the whole, the IAY scheme
is functioning satisfactorily in the country.

(d) and (e) Regular review meetings such as monthly
Coordinating officers meeting, Quarterly Performance
Review Committee meetings are held to monitor the
progress of scheme efficiently. Officers also regularly visit
various areas to see on site progress.

Statement

Houses constructed under IAY during last three years and current year -

Sl.No. State No of houses constructed
2010-11 2011-12 2012-13 2013-14

1 2 3 4 5 6
1. Andhra Pradesh 257104 249013 250945 0
2. Anunachal Pradesh 9915 1400 1611 (o]
3. Assam 156911 143770 104725 539
4.  Bihar 566148 469885 619577 217
5.  Chhattisgarh 58419 77485 28344 453
6. Goa 667 1087 28 0
7.  Guijarat 167313 111999 69539 679
8. Haryana 18055 17282 12764 2117
9. Himachal Pradesh 5834 6019 6283 64
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10. Jammu and Kashmir 19666 9042 5892 26
11. Jharkhand 167254 117343 64569 414
12. Karnataka 95567 26965 109923 0
13. Kerala 54853 54499 43607 37
14. Madhya Pradesh 79097 98447 100552 105
15. Maharashtra 156575 141479 143725 11449
16. Manipur 4682 2956 4555 0
17. Meghalaya 11439 13147 5356 0
18. Mizoram 3517 3227 2308 22
19. Nagaland 15514 13362 0 0
20. Odisha 171223 141398 128868 96
21. Punjab 20483 16622 5881 0
22. Rajasthan 63464 125642 84022 995
2:?. Sikkim 2739 1805 1410 0
24. Tamil Nadhu 96256 91631 42872 3941
25. Tripura 12310 26529 0 1
26. Uttar Pradesh 305376 307012 163301 1045
27. Uttarakhand 15924 15573 13790 3157
28. West Bengal 178832 186224 170909 30
29. Andaman and Nicobar Islands 316 578 415 0
30. Dadra and Nagar Haveli 0 0 0 0
31. Daman and Diu 0 0 2 0
32. Lakshadweep 0 0 0 0
33. Puducherry 0 0 0 0
Total 2715453 2471421 2185773 25387
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Vigilance Cases Pending in DGCA

707. SHRI ASHOK ARGAL: Will the Minister of CIVIL

AVIATION be pleased to state:

(a) the details of vigilance cases pending against

officers of the Directorate General of Civil Aviation (DGCA);

(b) the present status of each of them;

(c) the details of criminal cases pending against

officers of the DGCA; and

(d) the status of each of them?

THE Minister of State in the Ministry of CIVIL

AVIATION (SHRI K.C. VENUGOPAL): (a) and (b) There
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are 19 vigilance/disciplinary cases pending as on
31.07.2013. In all the cases, Inquiry Officers & Presenting
Officers have been appointed. Out of 19 cases, in 08
cases inquiry reports have been received, in one case
no inquiry was conducted as the charged officer accepted
the charges and in 10 cases, inquiries are under progress.
The status of the cases is enclosed as Statement-I.

(c) and (d) There are two cases in which inquiry/
investigation are being conducted by Crime Branch as
well as by DGCA for departmental disciplinary
proceedings. The departmental proceedings are under
progress. No reports have been received from Crime
Branch. In addition to this, Criminal investigation is also
being conducted separately in two other cases. The list
of such cases is enclosed as Statement-Il.

Statement |

Details of Vigilance/Disciplinary cases pending in DGCA as on 31.07.2013

SiNo. Name & Designation Subject Disciplinary action recommended Status of the case
1 2 3 4 5
1. Sh. Charan Das, Jt. DG Permitting employment of member Major Penalty Inquiry under progress.
of family in airlines industry proceedings
without prior permission of Govt.
2. Sh. MM Kaushal, Asstt. Permitting employment of Major penalty Inquiry under progress.
Director member of family in airline proceedings
industry without prior permission
of the Gowt.
3. Shri Rajiv Gaur, Permitting employment of member Major penalty Second stage advice sought
Asstt. Director of family in airline industry without proceedings from UPSC Clarifications
prior permisson of the Gowt. have been sought by UPSC.
4. Sh. RK. Yadav Permitting employment of member Major penalty. Second stage advice sought
Asstt. Director of family in airline industry without proceedings from UPSC. Calrifications have
prior permission of the Govt. been sought by UPSC.
5. Shri V.P. Massey, Permitting employment of member Major penalty Second stage advice sought
Director cf family in airline industry without proceedings from UPSC. Calrifications have
prior permission of the Gowt. been sought by UPSC.
6.  Capt. BS. Nehra, Pemitting employment of member Major penalty Inquiry under Progress.
Junior Pilot of family in airline industry without proceedings

prior permission of the Govt.
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7. Shri R.S. Passi, Permitting employment of member Major penalty Inquiry report submitted to the
Dy. Director of family in airline industry without proceedings Disciplinary Authority i.e.,
prior permission of the Gowt. Hon'ble Minister of Civil
Aviation.
8. Sh. AK. Bhardwaj, For assisting daughter of DGCA Major penalty Second Stage advice has
Dy. Director officer to obtain licence without proceedings been sought from CVC.
proper verification of flying hours
9. Shri James George, Permitting employment of member Major penalty Second stage advice sought
Asstt. Director of family in airline industry without proceedings from UPSC. Clarifications
prior permission of the Gowt. have been sought by UPSC.
10.  Shri AK. Sharan, Undue favour shown to M/s Major penalty Inquiry under progress.
Joint DG Touchwood Flying Academy proceedings
11, Shri AK. Sharan, For issue of AIC without Major penalty Inquiry under progress.
Joint DG verification proceedings
12.  Shri RK. Khanna, Co-accused in the above case for Major penalty Inquiry under progress.
Deputy DG admitting the candidate to appear proceedings
for Special Exam.
13, Sh. RK. Khanna, Wrongful claim of HRA from Gowt. Major penalty Inquiry under progress.
Deputy DG proceedings
14, Shri Sudipta Dutta, For not initiating action for deduction Minor penalty Inquiry under progress.
Director of licence fee in the above case proceedings
15, Shri T.K. Gopinath, Violation of AIC 2/1978 for getting Minor penalty Inquiry was not conducted as the
Private Secretary free ticket for his wife proceedings charged officer admitted the
charges Hon'ble Minister of Civil
Aviation has imposed major penalty.
16.  Shri Bir Singh Rai, For issue of AIC without verification Major penalty Inquiry under progress.
Deputy DG proceedings
17.  Shri CPMP Raju, Director Violation of AIC 2/1978 for getting Major penalty Inquiry report has been received
free ticket for his private journey proceedings and forwarded to the Charged
with his family member. He also Officer.
used mobile phone provided by a
private airline.
18.  Shri Biplap Dutta, Controller Alleged violation of instructions Major penalty Charges did not sustain as per
of Airworthiness on delegation of powers in the proceedings inquiry report. Second stage

Aircraft Rules, 1937, vide S.0. 726
and exercised the powers exceeding
his jurisdiction while granting approval
to an NSOP holder

advice of CVC has been
received. Charges have been

dropped.
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1 2 3 4 5
19.  Shri Raje Bhatnagar, CBI has registered a Regular Major penalty Inquiry under progress.
Deputy Director Case against Shri Raje Bhatnagar and proceedings

departmental proceedings for entering
info a commercial dealing private
company and the matter is pending
with CBI.

Statement Il

Status of the details of the cases pentaining to DGCA where inquiry conducting by Crime Branch

SINo. Name of the Officer(s) Brief details of the case Departmental proceedings Crime Branch
Proceedings
1. Shri TK. Goptnath, PS Misuse of AIC by Ms. G. Radha, Second stage advice from Crime Branch's report
W/o Shri T.K. Gopinath, PS UPSC is being sought is awaited.
2. Shri Raje Bhatnagar, DDAW Misuse of official position and Departmental Inquiry is under Crime Branch's report
(under suspension) indulging into private trade progress. Inquiry report awaited  is awaited.
3. Capt. H.S. Malhotra Leakage of Technical General — CBI's report is awaited.

Paper CPLT/ATPLT of Pilot Licence
Examination Jan, 2012 Session
held on 15th March, 2012

4. (i) Shri Pradeep Kumar, AD (AED) Allegation of fake pilot licence - Crime Branch’s report
(ii) Shri Kasim Ansari, Draughtsman is awaited.
(iiiy Shri Mahanjyoti Bhattacharya

received in the Ministry of Water Resources from the

State Government of Gujarat for any technical advice or
708. SHRI VIKRAMBHAI ARJANBHAI MADAM: Wili central assistance.

the Minister of WATER RESOURCES be pleased to state:

Repairing of Bunds

Revival of Power Plants

_ (a) the programme chalked out by Union Government
for repairing the damaged and weak river bunds in
Gujarat;

709. SHRIMATI SHRUTI CHOUDHRY: Will the Minister
of POWER be pleased to state:

(a) whether several power plants in the country are

(b) whether the Union Government has offered funds ; .
not in operation at present;

to the State Government and suggested measures to

fight flood in the State during the coming years; and (b) if so, the details thereof and the reasons therefor

during each of the last three years and the current year,

(c) if so, the details thereof? i
plant and State-wise;

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) Flood management being
within the purview of the State Governments, the
programmes for repairing the damaged and weak bunds,
if any, in the State of Gujarat are formulated by the State
Government of Gujarat. No such proposal has been

(c) whether any steps have been taken by the
Government for revival of such power plants along with
the action plan chalked out in this regard to meet the
demand and supply in the country particularly during ‘the
peak season; and
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(d) if so, the details thereof, plant-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Six thermal power plants with aggregate capacity of 615
MW are not in operation as on 31st July, 2013. The plant
and State-wise details of power plants not in operation
along with the reasons is given at Statement.

(c) and (d) Responsibility for revival of non-
operational plants rests with the respective State
Government/concerned Agency/Power Utility. The status

AUGUST 8, 2013

to Questions 232

of action taken in the case of such power plants is as
below:

(i) Barauni thermal power plant located in Bihar
is under planned Renovation & Modernization (R&M)
programme to enhance its performance and is expected
to be completed by December, 2013; and

(ii) Other five power plants given in Statement are
shut down due to obsolete Technology or high fuel cost
and cannot be revived because of uneconomical
operation.

Statement

Plant and State-wise details of power plants which are not in operation as on 31.07.2013

Sl.  Name of Sector Type of plant State Capacity Reason
No. Plant¥ as on
31.07.2013

(MW)
1. Barauni State Thermal-coal based Bihar 210 Renovation & Modemization
2  Hada State Gas turbine-Liquid West Bengal 40 Uneconomical operation
3  Kasba State Gas Turbine-Liquid West Bengal 40 Uneconomical operation
4 Chandrapur State Thermal-coal based Assam €0 Uneconomical operation
5  Pampore State Gas based-Liquid Jammu & Kashmir 175 Uneconomical operation
6  Maithon Centra-DVC* Gas Turbine (Liquid) Jharkhand D Uneconomical operation

Total 615

* Damodar Valley Corporation.

$ Excludes power plants upto 25 MW capacity and diesel based power plants.

Direct Flight from Kochin to Europe

710. SHRI P.T. THOMAS: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government has received request
from the State Government of Kerala to start direct flights
from Cochin International Airport to Europe; and

(b) if so, the details thereof and the decision taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) Yes, Madam.

(b} The Government of Kerala through Memorandum
submitted to Ministry of Civil Aviation in March, 2013,

had requested for Air India flight from Cochin to Europe
(London). The request of the Government of Kerala was
forwarded to Air India. Air India has informed that they
currently offer same day connecting service between
Cochin to London, Frankfurt and Paris via Delhi, since
Delhi is the hub for Air India. Passengers desirous of
traveling between Cochin and destinations in Europe
can avail of the convenient connecting services offered
by Air India.

Modified AIBP Scheme

711.  SHRIMATI JAYSHREEBEN PATEL:
DR. MAHENDRASINH P. CHAUHAN:

Will the Minister of WATER RESOURCES be pleased
to refer to the reply given to USQ No. 3958 dated
21.03.2013 and to state;



233 Written Answers

(a) the present status of Central Assistance to Sardar
Sarovar Project, Gujarat; and

(b) whether the modified Accelerated Irrigation Benefit
Programme (AIBP) has been approved by the Cabinet
and if so, the details thereof and if not, the time by which
the same is likely to be approved and implemented?

SRAVANA 17, 1935 (Saka)
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THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) Releases made under Accelerated
Irrigation Benefits Programme (AIBP) to Sardar Sarovar
Project of Gujarat is given in the enclosed Statement.

(b) Expenditure Finance Committee (EFC) approval
for modified Accelerated irrigation Benefits Programme
(AIBP) has been obtained. Note for obtaining approval of
the Cabinet is under process.

Statement

Releases under AIBP for Sardar Sarovar Project of Gujarat during the Period 1996-97 to 2012-13

(Rs in crore)

Sl State/Project MajMed/ CA Grant Released Cumulative
No.  Name AV released CLAGrant
during released

1996-97 to 200506 200607 200708 200809 2000-10 201011 201112 201213 To Toial

200405 upto upto

31.03. 31.03.

2012 2013

GUJARAT
1. Sardar Sarovar Ma. 4076250 330600 121.88% 585720 251900 0000 361420 696830 589.104 2946463 7022713

*Rs. 696.83 has been released during 2012-13 against the CA proposal of 2011-12 to Sardar Sarovar project.

[Translation]

Doordarshan and All India Radio Stations
in Andhra Pradesh

712 SHRI ANJANKUMAR M. YADAV: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) the location-wise details of total number of
Doordarshan and All India Radio Stations in Andhra
Pradesh;

(b) the details of upgradation and modernization work
carried out in these Doordarshan and All India Radio
stations during the last three years and the current year,
location-wise; and

(c) the area-wise details of places in the State which
are not covered by the transmissions/telecasts of
Doordarshan and All India Radio?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! MANISH
TEWARI): (a) Prasar Bharati has informed that there are

4 Studio centres and 105 TV transmitters of varying power
functioning in Andhra Pradesh. Location-wise details are
given in Statement-I.

At present, All India Radio stations are functioning at
24 places in Andhra Pradesh. The location-wise detail is
given in Statement-Il.

{b) The details of the up-gradation and modernization
work carried out during each of the last three years and
the current year for Doordarshan and AIR are given in
Statement-Ill and Statement-1V respectively.

(c) Doordarshan coverage in terrestrial mode is
estimated to be available to about 89.7% of the
population spread over about 82.7% area of Andhra
Pradesh. All the areas uncovered by terrestrial
transmission {as well as the country as a whole) have
been provided with multi channel TV coverage through
Doordarshan’s free-to-air DTH service.

As far as AIR is concerned, presently the terrestrial
coverage is available to the 99.00% area and 99.50%
population of the State of Andhra Pradesh and presently
following places are not covered by AIR terrestrial signal:
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(i) Small

area

of
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North-Western part of

Visakhapatnam district near Maddigeru.

(i) Small area of North-East pocket of Srikakulam
district near Sompeta.

to Questions 236

However, only 0.50% of the population of Andhra
Pradesh lives in these areas. 21 channels of All India
Radio are available through Doordarshan’s free-to-air
DTH platform throughout the country including un-covered
areas and can be received by using set top box with the
help of small sized dish antenna receiver units.

Statement |

Doordarshan Stations in Andhra Pradesh

STUDIOs (4)

Hyderabad

Tirupati
(@) HPTs (14)

Anantapur
Hyderabad
Kurnool
Nandyal

Rajamundry
(b) LPTs (80)

Achampet
Adilabad
Adoni
Alagadda
Amalapuram
Banswada
Belampally
Bhadrachalam
Bhainsa
Bheemadolu
Bheemavaram
Bobbili
Chitoor

Cuddapah

Vijaywada

Tirupati

Vijaywada

Visakhapatnam

Warangal

Mahboobnagar

Karimnagar
Kavali
Khammam
Kolhapur
Kosgi
Kothagudam
Kuppam

L.R. Pally

Macheria

Machilipatnam

Madnapalli
Madugula
Mandassa

Markapur

Warangal

Hyderabad (DD News)
Vijaywada (DD News)
Visakhapatnam (DD News)

Rajamundry (DD News)

Rajampet
Ramagundam
Siddipet
Sirisilla

Sirpur
Srikakulam
Talakondapally
Tamblapalli
Tandur
Tekkali
Tirupati

Tuni

Udaigiri

Veldanda
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Darsi
Devarkonda
Emmiganur
Gadwal
Giddalur
Guntakal
Hindupur
Jadcherla
Jagtial
Kadiri
Kakinada
Kamareddy

Kandukur
(c) VLPTs (10}

Chintapalli
Duttalur -
lcchapuram
Kanigiri

(d) Transposer (1)

Vijaywada

Medak
Miryalaguda
Nagar Kurnooi
Nalgonda
Narayanpet
Nellore
Nirmal
Nizamabad
Ongole
Pedapalli
Produttur
Pulamaner

Punganur

Madipardu
Maripadu

Paderu

Vemalvada

Vinukonda
Visakhapatnam
Wanaparthy

Yellandu

Zahirabad

Atmakur (DD News)
Kakinada (DD News)
Narsaraopet (DD News)
Nellore (DD News)
Pedanandipadu (DD News)

Visakhapatnam (DD News)

Parvatipuram
Seetampeta

Srisailam

Statement Il

List of Existing A.l.R. Stations in Andhra Pradesh

S| No. Stations

Transmitter Power/Type

MW (AM) FM SW (AM)
1 2 3 4 5
1. ADILABAD 1 kW
2. ANANTPUR 6 KW
3. ADONI 100 W
4. BANSWADA 100 W
5  KAKINADA 100 W
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1 2 3 4 5
6. KARIMNAGAR 5 KW
7. KAMMAREEDDY 100 W
8. CUDDAPAH 100 KW
9. HYDERABAD 200 kw 10 KW

20 KW 10 KW 50 KW
10. KOTHAGUDAM 6 KW
11.  KURNOOL 6 KW
12.  MACHRELA 3 kW
13.  MEHBOOBNAGAR 10 kW
14. MERKAPURAM 6 KW
15.  NANDYAL 100 W
16. NELLORE 100 W
17. NIZAMABAD 6 KW
18. ONGOLE 100 W
19. SRIKAKULAM 1 kW
20. SURYAPET 1 kW
21.  TIRUPATHI 10 KW

3 KW

22.  VIJAYWADA 100 KW 10 kW

1 kW 1 KW
23. VISAKHAPATNAM 100 KW 10 KW
24, WARANGAL 10 KW

AIR Coverage in Andhra Pradesh:

MW + FM Coverage

FM Coverage

By population

By area

99.50%

99.00%

41.32%

32.32%
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Statement Il

Upgradation/modernization work carried out at various Doordarshan stations in Andhra Pradesh
during each of the last three years & the current year

Year Upgradation/modernization work carried out
2010-11 Old 100 W LPT at Nizamabad replaced by 500 W (1+1) Automode LPT
2011-12 Digital production switcher, portable teleprompter provided at DDK, Hyderabad
Digital production switcher, teleprompter, audio console, energy efficient lights provided at DDK, Vijaywada
2012-13 LPT at Mehboobnagar replaced by an HPT (int. set up)
Non-Linear Editing systems, mobile news gathering unit, siow motion server provided at DDK, Hyderabad
Non-Linear Editing suites, digital peripheral equipment provided at DDK, Vijaywada
2013-14 Old 100 W LPT at Kothagudem replaced by 500 W (1+1) Automode LPT

(til July, 13) Digital VCRs, compact camcorders provided at DDK, Hyderabad

Statement IV

Details of the Up-gradation and Modernization during the last three years and the current year by AIR

Year Location Projects/Schemes
2010-11
NIL
2011-12
1. Hyderabad Up-gradation of 6 kW FM transmitter to 10 kW FM Transmitter. (For AIR’s Vividh Bharati
Services).
2 Hyderabad Up-gradation of 6 kW FM transmitter to 10 kW FM Transmitter for AIR Rainbow.
3. Vijaywada Replacement of 1 kW MW transmitter by 10 kW FM Transmitter.
Setting up of 1 kW FM transmitter for additional channel.
2012-13
NIL
2013-14
NIL
implementation of Welfare Schemes in Maharashtra during the last three years and the current
. year; and
713. SHRI SURESH KASHINATH TAWARE: Wiil the
Minister of MINORITY AFFAIRS be pleased to state: (b) the amount allocated and utilized for the said

purpose during the said period?

(a) the details of the schemes being implemented by
the Union Government for the development of minorities THE MINISTER OF STATE IN THE MINISTRY OF
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MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
The details of the welfare schemes for minorities
implemented by the Ministry of Minority Affairs are given
below:

(i) Multi-sectoral Development Programme (MsDP) is
an area development programme being implemented by
the Ministry of Minority Affairs w.e.f. 2008-09 for the
development of minority concentration areas in the country.
During 11th Five Year Plan, MsDP was implemented in
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to Questions 244

04 districts, namely, Washim, Buldhana, Hingoli and
Parbhani of Maharashtra. The MsDP has been restructured
and expanded for implementation in 08 Minority
Concentration Blocks (MCBs) and 06 Minority
Concentration Towns falling in 09 Districts of Maharashtra
during 12th Five Year Plan.

There is no year-wise allocation during 11th Five
Year Plan. The amount aliocated, released and utilized
by Maharashtra Government during 11th Plan period
(w.e.f. 2008-09) and 12th Plan period is as under:-

(Rs. in Lakh)

During 11th Plan
From 2008-09 to 2011-12

During 12th Plan
During 2012-13

During 2013-14

Total Total Amount Amount Total
Alloca- Appro- Relea- Utili- Appro-
tion vals sed zed vals
6000.00 5993.93 5671.69 4302.63

2170.00

Amount Amount Total Amount
Relea- Utili- Appro- Released
sed zed vals
1085.00 - - 322.24

(i) Pre-matric Scholarship Scheme: Under this
Scheme, scholarships are awarded to minority students
up to class X, who have secured not less than 50%
marks in the previous final examination and the annual
income of their parents/guardian from all sources does
not exceed Rs. 1.00 lakh. 30% of the scholarships are
earmarked for girl students.

(i) Post-matric Scholarship Scheme: Under this
Scheme, scholarships are awarded to minority students
from class XI onwards who have secured not less than
50% marks or equivalent grade in the previous final
examination and the annua! income of whose parents/
guardian from all sources does not exceed Rs.2.00 lakh.
30% of the scholarships are earmarked for girl students.

(iv) Maulana Azad National Fellowship For Minority
Students: The objective of the Fellowship is to provide
integrated five year fellowships in the form of financial
assistance to minority students to pursue higher studies
such as M.Phil and Ph.D. The Fellowship covers all
Universities/Institutions recognized by the University
Grants Commission (UGC). 30% of the scholarships are
earmarked for girl students.

(v) Merit-cum Means based Scholarship: The Merit-
cum Means based Scholarship Scheme provides financial
assistance to the poor and meritorious minority students
pursuing professional studies at graduate and post-
graduate levels. 30% of the scholarships are earmarked
for girl students.

(vi) Free Coaching and Allied Scheme: Under this
scheme candidates belonging to the minority community
are provided financial assistance for coaching in
Government and the private sector institutes for imparting
free coaching/training for Competitive Exams, Information
Technology, remedial coaching and other employment
oriented courses. 30% of the scholarships are earmarked
for girl students.

The year-wise details of physical target and financial
achievement for the State of Maharashtra under
Scholarship schemes during the last three years and the
current year are given in Statement-l.

(vii) Equity contribution to National Minorities
Development & Finance Corporation (NMDFC): Under
this scheme, Government contributes equity capital to
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NMDFC for implementation of its schemes at concessional
rates of interest which are viz. micro financing scheme,
term loan, educational loans, skill development and Mahila
Samridhi Yojana.

(viii) Grant-in-aid to Maulana Azad Education
Foundation (MAEF): Under this scheme, Grant-in-aid
released to MAEF towards its Corpus Fund. MAEF
implements the Grant-in-aid to the minority institutions for
infrastructure development and distribution of scholarship
to the minority girl students studying in classes Xi and
Xli. The expenditure on these schemes is met out of the
interest earned on the Corpus Fund.

SRAVANA 17, 1935 (Saka)
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(ix) Computerization of records of State Wagf Boards:
In order to streamline record keeping of the wagf lands,
introduce transparency and social audit and to
computerize the various functions/processes of the Waqf
Boards and to develop a single web based centralized
application, computerization of the records of the State
Wagqf Boards is carried out with the help of Central
financial assistance.

The funds under the scheme were released to
Maharashtra State Wagf Board during the last three years
and current year as under:-

SI.No. Date of release of fund Year Amount (Rs. in lakh)
1. 19.03.2010 2009-10 27.10
2. - 2010-11 nil
3. 31.10.2011 2011-12 07.13
4, - 2012-13 nil

(x) Leadership Development of Minority Women: A
scheme for Leadership Development of Minority Women
has been launched with the objective to empower and
instili confidence in women, by providing knowledge, tools
and techniques for interacting with Government systems,
banks, and intermediaries at all levels so that they are
emboldened to move out of the confines of home and
assume leadership roles.

(xi) Prime Minister's New 15 Point Programme for
Welfare of Minorities is an overarching programme which

Year-wise details of physical target and financial achievement for the State of Maharashtra under

covers various schemes of concerned Ministries/
Departments either by earmarking 15% of physical targets/
financial outlays for the minorities or by specific monitoring
of flow of benefits/funds to areas with substantial minority
population. The programme is under implementation in
the country including Maharashtra. The details of schemes
of other Ministries, being implemented under PM’s New
15PP and the targets and achievements of these schemes
in Maharashtra during the last three years is given in the
Statement-Ii.

Statement |

various

Scholarship schemes during the last three years and the current year

Year Pre-matric Scholarship Post-matric Scholarship Merit-cum-means based Free Coaching & Allied
Scheme Scheme Scholarship Scheme Scheme
Fund Funds Fund Furd Funds Fund Funds
allocation released allocation released allocation released allocation released
(Rs. in Cr.) (Rs. in Cr.) {Rs. in Cr.) (Rs.inCr) (Rs.inCr) (Rs.inCr) (Rs.in Cr.) (Bs. in Cr.)
201011 No State-wise 40.98 No State-wise 20.09 No State-wise 549 No State-wise 5.82
201112 financial 54.72 financial 31.06 financial 927 financial 023
201213 allocation 58.73 allocation 26.20 allocation 12.20 allocation 0.58
201314 * * * 0.1

*No proposal release of Grant-in-Aid

has been received from State

Government of Maharashtra
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Statement Il

Maharashtra: Achievements for 2010-11, 2011-12 & 2012-13 for schemes under the Prime Minister's
New 15 Point Programme for the Welfare of Minorities

(Rs. in crore)

2010-2011 2011-2012 2012-2013

Schemes Target for Achieve- Target for Achieve- Target for Achieve-

Minorities ment Minorities ment Minorities ment
1 2 3 4 5 6 7

Financial
Priority 19455.79 12085.74 20406.65 12755.66 22547.29 State-wise detail
Sector ' is awaited
Lending
ITi COE 62753 5.3388 47181 32015 152 0.9504
SUSRY 6.5857 38247 6.6167 487 73716 495
AY 104.6599 105.8909 102.2349 5888.55 113276 4864
Physical

ICDS 862 242 620 210 410 104
SJSRY (micro-ent.) 668 1949 1497 1668 1931 2737
SJSRY (skill-training) 5340 7310 5966 15263 11563 16457
SGSY (Aajeevika) 26191 15216 23678 10791 22759 3847
I\ 23258 17017 22659 12175 25107 9861
SSA 174 174 0 0 0 0
(i) Pry School
Constructed
(i) UPS 23 23 0 0 174 State-wise detail
Constructed is awaited
(iii) Addl. classrooms 1777 1777 3102 1029 51 State-wise detall
Constructed is awaited
(iv) Teachers 141 141 0 0 3360 State-wise detail
Sanctioned is awaited
(v) New PS Y] 5 0 0 0 0
Opened
(vi) New UPS 6 6 0 0 8 State-wise detail
Opened is awaited
(viiy KGBV Details N/A ' 0 0 0 0

Sanctioned
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Flow of Funds/Benefits to be monitored

NFDWP Rs. 382.41 Cr covering 785 Rs. 691.72 Cr covering 237 Rs. 66.91 Cr covering 187
Habitations Habitations Habitations
Project cost sanctioned for Project cost sanctioned for Project cost sanctioned for
MCDs MCDs MCDs
uiG* 1086.44 107350 1126.75
UIDSSMT* 896.33 670.82 92352
BSUP* 1001.62 1001.62 1095.95
[HSDP* 72425 684.23 916.6
Special Initiatives
SPQEM Released Rs. 0.73 Cr Released Rs. 1.48 Cr State-wise detail is awaited
covering 11 Madarsas to covering 34 Madarsas
assist 33 Teachers to assist 99 Teachers
IDMI Released Rs. 3.88 Cr for Released Rs. 7.55 Cr for State-wise detail is awaited

19 Institutes 39 Institutes

*Figures are cumulative

[English]
Protocol at Airports for VIPs

714. SHR! HARISHCHANDRA CHAVAN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the details of protocol being followed at various
airports for MPs and other VIPs;

(b) whether it is mandatory for all private airlines to
follow the said protocol, if so, the details thereof and if
not, the reasons therefor;

(c) whether private airport operators are also bound
to follow protocol and assist MPs during their arrival/
departure at airports, if so, the details thereof and if not,
whether any exemption has been given to them from
protocol or they have any separate guidelines, if so, the
details thereof;

(d) whether any complaints have been received by
Airports Authority of India/Government in this regard; and

(e) if so, the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) The details
of protocol arrangements for VIPs/MPs at the airports are
as under:

¢ Reserved Lounge facilities at international and
domestic terminals of the airports.

» Tea/Coffee/Water served free of charge.

* Member of Parliament acts as Chairman of Airport
Advisory Committee in respect of the airport which
falls under his/her constituency.

* Free access in the terminal building and Visitors’
Gallery on the basis of MPs’ Identity Card.

¢ Parking of vehicles of MPs in the VIP Car parking
area on the basis of pass issued to MPs for
Parliament House Car Park.

* Airport Entry Pass to personal staff of MP - One
at New Delhi and another for an airport nearest
to his/her constituency.

* One officer of airport is designated as Protocol
Officer at each airport and is responsible for
extension of all facilities/courtesies to MPs.
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(b) Yes, Madam.

(c) The protocol is to be followed by all the
concerned, including private airports and airlines.

(d) and (e) The complaints received from MPs
regarding non-adherence to the protocol by the airports
are referred to the concerned Airport Directors for enquiry
and remedial measures to ensure that such incidents do
not recur. The complaints received against the airlines
are referred to the Director General of Civil Aviation who
takes up the matter with the concerned airlines with a
view to ensure strict compliance of the protocol
arrangements. Action taken on the complaints are also
intimated to the concerned MPs.

Same Language Captioning/Sub-Titles

715. SHRI P.R. NATARAJAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether there is a proposal to make same
language captioning or sub-titles mandatory for television
programmes produced and broadcast in the country for
the benefit of the deaf and those hard of hearing;

(b} if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (c) There is no such proposal under
consideration. However, Doordarshan News Channel
telecasts a news bulletin for the hearing impaired from
06.15 to 06.30 A.M. daily using the sign language.
Doordarshan also telecasts film songs based programmes
with subtitles in regional languages e.g. Bengali, Punjabi,
Guijarati, Marathi, Telugu, Kannada, Odia, Tamil and Hindi.

CSR

716. SHRI JAGDISH THAKOR: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) the data regarding the amount spent by various
companies under Corporate Social Responsibility (CSR)
Scheme during the last three years and the current year;

(b) whether the Government is aware that many
companies have found their own Non-Governmental
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Organisations (NGOs) to spend CSR and are misusing
the Scheme;

(c) if so, the details thereof, and
(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS (SHRI SACHIN PILOT): (a) to (d)
There is no provision for Corporate Social Responsibility
(CSR) spending by companies in the Companies Act,
1956. However, the Companies Bill, 2012 has a provision
of CSR under Clause 135 which states that every
company having net worth of Rs. 500 crore or more, or
turnover of Rs. 1000 crore or more or net profit of rupees
five crore or more during any financial year, shall
constitute a CSR Committee to recommend its activities
for discharging CSR in such a manner that the company
would spend at least 2 per cent of its average net profits
of the previous three years on CSR activities. The
companies will have latitude in designing project based
CSR interventions. Reporting requirements etc. will be
discussed with all stakeholders and defined once the Bill
is enacted.

[Translation]
Sharda Sahayak Yojana

717. DR. SANJAY SINGH: Will the Minister of WATER
RESOURCES be pleased to refer to the reply given to
USQ No. 5765 dated 02 May, 2013 and to state the
extent of works completed so far under AIBP for
restoration of capacity of Sharda Sahayak Canal Irrigation
System of Uttar Pradesh and the present position of this
irrigation project?

THE MINISTER OF WATER RESOURCES (SHRI!
HARISH RAWAT): The component-wise progress of the
ongoing Sharda Sahayak Canal Irrigation System upto
31.03.2013 as reported by the State Government is as
under:

SI.No. Component Progress in %

1 Head Works 85
2 Link Channel 80
3 Feeder channel & branches 68
4 Distributaries system upto outlet 36
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As reported by the State Government, an irrigation
potential of 135 thousand ha has already been created.

Cost Sharing Policy

718. SHRI MAHESHWAR HAZAR!:
SHRIMATI SEEMA UPADHYAY:
SHRIMATI USHA VERMA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have made a new policy
by imposing the pre-condition of cost sharing upon the
concerned States for laying of new railway lines in the
country,

(b) if so, the reasons therefor despite the Railways
being in the Union List of the Constitution;

(c) whether the said new policy is likely to have an
adverse effect on economically weaker States which are
unable to share the cost of new railway lines in their
States;

(d) if so, the remedial measures put in place by the
Railways for such States;

(e) whether this new policy is one of the reasons for
non-initiation of work on new line projects announced in
the current year, if so, the reaction of the Railways thereto;
and

(f) the details and the present status of new line
projects announced in the current year for Uttar Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) In
view of huge throwforward of ongoing projects and limited
availability of resources, to expedite project
implementation various non-budgetary resources
including cost sharing by State Governments have been
explored by Railways. Railways have requested State
Governments to come forward for sharing cost of projects
essential for development & 10 State Governments have
agreed to share cost of 37 projects.

Planning Commission has decided as a matter of
policy that the project proposals which are to be taken
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up on socio-economic considerations by the Ministry of
Railways are to be supported by the concerned State
Government by providing land free of cost and also
bearing 50% of the cost of construction.

(c) and (d) Projects are also taken up with full funding
by Ministry of Railways.

{(e) and (f) In 2013-14, 22 projects were included in
Railway Budget provisionally with condition that execution
will take place after Planning Commission clearance &
Cabinet Committee on Economic Affairs approval. Except
for these projects, all sanctioned projects have been
taken up. Clearance for these projects has been
processed.

Losses of SEBs

719. SHR!I RAM SINGH KASWAN:
SHR! KALIKESH NARAYAN SINGH DEO:

Will the Minister of POWER be pleased to state:

(a) the losses suffered by the State Electricity Boards
(SEBs)/Power Discoms during the last three years along
with the reasons therefor SEB/Discom-wise;

(b) the details of the scheme of Financial
Restructuring of Discoms, 2012;

(c) whether conditions have been attached to the
loans provided by the Union Government which include
earmarking of a percentage of the loans for the purpose
of additional investments;

(d) if so, the details thereof; and

(e) the extent to which the difference between the
cost of power generation and power tariff is responsible
for these losses along with the steps being taken by the
Union Government to reduce the losses and to ensure
the sustainability of Discoms?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
the ‘Report on Performance of State Power Utilities’
published by PFC the aggregate losses incurred by all
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utilities selling directly to consumers during the period 2009-10 to 2011-12 are as follows:

(Rs. in Crore)

2009-10 2010-11 2011-12
Profit/(loss) after tax on accrual basis (28,548) (49,235) (57,811)
Profit/(loss) on subsidy received basis (43,488) (51,606) (62,221)

Details are given in enclosed Statement-I.

in general, the main reason for poor financial health operational losses. Salient features of the scheme are

of State Power Utilities are Infrequent revision of tariff/ given in enclosed Statement-Il.
inadequate tariff Increase, delay in payment of subsidy

amount, high technical and commercial losses etc. (c) and (d) Do not arise.

(e) PFC in its report compiles the gap between
average cost of supply and average revenue realized for
utilities selling directly to consumers. The Gap for utilities
selling directly to consumers is as follows:

(b) The scheme for financial restructuring of State
Discoms was notified by M/o Power in 2012. The scheme
is available to all participating State owned Discoms
having accumulated losses and facing difficulty in financial

(Rs/Kwh})
2009-10 2010-11 2011-12
Average cost of supply 3.55 3.97 4.39
Average revenue (without subsidy) 2.68 3.03 3.31
Gap (subsidy booked basis) 0.40 0.64 0.70
Gap (subsidy received basis) 0.61 0.67 0.76
The steps taken by the Union Government to reduce are as given in enclosed Statement-Iil.

the losses and to ensure the substainability of Discoms

Statement |

Detail of Profit/(Loss) incurred by utilities selling directly to consumers during the period 2009-10, 2010-11 & 2011-12

2009-10 2010-11 2011-12
Region State Utility Profit/ Profit/ Profit/ Profit/ Profit/ Profit/
(Loss) (Loss) on (Loss) (Loss) on (Loss) (Loss) on
after tax subsidy after tax  subsidy after tax subsidy
received received received
basis basis basis
1 2 3 4 5 6 7 8 9
Eastern Bihar BSEB -1,412 -1,412 -1,332 -1,332 -1,816 -1,816

Jharkhand JSEB -707 -707 -723 -723 -3,211 -3,211
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1 2 3 4 5 6 7 8 9
Odisha CESCO -146 -146 -87 -87 -257 -257
NESCO -28 -28 -72 -72 -92 -92
SESCO -40 -40 -19 -19 -22 -22
WESCO -27 -27 -38 -38 -52 -52
Sikkim Sikkim PD -9 -9 -38 -38 36 36
West Bengal WBSEDCL 71 71 95 95 73 73
Eastern Total -2,298 -2,298 -2,213 -2,213 -5,342 -5,342
North Eastern Arunachal Arunachal PD -212 -212 -182 -182 -264 -264
Pradesh
Assam APDCL -303 -303 -486 -486 -408 -558
Manipur Manipur PD -145 -145 -204 -204 -307 -307
Meghalaya MeSEB -56 -56 0 0
MeECL 0 -91 -91 -195 -195
Mizoram Mizoram PD -142 -142 -158 -158 -149 -149
Nagaland Nagaland PD -108 -108 -175 -175 -201 -201
Tripura TSECL 2 -11 -126 -130 -157 -157
North Eastern Total -964 -977 -1,423 -1,428 -1,682 -1,832
Northern Delhi BSES Rajdhani 187 187 388 388 121 121
BSES Yamuna 77 77 155 155 21 21
NDPL 351 351 258 258 339 339
Haryana DHBVNL -633 -680 -792 -955 -1,621 -1,664
UHBVNL -912 -912 -129 -129 -2,011 -2,011
Himachal HPSEB -153 -153 -122 -122 0
Pradesh
HPSEB Ltd. 0 -389 -389 -513 -513
Jammu and J&K PDD -2,106 -2,106 -2,167 -2,167 -3,037 -3,037
Kashmir
Punjab PSEB -1,302 -1,302 0 0
PSPCL 0 -1,640 -1,640 -453 -453
Rajasthan AVVNL 0 -3,924 -6,907 -6,907 -7,596 -7,596
- JDVVNL 0 -3,169 -6,827 -6,828 -6,179 -6,179
JVVNL -0 -3,913 -7,636 -7,636 -5,797 -5,796
Uttar Pradesh DVVN 1,707 -1,707 1,117 1,117 1,499 -1,499
KESCO -155 -155 -182 -182 -384 -384
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1 2 3 4 5 6 7 8 9
MVVN -1,040 -1,040 -353 -353 -900 -900
Pash VVN -1,188 -1,188 -304 -304 -392 -392
Poorv VVN -1,170 -1,170 -1,649 -1,649 -1,157 -1,157
Uttarakhand Ut PCL -527 -527 -204 -204 -417 -417
Northern Total -10,279 -21,333  -29,616  -29,779 -31,475 -31,518
Southern Andhra Pradesh APCPDCL 36 -1,198 3 -778 4 -1,476
APEPDCL 18 -435 13 -572 25 -963
APNPDCL 7 -892 7 -409 3 -874
APSPDCL 4 -1,116 3 -418 6 -710
Karnataka BESCOM 12 112 0 0 144 133
CHESCOM -74 -318 11 11 -123 -269
GESCOM -31 -31 61 61 -13 -13
HESCOM -174 -174 -65 -65 40 40
MESCOM 9 -14 2 2 6 6
Kerala KSEB 241 241 241 241 241 241
Puducherry Puducherry PD -47 -47 -134 -134 -164 -164
Tamil Nadu TNEB -10,295 -10,295 -6,273 -6,273 0
TANGEDCO 0 -5,634 -5,634 -14,306 -14,306
Southern Total -10,293 -14,166 -11,764 -13,967 -14,138 -18,356
Western Chhattisgarh CSPDCL -351 -351 -581 -581 -1,310 -1,310
Goa Goa PD 16 16 -79 -79 -271 -271
Guijarat DGVCL 22 22 63 63 76 76
MGVCL 17 17 25 25 36 36
PGVCL 4 4 3 3 9 9
UGVvCL 6 6 13 13 12 12
Madhya MP Madhya -779 =779 -605 -605 -1,129 -1,129
Pradesh Kshetra VVCL
MP Paschim -1,433 -1,433 -578 -578 -624 -624
Kshetra VVCL
MP Purv -1,131 -1,131 -974 -974 -1,167 -1,167
Kshetra VVCL
Maharashtra MSEDCL -1,085 -1,085 -1,505 -1,505 -808 -808
Western Total -4,714 4,714 -4,219 -4,219 -5,175 -5,175
Grand Total -28,548 -43,488 -49,235 -51,606 -57,811 -62,221
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Statement Il

Salient features of the Financial Restructuring Plan of
State Discoms are as under

(a) 50% of the outstanding short term liabilities (STL)
upto March 31, 2012 to be taken over by State
Governments. This shall be first converted into
bonds to be issued by Discoms to participating
lenders, duly backed by State Govt. guarantee.
Takeover of this liability by State Govt. from
Discoms in the next 2-5 years by way of special
securities and repayment and Interest payment to
be done by State Gowt. till the date of takeover.

(b) Restructuring the balance 50% Short Term Loan
by the lenders by rescheduling loans and
providing moratorium on principal and the best
possible terms for this restructuring to ensure
viability of this effort.

(c) The restructuring of loan is to be accompanied
by concrete and measurable action by the
Discoms/State Governments to improve the
operational performance of the distribution utilities.

(d) For monitoring the progress of the turnaround
plan, two committees at State and Central levels
respectively are proposed to be formed.

(e) Central Government would provide incentive by
way of grant equal to the value of the additional
energy saved by way of accelerated AT&C loss
reduction beyond the loss trajectory specified
under RAPDRP and capital reimbursement
support of 25% of principal repayment by the
State Govt. on the liability taken over by the State
Government under the scheme.

Statement Il

The measures taken by the Government to improve
distribution and reduce the losses of SEBs/power
distribution companies of the country

R-APDRP:

To reduce the AT&C losses in the country and to
improve the power distribution sector of State utilities,
Government of india has launched the Restructured-
Accelerated Power Development and Reforms Programme
(R-APDRP) during 11th Plan period. The focus of
R-APDRP is on actual demonstrable performance by
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utilities in terms of sustained AT&C loss reduction in the
project areas. Projects under the scheme are taken up in
two parts in towns having population more than 30,000
(10,000 for special category States) as per census 2001.
Part-A of the scheme is for establishing IT enabled system
for energy accounting/auditing and Supervisory Control
and Data Acquisition (SCADA) for big cities (population:
4 lacs and Annual Energy Input: 350MU) whereas
Part-B is for up-gradation, augmentation & strengthening
of electrical infrastructure in project towns.

So far, under R-APDRP, projects worth Rs. 33832.17
crore (Part-A: Rs. 6713.08 crore covering 1401 towns
and 63 SCADA projects in 63 towns; Part-B: Rs. 27119.09
crore in 1134 towns) have been sanctioned.

Rating of Utilities

In order to enable a unified approach by Financial
Institutions (Fls)/Banks for funding State Distribution
Utilities, Ministry of Power has developed an integrated
rating methodology for State Distribution Utilities. The
overall objective of the integrated rating methodology is
to devise a mechanism for incentivizing/disincentivising
the distribution utilities so as to improve their operational
and financial performance, enable regulatory compliance
and influence respective State Govts. to fulfill commitments
on subsidy, equity support including transition funding
support to achieve self-sustaining operations.

Order of Appellate Tribunal for Electricity (APTEL)

Ministry of Power has requested “Appellate Tribunal
for Electricity” to issue directions under section 121 of
the Electricity Act to the State Regulatory Authorities to
revise the tariff appropriately (suo-moto, if required), in
the interest of improving the financial health and long
term viability of electricity sector in general and distribution
utilities in particular.

The Appellate Tribunal for Electricity (APTEL) in its
order dated 11th November, 2011 has issued directions
to the State Commissions with a view to improve the
financial health of SEBs/Discoms and ultimately help to
deal with the mounting arrears of pending dues of the
distribution utilities, which inter alia include automatic
fuel & power purchase adjustment cost, suo-moto
determination of tariff, if petition is not filed by utility,
annual truing up of accounts and no resource gap to be
left uncovered by SERCs. The regulatory assets are to
be created only in extraordinary circumstances & to be
liquidated in maximum 3 years.
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Model Tariff Guidelines:

Forum of State Regulators and Central Electricity
Regulatory Commission (CERC) have resolved to
implement Model Tariff Guidelines, which address issue
of rationalization of tariff. FOR (Forum of Regulators) has
circulated Model Tariff Guidelines to SERCs, for their
adoptions. Now SERCs are required to adopt these tariff
guidelines and make regulation. Adoption of Model Tariff
Guidelines is a precondition for disbursement of loan by
Power Finance Corporation and Rural Electrification
Corporation to utilities.

Financial Restructuring of State Distribution Companies

A scheme for Financial Restructuring of State Owned
Discoms has been notified by the Government of india
to enable the turnaround of the State Discoms and ensure
their long term viability. The scheme contains measures
to be taken by the State Discoms and State Government
for achieving financial turnaround by restructuring their
debt with support through a Transitional Finance
Mechanism by Central Govt.

Basic Amenities and Facilities

720. SHRI BHOOPENDRA SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) the norms fixed for providing various passenger
amenities at railway stations and trains;

(b} the details of the system at present for monitoring
passenger amenities at railway stations and in trains;

(c) whether the Railways have received any
complaints/requests regarding the provision of passenger
amenities at railway stations and trains during the last
three years including current year from Ratauna, Saugor,
Makronia, Isuwara, Sumreri, Jaruwakhera, Khurai and
Mandibamora of Madhya Pradesh; and

(d) if so, the details thereof along with the decision/
steps taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) Stations on
India Railways are classified into seven categories based
on the earnings from passenger traffic. Passenger
amenities at stations are provided in accordance with
category of each station. The scale of amenities provided
at each category of stations have been notified under
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Circular dated 11.09.2012 and is also placed on the
Indian Railways’ Website.

Passenger Amenities on coaches are being provided
as per respective layout design. Scale of amenities are
laid down as per different class of coach viz. AC-2 Tier,
AC-3 Tier, Chair Car, Non Air conditioned sleeper, Second
Class sitting etc.

(b) Monitoring of provision and maintenance of
amenities at stations and trains is overseen by Officers
at the Divisional Level and Zonal Level, who regularly
inspect amenities and take remedial measures for
rectifying deficiencies/shortcomings in passenger
amenities. Passenger amenities on coaches are being
monitored during scheduled maintenance in the pit lines
and other major overhauling schedules of coaches.
Besides surprise checks are also being carried out by
officials at different levels at stations and coaches.

(c) Yes, Madam.

(d) Suggestions/complaints regarding opening of
additional booking windows & enquiry counters at
Mandibamora, provision of waiting room, platform shelter
etc. at Makronia, provision of additional platform & shifting
of goods shed from Saugor, provision of platform shelter,
foot over bridge, etc. at Jeruwakhera, provision of coach
indication board, book stall etc. at Khurai railway station
have been received during the last three years and
current year. Action has been taken for providing the
facilities wherever found feasible. Essential Passenger
Amenities are already provided at Saugor, Makronia,
Isarwara, Sumreri, Jeruwakhera, Khurai and Mandibamora
stations. Upgradation/augmentation of facilities is a
continuous process. Ratona station is yet to be opened
for passenger traffic.

[English]
Committee on Floods

721. SHRI RAMSINH RATHWA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Union Government has formed any
committee to oversee and monitor implementation of the
flood control programmes;

(b) if so, the details thereof:

(c) whether the said committee has been successful
in assessing occurrence of flood in the country during
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the last three years and in implementing the flood control
programme; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) No Madam.

(b) to (d) Does not arise.
Fast Tracking Dam Projects

722. SHRI AK.S. VIJAYAN: Will the Minister of WATER
RESOURCES be pieased to state:

(a) whether the Union Government has received
many proposals from State Governments to fast track
dam projects in the country;

{(b) if so, the details thereof,

(c) whether many States are creating hindrances in
creation or addition of dam level; and

(d) if so, the details thereof and the action being
taken thereon?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) No proposal to fast track
dam projects is under appraisal in the Ministry of Water
Resources.

(¢) and (d) Water is a subject in the State List at
entry number 17 of List-ll in Seventh Schedule of the
Constitution (Article 246 refers). The development of
irrigation thus falls in the ambit of respective State
Governments and as such the planning, execution of
approved projects, operation and maintenance of irrigation
projects are to be carried out by the States from their
resources, as per their priorities. The issues of hindrances
in creation or addition of dam level of approved projects
by a State gets generally taken by one of the State
Governments involved to various Courts in the country.

Grid Collapse Incidents

723. SHRI PONNAM PRABHAKAR: Will the Minister
of POWER be pleased to state:

(a) the details of the grid coliapse incidents that took
place in the country during the last three years and the
current year along with the reasons for each such
collapse;
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(b) the extent of losses estimated due to such
incidents during the said period, State-wise; and

(c) the steps being taken by the Government to avoid
recurrence of such incidents in future?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHR! JYOTIRADITYA M. SCINDIA): (a) There
was disturbance in the NER on 15th November, 2010,
22nd June, 2011 and 20th January, 8th May, 31st July,
14th December and 29th December of 2012. The
disturbance on all the occasions was due to load -
generation mismatch.

During 2012, two Grid disturbances occurred on
30.07.2012 and 31.07.2012 resulting in collapse of the
Northern, Eastern and North-Eastern Regional grids
barring a few areas. The Enquiry Commitiee constituted
by the Ministry of Power found that the disturbances of
July, 2012 were due to the following combination of
factors:

(i) Weak inter-regional corridors due to mulliple
outages;

(i) High loading of available links;

(iii) lnadequate response by State Load Despatch
Centres (SLDCs) to Regional Load Despatch
Centres (RLDCs) instructions to reduce overdrawl
by the Northern Region utilities and Underdrawal/
overinjection by the Western Region utilities; and

(iv) Loss of 400 kV Bina-Gwalior link.

(b) As per the report of the Enquiry Committee
headed by Chairperson, CEA, the estimated loss of load
was about 36,000 MW in Northern Region and about
48,000 MW in Northern, Eastern and North-Eastern
regional grids during grid disturbances of 30th and 31st
July, 2012 respectively.

Estimated loss of load in NER during the above grid
collapses in 2010-11, 2011-12 & 2012-13 varied in the
range of 766 MW to 1230 MW.

{c) The Enquiry Committee headed by Chairperson,
CEA had made a number of recommendations so as to
prevent future recurrence of such grid disturbances. The
Ministry of Power has taken a number of steps for
implementation of the recommendations of the Enquiry
Committee. These inter-alia, inciude tightening of
frequency band from 49.5-50.2 Hz to 49.7-50.2 Hz;
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introduction of congestion charges in events of line
outages by STUs; control of unscheduled drawl;
independent third party protection audit; corrective action
by PGCIL to renovate and upgrade their system;
installation of optic-fiber network between all substations
of PGCIL for advanced real time communication;
preparation of Islanding Schemes in different States for
sustained supply in emergency; revision of Transmission
Planning Criteria (TPC); coordinated outage planning of
inter-state and inter-regional transmission elements;
introduction of frequency control through governor mode
of operation by the generating companies; and introduction
of Ancillary Services for Frequency control and voltage
management.

Overcharging through DTH TV Network Services

724. SHRI C. RAJENDRAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(@) whether various players in the digitized DTH TV
network services are adopting various methods to charge
the consumers;

(b) if so, the details thereof including the charges the
private players are levying ail the country, player-wise;

(c) whether the Government is not able to control
them effectively from overcharging the consumers;

(d) if so, the details thereof;

(e) whether the Government is contemplating any
effective regulator for efficient monitoring; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHR! MANISH
TEWARI): (a) and (b) The tariff applicable for the
broadcasting and cable TV services is governed by tariff
orders notified by Telecom Regulatory Authority of India
(TRAI) from time to time, which are available at TRAl's
website http://www.trai.gov.in. The Ministry has granted
license to six companies to operate Direct-to-Home (DTH)
services in the country. It is obligatory on the part of
these DTH service providers to adhere to TRAl's tariff
orders.
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As per extant tariff orders applicable for DTH service
providers a DTH operator can charge a minimum
subscription amount from its subscriber. The service
provider is free to price and package their services, based
on their business model subject to certain conditions
prescribed in the said tariff order. However, to protect the
interests of the consumers, a provision has been made
in the said tariff order which prescribes that it shall be
open to the service provider to specify a minimum monthly
subscription, not exceeding one hundred and fifty rupees
(exclusive of taxes) per month per subscriber towards
channels chosen by the subscriber (a-la-carte/bouquet)
for availing the services of such service provider.

(c) and (d) Whenever complaints are received
regarding tariff related issues from DTH subscribers, they
are sent to the respective DTH operators for timely
redressal. Further, in order to protect the interest of DTH
consumers, TRAI has issued Direct to Home Broadcasting
Services (Standards of Quality of Service and Redressal
of Grievances) Regulation, 2007 which, inter-alia, lays
down the procedure to be followed by the DTH operators
to redress grievances of their consumers. These
regulations are also available on TRAI's website at http:/
ftrai.gov.in.

(e) and (f) There is no such proposal under
consideration.

Protection of Traditional Culture and Languages of
Minorities in Lakshadweep

725. SHRI HAMDULLA SAYEED: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Union Government has allocated
funds to protect the traditional culture and languages of
minorities in the Union Territory of Lakshadweep during
the last-three years and the current year;

(b) if so, the details thereof; and

(c) the action taken by the Union Government to
protect the languages during the current Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) No fund
is allocated to protect the traditional culture and
languages of minorities in Lakshadweep by the
Government.

(b) and (c) Does not arise in view of (a) above.
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MoU on TB Drugs

726. SHRI S. PAKKIRAPPA: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether Council of Scientific and Industrial
Research (CSIR's) Open Source Drug Discovery (OSDD)
has signed any Memorandum of Understanding (MoU)
with Royal Society of Chemistry (RSC) recently to find
more effective regimens for TB and Malaria;

(b) if so, the details thereof including the salient
features of the MoU;

(c) the extent to which the TB and Malaria patients
in the country would be benefited; and

(d) the time by when the new drugs would be
available in the market for TB and Malaria patients?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDYY): (a) to (¢) Yes Madam. The MoU signed between
CSIR and the Royal Society of Chemistry is meant to
build a community of researchers in India on
cheminformatics, which will support drug discovery efforts
of OSDD for TB, Malaria and other neglected diseases
that predominantly affect India. Cheminformatics is an
emerging discipline that supports drug discovery. The
MoU contemplates scientific partnership through activities
such as building an online repository of real and virtual
molecules, jointly developing free, cutting edge level
software tools, etc. OSDD is focused on drug discovery
with TB as the first target disease, and has taken up
Malaria as an additional target for the 12th plan. Research
collaboration in Cheminformatics is expected to help
OSDD's drug discovery efforts on TB and Malaria.

(d) Drug discovery is a long and risk prone
endeavour with gestation period of 12-15 years. Therefore
it is difficult to fix timelines of delivery particularly
considering the fact that many established pharmaceutical
companies have failed in their effort to find new drugs for
TB for the past 40 years. Since TB and Malaria are
diseases that are of serious national concern, CSIR
through the OSDD programme is making a concerted
effort to discover new drugs for the benefit of TB and
Malaria patients particularly on patients with drug resistant
infections. These drugs will be made available at
affordable costs. OSDD has shown promising results in
its short span of 5 years of existence.
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Aircraft Import

727. DR. P. VENUGOPAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether imports of aircraft have been halted for
months after the Government scraps panel for the purpose;

(b) if so, the details thereof:

(c) whether at least 30 proposals seeking
Government approval for import of over 90 aircraft have
been left unattended; and

(d) if so, the steps taken by the Government to clear
these proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) No, Madam.

(b) Does not arise.

{c) No, Madam.

(d) Does not arise in view of (c) above.
Paid News

728. SHRI KALIKESH NARAYAN SINGH DEO:
SHRI K. SUGUMAR:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government is aware of the
phenomenon of paid news in the country and if so, the
details thereof along with the average percentage that
paid news accounts for in total election expenses;

{b) whether the Government has conducted a probe
into the extent of the phenomenon and if so, the names
of the newspapers and persons found responsible;

(c) the action taken/proposed to be taken by the
Government to penalize the responsible parties;

(d) the steps taken by the Government to ensure a
clear demarcation between what constituted
advertisements and the news;
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(e) whether there currently exists any regulation that
seeks to contain the phenomenon of paid news and if
so, the details thereof; and

(f) if not, the efforts made by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (f) The Press Council of India (PCI), a
statutory autonomous body has been set up to maintain
and improve the standards of newspapers and also to
inculcate the principles of self-regulation among the press.
The PCi, in view of the wide ramifications of the issue
of paid news has deliberated upon the issue and has
released a Report on Paid News. The major
recommendations contained in the Report are given in
Statement-1.

The PCIl takes cognizance, suo moto or on
complaints of contents in print media which are in violation
of the norms and which also includes cases of paid
news. The PCI adjudicates upon such cases under section
14 of the Press Council Act, 1978. The list of complaints
of paid news received by PCl and action taken thereon
is given in Statement-|l.

In furtherance of its objectives, the PCl has also
formed ‘Norms of Journalistic Conduct' for adherence by
the media. The Norm 36 vi) prescribes that advertisements
must be clearly distinguishable from editorial matter
carried in the newspaper.

As regards the electronic media, all TV channels are
required to comply with the Programme & Advertisement
Codes failing which action can be taken as per the terms
and conditions of permission/registration. The Programme
Code prohibits carriage of programmes containing
anything deliberate, false, suggestive, innuendos and half-
truths and if a violation is established, the Ministry may
take action which may include taking the channel off-air
either permanently or for a limited period. The Government
has set up a state-of-the-art Electronic Media Monitoring
Centre (EMMC) to monitor and record channels on a
24x7 basis. The EMMC can monitor 300 Channels at a
time on a random basis.
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The Election Commission also has taken cognizance
of the PCI's Report on Paid news and has initiated
measures to check incidents of election time paid news.
The Commission has issued instructions to Chief Electoral
Officers of all the States to constitute District level and
State level Media Certification and Monitoring Committees
(MCMC) for scrutiny of paid news. These Committees
have been instructed to do vigorous scrutiny of electronic
media, print media and other modes of mass
communication in order to locate political advertisements
in the garb of news coverage appearing during the
election period. In addition, the Commission has also
constituted a Committee at its own level to examine
references from State level MCMCs and to support policy
formulation for issues related to paid news and those
related to usage of electronic and print media for
campaigning by parties and candidates. The number of
cases of paid news received by the Election Commission
during various elections is given in Statement-Ili.

In addition, based on the recommendations of the
Standing Committee on Information Technology, inclusion
of provisions in the Press and Registration of Books and
Publications Bill to check the incidents of paid news, is
proposed.

Statement |

Major recommendations made by the Press Council of
India, in its ‘Report on Paid News’

» Representation of the People Act, 1951, be
amended to make incidence of paid news a
punishable electoral malpractice,

*» The Press Council of india must be fully
empowered to adjudicate the complaints of ‘paid
news and give final judgment in the matter,

* Press Council Act be amended to make its
recommendations binding and electronic media
be brought under its purview, and

* Press Council of India should be reconstituted to
include representatives from electronic and other
media.
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Complaints received by the Press Council of India on Paid News during 2010-11

SI.No. Complainant

Respondent

Subject

Action Taken/Status

1 2

3

4

5

1.  Shri Rakesh Kumar Sharma,
H.No. 143, Sector-13,
Kurukshetra, Haryana

2. Shri Jai Singh
Village & PS-Gajrola,
Pilibhit (UP)

Editor, Dainik Jagran

Amar Ujala

Regarding manipulation
and fraud with their
shareholders and aiso
publish news editorial/
advertisements by
taking money from the
candidates during

Lok Sabha and legislative

assembly elections

Regarding publication of
false and defamatory
news item with the
motive to blackmail

him during district
Panchayat Election

Closed on 6.9.2010 being
outside charter.

Closed on 23.1.2012
being non-pursuance.

Complaints received by the Press Council of India on Paid News during 2011-12

1.  Shri Nama Nageswara Rao,
M.P. (Lok Sabha)
Telugu Desam
Parliamentary Party,
5, Parliament House,
New Delhi

2. District Election Officer-cum-
District Magistrate,
Muzaffarpur (Bihar) through
Election Commission of India

3. District Election Officer-cum-
District Magistrate,
Muzaffarpur (Bihar) through
Election Commission of India

4. District Election Officer-cum-
District Magistrate,
Muzaffarpur (Bihar) through
Election Commission of india

5. District Election Officer-cum-
District Magistrate,
Muzaffarpur (Bihar) through
Election Commission of India

Saakshi

Hindustan

Dainik Jagran

Prabhat Khabar

Rashtriya Sahara

Publication of falsehood
and malicious campaign

Publication of Paid News

Publication of Paid News

Publication of Paid News

Publication of Paid News

Closed on 30.11.2012
being non-pursuance.

Adjudicated by the
Council. Respondent
newspaper Censored.

Adjudicated by the
Council. Respondent
newspaper Censored.

Adjudicated by the
Council. Respondent
newspaper Censored.

Adjudicated by the
Council. Respondent
newspaper Censored.
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1 2 3 4 5

6. District Election Officer-cum- Hindustan Times Publication of Paid News Adjudicated by the
District Magistrate, (English) Council. Respondent
Muzaffarpur (Bihar) through newspaper Censored.
Election Commission of India

7. District Election Officer-cum- Poorvanchal Ki Raah Publication of Paid News Adjudicated by the
District Magistrate, (Election Special) Council. Respondent
Muzaffarpur (Bihar) through newspaper Censored.
Election Commission of India

8. District Election Officer-cum- Dainik Aaj Publication of Paid News Adjudicated by the
District Magistrate, Council. Respondent
Muzaffarpur (Bihar) through newspaper Censored.
Election Commission of India

9. District Election Officer-cum- Dainik Udyog Vyapar Publication of Paid News Adjudicated by the
District Magistrate, Times Council. Respondent
Muzaffarpur (Bihar) through newspaper Censored.
Election Commission of India

10. Shri N. Konda, Saakshi Publication of a series Adjudicated by the
Indian National Congress of false news item about Council. Respondent
Worker, S/o Shri N. his father during election newspaper Censored.
Varadarajula Reddy,

Proddatur, Dadapa
District (Andhra Pradesh)

11. Ms. Mayabhushan Nagvenkar, The Herald, Regarding publication Closed on 29.10.2012
1392, Doxoxxvir, Anjuna, English Daily, of paid news being sub-judice.
Bordrez, Goa-403 509 Panaji, Goa
and General Secretary,

Goa Union of Journalists,
Shramshakti Bhavan
6th Floor, Panaji.

12- Shri Shailesh Nitin Trivedi, 1. Nav Bharat Publication of news item Closed on 1.10.2012
16. President, Media Department, 2. Dainik Bhaskar as paid news against being non-pursuance.
Chhattisgarh Pradesh 3. Hari Bhoomi his party president of '
Congress Committee, 4. Nai Duniya Chhattisgarh

Chhattisgarh 5. Samvad News
Agency

17- Shri Rajendra Bhart, 1. Dainik Bhaskar Publication of news Closed on 16.01.2012 for

21. Advocate, 2. Nai Dunia items on paid news being time barred.
District Datia (M.P.) 3. BPN Times

4. Acharan
5. Dainik Datia Prakash
22. Shri Vikram Singh, Hindustan Publication of Paid

President, Vidhan Sabha
Unit Laksar,

Bahujan Samaj Party,
Hardwar-247663

News

Closed on 1.10.2012
being non-pursuance.
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23.

24,

25,

26.

27.

28.

29.

8-9.

10.

Shri Hitendra Parihar,
Lavina Photocopiers,
Near Employment Office,
Rajasthan

District President,

ST/SC Student Youth Sangh
Dhaulpur (Raj.), President,
Bhartiya Yuva Congress,
Umreh

Shri S. Mohammad Mehdi,
Advocate, 341/265, Chak,
Allahabad

Shri H.S. Bawa,
Journalist, Jalandhar

Shri Birjender Kumar Vyas,
Ex-MLA & Candidate,
223, Jhansi Nagar, Jhansi

Shri Suri Satish,
P-48, Mangol Puri,
New Delhi

Shri Susanta Swain,
Distt. Ganjam,
Odisha-761 054

Complaints received by the Press Council of India on Paid News during

Dr. Brijmani Singh,

Former provincial spokesman,
Akhil Bhartiya Hindu
Mahasabha, Gorakhpur

Shri Parvinder Singh Tyagi,
New Delhi

. Pandit Prem Prakash Thapliyal,

Central Member,
Uttarakhand Transport Party,
Dehradun

Shri Cliftton De Souza,
Zaino, Velin,
Salcete, Goa-403 723

Shri Ramiji Gupta,

through Om Cold Storage,
Vill. Bhatauli, Post Rura,
Ramabai Nagar

Rajasthan Patrika

Media (Print &
Electronic)

Times of India

Rozana Spokesman

Bundelkhand Bulletin

Punjab Kesari

Sambad

Dainik Jagran

. Dainik Jagran
. Punjab Kesari

N —

. Amar Ujala

. Dainik Jagran

. Hindustan

. Sandhya Prabhat

AW =

—

. The Navhind Times
. O Heraldo

N

Aaj

Regarding Paid News

Regarding Paid News

Publication of discriminatory
news items in favour
of BJP.

Publication of Paid News

Publication of Paid News

Paid News and black
mailing people

Publication of news item
as paid news in favour
of opposite party

Publication of Paid New
during elections

Regarding Paid News

Paid News during

election

Publication of Paid News

Publication of false and
defamatory news item

Closed on 8.05.2012
being outside charter.

Closed on 29.10.2012
being non-pursuance.

Closed on 29.10.2012
being non-pursuance.

Closed on 29.10.2012
being non-pursuance.

Closed on 8.7.2013 being

non-pursuance.

Closed on 29.10.2012
being non-pursuance.

Adjudicated by the
Council. Respondent
newspaper Censored.

2012-13

Closed on 29.10.2012
being time barred.

Closed on 15.3.2013
being non-pursuance.

Closed on 12.2.2013
being non-pursuance.

Closed on 12.2.2013
being non-pursuance.

Closed on 26.7.2012
being settled.
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Statement Il
Status of Paid News Cases during General
Election of Bihar-2010
Sl Name of No. of Paid News Cases
No. State/UT
1. Bihar 15
Status of Paid News Cases during
General Election in 2011
Sl Name of No. of cases, No. of
No. State/UT in which notices confirmed
to the candidate cases of
issued Paid News
1. Kerala 65 65
2. Puducherry 3 3
3. Assam 42 27
4. West Bengal 15 8
5. Tami!l Nadu* 11 22
Status of Paid News Cases during
General Election in 2012
1. Uttar Pradesh 97 97
2. Uttarakhand 60 30
3. Punjab* 339 523
4, Goa* 63 9
5. Manipur Nil Nil
6. Gujarat 495 414
7. Himachal Pradesh 190 104
Status of Paid News Cases during
General Election in 2013
1. Tripura No No
2. Meghalaya No No
3. Nagaland No No

to Questions 280

Status of Paid News Cases during General Election to
Karnataka Assembly Elections 2013

1. Karnataka 93 93

*Certain cases are still in process. Some are getting
modified.

[Translation]

Allotment of Stalls

729. SHRI DILIPKUMAR MANSUKHLAL GANDHI: Will
the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have prescribed any policy/
adopted any procedure for the allotment of stalls/shops
contract for the selling of various articles on railway
platforms;

(b) if so, the details thereof,

(c) whether any contractor has been awarded contract
without adhering the said policy of the Railways; and

(d) if so, the details thereof along with the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b):
Yes, Madam. A Miscellaneous Article Policy has been
issued vide Commercial Circular No. 69/2012 dated
02.11.2012 regarding allotment of Curio/Miscellaneous
article stalls at railway stations. The allotment of such
stalls are done by the Railways by following the policy
guidelines. Under this policy the requirement of the
travelling passengers for adequate availability of essential
and incidental travel items viz. locks, chains, inflatable
pillows, towels, napkins, games, toys, toiletry items,
batteries, local handicrafts, gift items, curio items, packed
snacks/biscuit and beverages, Rail Neer and other
approved BIS (Bureau of Indian Standard) certified
packaged drinking water bottles, chocolates, mobile
recharge coupons, common medicine etc. at station.

(c) No, Madam.

(d) Does not arise.
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[English]
Baggage Thefts at Airports

730. SHRI BHISMA SHANKAR AL/IAS KUSHAL
TIWARI: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether there has been rise in the passenger
baggage theft cases at airports across the country;

{b) if so, the details thereof during each of the last
three years and the current year, airport-wise;

(c) whether the Government has installed/proposes
to install any tracking system to provide air travellers real
time information about the location of their lost baggage;

(d) if so, the details thereof along with the
implementation status of the proposal at various airports
particularly in Uttar Pradesh; and

SRAVANA 17, 1935 (Saka)

to Questions 282

(e) the other steps taken/proposed to be taken by
the Government to check such incidents at various
airports?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) and (b)
During the year 2010, 2011 and 2012, a total number of
103, 133 and 85 theft cases respectively were reported
at various airports across the country. Airport-wise details
are given in the enclosed Statement.

{c) and (d) No, Madam.

(e) Bureau of Civil Aviation Security (BCAS) has
issued varicus Circulars/AVSEC orders regarding
deployment of security staff by the airlines for security
functions including the security of baggage. Airport
operator has also been asked to install CCTV at all
operational airports in India. BCAS has also issued the
detailed procedure to prevent pilferage from check-in
baggage at airport. The theft cases at airports are reported
to local police for investigation and registration of cases.

Statement

Number of theft cases reported during the years 2010, 2011, 2012 and upto May, 2013 airport-wise

SI.No.  Airport Year Year Year Year
2010 2011 2012 2013 upto tili date

1 2 3 4 5 6

1. Mumbai 35 28 25 11
2 Goa - - 01 -
3. Raipur 01 - 02 -
4 Delhi 26 35 22 14
5. Jaipur 05 04 06 02
6. Ahmedabad 01 01 - -
7. Indore - - 0t -
8. Bhuj - - - 01
9. Kotkata 07 32 06 03
10. Bagdogra 02 02 - 01
11. Bhubaneshwar - 01 - -
12. Portblair - 02 - -
13. Hyderabad 14 08 09 02
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1 2 3 4 5 6
14. Chennai 03 02 - 01
15. Cochin 06 09 07 07
16. Calicut 03 07 04 -
17. Trivandrum - 01 - -
18. Lengpui - 01 - -
19. Agartala - - 02 -
Total . 103 133 85 42
[Translation] (a) the present status of the implementation of the

Computerized Railway Booking Facility

731. SHRI P.C. MOHAN: Will the Minister of RAILWAYS
be pleased to state:

(a) whether computerised Railway Booking facility is
not available at railway stations located in many districts
and Tehsils of Karnataka;

(b) if so, the details of such railway stations identified,
State-wise in particular Karnataka;

(c) whether the Railways propose to start
computerised Railway Booking facility at railway stations;
and

(d) if so, the time by which all the railway stations
of the country particularly in Karnataka are likely to be
connected with computerised Railway Booking system?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURYY): (a) Yes, Madam.

(b) to (d) Computerised booking facility has been
sanctioned for all eligible stations and is planned for
phased implementation by the end of financial year 2014-
15 subject to technical feasibility.

[English]
Implementation of MSDP

732. SHRIMATI PRIYA DUTT: Will the Minister of
MINORITY AFFAIRS be pleased to state:

Multi-Sectoral Development Programme (MSDP) in the
country;

(b) the details of the monitoring mechanism in place
to monitor the implementation of the said programme;

(c) the number of persons found guilty of indulging
in acts of irregularities/corruption in the implementation
of the above programme during each of the last three
years and the current year; and

(d) the action taken by the Government to ensure
that the benefits of the programme are actually received
by the intended beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHR! NINONG ERING): (a) Muiti-
sectoral Development Programme (MsDP) was
implemented in 90 identified Minority Concentration
Districts (MCDs) in 20 States/UTs of the country during
11th Five Year Plan. Projects of Rs. 3733.90 crore were
approved and Rs. 2935.87 crore was released to the
States/UTs during 11th Five Year Plan. The programme
has been restructured and implementation has been
initiated to cover 710 Minority Concentration Blocks and
66 Minority Concentration Towns falling in 26 States/UTs
during 12th Five Year Plan. Projects of Rs. 1687.02 crore
have been approved and Rs. 722.32 crore has been
released to the States/UTs during 12th Five Year Plan.

(b) There is a robust mechanism in place for
monitoring the implementation of MsDP at the State &
Central Level. The District and State Level Committees
for Prime Minister's New 15 Point Programme are
responsible to review the progress of implementation of
the programme at the district and State levels. Further



285 Written Answers

the Empowered Committee at the Centre serves as the
oversight committee and monitors the implementation of
the programme at the national level. The progress under
MsDP is also reviewed on half yearly basis by the
Committee of Secretaries (CoS) along with the Prime
Minister's New 15 Point Programme and then reported to
the Union Cabinet. Monitoring is also done through
conferences at the national, regional and State levels as
well as through. visits of officials to the project sites.

(c) The implementation of MsDP is done by the State
Government/UT Administration through their Departments/
agencies. As such, the State/UT are responsible for taking
action on the complaints if received, regarding acts of
irregularities/corruption in the implementation of the
programme.

(d) Multi-sectoral Development Programme has been
restructured to sharpen the focus on targeted minorities
by making Minority Concentration Block/Town as unit area
of planning in place of district. Further, the robust
monitoring mechanism of the programme ensures that
the benefits of the programme are received by the
intended beneficiaries.

Employment under MGNREGS

733. SHRI NAVEEN JINDAL: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) the number of household provided employment
under Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS) and the average wages
paid to them, including the State Government component,
during each of the last three years and the current year,
State/UT-wise;
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(b) whether most of the persons provided
employment under the MGNREGS remain unskilled as
they continuously perform unskilled work year after year;

(c) if so, whether the Government has any plan of
linking MGNREGS with the skill development and
vocational training schemes being implemented by the
Government;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the details of steps taken by the Government to
enhance the skills of the persons employed under
MGNREGS?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
State/UT-wise details of household provided employment
and average wage expenditure per person per day under
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) during each of the last three years
and the current year (till 26.07.2013), as reported by the
States/UTs are given in the enclosed Statement.

(b) to () MGNREGA aims at enhancing the livelihood
security of people in rural areas by guaranteeing hundred
days of wage-employment in a financial year to a rural
household whose adult members volunteer to do
unskilled manual work. Being an unskilled rural public
works programme, there is no scope for executing skill
development and vocational training activities under
MGNREGA. However, MGNREGA workers are permitted
to take advantage of the programme convergence with
other skill development oriented schemes and
programmes implemented in rural areas of the country.

Statement

State/UT-wise details of Households provided employment and Average wage
Expenditure per person per day under MGNREGS

SINo. StateUT Households provided employment (in Lakh) Average wage Expenditure (in Rs.)
' 201011 01112 201243 2013144l 201011 01112 201213 201314
(Provisional)  26.07.2013 (Provisional)
1 2 3 4 6 7 8 9 10
1. Andhra Pradesh 62.00 49.98 57.88 6.40 100 97 106 137
2. Arunachal Pradesh 1.35 0.04 1.07 NR 95 118 124 NR
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3. Assam 17.98 13.49 12.35 4.36 107 130 136 151
4. Bihar 47.38 17.69 20.64 8.21 101 129 144 138
5. Chhattisgarh 24.86 27.25 26.37 17.20 104 122 130 143
6. Gujarat 10.96 8.22 1 6.81 2.66 97 110 119 125
7. Haryana 2.35 2.78 2.94 1.06 169 180 192 216
8. Himachal Pradesh 4.44 5.05 5.13 1.86 127 120 129 137
9. Jammu and Kashmir 4.92 4.31 6.29 0.38 113 121 131 143
10.  Jharkhand 19.87 15.75 14.15 6.36 103 120 122 138
11. Karnataka 22.24 16.52 13.38 0.44 144 125 154 170
12. Kerala 11.76 14.16 15.26 5.04 133 150 164 179
13.  Madhya Pradesh 44.08 38.80 34.76 6.88 98 118 128 141
14. Maharashtra 4.51 15.05 15.97 6.23 134 167 161 161
15.  Manipur 4.34 3.56 4.56 0.27 93 126 144 153
16.  Meghalaya 3.46 3.35 3.29 0.25 100 116 128 144
17. Mizoram 1.71 1.69 1.75 0.64 116 129 136 148
18. Nagaland 3.51 3.73 3.87 0.18 103 118 124 135
19. Odisha 20.05 13.79 15.99 9.66 96 123 125 141
20. Punjab 2.78 2.45 2.40 0.81 130 142 164 182
21. Rajasthan 58.60 45.22 4217 23.59 75 94 102 106
22. Sikkim 0.56 0.55 0.57 0.06 100 118 125 135
23.  Tamil Nadu 49.69 63.43 70.61 35.45 82 93 97 95
24. Tripura 5.57 5.67 5.97 3.43 103 118 124 132
25. Uttar Pradesh 64.31 73.28 49.36 26.35 105 120 124 141
26. Uttarakhand 5.42 4.69 4.40 0.84 102 123 125 141
27. West Bengal 49.98 55.17 58.12 12.89 107 134 137 146
28.  Andaman and Nicobar 0.18 0.19 0.12 0.02 185 171 179 206

Islands
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1 2 3 4 6 7 8 9 10

29, Dadra and Nagar Haveli 0.02 NR NR NR 116 NR NR NR

30. Daman and Diu NR NR NR NR NR NR NR NR
31. Goa 0.14 0.1 0.05 0.00 139 157 158 175

32. Lakshadweep 0.05 0.04 0.02 0.00 138 147 151 166

33.  Puducherry 0.38 0.43 0.41 0.20 91 115 121 119

34.  Chandigarh NR NR NR NR NR NR NR NR

Total 549.47 506.45 496.64 181.67

Source: Figures of 2010-11 are as reported by the States/UTs in their Monthly Progress Report (MPR) and as reflected in the MIS
thereafter.

[Translation] and the current year under Pradhan Mantri Gram Sadak

PMGSY and MGNREGS

734. SHRI BADRI RAM JAKHAR: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the funds allocated to North-Eastern
States and other States including Rajasthan under the
Pradhan Mantri Gram Sadak Yojana (PMGSY) and
Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) are as per the existing norms
prescribed for these States;

(b) if so, the details of allocation of funds under
these schemes and progress made during the last three
years and the current year, State/UT-wise including
Rajasthan; and

(c) the steps taken by the Government to ensure the
connectivity of all the villages and settlements of remote
areas of these States with roads?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) Yes, Madam.

(b) State-wise/UT-wise, year-wise details of funds
released and progress made during the last three years

Yojana (PMGSY) are given in Statements-l and Il
respectively. State-wise/UT-wise details of funds released
and progress made during the last three years and the
current year under Mahatma Gandhi National Rural
Employment Guarantee Scheme (MGNREGS) are given
in Statement-lll.

(c) Under PMGSY, the unit for implementation of the
programme is a habitation. The programme envisages
connecting all eligible unconnected habitations, as per
Core Network, with a population of 500 persons and
above (2001 Census) in plain areas and 250 persons
and above (2001 Census) in Special Category States
(namely Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Tripura, Himachal Pradesh,
Jammu & Kashmir and Uttarakhand), Tribal (Schedule-V)
areas, the Desert Areas (as identified in Desert
Development Programme) and in Selected Tribal and
Backward Districts under Integrated Action Plan (IAP) as
identified by the Ministry of Home Affairs/Planning
Commission. PMGSY guidelines stipulate that the State
Governments are required to prepare Detailed Project
Detailed Project Reports (DPRs) and forward them to
this Ministry after due consideration of various aspects
given in PMGSY Guidelines and clarification issued

thereon.
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Statement |

Central Funds Released and Expenditure reported by States during the
last three years and the current year under PMGSY

(Rs. in crore)

SlI.No. States Year 2010-11 Year 2011-12 Year 2012-13 Year 2013-14

Central Expen- Central Expen- Central Expen- Central Expen-

Fund diture Fund diture Fund diture Fund diture

Released reported Released reported Released reported Released reported

by by by (up to by States

States States States July, (upto

2013) June,

2013)
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 672.15 473.94 607.48 29175 0.00 205.66 5.00 23.30
2. Arunachal Pradesh 371.87 348.85 21427 173.37 455.18 310.54 3.00 19.66
3. Assam 1900.67 1300.79 1682.84 1312.18 15427 522.78 5.00 134.26
4. Bihar 3477.06 2694.91 3374.25 2847.08 1326.58 1992.21 450.65 459.84
5. Chhattisgarh 678.58 304.16 801.51 244.35 0.00 281.41 145.20
6. Goa 0.00 0 0.00 0 0.00 0.00 0.00
7. Gujarat 32243 243.84 66.59 150.55 125.74 99.54 149.24 49.80
8. Haryana 157.75 108.03 60.00 60.8 0.00 36.53 9.46
9. Himachal Pradesh 199.30 142.67 310.30 119.17 0.00 55.19 0.00
10. Jammu and Kashmir 366.09 297.4 76210 508.43 266.33 459.69 86.22
11. Jharkhand 843.81 538.44 860.74 323.23 105.96 325.61 76.41
12. Karnataka 927.68 634.8 0.00 256.62 24.60 16.63 6.86 7.41
13. Kerala 146.27 146.14 200.00 58.07 1.50 57.30 23.99
14. Madhya Pradesh 1966.12 1409.49 1138.05 894.17 .242.88 741.11 288.71
15. Maharashtra 1242.55 1012.48 796.01 546.05 0.00 153.40 41.71
16. Manipur 14498 122.34 177.53 166.52 186.14 92.66 8.46
17. Meghalaya 64.55 36.39 38.00 27.68 50.00 32.46 6.54
18. Mizoram 95.59 82.24 93.63 85.47 71.82 41.95 6.96
19. Nagaland 25.13 29.67 11.00 12.26 19488 109.83 28.50
20. QOdisha 2477.36 1924.25 1969.95 1235.78 87.25 1188.92 378.57

21.  Punjab 196.43 155.34 164.61 61.49 169.66 238.16 83.52
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1 2 3 4 5 6 7 8 9 10
22.  Rajasthan 886.22 686.39 667.76 247.63 15190 573.85 98.34
23.  Sikkim 79.38 85.53 80.00 13.93 193.62 86.73 4.42
24.  Tamil Nadu 469.54 304.81 160.00 211.36 77.72 21.13 1.95
25.  Tripura 285.76 237.51 229.79 230.22 338.59 189.79 24 .54
26.  Uttar Pradesh 1308.83 868.54 213.77 194.84 10.00 98.00 52.10
27.  Uttarakhand 240.26 191.74 300.32 25548 151.24 32.39 10.00 25.00
28.  West Bengal 819.68 530.29 828.90 417.93 3.08 423.28 187.40

Total 20366.04 14910.98 15809.39 10946.41 4388.91 8386.75 629.76 2272.27
Union Territories
29. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
30. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
31. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
32. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
33.  Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
34.  Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Total (UTs) 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Grand Total 20366.04 14910.98 15809.39 10946.41 4388.91 8386.75 629.76 2272.27
Statement Il
Length Completed during the last three years and the current year under PMGSY
(Length in Km)

S.No. States Road Length Road Length Road Length Road Length

completed during completed during completed during completed during

2010-11 (in Km) 2011-12 (in Km) 2012-13 (in Km) 2013-14 (in Km)

(upto June, 2013)

1 2 3 4 5 6
1. Andhra Pradesh 2121.48 932.14 400.35 42.91
2. Arunachal Pradesh 366.87 419.21 393.67 30.47
3. Assam 2057.11 2131.43 1456.16 183.04
4. Bihar 2515.18 7539.82 6341.63 1740.68
5. Chhattisgarh 1570.66 1053.69 1024.08 291.53
6. Goa 0.00 0.00 0.00 0.00
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1 2 3 4 5 6
7. Gujarat 605.97 431.44 180.47 254.25
8. Haryana 389.24 188.31 69.26 3.93
9. Himachal Pradesh 661.82 761.09 0.00 0.00
10. Jammu and Kashmir 474.00 999.62 1411.10 163.26
11.  Jharkhand 1599.25 1123.03 1236.74 312.07
12.  Karnataka 1848.93 1858.64 386.02 102.29
13. Kerala 245.87 214.14 108.71 45.43
14,  Madhya Pradesh 9163.26 2926.66 2754.18 526.27
15.  Maharashtra 3718.27 2592.46 649.54 200.37
16.  Manipur 487.42 374.61 424.48 25.61
17. Meghalaya 83.31 44.67 22.77 5.47
18. Mizoram 252.13 130.90 93.20 55.56
19. Nagaland 86.00 24.89 93.50 93.50
20. Odisha 4941.90 3167.06 2401.26 565.50
21, Punjab 622.72 71.76 325.54 459.85
22. Rajasthan 3019.47 450.78 2140.00 427.61
23. Sikkim 85.72 74.98 48.44 23.78
24.  Tamil Nadu 2229.01 814.10 42.39 0.00
25.  Tripura 432.11 352.17 241.92 81.17
26. Uttar Pradesh 3593.79 522.53 269.78 570.12
27. Uttarakhand 551.88 639.58 474.43 62.84
28. West Bengal 1385.20 1154.79 1171.67 266.87
Grand Total 45108.53 30994.50 24161.29 6534.38

Union Territories

29. Andaman and Nicobar Islands 0 0 0 0
30. Dadra and Nagar Haveli 0 0 o] 0
31. Daman and Diu 0 0 0 0
32.  Delhi 0 0 0 0
33. Lakshadweep 0 0 0 0
34. Puducherry 0 0 0 0]

Total (UTs) 0 0 0 0

Grand Total 45108.53 30994.50 24161.29 6534.38

*No report after March '2009.



Statement i

Households provided employment (in Noss) Persondays generated (in Lakhs)

Central fund released (in Lakhs)

Total Expendutre (in Lakhs)

Sl State 2010-11 201112 2012413 2013-14 201011 201112 2012113 201314 201011 01112 201213 201314 201011 201112 201213 01314
No. (Provisional) tifl {Provisional) titl {Provisional) till {Provisional) tilh
26.07.2013 26.07.2013 26.07.2013 26.07.2013

1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 | 18

1. Andhra Pradesh 6200423 4998016 5788143 640048 335161 293934 3181.39 7287 741807.00 14775789 32167359 287921.32 54393855  424587.75 51978628  35701.66
2. Awnachal Pradesh 134527 4443 106632 0 3112 0.73 2838 0.00 3528.47 6078.58 6834.19 627625  5057.31 95.07 3010.56 0.69
3 Assam 1798372 1340078 1234827 436104 47052 35263 31404 5561 6092865 4268580 5344567 2052451 9210435 74752.55 6515265 13946.60
4, Bihar 4738464 1769463 2063627 821182 160262 68216 92480 236.77 21036546 13007342 12278145 10466362 26642517  132696.52 185518.39 4714940
5. Chhatiisgarh 2485581 2725027 2636828 1720001 111035 120676 119343 50626 16850495 163855.88 203136.31  82102.31 16339781 20400313 22209205 7270475
6. Gujarat 1096223 822080 681010 265834 49184 31300 28190 . 8019 8948613 3242903 4744077 2309002 78822.00 65904.91 6100833  12035.81
7. Haryana 235281 277748 293939 99546 84.20 109.36 12862 19.01 1310011 2751223 3493589  14919.07 2147043 31283.54 3806890  6785.41
8. Himachal Pradesh 444247 505467 513304 185653 21946 27013 26077 3984 6362500 3113816 3612950 2338224 50196.38 50952.11 4923367  10139.52
9. Jammu and Kashmir 492277 431152 628769 38423 21068 20910 34815 1068 3135989 7813096 76276.16 3281573 37776.70 44367.05 82735.33  11096.83
10.  Jharkhand 1987360 1574657 1415171 636440 83090  609.71 564.76 15877  96286.92 123733.08 8091684 3795842 12843540  116966.50 11484344 3033758
11, Kamataka 2224468 1652116 1337902 43958 109785 70103 62194 975 15730500 6625692 12319369 7745023 25371651 16222683 14556379 3328822
12 Kerala 175816 1416441 1526277 503974 48034 63310 83772 5845 7042324 9510543 13111781 4281793 7043407 10480784 14163695 1774808
13, Madhya Pradesh 4407643 3879958 3475778 687631 219818 168898 137072 12724 25657696 296851 28 16101537 16888262 363724.90 341037.76 30384625 31707.12
14, Maharashtra 451169 1504521 1597265 622576 20000 77202 85116 19323 2047111 10404362 15732433 11529202 35811.97 16015033 21799046 39334.34
15, Manipur 433856 356264 455513 26912 20561 22407 26682 140 3429883 6249673 5902309 560000 4407051  29517.02 AR8790 32063
16.  Meghalaya 346149 335182 329188 25348 199.81 167.75 166.33 340 2098084  28498.33 2261082  15579.37 3190239 29869.34 2530839  1006.76
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18
17, Mizoram 170894 168711 174884 64489 165.98 130.60 15356 516 2160283 3295672  25229.24 265036  29315.12 23067.60 28876.54 807.08
18.  Nagaland 350815 372849 386519 17561 33434 296.61 24368 496 5115684 6734657 4601238 1106255 60537.48 56340.02 42489.92 2.02
19.  Odisha 2004815 1378597 1599276 966105 976.57 45375 54601 22988 156186.38 9782172  84797.88 5176043 15331426  103908.48 117766.35  38393.74
20.  Punjab 278134 245453 240191 80670 75.40 64.52 65.50 1281 1287917 1142936  11421.27 7380.80  16584.21 15980.62 1577524  3634.80
21, Rajasthan 5850667 4522234 4217157 2359125 302622 212055 2203.03 72425 27888200 161969.60 258534.43 115838.68 328907.14  315659.87 326072.42 8257371
2 Sikkim 56401 54684 56634 6275 48.14 32.88 36.31 1.56 444855  10079.77 7406.51 2180.00  8525.72 4824.04 8074.17 225.84
23.  Tamil Nadu 4069140 6343339 7061409 3545037 268593 301575 408144 559.03 20248977 28155222 35460542 284377.40 232331.96  292319.52 41211850  22527.47
24, Tripura 557055 566770 506530 342596 374.51 48974 51851 4127 3826070 9593257  76889.88 3752715  63186.85 94251.93 9720226  6723.35
25 Uttar Pradesh 6431213 7327738 4935643 2635488 334897 267336 140584 470.34 526658.86 42404800 12920249 14693387 563120.10  501625.32 263236.30 8179349
26.  Uttarakhand 542391 469285 439763 84272 230.20 198.98 19197 19.92 2898093 3735142 2682710  16898.15 38019.88 38829.94 31161.87  10489.28
27.  West Bengal 4998239 5516968 5812221 1289431 1553.08 149594 201296 186.78 211761.00 25970316 339547.96 22143819 253246.13  283702.16 384562.09 102218.85
28.  Andaman and Nicobar 17636 19300 11881 1787 4.03 8.30 597 029 768.63 1643.85 1381.49 803.95 903.66 1597.28 1201.59 183.06

Islands

29.  Dadra and Nagar Haveli 2290 R R NR 0.47 R NR NR 4773 100.00 39.56 0.00 123.00 NR NR NR
30.  Daman and Diu NR NR R NR NR NR NR NR 0.00 0.00 0.00 0.00 NR NR NR NR
3. Ga 13897 11167 4987 466 3.70 N 0.67  0.05 507.76 259.64 241.16 0.00 993.28 698.30 142.99 19.48
32, Lakshadweep 4507 3871 1851 310 1.34 1.65 049  0.05 233.58 35.00 117.55 16.93 251.70 241.28 152.68 26.13
33.  Puducherry 38118 42546 41286 20041 11.27 10.79 867 248 2982.05 100.00 885.75 0.00  1082.11 1017.56 1215.16 289.45
34 Chandigarh NR R NR NR NR NR NR NR 0.00 0.00 0.00 0.00 R NR NR NR
TOTAL 54947068 50645132 49664305 18167283 2571524 21876.36 2281553 3832.30 357689533 2918976.94 3000995.55 1967153.18 3937727.05 370728222 395413151 71321115
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[English]

Scheme for Leadership Development of
Minority Women

735. SHR! KULDEEP BISHNOI: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Government has launched a scheme
for Leadership Development of Minority Women;

(b) if so, the salient features of the scheme and its
training module along with the details for enrolment of
organizations/institutions for conducting training
programmes for minority women; and

{c) the time by which the said scheme is likely to be
implemented especially in Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
Yes Madam. From the year 2012-13, the Ministry has
started implementation of a scheme for “Leadership
Development of Minority Women” with the objective to
empower and instill confidence among minority women
including their neighbours from other communities not
exceeding 25% of the project proposal living in the same
village/locality, by providing knowledge, tools and
techniques for interacting with Government systems, Banks
and other institutions at all levels. The scheme has been
revised in 2013-14 and branded as “Nai Roshni”. The
trainings are organized through eligible Non-
Governmental Organizations (NGOs) all over the country
including Haryana. Training modules include one week
Non-Residential/Residential trainings on the subjects viz.
Government Mechanism, Health and Hygiene, Public
Distribution System, Common Childhood lliness &
Immunization, Schemes/Programmes for Welfare of
Minorities, Family Planning, Home Management, Issues
related to Women, Leadership of Women, Life Skills and
Waste Water Sanitation & Solid Waste Disposal. During
2012-13, Rs.10.45 Crore have been released to 64
organizations of 12 States for implementation of the
programme for 36950 women.

(c) No proposal was received from Government of
Haryana during 2012-13. As per revised scheme, w.e.f.
2013-14, when the proposals of NGOs, who fulfil the
mandatory criteria prescribed under the scheme, are
received with recommendation from District Authorities
within prescribed time limit, they are considered.

SRAVANA 17, 1935 (Saka)

to Questions 302

Target under Drinking Water Scheme

736. SHRI M. RAJA MOHAN REDDY:
SHRI NILESH NARAYAN RANE:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether the Government has recently conducted
a survey to identify areas in the country deficient in
supply of drinking water;

(b) if so, the outcome thereof, State/UT-wise;

(c) whether the available drinking water in these
areas is also of inferior quality;

(d) if so, the schemes launched by the Government
in this regard;

(e) the targets fixed and achieved by each State/UT
during each of the last three years under these Schemes;

(f) whether many States have not achieved the
targets fixed to provide safe drinking water in 2012-13;

(9) if so, the names of such States; and

(h) the details of the guidelines issued to these
States by the Union Government to achieve the targets
within stipulated period?

THE MINISTER OF STATE OF THE MINISTRY OF
DRINKING WATER AND SANITATION (SHRI
BHARATSINH SOLANKI): (a) to (c) Information on the
status of coverage of rural habitations with respect to the
supply of drinking water is entered by the States on the
Integrated Management Information System (IMIS) of the
Ministry. As reported by the States, as on 1.4.2013, out
of the 16,90,870 rural habitations in the country, 11,14,877
habitations are fully covered with 40 litres per capita per
day (lpcd), and 4,91,701 are partially covered, while
84,292 habitations are quality affected. The status of
coverage of Rural Habitations State/UT-wise status is in
Statement-I.

(d) Drinking water supply is a State subject.
Government of India supplements the efforts of States
with financial and technical assistance through the
centrally sponsored scheme, the National Rural Drinking
Water Programme (NRDWP) for providing adequate and
safe drinking water to the rural population in the country.
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Under the NRDWP, the State Governments are vested
with the powers to plan, execute and implement drinking
water supply schemes.

(e) The targets fixed and achievements by the States/
UTs during each of the last three years under the NRDWP
is in Statement-Il.

(/) and (g) Some States have not been able to
achieve the targets fixed to provide safe drinking water
in 2012-13. The names of these State with their
percentage achievements are Uttar Pradesh (98.86),
Assam (98.34), Kerala (95.98), Haryana (94.21),
Uttarakhand (91.44), Meghalaya (87.93), Chhattisgarh
(86.26), Maharashtra (80.59), Manipur (78.80), Bihar
(72.99), Punjab (41.89), Sikkim (37.41) and Mizoram
(8.77).

AUGUST 8, 2013

to Questions 304

(h) The Ministry monitors the progress of
achievements by the States with respect to targets for
coverage of rural habitations. Under NRDWP detailed
guidelines have been issued to the States on planning
of activities to ensure coverage of targeted habitations.
States have to prepare Annual Action Plans at the
beginning of every financial year, in which the physical
targets of activities are laid out along with the financial
provisions. States have to enter information of the
schemes being implemented and the mark the habitations
targeted for coverage on the online integrated
Management Information System (IMIS) of the Ministry.
The progress of utilization of funds and the achievements
under the programme are entered by the State on a
monthly basis in the IMIS, which is monitored by the
Ministry. States which do not report satisfactory progress
are advised to improve their performance through letters
and in review meetings with state officials.

Statement |

Status of Rural Habitations with respect to drinking water supply

SI.No. State Total Fully Covered Partially Covered Quality Affected
1 2 3 4 5 6
1. Andhra Pradesh 72176 38016 30611 3549
2 Bihar 107642 72877 24178 10587
3 Chhattisgarh 73563 46814 21161 5588
4, Goa 347 345 2 0
5 Guijarat 34415 33805 403 207
6 Haryana 7336 6911 414 11
7. Himachal Pradesh 53604 37709 15895 0
8. Jammu and Kashmir 13938 6710 f228 0
9. Jharkhand 119960 75310 44574 76
10. Karnataka 59753 24906 31640 3207
11. Kerala 11883 3517 7473 893
12. Madhya Pradesh 127197 117051 8195 1951
13. Maharashtra 100683 84948 14441 1294
14. Odisha 157296 103552 44744 9000
15. Punjab 15335 10641 4455 239
16. Rajasthan 121133

27981 67648 25504
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SRAVANA 17, 1935 (Saka)

to Questions 306

1 2 3 4 6
17. Tamil Nadu 98179 76591 21102 486
18. Uttar Pradesh 260110 259298 26 786
19. Uttarakhand 39142 2483 36620 39
20. West Bengal 98120 38627 56786 2707
21. Arunachal Pradesh 5612 690 4808 114
22. Assam 87888 38372 36637 12879
23. Manipur 2870 1627 1243 0
24, Meghalaya 9326 1821 7415 90
25. Mizoram 777 472 305 0
26. Nagaland 1500 392 1035 73
27. Sikkim 2084 518 1566 0
28. Tripura 8132 2458 671 5003
29. Andaman and Nicobar Islands 503 307 196 0
30. Chandigarh 18 0 18 0
31. Dadra and Nagar Haveli 70 0 70 0
32. Daman and Diu 21 0 21 0
33. Delhi 0 0 0
34. Lakshadweep 9 0 9 0
35. Puducherry 248 128 111 9

Total 1690870 1114877 491701 84292

Statement 1
Target & Coverage of Rural Habitations under NRDWP from 2010-11 to 2012-13
SI.No. States/UTs 2010-11 2011-12 2012-13
Coverage % Target Coverage % Target Coverage %

1 2 4 5 6 7 8 9 10 1
1. Andhra Pradesh 6971 104.47 5634 6183 109.74 5266 5699 108.22
2. Bihar 14221 75.85 15810 11243 71.11 15015 10960 72.99
3. Chhattisgarh 7847 78.88 8409 7977 94.86 10562 9111 86.26
4. Goa - - - - - - - -
5. Gujarat 1079 98.09 1125 1165 103.56 1020 1856 181.96
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1 2 3 4 5 6 7 8 9 10 11

6. Haryana 1007 752 74.68 862 859 99.65 950 895 94.21
7. Himachal Pradesh 5000 5094 101.88 2557 2558 100.04 2530 2650 104.74
8. Jammu and Kashmir 962 903 93.87 923 536 58.07 1067 1153 108.05
9. Jharkhand 1099 11399 1037.22 19110 17425 91.18 16546 17335 104.76
10. Karnataka 8750 6130 70.06 9000 8757 97.30 8245 13284 161.11
11.  Kerala 744 405 54.44 824 419 50.85 696 668 95.98
12.  Madhya Pradesh 13300 13937 104.79 16715 15644 93.59 16985 17483 102.93
13. Maharashtra 9745 8987 92.22 6407 6364 99.33 5754 4637 80.59
14. QOdisha 5494 7525 136.97 4725 6782 143.53 9116 19484 213.73
15.  Punjab 2023 1658 81.96 1630 643 39.45 1473 617 41.89
16.  Rajasthan 7764 7254 93.43 6073 7885 129.84 2569 3943 153.48
17.  Tamil Nadu 8009 7039 87.89 6000 6000 100.00 6460 7203 111.50
18. Uttar Pradesh 2142 1879 87.72 23300 23134 99.29 24000 23727 98.86
19. Uttarakhand 1565 1324 84.60 1341 1102 82.18 1075 983 91.44
20. West Bengal 6630 5967 90.00 6094 4619 75.80 2469 4236 171.57
21.  Arunachal Pradesh 534 601 112.55 300 415 138.33 292 358 122.60
22.  Assam 8157 6467 79.28 6073 6601 108.69 7230 7110 98.34
23. Manipur 330 227 68.79 330 234 70.91 250 197 78.80
24. Meghalaya 840 380 45.24 535 510 95.33 580 510 87.93
25. Mizoram 124 121 97.58 125 122 97.60 57 5 8.77
26. Nagaland 105 128 121.90 85 116 136.47 101 178 176.23
27.  Sikkim 175 100 57.14 200 50 25.00 270 101 37.41
28. Tripura 825 976 118.30 982 1024 104.28 1052 1323 125.76
29. Andaman and Nicobar 8 8 100.00 - - - - - -

Islands

30. Chandigarh - - - - - - - - -

31. Dadra and Nagar Haveli

32. Daman and Diu - - - - - - - - .

33. Delhi - - - - - - - - -
34. Lakshadweep 10 10  100.00 - - - - -
35.  Puducherry - 12 - - - - 30 No 0.00

Report

Total 121812 119401 98.02 145169 138367 95.31 141660 155706 109.91
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[Translation]
Modernisation of Airports

737. SHRI KAUSHALENDRA KUMAR: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the details of the airports in the country which
are being equipped with modern equipment;

(b) whether a proposal is being implemented to
modemise atleast one airport in each State of the country;

(c) if so, the details thereof;

(d) whether there is any proposal to equip Jai
Prakash Narayan Airport, Patna with modern equipment;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (c) All
operational airport belonging to Airports Authority of India
(AAI) have been equipped with modern Communication,
Navigation and Landing Aids in consonance with
regulatory authority requirements. All the major airports
are equipped with automation, surveillance, Automatic
Dependent Surveillance, Automatic Dependent
Surveillance-Broadcast, Advanced Surface Movement
Guidance Control System, etc.

Further, as part of ongoing modernisation of
Communication Navigation Surveillance/Air Traffic
Management (CNS/ATM) system, AAI has equipped/is
equipping airports as per details given in the Enclosed
Statement. New Terminal Buildings have been completed
at Kolkata, Chennai, Ranchi, Raipur, Puducherry,
Bhubaneshwar and Jaisalmer (Civil Enclave) airports
which have been equipped with modern state-of-the-art
passenger facilities.

(d) No, Madam.
(e) Does not arise.

Statement

SRAVANA 17, 1935 (Saka)

Approach Surveillance Radar/Monopulse Secondary
Surveillance Radar (ASR/MSSR)-8 Nos.

1. Cochin

2. Delhi

to Questions 310

3. Chennai
4. Trivandrum
5. Ahmedabad
6. Kolkata
7. Amritsar
8. Mumbai

Monopulse Secondary Surveillance Radar (MSSR)-9
Nos.

1. Chennai
2. Bellary

3. Vizag

4. Bhopal

5. Porbandar
6. Kolkata

7. Jharsuguda
8. Katihar

9. Udaipur

Automatic Dependent Surveillance-Broadcasting
(ADS-B)

1. Ahmedabad
2. Nagpur

3. Trivandrum
4. Varanasi
5. Mangalore
6. Guwahati
7. Calicut

8. Coimbatore
9. Cochin

10. Jaipur

11. Amritsar
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12. Agartala Type-A
13. Lucknow 1
14. Portblair 2.
15. Vijaywada 3.
16. Dibrugarh 4.
17. Bhubaneswar 5.
18. Patna 6.
19. Srinagar 7.
20. Jaisalmer 8.
21. Trichy 9.
Integrated ATC Training Simulator (IATS) 10.
1. Delhi 11,
2. Mumbai 12.
3. Chennai 13.
4. Kolkata 14.
New Instrument Landing System (ILS) 15.
1. Durgapur 16.
2. Barapani 17.
3. Jabalpur 18.
4. Portblair 19.
Doppler Very high frequency Omni Range/Distance 20.
Measuring Equipment (DVOR/DME)
21,
1. Tezu
22,
2. Pakyong
23.
3. Lengpui
Type-B,
4. Shimla
24,
5. Chennai (additional)
25,
6. Mundra
26.
Tower ATS Automation System (38 Nos.)
27.

. Udaipur

Bhuntar
Dehradun
Khajuraho
Bhubaneswar
Gaya

Patna
Ranchi
Aurangabad
indore
Rajahmundry
Raipur
Vadodra
Bhavnagar
Gondia
Surat
Tirupati
Trichy

Hubli
Madurai
Vijaywada
Dimapur

Imphal

Rajkot
Calicut
Coimbatore

Agartala
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SRAVANA 17, 1935 (Saka)

28. Jaipur
29. Lucknow
Type-B,
30. Amritsar
31. Bhopal
32. Cochin
Type-C
33. Nagpur
34. Mangalore
35. Varanasi
36. Trivandrum
37. Ahmedabad

38. Guwanhati

[English]
Smart Card Facility

738. SHRI NARANBHAI KACHHADIA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Go India Smart Card Project to
facilitate single-window package for the passenger to
seamlessly pay for tickets for long distance, suburban,
metro journeys has been launched;

(b) if so, the details regarding the status of
implementation of the project; and

{c) if not, the action being taken to popularise the
said facility?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! ADHIR CHOWDHURY): (a) The
introduction of “Go-India” Smart Card on Pilot basis was
announced in the Railway Budget 2011-12 and the work
of Go-India project (Phase |) has been sanctioned in
June 2013.

(b) The modalities for the Go-India Smart Card Project
have been finalised for implementation in the Financial
Year 2013-14 on the Delhi-Mumbai and Delhi-Howrah
sectors on a Pilot basis.

(c) Does not arise.

to Questions 314

Scrap of Old Bridges

739. SHRI R. THAMARAISELVAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have decided to sell various
old bridges as scrap in various parts of the country;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Railways had to put off their decision
with regard to certain bridges owing to public outcry; and

{d) if so, the details and the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! ADHIR CHOWDHURY): (a) and (b) No,
Madam. However, the unserviceable released parts of
the bridges namely steel girders efc. are sold as scrap
to realize the value for released material.

(c) and (d) Presently, there is a proposal to dispose
off the released steel girders of oid Godavari bridge
(Havelock bridge) at Rajahmundry across Godavari River
on South Central Railway which has been abandoned
after commissioning of new bridge in the year 1997.
However, following the representations from the elected
representatives, the proposal to dispose off the released
steel girders of abandoned old Godavari bridge has been
kept in abeyance till further decision in the matter.

Government of Andhra Pradesh has requested for
utilisation of this bridge as “Integrated Tourism
development project” and the matter is under
correspondence with the State Government. Further,
recently Ministry of Tourism, Government of India has
also shown interest in utilizing the above abandoned old
Godavari bridge for tourism purpose.

Construction of Airport in Aranmula

740. SHRI PRALHAD JOSHI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether any memorandum is received signed by
MLAs and eminent persons of Kerala against the
construction of an airport in Aranmula in Kerala which
violates the environment norms;

(b) if so, the details thereof; and

(c) the response of the Ministry to the Memorandum?
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THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) to (c) No,
Madam. However, a representation from a local
organization Aranmula Village Protection Action Council
was received through Smt. Sushma Swaraj, Hon'ble
Leader of Opposition, Lok Sabha and Shri M. Venkaiah
Naidu, Hon'ble Chairman, Parliamentary Standing
Committee on Home Affairs, questioning the Grant of
Environment clearance and Defence clearance for setting
up of the Greenfield International Airport, Aranmula in
Kerala. The representation was forwarded to Ministry of
Environment & Forest and Ministry of Defence.

[Translation]
Introduction of New Trains

741. SHRI DEVJI M. PATEL:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether representations have been received from
public representatives to start new trains from Jodhpur to
other parts, particularly South India (Jodhpur to Bangalore,
Hyderabad, Coimbatore and Chennai via Sandadi,
Bhiladi);

(b) if so, the details thereof;

(c) whether the Railways are contemplating to start
a train in the night from Aurangabad to Mumbai;

(d) if so, the details thereof; and

(e) the time by which these new trains are likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b) Yes,
Madam. Representations from Hon'ble Members of
Parliament/organizations/ associations/different level of
State Government are received at various levels of railway
administration for introduction of new trains including new
trains from Jodhpur to other parts, particularly South India
(Jodhpur to Bangalore, Hyderabad, Coimbatore and
Chennai via Samdari, Bhiladi). Introduction of
Ahmedabad-Jodhpur Express (weekly), via Samdari-
Bhildi, Jodhpur-Kamakhya Express (weekly),
Visakhapatnam-Jodhpur Express (weekly), Bandra (T)-
Hisar Express (weekly) via Ahmedabad, Marwar, Jodhpur
and Bandra (T)-Jaisaimer Express (weekly) via Marwar,
Jodhpur have been announced in Railway Budget 2013-

AUGUST 8, 2013

to Questions 316

2014. Further, introduction of Jodhpur-Bhildi passenger
(daily) via Samdari has been announced in Parliament.
Introduction of trains from Jodhpur to other parts,
particularly South India (Jodhpur to Bangalore,
Hyderabad, Coimbatore and Chennai via Samdari,
Bhiladi) have not been found feasible, at present, due to
operational and resource constraints.

(c) and (d) 11205/11206 Nizamabad-Lokmanya Tilak
(T) Express (weekly) via Aurangabad has been
announced in Railway Budget 2013-2014. However, at
present there is no proposal to start a train in the night
from Aurangabad to Mumbai due to operational and
resource constraints.

(e) Trains announced in the Railway Budget are
generally introduced during the course of same financial
year.

[English]
Electrical Equipment Industry

742. SHRIMATI ANNU TANDON: Will the Minister of
HEAVY INDUSTRIES AND PURLIC ENTERPRISES be
pleased to state:

(a) whether the Government is considering a special
plan or a scheme to boost the electrical equipment
industry;

(b) if so, the details thereof;

(c) whether the Government is considering for setting
up a special fund to increase the Research and
Development in electrical equipment industry in order to
make it comparable to world standards; and

(d) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) Yes,
Madam. For the rapid development of the domestic
electrical equipment industry and to enhance its
competitiveness, Department of Heavy Industry, Ministry
of Heavy Industries and Public Enterprises has prepared
the Indian Electrical Equipment Industry Mission Plan
2012-22, which was launched on 24.07.2013.

(b) In the Indian Electrical Equipment Industry Mission
Plan 2012-22, five areas have been identified for strategic
and policy interventions, both by the Government and
the industry. These are (i) industry competitiveness,
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(ii) technology upgradation, (iii) skills development,
(iv) exports, and (v) conversion of latent demand.

(c) Presently, No Madam.
(d) Does not arise in view of (c) above.
Rail Security

743. SHRI NILESH NARAYAN RANE: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of the highly risk-prone stations and
areas identified by the Konkan Railway;

{b) the security system devised by the Konkan
Railway to provide security coverage at the said stations:

(c) the achievement made in this regard so far;

(d) whether the Integrated Security System has been
modified in recent years;

(e) if so, the reasons therefor and the details of
modifications so made;

(f) the reasons for non-implementations of the plan
to cover stations selected under of the above system;
and

(9} the corrective steps taken by the Konkan Railway
in this regard?

THE MINISTER OF STATE N THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) No station
or area in Konkan Railway has been identified as high
risk prone by Konkan Railway Corporation Limited (KRCL).
However, during tourist season, special precautions are
taken at Madgaon and Thivim railway stations in Goa.

(b)y to (g) Unlike zonal railways, KRCL is a Public
Sector Undertaking under the Ministry of Railways and
implementation of Integrated Security System (ISS) is
underway over nominated stations of zonal railways.
However, components of ISS viz. Close Circuit Television
(CCTV) system, Baggage Scanner, Door Frame Metal
Detector, Hand Held Metal Detector have been installed
at Madgaon railway station of KRCL. Besides above,
CCTV cameras have also been provided at Thivim railway
station. A proposa! for installation of CCTV video
surveillance system at Ratnagiri, Chiplun, Sangneshwar
Road, Khed, Mangaon, Kanakavali, Sindhdurg, Kudal and
Sawantwadi Road railway stations of Ratnagiri region
and Karwar and Udupi railway stations in Karwar region
is under active consideration of KRCL administration.
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STD/PCO Booths

744, SHRI ASADUDDIN OWAISI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to reserve STD/
PCO booths for differently abled persons at railway
stations;

(b) if so, the number of requests pending with the
Railways for such booths from such persons;

(c) whether some of the persons have requested the
Railways for other means of livelihood at railway stations
in place of STD/ISD/PCO booths; and

(d) if so, the steps taken or being taken by the
Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) and (b)
Twenty five percent of the STD/ISD/PCO booths at stations
over Indian Railways are already reserved for differently-
abled persons. The allotment of the STD/PCO booths at
stations is done through a transparent open-tender/
screening committee process after issuing notifications in
the Press. The applications received in response to the
press notifications are decided accordingly.

(c) and (d) Yes, Madam. In order to enhance the
viability of STD/PCO booths, the existing STD /PCO booth
holders have been permitted to sell mobile phone
recharge coupons, new SIM cards (new connections),
mobile phones and related accessories on payment of
flat additional license fee for each additional item.

[Translation]
Frequent and Long Advertisements

745. SHRI KAMESHWAR BAITHA:
SHRI E.G. SUGAVANAM:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government is aware of the frequent
and long advertisements appearing in various television
and radio channels causing much annoyance to viewers/
listeners and if so, the details thereof;

(b) whether the Telecom Regulatory Authority of India
has fixed maximum time-limit for showing advertisements
and promotion clips during an hours of programmes; and
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(c) if so, the details thereof and the action taken by
the Government on the TV channels and radio channels
which violated their rules since its framing?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (¢) Telecom Regulatory Authority of India
(TRAI) has notified the "Standards of Quality of Service
(Duration of Advertisements in Television Channels)
(Amendment) Regulations, 2013" on 14-05-2012 which
was subsequently amended by TRAI on 22-03-2013. A
copy of the gazette notification dated 22-03-2013 is
available on the website www.trai.gov.in.

Power Generation Capacity in U.P.

746. SHRI RAMASHANKAR RAJBHAR: Wil the
Minister of POWER be pleased to state:

(a) whether the Government is taking effective steps
to augment the power generation capacity in Uttar
Pradesh;

{b) if so, the details thereof, and

(c) the details of the power stations set up in Uttar
Pradesh during the last two years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) and (b)
Keeping in view the growing demand for power, Planning
Commission has fixed a capacity addition target of 88,537
MW from conventional sources for the Twelfth Five Year
Plan, which includes 4,730 MW in the State of Uttar
Pradesh. The Central Government has advised States to
tie up for procurement of power through competitive
bidding to meet their requirement, based on their
anticipated demand supply scenario. The details of
capacity addition target for the Twelfth Plan in the State
of Uttar Pradesh are as under:

Sl. No.  Project Name Sector Fuel Capacity
Type (MW)
1. Rihand TPP-IIl U 5, 6 Central Coal 1000
2. Anpara-D TPP U 1, 2 State Coal 1000
3. Parichha TPP EXT U-5, 6 State Coal 500
4. Harduaganj TPP EXT U-9 State Coal 250
5. Bara TPP U 1-3 Private Coal 1980
SUB TOTAL (UP) 4730

(c) The details of power stations commissioned in the State of Uttar Pradesh during the last two years and the current

year are given below:

Sl. No./Year Project Name Sector Fuel Capacity
Type (MW)

1 2 3 4 5
2011-12

1. HARDUAGANJ EXT U 8 State Coal 250
2. ANPARA-C U 1, 2 Private Coal 1200
3. KHAMBRKHERA U 1, 2 Private Coal 90
4, MAQSOODPUR U 1, 2 Private Coal 90
5. BARKHERA TPP U 1, 2 Private Coal 90
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1 2 3 4 5

6. KUNDARKI TPP U {1, 2 Private Coal 90
7. UTRALA TPP U 1, 2 Private Coal 90
8. ROSA TPP PH-Il U 3, 4 Private Coal 600
2012-13

1. RIHAND It U 5 Central Coal 500
2. HARDUAGANJ EXT U 9 State Coal 250
3. PARICHHA EXT U 5, 6 State Coal 500
2013-2014* — — — 0

* No project has been commissioned till 31.07.2013.

[English]

Expansion of Infrastructural Development
Programme

747. SHRI P. KARUNAKARAN: Will the Minister of
MINORITY AFFAIRS be pleased to state:

{(a) whether the Government has decided to expand
the infrastructural development programme being
implemented for the minority population in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
MINORITY AFFAIRS (SHRI NINONG ERING): (a) and (b)
Multi-sectoral Development Programme (MsDP) is the
main infrastructural development programme being
implemented by the Ministry of Minority Affairs for the
“deveiopment of minority concentration areas in the country.
During 11th Five Year Plan, MsDP was implemented in
90 identified Minority Concentration Districts (MCDs) in
20 States/UTs of the country. The MsDP has been
restructured and expanded for implementation in 710
Minority Concentration Blocks (MCBs) and 66 Minority
Concentration Towns falling in 196 Districts of 26 States/
UTs during 12th Five Year Plan. Further, the programme
would also cover the cluster of minority concentration
villages outside the MCBs, but falling in backward districts.

Safety and Security of Passengers

748. SHRI E.G. SUGAVANAM: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government is aware of the recent
incident in which the cockpit door was jammed on an Air
India flight and the pilot was stranded out of the cockpit
causing much panic to the passengers of Delhi-Bangalore
flight and in another incident a Bangkok-Delhi flight in
which two airhostesses got locked with the pilots in the
cockpit;

(b) if so, the details thereof;

(c) whether the Government has ordered any probe
into these incidents;

(d) if so, the details thereof and the steps taken to
ensure safety and security of passengers and action
taken against the guilty; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) and (b)
Yes Madam. Air India flight Al-403 from Delhi to Bangalore
was involved in an incident on 13.05.2013 wherein
Cockpit door of A-319 aircraft got jammed leaving the
pilot stranded outside. The landing of the aircraft was
carried out by Co-Pilot who is also a Commander. Cockpit
door was opened during inspection and rectification by
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AME at Bhopal after landing. However, no such incident
of airhostesses getting locked with the pilot in the cockpit
during the operation of any Bangkok-Delhi flight has
taken place.

{(c) The incident has been investigated.

(d) and (e) The investigation of the incident has
been completed and as a safety measure, additional
checks have been introduced in Maintenance and
Inspection of cockpit door. Procedure to be followed by
the pilots for use of escape panel in the cockpit door has
also been reiterated.

Expansion of Ambit of EMMC

749. SHRI S. RAMASUBBU: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the number of channels presently monitored by
Electronic Media Monitoring Centre (EMMC);

(b) whether the Government has any proposal to
expand the ambit of EMMC;

(c) if so, the details thereof and the additional funds
allocated by the Government for the said purpose;

(d) whether the EMMC is also monitoring the Radio
Channels;

(e) If so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) 300 private satellite TV channels are being
monitored by the EMMC at present.

(b) Government has approved a Plan Scheme
“Strengthening of Electronic Media Monitoring Centre
(EMMC)” with the objective to enhance monitoring
capacity of EMMC to 1500 satellite TV channels and also
to put in place a centralized FM Monitoring facility in
EMMC at a total cost of Rs. 90.00 crore for implementation
during 12th Plan period ie., from 2012-2017.
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(c) The details of funds allocated by the Government
during the 12th Plan period are as under:

(Rupees in crore)

Year Allocation
2012-13 10.00
2013-14 20.00
2014-15 20.00
2015-16 20.00
2016-17 20.00
Total 90.00

(d) to (f) At present, EMMC is not equipped to monitor
any radio channel.

Vacation of Official Residential Accommodations

750. SHRI S. RAMASUBBU: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways are aware that a large
number of their officers and employees are illegally
occupying official residential bungalows/accommodation
even after their transfers and retirements;

(b) if so, the total number of such cases along with
the reasons therefor;

(c) whether the Railways have taken any steps to
vacate all such residential accommodations and to recover
the arrears of dues therefrom;

(d) if so, the details thereof and if not, the reasons.
therefor; and

(e) the other steps proposed to be taken by the
Railways to prevent such extended occupation of official
residential accommodations?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) to (e)
Information is being collected and will be laid on the
Table of the House.
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[Translation]
Akola Airport

751. SHRI PRATAPRAO GANPATRAO JADHAO: Wili
the Minister of CIVIL AVIATION be pleased to state:

(a) whether Akola Airport has since been made
operational;

(b) if so, the details thereof; and

(c) the flight services being operated from this Airport
at present including the names of destination cities?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) Yes,
Madam.

(b) and (c) At present, aircraft under non-scheduled
and private category operate from this airport. 1t is,
however, up to the Airlines Operators to provide flight
services to specific places depending upon the traffic
demand and commercial viability.

Social Commitment

752. SHRI PRATAPRAO GANPATRAO JADHAO:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the undertakings and agencies under
the administrative control of the Ministry have utilised
any fund under social obligation;

(b) if so, the undertaking-wise details thereof for the
last year;

(c) the places and works for which this fund has
been utilised during the last year;

(d) whether the officers have spent these funds
arbitrarily; and

(e) if so, the details thereof and the action taken by
the Government in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) to (c) WAPCOS Ltd. a Public Sector
Enterprise under the administrative control of the Ministry
of Water Resources has utilized 3% of profit earned on
Corporate Social Responsibility activities amounting to
Rs.1,73,57,034/- during the year 2012-13. Activity-wise
details are given in the enclosed Statement.
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(d) No, Madam.

(e) Does not arise in view of reply to Part (d) of the
question.

Statement

SI. No.  Details of Activities undertaken by WAPCOS

1 2

1. Non-Conventional Energy sources—To develop
Infrastructure facilities for providing electricity
through Solar lighting system in villages of:
Beejwa, Mandapur, Shekhpur, Jakopur and
Karoli Khalsa in the State of Rajasthan.

2. Adoption of backward villages in backward tribal
talukas for making arrangements of drinking
water facility through hand pumps and water
conservation awareness programs in Villages
viz. Vanztembron, Chichpada, Vanjarghodi,
Savarpada, and Hanzantpada in the State of
Gujarat.

3. Promoting Education on Water Quality
Monitoring, Sanitation, Water Conservation,
Health and family welfare in Villages of: Parjian
Kalan, Gehlan, Narangpur, Behram Sarista, and
Kartarpur in the State of Punjab.

4. Promotion of Livelihood options—Training and
skill development in retail, marketing, computer
operation, making of various handicraft items
such as bags, foot mats and other art objects in
Hallomajra and Maulijagaran villages. Health
Camps & Awareness campaign for beneficiaries
near Chandigarh.

5. Establishment of Rainwater Harvesting structures
in identified villages in Shella Bholaganj Block,
Sohra sub-division of, East Khasi Hills District
in Meghalaya. Villages are Nongsteng,

Mawsahew, Kutmadan, Kemrang and
Laitkynsew
6. Establishment of Vocational & Technical Training

Centre for Marginalized Youth of Bharat Vihar
Slum area, Delhi.

7. School Eye Screening & Awareness Programme
for 3000 school children of rural areas of Punjab.

8. Mid Day meal to poor children of Nathopur
village studying in Swapan Sarthak School,
Gurgaon, Haryana.
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9. Promoting water and energy conservation and
water quality monitoring, health and family
welfare to villagers of 6 villages in Distts. of
Palwal and Mewat, Haryana.

10. Mitigating of water crises in two villages namely
Nagaon and Rongajan-1 in District Tinsukia,
Assam.

11. Promotion of sports tournament in Uttarakhand.

12. CSR Awareness program for employees through
international Management Institute, Gurgaon,
Haryana.

[English]

Project under SGSY

753. SHRI G.M. SIDDESHWARA: Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the State Government of Karnataka has
submitted detailed project report under the Jute and Coir
Technology Demonstration Project under Swaranjayanti
Gram Swarojgar Yojana (SGSY) covering 41 works at an
estimated cost of Rs. 60 crore for upgradation; and

(b) if so, the details of the present status of the said
report?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) No,
Madam.

(b) Does not arise in view of reply given in (a)
above.

Wages under MGNREGS

754. SHRI P.L. PUNIA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

{(a) the number of States/UTs where the Mahatma
Gandhi National Rural Employment Guarantee Scheme
(MGNREGS) notified wages are lower than the wages of
unskilled manual labourers under the Minimum Wages
Act;

(b) whether the Government plans to bring in
uniformity in the Minimum Wages and wages under

MGNREGS;

(c) if so, the details thereof; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHR! PRADEEP JAIN): (a)
Under Section 6(1) of MGNREG Act, 2005, the unskilled
wage rates are notified by the Central Government State/
UT-wise and are periodically revised. The Minimum wage
rates for unskilled agricultural labour under the Minimum
Wages Act, 1948 are notified by the State Governments/
UT Administrations. The Minimum Wages Act, 1948 is
administered by Ministry of Labour. As per information
available with the Ministry, MGNREGA wage rates are
higher than those notified by States in respect of unskilled
agricultural labourers under the Minimum Wages Act,
1948 in all States/UTs, except Andhra Pradesh, Arunachal
Pradesh, Bihar, Jharkhand, Kerala, Madhya Pradesh,
Mizoram, Rajasthan, West Bengal and Andaman &
Nicobar Islands.

(b) to (d) Wages Rates for workers under MGNREGS
are fixed by the Central Government under Section 6(1)
of the MGNREG Act, which states that notwithstanding
anything contained in the Minimum Wages Act, 1948, the
Central Government may by notification specify the wage
rate for the purposes of this Act. Section 28 of MGNREGA
states that “the provisions of this Act or the Schemes
made thereunder shall have effect notwithstanding
anything inconsistent therewith contained in any other
law for the time being in force or in any instrument
having effect by virtue of such law”. Section 28, thus,
clearly states that MGNREGA has overriding effect over
preceding legislations. Both Section 6(1) and Section 28,
thus, give the Central Government the power to determine
its wage rates independent of the Minimum Wages Act,
1948. In WP No. 30619/2009 connected with other Writ
Petitions filed before the Hon’ble High Court of Karnataka,
the petitioners had challenged the constitution validity of
Section 6(1) of the Mahatma Gandhi National Rural
Employment Guarantee Act, 2005 to issue notification
specifying wage rate on the ground that it cannot be less
than the minimum wage rate for unskilled agricultural
iabourers fixed under the Minimum Wages Act. The
Hon’ble High Court of Karnataka in its Order dated
23.09.2011 accepted their pleas and directed the Central
Government to make payment of arrears. A Special Leave
Petition (Civil) No. 379-390 of 2012 has been filed before
the Hon’ble Supreme Court against the aforesaid
judgement of Hon'ble Karnataka High Court. The Supreme
Court has granted interim stay to the orders of the
Karnataka High Court. On a Writ Petition on similar issue
filed in the High Court of Andhra Pradesh, the Hon'ble
court has reserved its judgement. The matter is, thus,
sub-judice.
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Women Executives in PSUs

755. SHRI MANICKA TAGORE: Will the Minister of

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be .

pleased to state:

(a) whether the Union Government has formulated a
new human resource policy for appointing women
executives in Public Sector Undertakings (PSUs);

(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which the new policy is likely to be
implemented?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) to
(c) A guideline on Human Resource Management for
Central Public Sector Enterprises (CPSEs) for the
purposes of performance evaluation under Memorandum
of Understanding (MoU) system was issued on 29th
September 2011. This guideline has no direct reference
on appointing of women executives in Public Sector
Undertakings.

Review of Contents/Quality/Popularity of
Programmes

756. SHRI M. SREENIVASULU REDDY: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

{a) whether the Government/Prasar Bharati have
reviewed the contents, quality and popularity including
Television Rating Points (TRPs) of the programmes being
telecast by the Doordarshan;

(p) if so, the details thereof during the last three
years and the current year; and

(c) the steps being taken to face the competition
from private channels so far?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) and (b) Prasar Bharati has informed that
reviewing of content, quality and popularity of programmes
including Television Rating Points (TRPs) is a continuous
process. TRPs of Doordarshan and other Private TV
Channels are reviewed on weekly basis. As per the
report of TAM Media Research, which measures TV
viewership of TV Channels, DD National is at 4th position
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across Hindi General Entertainment Channels (GEC)
during the period from 14.07.2013 to 20.07.2013.

(c) Continuous efforts are being made by Prasar
Bharati to improve the content and technical quality of
the transmission. Efforts are also being made to acquire
quality software from software houses/producers through
Self Financed Commissioning Scheme and by outsourcing
good Feature Films for telecast on DD National on
different themes. Overall quality of the in-house
programmes is being improved by outsourcing. The fixed
point chart of all major Kendras has been revised and
changes brought in the content by replacing the less
popular programmes with innovative and fresh formats
and contents.

Incentives for Airlines Connecting Small Towns

757. SHRI A. SAl PRATHAP: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether Airports Authority of India has taken a
decision to propose incentives to the Aitlines which
operate their flights from smaller towns;

(b) if so, the details thereof;

{(c) whether any Airlines have come forward to avail
this opportunity; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) and (b)
Yes, Madam. Following incentives are given to airlines
which operate their flights from smaller towns:

(i) No landing charges on domestic scheduled
airlines operating with aircraft with seating capacity of
less than 80 at Airports Authority of India (AAl) airports
except Kolkata and Chennai airports.

(i) Free overnight (between 2200 hrs. to 0600 hrs.)
parking of domestic scheduled airlines at AAl Airports
situated in States where State Government has reduced
VAT on ATF to 4%.

(iii) 25% rebate/concession on landing and parking
charges to all flights by scheduled airlines operating to
airports in the North Eastern Region.

(c) and (d) Yes, Madam. All domestic airlines such as
Air India, Jet Airways, IndiGo, Spicejet & Go Air are
availing these concessions.
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Flight Operation Procedures

758. SHRI AMARNATH PRADHAN: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether Air India is effecting changes in Flight
Operation Procedures;

(b) if so, the details thereof;

(c) whether this new operating procedures are being
opposed by the Indian Commercial Pilots Association
(ICPA);

(d) if so, the reasons therefor; and

(e) the steps being taken by the Government to
resolve the apprehensions of ICPA?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) and (b)
Yes, Madam. As per the Airbus Manual the Two Engine
Acceleration Height has been changed to 800 feet. In
addition, the thrust management procedure to be followed
by pilots in case of an engine fail has also been outlined.

(c) and (d) Yes, Madam. ICPA has raised issues with
regard to mode of communication of such instructions,
power during take-off, and obstacle clearance.

(e) The Training and Flight Safety Department of Air
India have already confirmed suitability and safety of the
new procedure to be as per Airbus recommendations
and also adequate for Air India. Air India has also formed
an independent committee to look into this issue.

[Translation]
Untrained Pilots

759. SHRI ANURAG SINGH THAKUR: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government is aware that several
pilots have obtained jobs on the basis of fake flight
training certificates obtained from foreign countries and
the unapproved institutes due to insufficient approved
flight training facilities in the country;

(b) if so, the details in this regard along with the
measures taken by the Government to provide for flight
training within the country and the outcome thereof,
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(c) whether cases of several pilots getting jobs and
promotions on the basis of fake certificates have been
unearthed by the Directorate General of Civil Aviation
recently;

(d) if so, the details thereof and the action taken
thereon; and

(e) the time by which the said forgery is likely to be
checked and it is likely to be ensured that properly trained
persons get pilot's license?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K.C. VENUGOPAL): (a) and (b) No
Madam. The airlines employ the pilots who are having
the licenses/Authorisation issued by the DGCA.

The licenses obtained in foreign countries are issued
by the Regulatory Authority of the country on the basis
of flying training conducted in institutes approved by them.
There are sufficient flying training Organisations within
the country.

(c) and (d) No such cases have been unearthed by
the Directorate General of Civil Aviation during 2012-13.

(e) Question does not arise.
Quality of Roads under PMGSY

760. SHRI JAGDISH SINGH RANA: Will the Minister
of RURAL DEVELOPMENT be pleased to state:

(a) whether there is any proposal to appoint any
investigation agency to examine the quality of roads
constructed under Pradhan Mantri Gram Sadak Yojana
(PMGSY);

{b) if so, the details thereof; and

(c) the time by which the said agency is likely to be
appointed?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) to (c) The Pradhan Mantri Gram Sadak Yojna (PMGSY)
guidelines stipulate that the quality of road works is the
responsibility of the State Governments. In order to bring
the execution of PMGSY works to the desired quality
standard, a three tier quality management mechanism
has been institutionalized. Under the first tier the
Programme Implementation Units (PIUs) are required to
ensure process control through mandatory test on material
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and workmanship at field laboratory. The second tier is
a structured independent quality monitoring at the State
level through State Quality Monitors (SQMs) to ensure
that every work is inspected at initial stage, middle stage
and final stage of the construction. Under the third tier,
independent National Quality Monitors (NQMs) are
deployed for random inspection of road works to monitor
quality and also to provide guidance of senior
professionals to the field functionaries.

Weather Forecasting

761. SHR!I SAMEER BHUJBAL: Will the Minister of
EARTH SCIENCES be pleased to state:

(a) whether any direction was issued by the
Government to formulate a plan to use satellite to
accurately predict calamities like landslides and heavy
rainfall;

(b) if so, the details thereof;

{(c) whether the Government has any plan to link
National Disaster Management Authority with National
Remote Sensing Centre for providing meteorological
information obtained through satellite from time to time;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No Madam.

(b) Does not arise.

(c) No Madam. However, National Remote Sensing
Centre (NRSC) is connected to Ministry of Home Affairs,
New Delhi and National Disaster Management Authority
by a Virtual Private Network (VPN) for transferring images
and information of the areas affected by a disaster.

(d) Does not arise.

(e} NRSC does not receive any meteorological
information through satellite. The data from meteorological
satellites are directly received by the India Meteorological
Department (IMD) and all possible meteorological data is
generated in real time. The data available from other
polar satellites such as Oceansat-2 that generates marine
surface meteorological information apart from ocean state
observations is made available from NRSC's website in
near real time.
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Migration from Rural to Urban Areas

762. SHRI SURENDRA SINGH NAGAR:
SHR! RATAN SINGH:
SHRI HARISH CHOUDHARY:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government maintains the figure of
persons migrating from villages to cities;

(b) if so, the details thereof;

(c) whether the Government proposes to generate
adequate opportunities of work in the rural areas and
small towns during the current five year plan with a view
to check large scale migration from rural to urban areas;

(d) if so, the details thereof;

(e) the centrally sponsored schemes proposed to be
launched in this regard; and

(f) the amount of funds, earmarked for the purpose,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) and
(b) National Sample Survey Organisation (NSSO) in its
64th Sample Survey conducted during July 2007 to June
2008 collected migration particulars along with the
information on employment and unemployment.

(c) to (f) Ministry of Rural Development is
implementing ‘various rural development schemes for
creating employment opportunities, providing access to
basic needs and creating rural infrastructure. Mahatma
Gandhi National Rural Employment Guarantee Scheme
provides guaranteed wage employment of 100 days in a
financial year to a rural household whose adult members
are willing to take up unskilled manual work. National
Rural Livelihood Mission (NRLM) is implemented with
the objective of providing self-employment to the
members of the rural poor families. The findings of
Independent studies conducted by the Ministry of Rural
Development indicate that out-migration from villages has
gone down due to implementation of Mahatma Gandhi
NREGS. Besides, Indira Awaas Yojana (IAY) and Pradhan
Mantri Gram Sadak Yojana (PMGSY) are also
implemented to provide basic needs and developing rural
infrastructure for improving living conditions of rural
masses so that distress migration of people from rural to
cities could be reduced.
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[English]
Delay in Approval of Power Projects

763. SHRI GAJANAN D. BABAR:
SHRI DHARMENDRA YADAV:
SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJL

Will the Minister of POWER be pleased to state:

(a) whether various power projects worth over two
lakh crore are lying pending for approval due to inter-
ministerial issues;

{(b) if so, the details thereof along with the primary
reasons for the delays and disputes among Ministries;

(c) whether the private sector needs to be re-assured
that their contractual rights would be honoured; and

(d) if so, the steps taken/being taken by the Union
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): {a) and (b)
Some power projects get delayed from their original
schedule of commissioning due to delay in environment
and forest clearances, fuel availability, land acquisition
issue, defence clearance etc. In order to expedite
clearances and implementation, a Project Monitoring
Group (PMG) has been formed by the Government. Sub-
groups on the issues of Environment, Coal, Home,
Defence, Railways and Petroleum & Natural Gas have
been formed which have weekly meetings to resolve the
pending issues.

(c) and (d) The concluded Power Purchase
Agreements (PPAs) have been entered between the
procurers (which are mostly State Utilities) and private
power developers. These are legally enforceable contracts
between the parties to be governed by the relevant
provisions of the said contract.

Tariff Orders for Set Top Boxes

764. SHRI KISHANBHAI V. PATEL:
SHRiI PRADEEP MAJHI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Telecom Regulatory Authority of India
(TRAI) has issued any Tariff Orders for Set Top Boxes for
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Digital Addressable Cable TV System and Consumer
Premises Equipments for Direct-to-Home services in the
recent past;

(b) if so, the details thereof and the salient features
thereof;

(c) the objective of such tariff orders;

(d) whether TRAI has invited the suggestions of
various stakeholders before finalisation of the said Tariff
Orders;

(e) if so, the details in this regard; and

() the action taken on the suggestions received by
the TRAI in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING {(SHRI MANISH
TEWARI): (a) TRAI has recently issued two tariff orders
namely the “Telecommunication (Broadcasting and Cable)
Services (Fifth) (Digital Addressable Cable TV Systems)
Tariff Order, 2013 (No. 1 of 2013)” dated 27.5.2013 which
provides for standard tariff packages for supply and
installation of Set Top Box (STB) to the consumer under
DAS notified areas and “The Telecommunication
(Broadcasting and Cable) Services (Sixth) (The Direct to
Home Services) Tariff Order dated 27.05.2013" which
provides for standard tariff packages for supply and
installation of Customer Premises Equipment (CPE) to
the consumer of DTH service. Copies of the Orders dated
27.05.2013 is available at TRAl's website http://
www.trai.gov.in.

(b) A summary table showing different standard
schemes of rent per month/security deposit per STB/CPE
payable by a subscriber to the service provider is given
below:-

Service  Security Monthly Refund of security
Deposit Rent (Rs.) deposit
(Rs.) (Excluding
taxes)
1 2 3 4
DAS 400 55.66 Security  deposit
would be refunded
800 50.66 after 3 years or on
surrender of STB/
DTH 500 7175  CPE within three
years.
1000 65.50
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1 2 3 4
DAS 400 46.80 The security deposit
gets adjusted over 3
800 32.93 years. If STB/CPE is
surrendered within 3
DTH 500 60.66 years, the unadjusted
portions of the
1000 43.33  security deposit

would be refunded.

SRAVANA 17, 1935 (Saka)

The salient features of these tariff orders are as
under:

* The tariff includes installation and activation
charges as well as the charges for maintenance
and repairs for a period of 3 years.

* No monthly rental to be paid after 3 years. The
STB/CPE becomes property of the subscriber after
3 years.

* These packages are to be mandatorily offered to
the subscribers and ‘in addition’ service providers
can ailso offer alternative schemes/packages for
supply of STBs/CPEs.

(c) The tariff orders of TRAIl have been devised to
make available STBs/CPEs at reasonable price and the
terms and conditions have been formulated so as to
make them lucid and easy to understand, as well as to
take care of the interests of the service providers. These
tariff orders aim at promoting healthy competition amongst
the operators which would ultimately benefit all the
stakeholders of the sector, inciuding the consumers and
to ensure effective commercial interoperability leading to
easy migration of the subscriber from one operator to
another, in case a consumer wishes to do so.

(d) to (f) TRAI has prepared two draft tariff orders
namely “Telecommunication (Broadcasting and Cable)
Services (Fifth) (Digital Addressable Cable TV Systems)
Tariff Order, 2013 (No. 1 of 2013)" and “The
Telecommunication (Broadcasting and Cable) Services
(Sixth) (The Direct to Home Services) Tariff Order”. These
draft tariff orders were put up on the website of TRAI on
11th April 2013 for consultation with the stakeholders. In
response, 7 comments were received for draft tariff order
applicable for DTH services and 13 comments were
received for the draft tariff order applicable for Digital
Addressable System (DAS). Details are available at TRAl's
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website http://www.trai.gov.in. After due consideration of
the inputs received from the stakeholders, the facts and
figures provided by the industry stakeholders/Associations
and analysis of the relevant issues, TRA!l issued said
tariff orders on 27.5.2013.

Installation of Doppler Radars

765. SHRI TARACHAND BHAGORA: Will the Minister
of EARTH SCIENCES be pleased to state:

(a) whether in June, 2008, the Government
sanctioned two Doppler radars which could accurately
gauge the size of clouds and provide immediate forecasts;

(b) if so, the details thereof;

(c) whether the Government has allocated the land
for installations of the said Doppler radars;

{d) if so, the details and the location thereof and if
not, the reasons therefor; and

{(e) the action taken by the Government in this
regard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No Madam.

(b) to (e) Does not arise.
[Translation]
Joint Mechanism of Brahmaputra River

766. SHRI RAMESH BAIS:
SHRi RADHA MOHAN SINGH:
SHRI HARI MANJHI:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether China is constructing several dams on
the Brahmaputra river;

(b) if so, the details thereof;

(c) whether any mechanism of exchange of
information on the Brahmaputra river has been evolved
between the two countries;

(d) if so, the details thereof;
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(e) if not, whether the Government of India has made
any suggestion to China for evolving any mechanism to
take stock of the situation in each other's territory and to
monitor the water sharing arrangement and river water
project work etc. and if so, the details thereof;, and

(f) the details of the talks held between the
Government of India and China in this regard?

THE MINISTER OF WATER RESOURCES (SHRI
HARISH RAWAT): (a) and (b) The recently released
‘Outline of the 12th Five Year Plan for National Economic
and Social Development of the People’s Republic of
China’ indicates that three more hydro power projects on
the main upstream of the Brahmaputra River in Tibet
Autonomous Region have been approved for
implementation by the Chinese Authorities. A hydro power
project at Zangmu is under construction. As per information
available, construction activity on Brahmaputra river at
Zangmu on the Chinese side is a run-of-the-river hydro-
electric project which will not adversely impact the
downstream areas in India.

(c) Yes, Madam.

(d) As per the India-China Joint Declaration made
during the visit of His Excellency the President of People’'s
Republic of China in November 2006, both countries
agreed to set up an Expert Level Mechanism (ELM) to
discuss, interaction and cooperation on the provision of
flood season hydrological data, emergency management
and other issues regarding trans-border rivers.
Accordingly, the two sides had set up the Joint Expert
Level Mechanism in 2007. So far, seven meetings of
ELM have been held.

(e) and (f) During the State Visit of Chinese Premier
Li Kegiang to India in May 2013, it was agreed that India
and China will further strengthen cooperation on trans-
border rivers. Both sides also agreed to cooperate through
the Expert Level Mechanism on provision of flood season
hydrological data and emergency management, and
exchange views on other issues of mutual interest.

[English]
Power from Kudankulam Nuclear Power Plant

767. SHRI P.K. BIJU:
SHRI C. RAJENDRAN:

Will the Minister of POWER be pleased to state:
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(a) the details of the States to which power generated
from the Kudankulam Nuclear Power Plant wili be
allocated;

(b) whether the State Government of Kerala has
requested additional allocation of power therefrom;

(c) if so, the details thereof;

(d) whether the State Government of Tamil Nadu has
requested the Union Government to allocate the entire
power therefrom to Tamil Nadu as an adhoc measure;
and

(e) if so, the details thereof and the response of the
Union Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) As per
existing guidelines for allocation of power, the entire power
to be generated from Kudankulam Nuclear Power Plant
(2x1000 MW) has been allocated amongst the beneficiary
States on 05.02.2004 as under:

Sl. Beneficiary Power allocated
No. State (MW)

1. Karnataka 442

2. Tamil Nadu 925 (includes 10% home

State entitlement)

3. Kerala 266

4. Puducherry 67

5. Unallocated 300
Total 2000

(b) and (c) A request from the Government of Kerala
for allocation of 500 MW power to Kerala to be generated
from Kudankulam Nuclear Power Project was received in
this Ministry. Government of Kerala was informed that
power had already been allocated from Kudankulam
Nuclear Power Plant (2x1000 MW) amongst the
beneficiary States/Union Territories including Tamil Nadu
based on the guidelines for allocation of power from
Central Sector Generating Stations to the States/UTs.

(d) and (e) A request from the Government of Tamil
Nadu for allocation of the entire power to be generated
from Kudankulam Nuclear Power Plant to Tamil Nadu
was received in the Ministry of Power. Government of
Tamil Nadu was informed that power had already been
allocated from Kudankulam Nuclear Power Plant (2x1000
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MW) amongst the beneficiary States/Union Territories
including Tamil Nadu based on the guidelines for
allocation of power from Central Sector Generating
Stations to the States/UTs. However, 100 MW power from
Unallocated quota is allocated to Tamil Nadu from the
date of commercial operation of unitl of Kudankulam
Nuclear Power Project.

[Translation]
Indira Awas Yojana

768. SHRI GHANSYAM ANURAGI:
SHRI JAYWANT GANGARAM AWALE:
SHRI S. PAKKIRAPPA:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) whether the Government has any estimate of the
households in the country those do not have pakka house;

(b) if so, the details thereof, State/UT-wise;

(c) the present status after allotment of Indira Awas
Yojana (IAY);

(d) the number of BPL card holders who have been
provided dwelling units under 1AY during the last three
years and the current year, category, State/UT and year-
wise; and
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(e) the time by which the scheme would cover all
the households not having pakka house of their own?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) and (b) As per the information received from the
Registrar General of India (RGI), there are—29,643,211
number of households (Rural - 27,132,753; Urban -
2,510,458) who do not have pakka houses as per Census,
2011. Statement-l showing the State/UT-wise details is
enclosed.

(c) Since inception of the Indira Awas Yojana i.e.
from 1985-86, 312.003 lakh (as on 31.07.2013) houses
have been constructed/allotted to the beneficiaries under
the scheme in rural areas.

(d) Statement-Il showing the State/UT-wise, category-
wise details of number of houses constructed/aliotted to
the BPL households under IAY during the last three
years and the current year is enclosed.

(e) The physical targets are fixed on year to year
basis depending on the central budget outlay provided
by Planning Commission for Rural Housing. However,
the outlay has been increasing consistently over the years
and all efforts are being made to accelerate the pace of
construction of houses under the scheme by effective
monitoring of the scheme through various mechanisms
such as monthly progress reports, review meetings, field
visits etc.

Statement |

Total No. of households not having pucca houses in the country as per Census, 2011

SlI. No. Name of State No. of households not having pucca houses
Rural Urban
1 2 3 4
1. Jammu and Kashmir 113,094 17,207
2. Himachal Pradesh 19,727 2,249
3. Punjab 110,929 37,050
4, Chandigarh 105 3,118
5. Uttarakhand 57,023 12,687
6. Haryana 118,731 40,275
7. Delhi 1,615 39,716
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1 2 3 4
8. Rajasthan 1,396,572 66,821
9. Uttar Pradesh 5,071,806 324,891
10. Bihar 5,136,263 230,961
11.  Sikkim 7,573 405
12.  Arunachal Pradesh 110,092 11,607
13. Nagaland 68,836 6,875
14.  Manipur 80,668 7,887
15  Mizoram 33,020 2,989
16.  Tripura 98,349 4,110
17. Meghalaya 86,540 2,311
18. Assam 1,260,176 37,262
19. West Bengal 2,640,679 153,070
20. Jharkhand 634,933 44,591
21. Odisha 2,847,620 175,906
22.  Chhattisgarh 350,035 60,731
23. Madhya Pradesh 1,168,849 159,434
24. Gujarat 141,312 50,987
25. Daman and Diu 51 187
26. Dadar and Nagar Haveli 1,124 186
27 Maharashtra 879,418 144,517
28. Andhra Pradesh 2,017,267 235,159
29. Karnataka 616,758 118,126
30. Goa 1,481 1,170
31. Lakshadweep 47 72
32. Kerala 131,872 66,278
33. Tamil Nadu 1,903,259 437,413
34. Puducherry 22,025 138,777
35. Andaman and Nicobar islands 4,904 433
Total 27,132,753 2,510,458
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346

(Rs. In lakh & units in nos.)

SINo. Stafe Houses constructed under 1AY
2010-11 201112
K9 S Mnody  Others  Tod < il Minoity Others  Tod

1 2 3 4 5 6 7 8 9 10 1 2

1. Andhra Pradesh 17973 5989 K320 3] 404 257104 9BH 49171 2812 837 24013
2 Anunachal Pradesh 0 R 0 0 w15 0 1400 0 0 1400
3 Assam 40864 43346 27445 447% 156911 201 431% 2513 258 14370
4, Bhar 264515 1132 8444 0797 56148 200819 BB 06U 181038 469885
5. Chhattisgarh 7747 N7 9 17504 58419 8rr2 19764 57 842 77485
6. Ga 19 & A 5% 67 3 3 3 % 1087
7. Gujarat Q47 740 4977 159 167313 28 649 1999 40408 111999
8. Haryana 9% 0 266 5851 18065 %21 0 2338 523 17
9, Himachal Pradesh 269 42 310 28 5834 2064 570 43 80 6019
10, Jammu and Kashmir P 62 20 10230 19686 » 7% 138 5066 Di2
1. Jharkhand 3280 5130 15314 65270 167254 24 37441 12288 4H18 117343
12 Kamatoka 468 16128 11489 2 96567 8556 47% 4080 %B 265
13 Kerda 23595 Pt 3% 10714 17592 54853 2023 2749 11542 18186 54499
14. Madhya Pradesh 22210 219% 32 25171 79097 28957 333e 562 0166 97
15. Maharashira 3751 43939 1547 50088 156575 90 4977 11083 49634 1414M
16. Manpur @ 4 483 1343 462 3 13 e 191 26
17. Meghalaya 10 11309 B @ 11439 6% 1219 190 B 13147
18. Mzoram 0 317 0 0 X7 0 7 0 0 27
19, Nagaland 0 15614 0 0 15514 0 13382 0 0 13362
20 Odssha 56017 45040 ™ 60975 17223 48314 33691 68 5258 14158
2. Punigb 15214 0 1678 391 20483 12831 0 1013 278 16622
2 Rajasthan 2811 12338 7488 17827 6464 47033 2443% 11139 43015 125642
2 Skkim 5 60 1015 it 2 2 ;) W ™ 1806
24, Tami Nadu 5479% 2446 12007 26987 965256 49%613 356 11789 X673 91631
25 Tripura 23 5086 1490 21 12310 2% 17425 1261 4907 X529
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1 2 3 4 5 6 7 8 9 0 TR
2. Uttar Pradesh 15068 180 I/ 10067 B 1528 2450 B 118467 0MONR
27 Utarakhand B0 0 W X T3 1SR4 4% WB 8 T 1673
28 West Bengal GOR 2413 M8 ATN TR S0 25 48 461 1e64
2. Andaman and 0 0 & 219 36 0 0 1w 46 5B
Nicobar Isiands
% Dada and Nagar Havel 0 0 0 0 0 0 0 0 0 0
3. Daman and Du 0 0 0 0 0 0 0 0 0 0
2 Lachadweep 0 0 0 0 0 0 0 0 0 0
3. Puducheny 0 0 o 0 0 0 0 0 0 0
Tosl WA 5085 074 GHEIT A3 GB0RT  ASTR) 20053 BB1aR 2471421

(Rs. In lakh & units in nos.)

Si.No. State Houses constructed under |AY
2012-13 2013-14*

SC ST Minority Others Total SC ST Minority Others Total
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 97532 50566 34634 68213 250945 9674 4345 66 1047 0
2. Arunachal Pradesh 0 1555 0 56 1611 0 0 0 0 0
3. Assam 24341 25604 20502 34278 104725 1479 4967 1064 4166 539
4. Bihar 254632 12625 107329 244991 619577 22728 1258 12979 18729 217
5. Chhattisgarh 4142 16292 279 7631 28344 354 2706 21 876 453
6. Goa 3 18 3 4 28 13 49 30 524 0
7. Guijarat 2650 42980 961 22948 69539 788 2253 266 3982 679
8. Haryana 7023 0 2024 3717 12764 639 0 68 351 2117
9. Himachal Pradesh 3254 503 250 2276 6283 10 12 0 0 64
10. Jammu and Kashmir 1042 1912 85 2853 5892 0 31 0 47 26
11. Jharkhand 15779 23901 8131 16758 64569 2699 5141 1443 3303 414
12. Karnataka 40011 18103 15496 36313 109923 7256 4044 2865 6521 0
13. Kerala 15904 2105 9917 15681 43607 5408 693 3140 4871 37

14.  Madhya Pradesh 28609 37055 5090 29798 100552 3002 4163 774 3067 105
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1 2 3 4 7 8 9 10 11 12
15. Maharashtra 15322 56587 7489 64327 143725 135 2644 286 3817 11449
16.  Manipur 136 3929 63 427 4555 0 0 0 o 0
17. Meghalaya 63 4485 433 375 5356 0 275 0 275 0
18.  Mizoram 0 2308 0 0 2308 0 190 0 0o 22
19.  Nagaland 0 0 0 0 0 0 0 0 0 0
20. Odisha 43384 28201 4782 52501 128868 3188 3147 303 4086 96
21.  Punjab 4827 0 131 923 5881 1801 0 0 178 0
22.  Rajasthan 27939 19230 5071 31782 84022 5648 2980 879 8111 995
23.  Sikkim 282 423 301 404 1410 0 0 0 0 0
24.  Tamil Nadu 23349 653 4560 14310 42872 1157 0 37 526 3941
25.  Tripura 0 0] 0 0 0 0] 0 0 0 1
26.  Uttar Pradesh 84359 1529 17468 59945 163301 17422 351 3156 10742 1045
27.  Uttarakhand 3353 727 2348 7362 13790 147 27 21 142 3157
28. West Bengal 59627 18735 47637 44909 170909 5696 1629 2642 3043 30
29. Andaman and 0 0 63 352 415 0 0 7 42 0
Nicobar Islands
30. Dadra and Nagar Haveli 0 0 0 0 0 0 0 0 0 .0
31. Daman and Diu 0 0 0 2 2 0 0 0 0 0
32. Lakshadweep o 0 0 0 0 0 0 0 0
33. Puducherry 0 0 0 0 0 0 0 o] 0] 0
TOTAL 757563 370027 205047 763136 2185773 89244 41205 30047 78446 25387

*As per online MPR reports as on 31.07.2013

Pending Proposals under PMGSY

769. SHRI GANESH SINGH:
SHRI JAYWANT GANGARAM AWALE:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the total number of projects sanctioned and
proposals pending in respect of Madhya Pradesh under
Pradhan Mantri Gram Sadak Yojana (PMGSY) and the
present status of the pending proposals;

(b) the action being taken by the Government on the
pending proposals and the time by which these are
likely to be disposed of;

(c) the details of the special parameters adopted by
the Government for the naxal affected areas districts along
with the funds approved under this scheme;

(d) whether the funds for all the projects of Madhya
Pradesh under PMGSY are being released on time; and

(e) if so, the funds allocated, released and spent
during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI LALCHAND KATARIA):
(a) and (b) The Ministry has cleared project proposals of
Rs. 17,736 crore for construction of 15,703 road works
covering a length of 67,512 km under the Scheme till
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date to the State of Madhya Pradesh. As regards pending
proposals, 50 nos. of road works out of the proposal
considered and recommended by Empowered Committee
in its meeting held on 22nd Jan, 2013 have not been
cleared. DPRs of these works including provisions of
new technologies of construction have not been received
from the State inspite of reminder. Therefore these road
works could not be considered in the absence of requisite
DPRs.

The State has also been asked for sample DPRs of
missing bridges for scrutiny at National Rural Road
Development Agency (NRRDA). As per the prescribed
procedure, on receipt of DPRs from the State and scrutiny
by NRRDA and subsequent compliance (if required) by
the State, the project proposals are considered by
Empowered Committee for clearance.

(c) Government of India is taking additional measures
to implement the Scheme in the Naxal affected districts
of the State, some of which are as under:

(i) Permission to the States to engage Central/State
PSUs

(ii) Sanctioning cost of bridges upto 75 metre length
by Government of India

(i) Eligibility for habitations with population 250
persons and above (as per 2001 census) for new
connectivity

(iv) Relaxation in bid capacity of bidders

(v) Provision of Insurance premium in DPRs for plant
& machinery

(vi) Reducing minimum tender package size to Rs.
50 lakhs

(vii) Assistance in forest clearance

(viii) Inclusion of Left-out habitations in original Core
Network

(ix) Sanctioning 90% of the additional cost of Cement
Concrete road in critical areas

(x) Permitting construction of pre-fabricated bridges

(xi) Permission for construction in Stages

(d) The funds under PMGSY are released to States
for the projects sanctioned, based upon their demand,
unspent balance available, absorption capacity, works in
hand and fulfilling of certain conditions laid down as per
the programme guidelines for release of funds.
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(e) The funds released to the State of Madhya
Pradesh and expenditure incurred under PMGSY during
the last three years and the current year is given below:

(Rs. in crore)

Year Fund Released Expenditure incurred
2010-11 1,966.12 1,409.49
2011-12 1,138.05 894.17
2012-13 237.88 74111
2013-14 288.71

(upto June, 13)

Implementation of Power Projects in
Arunachal Pradesh

770. SHRI RAJIV RANJAN SINGH ALIAS LALAN
SINGH:
DR. MURLI MANOHAR JOSHI:

Will the Minister of POWER be pleased to state:

(a) whether a target for additional power generation
of 38000 Mega Watt was set during the period from
2006-2009 in Arunachal Pradesh and memoranda were
signed by various institutions in this regard;

(b) if so, the details thereof along with the total
number of such institutions to which work were awarded
for achieving the said target;

(c) whether any assessment regarding capacity and
competence of the said institutions in the power sector
was made while awarding the work to them; and

(d) if so, the details thereof and the present status
of implementation of the said projects as on date?

THE MINISTER OF STATE OF THE MINISTRY OF
POWER (SHRI JYOTIRADITYA M. SCINDIA): (a) to (d) As
per information available in Central Electricity Authority
(CEA), the Government of Arunachal Pradesh has signed
Memoranda of Understanding (MoUs) with various
Institutions/Developers (public/private sector), in respect
of hydro power projects (above 25 MW capacity), with an
aggregate installed capacity of 41400.5 MW. The present
status of implementation of these projects is given in the
enclosed Statement.

As per the provisions of the Indian Constitution, ‘Water
& Water Power is a ‘State Subject’ and therefore, allotment/
award of Hydro power projects comes under the purview
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of the concerned State Government. Assessment of the power sector while awarding the work to them is also
capacity and competence of Institutions/Developers in done by the State Government.
Statement

STATUS OF DEVELOPMENT OF H.E. PROJECTS ALLOTTED IN ARUNACHAL PRADESH (Above 25 MW Capacity)

(As on August 2013)

Sl. Name of Agency Present Date of Status of Env. Present Status
No. Project 1.C. (MW) MOU Clearance
1 2 3 4 5 6 7

Tawang Basin

Central
1. Tawang-( NHPC 600 24.06.2007 TOR issued in Concurrence accorded by CEA
Dec., 2006 on 10.10.2011.
2. Tawang-il NHPC 800 24.06.2007 TOR issued in Concurrence accorded by CEA
' Dec., 2006 on 22.09.2011.
Sub-total 1400
(Central)
Private
3. Nyukcharongchu SEW Energy Ltd. 96 21-02-2008 TOR issued in DPR under examination in
Feb., 2010 CEA.
4, Mago Chu SEW Energy 96 21-02-2008 TOR issued in DPR yet to be prepared.
Feb., 2010
5. Nyamjungchu Bhilwara Energy 780 (28-05-09 for TOR issued in Concurrence accorded on
Ltd. 900 MW) Aug., 2010 24.03.2011.
6. Rho SEW Energy 141 2/3/2009 TOR yet to be DPR yet to' be prepared.
submitted to MoEF
7. New Melling SEW Energy 96 2/3/2009 TOR issued in DPR yet to be prepared.
Ltd. (For 60 MW) Feb., 2010
8. Tsa-Chu-ll Energy Devel- 90 12/1/2009 TOR yet to be DPR yet to be prepared.
opment Co. Ltd. (Amended on submitted
27.08.2010) to MoEF
9. Tsa-Chu-l Lower Energy Devel- 50 12/1/2009 TOR yet to be DPR yet to be prepared.
opment Co. Ltd. (Amended on submitted to
27.08.2010) MoEF
Sub-total 1349
(Private)

Sub-total (Tawang Basin) 2749
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1 2 3 4 5 6 7
Kameng Basin
Central NIL 0
Private
10. Kameng Dam KSK Electricity 600  25-01-2007 TOR yet to be DPR yet to be prepared.
(Bana) Financing India submitted to MoEF  May be dropped due to
Pvt. Ltd. vicinity of Wildlife Sanctuary
or Tiger Reserves.
11. Badao Coastal Projects 70 19-11-2008 TOR yet to be DPR yet to be prepared.
Pvt. Ltd. submitted to MoEF
12. Rebby Coastal Projects 30 19-11-2008 TOR yet to be DPR yet to be prepared.
Pvt. Ltd. submitted to MoEF
13. Para Coastal Projects 55 19-11-2008 TOR vyet to be DPR yet to be prepared.
Pvt. Ltd. submitted to MoEF
14. Talong (Londa) GMR Energy 225 24-01-2007 TOR issued in Concurrence accorded by CEA
Ltd. Aug., 2010 on 30.04.2013. Concurrence
letter yet to be issued.
15. Lachung Coastal Projects 40 19-11-2008 TOR yet to be DPR under examination by
Pvt. Ltd. submitted to MoEF State Govt.
16. Phanchung (Pachi) M/S CESC 56 25-10-2007 TOR issued DPR submitted by Indiabull
(Indiabull Real in Jul.,, 2008 Real Estate Ltd. to State Gowt.
Estate Ltd.) on 18.11.2009.
Project transferred to
M/S CESC.
17. Dibbin KSK Electricity 120 25-01-2007 2015-16 Concurrence accorded by CEA
Financing India on 4.12.2009.
Pvt. Ltd.
18. Tarang Warang Indiabull Real 36 25-10-2007 TOR issued in DPR submitted to State
Estate Ltd. May, 2009 Govt. on 19.11.2009.
19. Papu Indiabull Real 90 9/1/2009 TOR yet to be DPR yet to be prepared. May
Estate Ltd. submitted to MoEF be dropped due to vicinity of
Wildlife Sanctuary or Tiger
Reserves.
20. Jameri KSK Energy 50 27/12/2007 -TOR submitted DPR yet to be prepared.
Ventures Pvt. Ltd. in Aug., 2010
21. Nafra SEW Energy Ltd. 120 14/9/2007 - TOR issued in Concurrence accorded by
Oct., 2008. CEA on 11.02.2011.

- Env. Clearance
considered by EAC
in July, 2010.

- Compliance to
comments furnished
in Aug., 2010




357 Written Answers SRAVANA 17, 1935 (Saka) to Questions 358
1 2 3 4 5 6 7
22. Pakke Bung-I Energy Develo- 40 12/1/2008 DPR under examination by
pment Co. Ltd. (Amended on State Govt.
27.08.2010)
23. Pachuk-| Energy Develo- 84 12/1/2008 TOR vyet to be DPR yet to be prepared.
pment Co. Ltd. (Amended on submitted to
27.08.2010) MoEF
24, Pachuk-1l Lower Energy Develo- 45 27.08.2010 TOR yet to be DPR under examination by
pment Co. Lid. submitted to MoEF State Govt.
25. Pachuk-ll Energy Develo- 60 12/1/2008 TOR yet to be DPR yet to be prepared.
pment Co. Ltd. (Amended on submitted
27.08.2010) to MoEF
26. Marjingla Lower Energy Develo- 48 27.08.2010 TOR yet to be DPR under examination by
pment Co. Ltd. submitted to MoEF State Gowt.
27. Marjingla Energy Develo- 60 12/1/2008 TOR yet to be DPR under examination by
pment Co. Ltd. (Amended on submitted State Govt.
27.08.2010) to MoEF
28. Papu Valley Vensar Const- 48  25/11/2008 TOR yet to be Concurrence accorded by
ruction Co. Ltd. submitted State Govt.
to MoEF
29. Kameng-lI Mountain Fall 600 23-11-2006 TOR yet to be DPR yet to be prepared.
(Bhareli-ll) India Pvt.Ltd. submitted to MoEF
30. Gongri Patel Engin- 144  18-05-2007 Env. Clearance for Concurrence accorded by
eering Ltd. (Amended on 90 MW obtained CEA on 04.02.2013.
05.08.2011) in Feb., 2010
31. Utung KSK Energy 100 11/9/2007 TOR vyet to be DPR yet to be prepared.
Ventures Ltd. submitted to
MoEF
32. Nazong KSK Energy 60 11/9/2007 TOR yet to be DPR yet to be prepared.
Ventures Ltd. submitted to Proposal likely to be dropped
MoEF based on EIA study for Bichom
Basin.
33. Khuitam Adishankar 66 12/6/2007 -TOR issued in DPR cleared by State Govt.
Power Pvt. Ltd. (17.05.2010 Jan, 2010. on 24.12.2010.
for 66 MW) - EIA/JEMP studies
submitted to
State Govt. in

Aug., 2010
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34. Dinchang KSK Energy 360 11/9/2007 TOR yet to be DPR yet to be prepared.
Ventures Ltd. submitted to
MoEF
35. Dimijin KSK Energy 40 11/9/2007 TOR yet to be DPR vyet to be prepared.
Ventures Ltd. submitted As per Bichom Basin study
to MoEF through WAPCOS by MOoEF,
project stalled due to
consideration of free flow.
36. Digin Patel Engin- 46 15.11.2010 DPR yet to be prepared.
eering Ltd.
37. Meyong Patel Engi- 38 15.11.2010 DPR yet to be prepared.
neering Lid.
38. Saskangrong Patel Engin- 45 18/5/2007 Concurrence accorded by State
eering Ltd. on 24.09.2012.
Sub-total 3376
(Private)
Sub-total (Kameng Basin) 3376
Dikrong Basin
Central NIL 0
Private
39. Par KVK Energy 65 26-12-2007 TOR yet to be DPR yet to be prepared.
& Infrastructure submitted
Ltd. (M/S ECI) to MoEF
40. Dardu KVK Energy & 60 26-12-2007 TOR yet to DPR yet to be prepared.
Infrastructure be submitted
Lid. (M/S ECI) to MoEF
41. Toru KVK Energy & 90 21.06.2007 TOR yet to be DPR yet to be prepared.
Infrastructure submitted
Ltd. (M/S ECI) to MoEF
42. Panyor Raajratna Energy 80 25-02-2009 TOR vyet to be DPR yet to be prepared.
Holdings Pvt. Ltd. submitted
to MoEF
Sub-total 295
(Private)
Sub-total (Dikrong Basin) 295
Subansiri Basin
Central NIL 0

Private
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43. Naba Abir Infrast- 1000 21-06-2010 TOR yet to be DPR yet to be prepared.
ructure Pvt. Lid. submitted
to MoEF
44. Niare Coastal Infrast- 800  Apr., 2011 DPR yet to be prepared.
ructure Pvt. Ltd.
45. Dengser Coastal Infras- 552  Apr, 2011 DPR yet to be prepared.
tructure Pvt. Lid.
46. Nalo Coastal Infras- 360 16-11-2010 DPR yet to be prepared.
tructure Pvt. Ltd.
47. Oju-il Navayuga 1000 21-06-2010 TOR yet to be DPR yet to be prepared.
Engg. Co. Lid. submitted
to MoEF
48. Qju-l Navayuga 700 21-06-2010 TOR yet to be DPR yet to be prepared.
Engg. Co. Ltd submitted
to MoEF
49. Subansiri Middle Kamala HECL) 1600 28/08/2009 -TOR submitted DPR yet to be prepared.
(Kamala) Jindal Power Ltd. to MoEF in
Mar., 2010
- Additional data
sought by EAC
50. Subansiri Upper KSK Energy 1800 18.03.2010 TOR yet to be DPR yet to be prepared.
Ventures Ltd. submitted
to MoEF
Sub-total 7812
(Private)
Sub-total (Subansiri Basin) 7812
Siang Basin
Central
51. Siang Upper St NEEPCO 3750 28.05.2013 DPR yet to be prepared.
Sub-total 3750
{Central)
Private
52. Thingbuchu Ar. Pr. Mega 60 10.08.2009 TOR vyet to be DPR yet to be prepared.
Power Projects submitted
Ltd. to MoEF
53. Jarong CESC Ltd. 90 25-11-2008 TOR vyet to be DPR under examination by

submitted
to MoEF

State Govt.
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54. Simang-I| Adishankar 67 6/2/2008 TOR submitted DPR cleared by State Gowt.
Power Pvi. to MoEF in
Ltd. Mar., 2010
55. Simang-Ii Adishankar 66 6/2/2008 (Rev. TOR issued DPR cleared by State Govt.
Power Pvt. Ltd 21.08.09) in May, 2010
56. Barpu M/S Mechuka 90 27-12-2007 TOR issued in DPR returned by CEA.
(Pemashelpu) HPPL Aug., 2009
(Raajratna Energy
Holdings Pvt.
Ltd.)
57. Kangtangshiri M/s Kangtangshiri 80 27-12-2007 TOR submitted DPR returned by CEA.
HPPL (Raajratna to MoEF in
Energy Holdings Aug., 2010
Pvi. Ltd.)
58. Rapum (Ropam) Raajratna Energy 80 27-12-2007 TOR yet to be DPR yet to be prepared.
Holdings Pvt. Lid. submitted
to MoEF
59. Rego M/S Greeko Ltd. 141  27-12-2007 - TOR issued DPR yet to be prepared.
(Tuff Power in Jan., 2008
Pvt. Ltd.) -Public hearing
to be held
shortly
60. Yamne Stage-| SS Yamne 60 5/3/2008 TOR yet to be DPR yet to be prepared.
Power submitted
Private Ltd. to MoEF
61. Yamne Stage-ll SS Yamne 96 5/3/2008 TOR yet to be DPR returned by CEA.
Power submitted
Private Ltd. to MoEF
62. Lower Yamne Yamne Power 50 25-11-2008 TOR yet to be DPR vyet to be prepared.
Stage-I Private Limited submitted
to MoEF
63. Lower Yamne Power 40 25-11-2008 TOR vyet to be DPR yet to be prepared.
Yamne Private Limited submitted
Stage-li to MoEF
64. Tagurshit L&T Power Ltd. 74  23-12-2008 TOR issued DPR under examination
in Mar., 2010 in CEA.
65. Tato-ll Tato Hydro 700 22-02-2006 - TOR issued Concurrence accorded by
Power Pvt. in Dec., 2006 CEA on 22.05.2012.

Ltd. (Reliance
Energy Ltd.)

- Draft EIA report

sent to State
Govt. in
May, 2010
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66. Naying DS. 1000 22-02-2006 TOR issued Concurrence accorded by
Construction in Jul., 2007 CEA on 31.07.2013.
Ltd. Concurrence letter yet to be
issued.
67. Siang Lower Jaiprakash 2700 22-02-2006 Dec., 16 Concurrence accorded by CEA
Associates (Revised (1500 Mw) on 16.02.2010.
Ltd. 8.12.2010) 2020 (1200
MWwW)
68. Siyom SIYOM Hydro 1000 22-02-2006 Env. Clearance DPR under examination
(Siang Power Pvt. accorded in CEA.
Middle) Ltd. (Reliance in Mar., 2005
Energy Lid.)
69. Pauk Velcan 145  30-06-2007 TOR issued in DPR under examination
Energy (rev MOA Mar., 2010 in CEA.
Ltd. -31-07-09)
70. Heo Velcan 240 30-06-2007 TOR issued in DPR under scrutiny to accept
Energy Ltd. (rev MOA- Apr., 2010 for examination in CEA.
31-07-09)
71. Hirong Jaiprakash 500 22-02-2006 TOR issued Concurrence accorded by
Associates in Jan., 2007 CEA on 10.04.2013.
Ltd.
72. Tato-l Siyota HPPL 186 30-06-2007 TOR issued DPR under examination
(Velcan (rev MOA- in Apr., 2010 in CEA.
Energy Ltd.) 31-07-09)
73. Tagurshit St. i Chadalavada 27.5 11.08.2009 TOR yet to be DPR yet to be prepared.
Const. (P) Ltd. submitted
to MoEF
74. Pango Meenakshi 96 27.08.2010 TOR yet to DPR yet to be prepared.
Power Ltd. be submitted
to MoEF
75. Hirit Korong SMEC India 30 09.06.2011 DPR yet to be prepared.
Pvt. Ltd.
Sub-total 7618.5
(Private)
Sub-total (Siang Basin) 11368.5
Dibang Basin
Central
76. Dibang NHPC 3000 24.06.2007 2020-21 Concurrence accorded by CEA
in Jan., 2008 and validity of
TEC extended upto Jan., 2014.
Sub-total 3000

(Central)
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Private

77. Emini Emini Hydro 500 2/3/2009 TOR issued DPR yet to be prepared.
Power Pwvi. in Sep., 2010
Ltd. (Reliance
Energy Ltd.)

78. Mihumdon Mihumdon 400 2/3/2009 TOR yet to be DPR yet to be prepared.
Hydro Power submitted
Pvt. Ltd. to MoEF
(Reliance
Energy Ltd.)

79. Sissiri Soma Sissiri 100 18-01-2008 TOR issued DPR returned by CEA.
Hydro Pvt. in May, 2010
Ltd. (Soma
Enterprise
Ltd.)

80. Emra-ll Athena 216 2/2/2008 TOR yet to be DPR yet to be prepared.
Energy submitted
Venture to MoEF

81. Amulin AMULIN 420 2/3/2009 TOR issued DPR yet to be prepared.
Hydro Power in Jul.,, 2010
Pvt. Ltd.
(Reliance
Energy Ltd.)

82. Emra-I Athena 275 2/2/2008 TOR yet to be DPR yet to be prepared.
Energy submitted
Venture to MoEF

83. Etalin Jindal Power 3097 8/12/2008 TOR issued Concurrence accorded by CEA
Ltd. (JV with in Nov., 2009 on 31.01.2013. Concurrence
HPDCAPL) letter yet to be issued.
-Etalin H.E.
Power Co.Ltd.

84. Attunli Jindal Power 500 8/12/2008 TOR issued DPR yet to be prepared.
Ltd. (JV with in Nov., 2009
HPDCAPL)
- Attunli H.E.
Power Co.Ltd.
Sub-total 5508
(Private)

Sub-total (Dibang Basin) 8508

Lohit Basin
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Central NIL 0
Private

85. Gimliang Sai Krishno- 80 27.12.2007 TOR yet to DPR returned by CEA.
daya Industries (Rev.-26-02-09) be submitted
{P) Ltd. to MoEF

86. Raigam Sai Krishno- 141 27.12.2007 TOR yet to DPR returned by CEA.
daya Industries (Rev.-26-02-09) be submitted
(P) Ltd. to MoEF

87. Tidding- Sai Krishno- 96 27.12.2007 TOR yet to be DPR yet to be prepared.
daya Industries (Rev.-26-02-09) submitted
(P) Ltd. to MoEF

88. Kalai-ll Kalai Power 1200 2/3/2009 TOR issued DPR under examination in
Pvt. Ltd. in Dec., 2009 CEA.
(Reliance
Power Ltd.)

89. Hutong-Il Mountain Fall 1200 23-11-2006 TOR issued in DPR returned by CEA.
India Pvt. Aug., 2007

90. Tidding-Ii Sai Krishnodaya 68 26-02-2009 TOR yet to be DPR yet to be prepared.

submitted
to MoEF

91. Kalai- Mountain Fali 1352 23-11-2006 TOR issued DPR returned by CEA.
India Pwt. in Aug., 2007

92. Demwe (Lower) Athena Energy 1750 9/7/2007 2016-17 Concurrence accorded
Venture by CEA on 20.11.2009.

93. Demwe (Upper) Athena Energy 1080 9/7/2007 TOR yet to DPR under examination in
Venture (Lohit be submitted CEA.
Urja) to MoEF

94. Anjaw Athena Energy 280 9/7/2007 DPR yet to be prepared.

Sub-total (Lohit Basin)

Tirap Basin

Central

Venture (Lohit

Urja)
Sub-total 7247
(Private)

7247
NIL 0
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Private
95. Tipang (Tirap) IL&FS 45 16-12-2009 TOR issued DPR cleared by State Govt.
Renewable in May, 2010 on 15.07.2011.
Energy Ltd.
Sub-total (Tirap Basin) 45
Total (Arunachal Central 8150 4
Pradesh)
Private 33250.5 91
Total 41400.5 95
[English] Guidelines, a Show Cause Notice was issued to these

Ownership and Management Control on TV Channels

771.  SHRI N.S.V. CHITTHAN:
SHRI ANAND PRAKASH PARANJPE:
SHRI EKNATH MAHADEGC GAIKWAD:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI E.G. SUGAVANAM:
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether many of the TV channels operating in
the country have failed to comply with the licensing
conditions;

(b) if so, the details thereof;

(c) whether the Government has issued nofices to
some companies running TV channels to provide
information on their ownership and management control;

(d) if so, the details of the TV channels which have
not responded to the notices; and

(e) the corrective measures taken by the Government
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (e) Ministry had undertaken a
comprehensive review of the companies permitted to
operate private Satellite TV channels. During the review
it was found that 6 companies had changed their board
of directors without prior approval of the Ministry. As this
is a violation of the clause 5.10 of the Uplinking

companies. It was also found that 15 companies had
effected change in their Share Holding Pattern in violation
of clauses 3.1.4 and 3.1.5 of the Uplinking Guidelines.
These Companies have also been issued Show Cause
Notices. 11 TV channels permitted to 11 companies did
not respond to the notices sent by the Ministry. They
have been issued show cause notices and permission of
one has also been cancelled. Apart from this, permissions
of 71 channels have been cancelled till date due to
reasons of non-operationalisation, non-submission of PBG
(Performance Bank Guarantee) or surrender of permission.

Employees in DRDAs

SHRI M. KRISHNASSWAMY:
PROF. SAUGATA ROY:

772.

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) The number of employees working in District
Rural Development Agencies (DRDAs) in each State,
State-wise;

(b) whether the Government has proposed to review
the achievements of DRDAs;

(c) if so, the details thereof; and

(d) the other steps taken/being taken by the
Government to make these agencies more result oriented?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI PRADEEP JAIN): (a) The
DRDA Administration scheme is being implemented by
State /UTs for meeting administrative expenses comprising
salary and contingency expenditure only of DRDA



373 Written Answers

establishments. Funding under this scheme is shared
between the Centre and the States in the ratio of 75:25
(90:10 in case of NE States) and 100% in case of Union
Territories (UTs). The DRDA employees are recruited by
the State Governments and their service conditions are
fixed by the concerned State Governments. Government
of India is neither involved in this process nor does it
maintain a centralized data base of DRDA employees.

(b) to (d) A Committee on restructuring of DRDAs
was set up under the Chairmanship of Shri V.
Ramachandran. The recommendations of the Committee
have been accepted with modification. Based on the
recommendations of the Committee, a EFC note for
restructuring the DRDAs has been circulated to the
concerned Ministries/Departments for obtaining their
comments.

[Translation]
Construction of Airport

773.  DR. RAGHUVANSH PRASAD SINGH:
SHRI BHISMA SHANKAR ALIAS KUSHAL
TIWARI:
SHRI P.C. MOHAN:
SHR! SURESH KALMADI:
SHRI SURESH KUMAR SHETKAR:
SHRI A.T. NANA PATIL:
SHR! RAJAIAH SIRICILLA:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has selected some
places across the country to construct new domestic and
international airports and if so, the details thereof, State-
wise;
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(b) whether the State Governments has made any
proposals in this regard and if so, the details thereof and
the proposals sanctioned thereon by the Union
Government, State-wise;

(c) the total investment proposed to be made for
construction of those airports and the time by which the
airports are likely to start flight operations, State-wise;

(d) the current status of greenfield airports sanctioned
by the Government, airport-wise; and

(e) whether flight operations are likely to start from
Patna to Mujjaffarpur, Purnea, Bhagalpur and Gaya
airports and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI K. C. VENUGOPAL): (a) to (d) Yes,
Madam. Gowt. of India has accorded “in-principle” approval
for setting up of 15 greenfield airports in the country.
Necessary action for project development, including
acquisition of land, financing of the airport project, efc. is
taken by the respective airport promoter. The timeline for
construction of airport projects depends upon many factors
such as land acquisition, availability of mandatory
clearances, financial closure, etc. by the individual
operator. List of the airports sanctioned by Government
along with the name of promoting agencies and their
current status of implementation is given in the enclosed
Statement.

(e) Operation in domestic sector has been
deregulated and the airlines are free to operate anywhere
in the country subject to compliance of route dispersal
guidelines issued by the Government. It is up to the
airlines to provide air services to specific places
depending upon the traffic demand and commercial
viability.

Statement

Current Status of Greenfield Airports where ‘In principle' approval has been accorded

Sl Name of the Name of the Current Status
No. Project/Date of Promoters
Receipt of
proposal
1 2 3 4
1. Mopa Airport, Goa State Government of Goa  Union Cabinet granted “in-princsple” approval for setting

up of Greenfield airport at Mopa, Goa through Public
Private Partnership (PPP) March, 2000. The estimated
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Navi Mumbai
International Airport,
Maharashtra

Sindhudurg Airport,
Maharashtra

Bijapur Airport,
Karnataka

City & Industries
Development Corporation
of Maharashtra Limited
(CIDCO) (State Govt.

of Maharashtra)

Maharashtra Industrial
Development Corporation
(MIDC) (State Govt. of
Maharashtra)

State Government
of Karnataka

project cost is Rs. 4000 crore. Govt. of Goa has informed
that major portion of land (1270 acres) required for the
airport has already been acquired and is in the process
of preparation of a detailed project report concept design,
bid document, project management consultancy document
and obtaining of the of the necessary Environmental
clearance. Further a steering committee has also been
constituted under the Chief Minister of Goa to look into all
the aspects for development of the airport. Govt. of Goa
in the process of finalization of Bid documents.

Union Cabinet granted “in-principle” approval for setting
up of Greenfield airport at Navi Mumbai airport through
Public Private Partnership (PPP) in May, 2007. The
estimated Project cost is Rs. 14,500 crore. Total land
required is 1160 Ha for core airport out of which, 853 Ha
(74%) is in possession. The State Government appointed
the City & Industries Development Corporation of
Maharashtra (CIDCO) as nodal agency for development
of this Greenfield airport. To facilitate the implementation
of the project, a State level Co-ordination Committee
namely, Project Monitoring and Implementation Committee
(PMIC) has been constituted under the chairmanship of
Chief Secretary, Government of Maharashtra.

Gowt. of India granted ‘In principle’ approval in Sept. 2008.
The estimated project cost is Rs. 492 crore. Maharashtra
Industrial Development Corporation (MIDC), a State Govt.
of Maharashtra entity is the nodal agency of the project.
M/s IRB Infrastructure Developers Limited is implementing
the project on Design-build-finance-operate-transfer
(DBFOT) basis. The total land area of 271 Ha has been
acquired by Maharashtra Industrial Development
Corporation (MIDC). Subsequently, a SPV, namely IRB
Sindhudurg Pvt. Ltd (ISAPL) was created for the project
development and operations. The construction work has
commenced in February, 2013.

in-principal approval was granted on June 2008 to State
Govi. of Karnataka. The estimated project cost is Rs. 150
crore. After acquiring the requisite land of 727 acres, the
project was handed over to a developer. The developer
has requested for an exit from the project citing reasons
of economic non-feasibility. State Govt. of Karnataka is
exploring the possibility of development of the airport
through other developer.
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5. Gulbarga Airpont, State Government of ‘In-principal’ approval was granted to the State Govt. in
Karnataka Karnataka June, 2008. Total estimated project cost is Rs. 186 crore.

Total land required is 693 acres which has been acquired,
The project is in an advanced stage of completion.

6. Hassan Airport, State Government of ‘In-principal’ approval granted to State Govt. in June, 2008.
Karnataka Karnataka Estimated project cost is Rs. 312 crore. The required land
of 536 acres has been acquired.

7. Simoga Airport, State Government of The approval was granted in June, 2008 to the State
Karnataka Karnataka Govt. of Karnataka. Estimated project cost is Rs. 376 crore.
The State Govt. has informed that the required land of
680 acres has already been handed over to M/s Shimoga
Airport Development Private Ltd. (SADPL) and Lease Deed
has been signed between concessionaire and GoK. M/s
SADPL has commenced project development activities
viz. action regarding water supply, power supply, sewerage
connection, fire fighting, road connectivity, and other
activities has already been taken. The project is in an
advanced stage of completion.

8. Kannur International M/s KINFRA (A nodal Govt. of India granted ‘In principle approval’ in January,
Airport, Kerala agency of Govt of Kerala) 2008. The project is to be implemented on Build Own and
Operate (BOO) madel. Estimated project cost is Rs. 1512
crore. Government of Kerala had appointed M/s Kerala
Industrial Infrastructure Development Corporation (KINFRA)
as nodal agency for development of the airport. M/s
KINFRA has formed a Special Purpose Vehicle (SPV)
namely M/s Kannur international Airport Limited (KIAL).
1345 acres of land has already been acquired. Engineering
procurement and construction (EPC) contract for the airside
work has already been awarded by the Project Company.
Mandatory clearances from Ministry of Defence, Ministry
of Home Affairs and DGCA have been obtained. M/s KIAL
has applied for financial support from Govt. of India under
Viability Gap Funding (VGF) scheme. MoCA has supported
the request of M/s KIAL.

9. Durgapur International M/s Bengal Aerotropolis ‘In-principal’ approval was granted in Dec., 2008. M/s Bengal
Airport, West Bengal Project Limited (BAPL) Aerotropolis Project Ltd. (BAPL) has awarded project
Management Consultancy to M/s Changi Airport Planners
& Engineers, Singapore. Approx. project cost is Rs. 280

crore. Project is at advance stage of completion.

10. Dabra Airport, Gwalior, M/s Gwalior Agriculture ‘In-principal’ approval was granted in Dec., 2008 to M/s
Madhya Pradesh Company Limited Gwalior Agriculture Company Ltd. Estimated cost is
Rs. 193.22 crore. Litigation issues are involved regarding
land acquisition for the project. The matter is pending
before Hon'ble Supreme Court.
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11, Pakyong Airport,
Sikkim

Airports Authority of india

12. Kushinagar in Govt. of Uttar Pradesh

Uttar Pradesh

13, Karaikal in
Pudducherry

Karaikal Airport Private
Limited

14. Shirdi in Ahmednagar
District, Maharashtra

Maharashtra Airport
Development Corporation
Ltd. (State Govt. of
Maharashtra)

15. Aranmula in Kerala M/s KGS Aranmula

Airport Ltd.

Cabinet Committee on Economic Affairs (CCEA) approved
the proposal on 16.10.2008. Airports Authority of India
has awarded the work to M/s Punj Lyod for Rs. 264.29
crore requiring 201.97 acres of land. Project is in advance
stage of completion.

In principle approval was granted to State Govt. of Uttar
Pradesh in Sept. 2010. 562 acres of land has been
acquired. The total project cost is Rs. 354 crore with an
estimated traffic in the first year of operations as 2.5 lacs/
annum. Gowt. of India has granted ‘In principle’ approval
for a Viability Gap Funding (VGF), decided in the 43
meeting of the Empowered Institution held on 30.10.2012.
The project is at RFP stage.

In principle approval accorded to Karaikal Airport Pvt. Ltd.
on Feb. 2011. Estimated project cost is Rs. 280 crore.
Environment impact assessment report as per Terms of
Reference of Ministry of Environment & Forest has been
prepared. The promoter has applied before Directorate
General of Civil Aviation (DGCA) for site approval. Out of
562 acres land requirement, 247 acres land has been
acquired.

In principle approval accorded in May 2011. Estimated
project cost is Rs. 275 crore. Maharashtra Airport
Development Corporation Ltd. (MADC), a State Govt. of
Maharashtra entity is the implementing agency of the
project. Out of 352 acres of land required, 300 acres of
land has been acquired. The project work has started on
31.1.2011.

In principle approval accorded in September, 2012.
Estimated project cost is Rs. 2000 crore. Approx. 905
acres of land has been identified, out of which, 600 acres
has already been acquired.

[English]
Modernisation of AIR and Doordarshan
774. SHRI BANSA GOPAL CHOWDHURY: Will the
Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) whether the Government has chalked out any

action plan for the modernisation of All India Radio (AIR)
and Doordarshan (DD);

(b) if so, the details thereof including the status of
implementation of the action plan; and

(c) the funds allocated for the implementation of the
above said plan during the 11th Five Year Plan period?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (c) As part of 11th Plan, an amount of
Rs. 1083.57 crore were allocated for the following
schemes of Modernisation of Studios and transmitters of
Doordarshan:-
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(ii) High Definition Television (HDTV).

The status of implementation of these projects are
given in enclosed Statement-l.

(i) Digitalization of transmitters and studios in

(i) Mcdernization, Augmentation and replacement of
Transmitter and Studio Equipment in Doordarshan

Doordarshan Network;

Network;

As regards All India Radio (AIR), an amount of
Rs. 962.2 crore were allocated for the schemes of
modernisation of existing AIR stations in the 11th Five
Year Plan. The status of the implementation of the projects
are given in enclosed Statement-Il.

Statement |

Status of Projects of Modernisation of Doordarshan taken up in the 11th Five Year Plan

SI.No. Projects Present Status

1. Studio Projects (39) All major equipment except Camera chains procured & installed at
(Full digitalization of 31 partially digital 31 studios. All major equipment except Camera Chains, Camcorders
Studios and 8 analog Studios) and Recorders/Decks procured & installed at 8 Studios. Action for

procurement of above remaining equipment is in progress.

2. Digital HPTs-40 nos. These projects are planned in two Phases- 19 nos. in first phase
and 21 nos. in second Phase. Order placed for 19 transmitters in first
Phase.

3. HDTV terrestrial transmitters - 4 nos. Order for 4 HDTV transmitters placed. Antennae system received
and work of their mounting on towers completed at Delhi & Kolkata,
and is in progress at Mumbai and Chennai.

4, High Definition TV (HDTV) Installation of HD Studio at Delhi and Mumbai compieted.

Studio - 2 nos.

5. Multi Camera Mobile production Order placed. Supply expected in 2013-14.
facility in HDTV format - 2 Nos.

6. Replacement HPTs - 15 nos. Order placed. Supply expected in 2013-14.

7. Modernization of 20 Studio centres Equipment such as Digital Production switchers, Mobile production
by way of replacement of old facility, Logo generators, Slow Motion servers etc. have been
ageing equipment provided. Action initiated for procurement of Camera Chains.

8. 500W Automode LPTs (110 nos.) All LPTs supplied & installation under progress.

Note : The above projects are expected to be completed by 2014-15, in phases.
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Status of Projects of All India Radio taken up in 11th Five Year Plan
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Si.No. Schemes/Projects No. of Present status
Places
1 2 3 4
1 Digitalization of AIR Network
1.1 Digitalization of Transmitters
1.1.1 Medium Wave
a. Replacement of 300 kW MW Tx 6 Purchase order placed
b. Replacement of 200 kW MW Tx 9 Purchase order placed
C. Replacement of 100 kW MW Tx 10 Purchase order placed
d. Replacement of 50 kW MW Tx 1 Purchase proposal under process
e. Replacement of 20 kW MW Tx 5 Installation completed, under testing
f. Conversion of compatible MW Transmitters to 36 PAC proposal under process
DRM Mode
g. 10 kW MW Mobile Transmitters 6 Completed
1.1.2 Upgradation of MW Transmitter along

Arunachal Pradesh-China Border by
MW DRM Transmitter

a. Up-gradation of 10 kW MW Tx by 20 kW MW 1 Installation completed, under testing
transmitter (Tawang)
b. Up-gradation of 100 kW MW Tx by 200 kW FM 1 Purchase order placed
transmitter (ltanagar)
c. Up-gradation of 10 kW MW Tx by 100 kW MW 1 Purchase order placed
transmitter (Passighat)
1.1.3 FM transmitter
a. Replacement of 10 kW FM Tx 7 Purchase order placed
b. Replacement of 6 kW FM Tx 27 Purchase order placed
C. Setting up of 5 kW FM Tx 12 Under installation
d. Setting up of 1 kW FM Tx 12 Under installation
e. Setting up of 100 W FM Tx 100 Completed - 94 Nos.
Under installation - 06 Nos.
f. Up-gradation of 1 kW MW Tx by 10 kW FM 6 Purchase order placed
transmitter
114 Short Wave (SW)
a. Replacement of 500 kW Tx 1 Installation completed, under testing
b. Replacement of 250 kW Tx 2 NIT being issued

C. Replacement of 100 kW Tx 2 Purchase order placed
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1 2 3 4
1.2 Digitalization of Studios & RNUs
a. Digitalization of Studios 98 In Progress
b. Networking of Studio Centers - Centralized 98 NIT being issued
Content/Data Server with a Disaster
Recovery System
C. Augmentation of Archival facility at Delhi 1 In Progress
d. Creation of Regional Archival Centers at Mumbai, 4 In Progress
Chennai, Kolkata, Hyderabad
e. Automation of Regional News Units 44 Under installation
f. Creation of Regional News Units 7 Under installation
g Digitalization of News on Phone services 29 Scheme dropped
1.3 Digitalization of Connectivity
1.3.1 Provision of C-band RNT 44 In Progress
1.3.2 Provision of Digital connectivity (STL) 35 Purchase order placed
1.3.3 Replacement Digital connectivity (STL) 80 Purchase order placed
1.34 Up-gradation of Analogue CES to Digital CES 4 Completed
at Aizwal, Imphal, Kohima, and Agartala
1.35 Provision of New CES at Tiruchirapalli, Madurai, 3 Purchase proposal under process
Dharwar
1.3.6 Augmentation of DTH channels at existing centers 19 Completed
2. Strengthening of External services
21 Conversion of existing DRM Compatible SW 1 Schemes deferred and in place of these
Transmitters into DRM Mode at Delhi (2 nos.) two schemes, new schemes proposed
under 12th Plan against savings.
2.2 Conversion of existing DRM Compatible SW 1 Approval awaited.
Transmitters into DRM Mode Aligarh (2 nos.)
3. Improvement of facility (IOF) at existing center
3.1 Improvement of facility (IOF)
a. Refurbishing of Studios at Ratnagiri, 3 Completed
Gwalior and Sangli
b. Provision of Telemetry System 26 In progress
C. Provision of UPS 80 Completed
d. Provision of Measuring Equipment for AM/FM/ Existing Completed
transmitters and Studios Centers
e. Provision of 1 kW mobile FM transmitter for 5 In progress
disaster management
f. Provision of Hard-disk based Recording 48 In progress

systems at Studios
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[Translation]
Transportation of Coal

775. DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of targets fixed and achieved for
transportation of coal on Indian Railways along with
earnings therefrom during the last three years and the
current year, year-wise,;

(b) the extent by which the said target was less or
more than the despatch target of Coal India Lid.;

AUGUST 8, 2013

to Questions 388

(c) if so, the details thereof, year-wise;

(d) the total capacity of the Railways for transportation
of coal from ports to power plants and whether the said
capacity is adequaie to meet the demands for imported
coal; and

(e) the steps taken/being taken by the Railways to
enhance their capacity for transportation of coal in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI ADHIR CHOWDHURY): (a) The details
of targets fixed and achieved for transportation of coal on
Indian Railways along with earnings therefrom during
the last three years and the current year upto June 2013
are as follows:

Year Budget target in Loading achieved Earnings (Rs.
million tonnes in million tonnes in crore)
2010-11 426.27 420.21 24029.81
2011-12 458 455.80 28589.00
2012-13 485 496.37 36792.91
2013-14 126.13 129.09 10235.66

(upto June, 2013)

(b) and (c) The details of despatch target of Coal
India Limited (CIL) and loading achieved in rakes/day

during the last three years are as under:-

Rakes/day
Year Despatch target of CIL Loading
2010-11 185 161.8
2011-12 185 167.7
2012-13 189.8 186.2

(d) The capacity for evacuation of coal from Ports to
Power Houses is dependent on the loading/unloading
infrastructure at the Ports and Power Houses in addition
to the sectional capacity of various sections on Indian
Railways. The total loading of coal from Ports was 64.47
rakes/day during 2012-13 and 81.64 rakes/day in
2013-14 up to June 2013. Out of this, the despatch to
Power Houses was 25.92 rakes/day and 34.48 rakes/day
respectively. Railways have been able to meet the

demand of power sector for imported coal in full.

(e) Rail connectivity for enhancing coal transportation
is an ongoing activity on Indian Railways. Ministry of
Railways in consultation with Ministry of Power and
Ministry of Coal has jointly identified the critical coal
connectivity projects for swift evacuation and transportation
of coal during 12th five year plan period and beyond. An
inter-ministerial committee has been constituted to monitor
these key connectivity projects.
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[English]
Prediction of Weather

776. SHRI DHANANJAY SINGH:
SHRI DANVE RAOSAHEB PATIL:
SHRI D.B. CHANDRE GOWDA:
PROF. SAUGATA ROY:
SHRI S.R. JEYADURAI:
SHRI P. VENUGOPAL:
SHRI M. THAMBIDURAL:
SHRI ASADUDDIN OWAISI:

Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether the Indian Meteorological Department
(IMD) has repeatedly failed to predict weather accurately
in the country leading to natural disaster in Uttarakhand;

(b) if so, the details thereof and the reasons therefor;

(c) whether in absence of any system to disseminate
the alert resulted in large scale destruction and loss of
lives in Uttarakhand;

(d) if so, the details thereof along with the steps
taken to install Doppler radars in cloudburst prone areas;
and

(e) the other steps taken/being taken by the
Government to adopt latest technology in regard to
weather forecast and dissemination of information to
tourist and local people?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTRY OF EARTH SCIENCES (SHRI S. JAIPAL
REDDY): (a) No Madam.

(b) Does not arise.

(c) and (d) No Madam. Fully organised protocol exists
between the IMD and the various designated disaster
management authorities at centre and State levels for
dissemination of weather forecast warning alerts and such
existing dissemination protocol is always duly complied
with by IMD.

Earth System Science Organization (ESSO)-IMD, in
coordination with State Governments, is already
generating forecasts for major pilgrimages such as
Amarnath Yatra, Mansarovar Yatra, Chardham Yatra,
Hemkund Sahib, Kumbhmela etc. and also various
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mountaineering expeditions launched by Armed Forces
for Mount Everest and several other Himalayan mountain
ranges. However, n